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LOK SABHA DEBATES 

LOK SABHA 

Friday, March ~1, 20051Phalguna 20, 1926 (Sau) 

The Lok Sabha met at Eleven of the Clock 

[Mr. Speaker In the Chair! 

REFERENCE BY THE SPEAKER 

Platinum Jubll .. celebration of Dandl March 

[English] 

MR. SPEAKER : As the han. Members are aware. on 
12th March, 2006, the nation celebrates the platinum 
jubilee of the Oandi March. On this historic occasion, the 
Father of the Nation, Mahatma Gandhi alongwith a group 
of patriotic volunteers challenged the imposition of salt tax 
by the British Government. The non-violent protest through 
the medium of salt satyagraha had an appeal across 
regional, class and eth/nic boundaries throughout the 
country. 

On this occasion, we recall the spirit of idealism and 
self-scarifice that characterized our freedom struggle and 
pay our tributes to the memory of the Father of the Nation 
and the non-violent satyagrahis whose heroic efforts led 
to the Independence of the country. 

11.01 h .... 

ORAL ANSWERS TOaUESTIONS 

(English] 

Fonnul8tlon of Natlorwl Policy on SUbaidle. 

+ 
·121. SHRI B. VINOO KUMAR: 

SHRI BAOIGA RAMAKRISHNA : 

Will the Minister of FINANCE be pleased to state : 

(a) whether there has been consistent Increase 
. In subsidiea in the initial .yean; of the post reform 

period; 

(b) if so, the details thereof alongwith the amount 
of subsidy provided, sector·wise during the I_three 
years; 

(c) the steps taken by the Government to reduce 
subsidy in fertiHzers, petroleum and foodgraine; 

(d) whether Union Govemment propose to formu-
late Nationa Policy on subsidies; 

(e) if 80, the dtails thereof; and 

(f) the impact of such policy on the consumers? 

THE MINISTER OF FINANCE (SHRI P. 
CHIOAMBARAM) : (a) to (1) A Statement Is &aid on the Table 
of the House. 

Stlltemenl 

(a) and (b) Central Government subsidles, as 8 proportion of GOP has not consistently increased in the initial years 
of the reform period. On the other hand it fell steadily between 1990-91 and 1995-96. The details of the subaldies, since 
1990-91. is given in the table below:-

Year Total Subsidies of which Total SubSidies of which 

Food Fertilizer Food Fertilizer 
(Rs. crore) (As par cent of GOP) 

2 3 4 5 6 7 

1990-91 9133 2450 4389 1.61 0.43 o.n 
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2 3 4 5 8 7 

1991-92 10183 2850 5185 1.56 0.44 0.79 

1992-93 10824 2800 5796 1.45 0.37 0.77 

1993-94 11605 5537 4562 1.35 0.64 0.53 

1994-95 11854 5100 5769 1.17 0.50 0.57 

1995-96 12666 5377 6735 1.07 0.45 0.57 

1996-97 15499 6066 7578 1.13 0.44 0.55 

1997-98 18540 ·1900 9918 1.22 0.52 0.65 

1998-99 23593 9100 11596 1.36 0.52 0.67 

1999-2000 24487 9434 13244 1.26 0.49 0.68 

2000-01 26838 12060 13800 1.28 0.58 0.~6 

2001-02 31210 17499 12595 1.37 0.77 0.55 

2002-03· 43533 24176 11015 1.77 0.98 0.45 

2003-04· 44256 25160 11847 1.60 0.91 0.43 

2004-05(RE)· 46614 25800 15662 1.60 0.83 0.60 

2005-08(BE)· 47432 28200 16264 1.36 0.75 0.47 

• Includes subsidy on petroleum. 

Source: Expenditure Budget Volume 1, various issues 

Note: Includes only explicit subsidy relating to food, fertilizer, petroleum, grants to NAFED for MIS/PPS, imporVexport of 

sugar edible ons etc., Interest subsldl,s and others, recorded In the Budget. 

(c) Based on the recommendations of the expert 

bodies appointed by the Govemment and assessment of 
Impact by various organisations, the system of subsidiza-
tion in afI the three areas i.e. food, fertilizer and petroleum, 
have been changed in the last few years. Targeted Public 
Distribution Sv-tem, which targets food subsidy to the poor 
(people below poverty line), has been In operation since 

1997 .. Fertllizer subsidy is being restructured in a phased 

manner since April 1. 2003 on the lines recommended by 

the Expenditure Reforms Commission. Consequent upon 

dismantling of the administered price mechanism of 

petroleum products, petroleum subsidies have been 

Included In the Budget from 2002-03. 

(d) to (f) The National Common Minimum Programme 

(NCMP) lays down the broad framework of poliCies of the 

Government. Targeting subsidies sharply at the poor and 

truly needy like sma" and marginal farmers, farm labour 
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and the urban poor is one impOrtant component of the 
NCMP. Towards this end, a report NCentral Government 

Subsidies In India" was presented to the Parilament on 

December 23, 2004. Government proposes to evolve a 
national policy for targeting subsidies based on discus-

sions and consultations with various stakeholders and after 
a careful assessment of impact of such a move on the 
consumers. 

SHRI B. VINOD KUMAR : Mr. Speaker Sir, I have gone 

through the reply placed before the House. 

The National Common Minimum Programme had 

targeted subsidy sharply at the poor and truly needy like 

small and marginal farmers. Towards this end, a Report 

was submitted by the Minister of Finance before this House 

on the last day of the winter Sesaion which was titled 

"Central Govemllnent Subsidies in India". I have gone 

through the Report. 

Sir. the social and economic services have been 

categorised under three-tier hierarchy, namely, Merit-I, 

Merit-II and non-Merit in terms of their deSirability for 

subsidisation. Fertiliser subsidy and other subsidies to 
farmers do not figure in either Merit-lor Merit-II lists and 
presumably, they have been included under non-Merit 
category. 

Sir, through you, I would like the Minister to please 
state the stand of the Govemment which it proposes to take 
on the categorisation of fertiliser and other agricultural 

subsidies in the wake of the vast multitude of farmers 
committing suicide. 

SHRI P. CHIDAMBARAM : Sir, categorisation made by 
the National Institute Is a categorisation based on what the 

economists call as the externalities of subsidies. So, I do 
not think we need to gauge whether it should be Merit-
I or Merit-II or non-Merit. There are all technical terms which 
economists use based on the externalities of subsidies. 
What you need to ask is the policy 6f the Government and 
what you would like to be the policy of the Government. 
I have placed the Paper. We have had discussion In the 
Consultative Committee. I would be very happy if the hon. 

Speaker fixes a discussion on the Paper so that we could 
discuss all these matters. But the Govemment policy has 

been spelt out in my Budget speech that we believe that 

subsidies offer a measure of protection to the. poor and 
we believe that food subsidies and fertiliser subsidies must 

continue given the context of our economic development. 

SHRI B. VINOD KUMAR : Since our subsidies on 
agricultural inputs are way below the prescribed levels 

under the WTO Treaty, is it not desirable to give more 

subsidy to agricultural inputs such as fertiliser and other 
inputs? 

SHRI P. CHIDAMBARAM : We are providing subsidies 
on fertilizers. If the hon. Member will kindly look at 

Annexure - 3.1 of Volume-I of the Expenditure Budget -
copies are available to all the hon. Members - he will find 

that on page 72, the subsidies for fertilizers are listed under 

major subsidies and in the Budget for 2005-06, the subsidy 
for indigenous urea fertilizer will be RS.1 0,11 0 crore. For 

imported urea fertilizer, it is Rs.944 crore. Then, in the saLe 
of decontrolled fertilizer, Budget 2005-06 provides conces-

sion to the farmers to the tune of Rs.5200 crore. So, we 
are providing subsidies on fertilizers which are inputs to 
farmers. 

SHRI BADIGA RAMAKRISHNA : Mr. Speaker. Sir, I 

would like to request the hon. Minister to kindly inform in 
detail the sectors in which the Government proposes to 

cut sharply the subsidies and the manner in which the 
Government plans. to help the smaU farmers and the poor. 

SHRI P. CHIDAMBARAM : No decision has been taken 

so far. All that the Government has done is that it has 
placed. a paper on the Table of the House for discussion. 

I have said that no decision will be taken until all 
stakeholders are consulted and until careful deliberations 
are don$. 

SHRI KHARABELA SWAIN : Sir, In the answer given 
by the hon. Minister, he has mentioned that the 
Government proposes to evolve a National Policy for 
Targeting Subsidy. My question is this: How does the 
Government envisage a policy of targeting subSIdy? Does 
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the Govemment believe in the list of BPL famHies provided 

by the State Govemments? Mostly these numbers are 

exaggerated. Even from a prosperous district like Balas~re, 
from where I come, the figure Is 84 per cent.· So, my 
question is this: What policy does the Govemment like to 

adopt in orc.fer to prepare a correct BPL list? 

SHRI P. CHIDAMBARAM : Sir, it is unfortunate that in 

some States, perhaps in some districts of some States, the 

numbers are exaggerated. As the hon. Member says, an 

exaggerated number of BPL families means that subsidies 

are not being targeted towards the poor. The non-poor are 

perhaps benefiting from these subsidies. These are matters 

in regard to which the Central Govemment can do little. 

The State Govemments should themselves realise that 

exaggerated figures of BPL numbers is a drain on the 

resources of the people and the State as a whole. The hon. 

Member should, in fact, address this issue in his 

constituency, to his district, and prevail upon his 

Govemment to do a revision of the people who are 

receiving cards to which they are not entitled to. I think 

he should address this complaint to his own Government 

and see that these numbers are brought down. 

SHRI KHARABELA SWAIN : We are doing that. We 
are helping you In this regard. 

MR. SPEAKER : This is the kind of camaraderie which 
is needed. 

SHRI PRABODH PANDA : Sir, the hon. Minister is 

aware of the fact that the developed countries, particularly 

~h. G-7 countries, are providing large subsidies in the 
agriculture sector, whereas In our country the subsidy is 

less in the agriculture sector. SubSidy helps thecommodi-

ties in reaching the market at a cheaper rate. So, for the 
intemational market as well as for the national mat1<et, 

more subsidies In the agriculture sector are required. Is 

the Govemment envisaging more subsidies in the 
agriculture sector so that we could compete with others 

in the international market? 

SHRI P. CHIDAMBARAM : Sir, I thought that the 
Question was about subsidies to farmers so that they 

could have subsidies in the inputs, which Is the fertilizer 

subsidy. There is another form of subsidy, which is given 

through determining appropriate procurement price. An 

appropriate procurement price is also one form of subsidy.· 
It is 1he producers' subsidy. An appropriate subsidy in 

fertilizer Is an input subsidy. These two subsidies are being 

provided. 

What the hon. Member wants is export subsidy in order 

to make the Indian products competitive in the world 

markets. I think, as a policy, that is a debatable proposition. 
Some subsidies are indeed being provided from time to 

time. 

For example, when we had to draw upon the huge 
reserves of foodgrains that had been built up a couple of 

years ago, some subsidy had to be provided so that our 

products were competitive in the world market. But for the 

medium to long term, I do not believe that subsidising 
exrort is a way to make your product competitive in the 
world market. 

SHfll P.e. THOMAS: The small farmers' agrioultural 

produces including plantation produces are very much 

competitive for exports. For example, our pepper and 
.cardamom are there. We produce the best quality pepper 
and cardamom in the world, but as the price abroad and 

here is the same, we are not in a position to export. In 
the case of natural rubber, this happened two years back. 
The then Govemment allowed a subsidy for export which 

really was helpful for the farmers .. Will the Government think 
of a subsidy for plantation produces like cardamom and 
pepper and even for tea and coffee? 

SHRI P. CHIDAMBARAM : I said that it may become 
necessary in the short term. In respect of specific crops. 
in a specific year, we provide a certain subsidy in order 
to dispose of accumulated stocks. When that happens, yes, 
of course, the Government of the day will consider whether 
It is necessary to provide some short term support. But 
about the long-term policy, I have alreacw artleulated my 
view. In the medium to Iong.;term. subsidy for exports is 
not the way to make your productc~ve in the wortd 
market. 
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MR. SPEAKEA : The hon. Minister has made the policy 

clear on that. 

[Translation 1 

SHAI MOHAN SINGH: Mr. Speaker, Sir, a lot has been 

said about subsidies here but whatever has been told 

about subsidies, it reflects that there has been a constant 

decline in subsidies on fertilizers while the subsidies on 

foodgrains are increasing be it a little or more. 

Hon. Finance Minister recently attended G-n summit 

wherein he voiced difficulties being faced by developing 

countries In providing subsidies as a result of excessive 

amount of subsidies given by the developed countries on 

agriculture. 

Mr. Sp,aker, Sir under the present sY$tem 01 providing 

subsidy in India, the benefit of subsidy is not directly 

passed on to the farmers but to the co'!'panies and those 

ctlmpanies do not transfer this facility to farmers. I would 

like to know from' the hon. Finance Minister whether the . 

Government propose to review the present system of 

. subsidy on foodgrains or fertifizers so that it could reach 

the farmers directly. 

(English] 

SHAI P. CHIDAMBAAAM: I think the hon. Member has 

made a very valuable point. Fertilizer subsidy today is 

given to the producer of fertilizers. There is a complaint 

that these subsidies are not entirely passed on to the 

consumer of fertilizers, namely, the farmer. I raised this 

issue in the Consultative Committee. This issue has been 
I 

flagged in the Aeport which I placed before Parliament. 

I think the whole House must deliberate on this issue. We 

must find a way in which whatever subsidies we give to 

fertilizers are really available to the farmers who use the 

fertilizers. There is the Dr. Alagh CQmmitee .which i8 now 

looking into the- matter. It will make its recommendation for 

the next phase of the fertilizer subsidy beginning, I think, 

on the 18t of April, 2006. But I share the concem that the 

present system of subsidlsing fertllzers perhaps requires 

a rethinking. 

SHRI BALAS HOWRY VAUABHANENI : What are the 

steps taken by the Government to standardise the subsidy 

policy and coordinate the same with the State Govern-

ments? What are the steps taken by the Government to 

support the farmers through right subsidy at right time? 
... (Interruptions) 

SHRI P. CHIDAMBAAAM : On the farming sector, we 

are providing subsidy to fertilizers. We are providing a 

kind of producer subsidy through the procurement 

price. These are the two subsidies which account for the 

bulk of the subsidies given by the Central Govemment. 

For example, in ·the current year, 2004-05, according 

to the Aevised Estimates, the Food Subsidy will be 

As. 25,800 crore and the Fertilizer Subsidy will be 

Rs.15,662 crore. 

The policy adumbrated in the NCMP is that while 

subsidies must be given, - and I believe subsidies must 

be given in a poor country like ours - they must be targeted 

to the really needy and the poor. I think the problem that 

we face today is not whether we should given subsidies 

or not. That is not the issue. Subsidies should be given, 

but the issue is how do we target the subsidies to the really 

needy and the really poor. 

SHRI KINJARAPU YEAAANNAIDU We have to 

strengthen the delivery system. 

~HAI N.N. KRISHNADAS : Mr. Speaker, Sir, it seems 

tha.t . ,'ClIne of the food grains producers in the farming 

sector. ar~ suffering losses. I come from the paddy growing 

Swte. of .• KerlJl~. In my State, paddy producing is a ioss 

making etrort, for farmers. But they are producing food 

grains and th!'y .are feeding the society. In view of this, I 

would Uke to Koow from the hon. Minister whether the 

Govemment will come forward to provide a speciai 

package to cope up the loss incurred by farmers while 

producing food grains. 

SHAI P. CHIDAMBAAAM : Sir, I am not an expe"rt on 

the cost of production of food grains. But what little I know 

is that there is no reason why prodUC1ion of food grains 

or particularly production of paddy should result in a IOS8 
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in a normal year. I agree that it may happen, perhaps, in 

a year of drought and in a year of unseesonal rains. But 

the way in which we ensure that the farmer gets the price 

that he deserves is the procurement price. The Minister of 

Agrleulture and I have discussed this matter and I have 

referred to this in my Budget speech. The proposal is to 

decentralise procurement so that more procurement takes 

place in more States and therefore the procu~ement price 

which the Government announces is available to more 

farmers in more States. It is not that we are saying that 

the existing procurement should, in any way, be impaired, 

but decentralised procurement is oDe way to address the 

problem raised by the han. Member. 

{Translation] 

SHRI NITISH KUMAR : Mr. Speaker, Sir, as per the 

information given by hon. Finance Minister in regard to 

subsidy on food, a major portion of subsidy is provided 

through procurement component. The Government pro-

curement takes place on the basis of Minimum Support 

Price under Support Price Scheme: Now It is being 

observed that at the time when this policy interview it was 

proper from the viewpoint of attaining self-sufficiency in the 

field of food production. But its benefit has been accruing 

to Haryana and Punjab in respect of wheat and to Punjab 

and Andhra Pradesh in respect of rice and paddy, 

respectively. In several states like Bihar and Orissa 

production is gradually becoming surplus. However 
despite several efforts procurement is not taking place 

properly there. As a resultl, the benefits of the support price 

scheme does not accrue to the farmers. He has stated right 
now that the Government have taken measures for 

decentralised procurement. It is existing already and Is not 

a new measure. I would like to know from the hon. Minister 
whether the Government propose to review the price 

support scheme keeping in view the fact that the benefit 

of this scheme does not reach the farmers of a particular 

area. Rather, the farmers of the entire country should get 

this benefit and for this purpose, whether they would 
formulate an income Insurance scheme so that the farmers 

across the country could get an a~crued income. Therefore, 

I would like to know whether the Government wOllid extend 
this policy after holding a detailed discussion in this regard. 

[Eng/ish] 

SHRI P. CHIDAMBARAM : Sir, the han. Member has 

raised two issues which, I believe, are distinct issues. The 

manner in which we give suppot to the farmer is the 
procurement price mechanism and I entirely agree with 
him that procurement must take place in more States. more 

must be procured in more States and then distributed in 
those States. Now, the bulk of the procurement takes place 
in a handful of States. That is why, if you will recall, in the 

Budget Speech I said that decentralised procurement is 

the way foward and I believe the Ministry of Agriculture 
is working on that. I am sure the Minister will, at an 

appropriate time, make a Statement to that effect or the 

hon. Member can a!k him a question. But I support the 
idea of decentralised procurement. 

The other aspect which the hon. Member referred to 

is, I believe, - if I understood him correctly - is the income 

insurance scheme. Bu1 that is an insurance scheme which 
will assure the farmer an income and compensate him in 

case the amount for which he has Insured does not 
materialise as income. As we have said, different insurance 
schemes are under experimentation. The one that we have 
now is the Crop Insurance Scheme.· We have extended 

it to Rabi and Kharif crops this year. We have a Weather 
Insurance Scher.le which is being experimented. No final 
conclusions have been arrived at. The report has been 

received. This is under study in the Ministry of Agriculture. 
But, I think, the insurance scheme is very distinct from the 
Procurement Price Scheme which is the scheme in force 
today in order to ensure that the farmer gets the producer'S 

subsidy. 

MR. SPEAKER : a.No. 122 - Shrl Mansukhbhai D. 
Vasava - Not present. 

Shri M. Anjan Kumar Yadav - Not present. 

a.No. 123 - Shri Oinsha Patel - Not present. 

Shri Jashubhai Dhanabhai Barad - Not pre~ent. 
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(Translstion) . 

SHRI MOHAN SINGH : It is a very important question 

... (Interruptions) 

MR. SPEAKER : What can I do? 

[English} 

I am as unhappy as you are. I am also unhappy that 

the hon. Members are not present after putting questions. 

This is a matter which concerns the entire House. So much 

of time and money has been spent in preparing answers 

The hon. Members also have been keen to get answers 

to their questions. I am sure they w~1 also take note of the 

fact that the questions put by them have come on a 

paricular day and they should be present to put questions. 

can only express my unhappiness. 

SHRI KINJARAPU YERRANNAIDU : Mr. Speaker, Sir, 

we will give a notice for Half-and-Hour Discussion on this 

subject. 

MR. SPEAKER: Without the question, how can I allow 

an Half-an-Hour Discussion? You know the rules very well. 

(Translstion] 

Loan to Farmers 

+ 
*124. SHRIM,6,TI KIRAN MAHESHWARI : 

SHRI RATILAL KALIDAS VARMA: 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment is aware that banks are 

still trying to attach properties of the farmers who are 

unable to repay the loans despite the moratorium 
announced by the Govemment; 

(b) if so, the details thereof; 

(c) whether the Government proposes to formulate 

any specific scheme to provide loan to small and marginal 

farmers; 

(d) if so, the details thereof; 

(e) the amount of loan provided by banks to farmers 

during the last three years as on date, State-wise; 

(f) the target fixed for agricultural loan during 2005-

2006; 

(g) the training provkJed to farmers for proper 

utilization of agricultural loan; and 

(h) the steps taken by the Government to provide 

hassle free loan to farmers to obviate the role of money 

lenders? 

[English) 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : (a) to (h) A statement is laid on the Table 

of the House. 

Stat.ment 

(a) and (b) No such incident has been brought to the 
notice of the Govemment. 

(c), (d) and (h) Banks are already providing loans to 

small and marginal farmers through Self Help Groups, 
Tenant Farmers Groups (TFG) and Klsan Credit Cards. 

Besides, necessary guidelines have been Issued for debt 

relief to farmers in arrears, farmers in distress, treatment 
of account on rescheduling, one time settlement scheme 

for small and margianl farmers and guidelines .on a 

scheme for redemption of debt of farmers from non 

institutional of sources. Further, the District Level Technical 

Committees (DLTC) have been instructed to fix realistic 

scale of finance and banks have been advised to waive 

margin/security requirements for agriculture loans upto 
Rs.50,OOO. 

(e) The details of loans for agricultural and allied 

activities provided by banks during the last three years are 
at Annex. 

(f) The target for agriculture credit for 2005-06 

would be 30%. more than the achievement of 2004-05. 
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(9) Apart from training to tarmers by institutions of 2 3 4 5 
Ministry of Agriculture and Slate Governments, training is 

being provided to farmers by 1000 farmers club set up by 15. Sikkim 368 325 425 
NABARD under vikas Volunteer Vahini and soveral Rural 

Development and Self Employment Training Institutes ·set Northern Eastern 11,645 15,386 29,994 

up by pul:llic sector banks. Regton 

Annellure-C 16. Bihar 70,746 72,260 142,172 

State-wise Ground Level Credit (GLC) disbursements 17. Jharkhand 16,101 20,315 21,461 

undtlr agriculture and a/Ned activities during 18. Orissa 96,925 109,688 127,778 
2001-2002, 2002-03 and 2003-04 

19. West Bengal 144,881 184,244 212,944 

Sr. Name of the States! 2001- 2002- 2003-

No. UTs 02 03 04 20. Andaman & Nicobar 578 382 385 

2 3 4 5 
e.stem Region 329,231 386,889 504,740 

21. Madhya Pradesh 230,071 290,285 342,935 
1. Chandigarh 38,769 17,848 37,245 

22. Chhattisgarh 28,237 46,133 52,377 
2. New Delhi 141,581 182,540 242,367 

23. Uttar Pradesh 560,667 618,123 810,833 
3. Haryana 400,908 463,705 628,620 

24. Uttranchal 27,169 48,416 42,689 
4. Himachal Pradesh 25,658 31,358 38,232 

Central Region 846,144 1,,002,957 1,248,734 
5. Jammu & Kashmir 4,960 5,746 6,619 

25. Dadra & Nag~r 110 59 0 
6. Punjab 611,309 762,380 914,790 Haveli 

7. Rajasthan 258,347 281,911 313,996 26. Daman & Diu 33 24 0 

Northern Region 1,481,532 1,745,488 2,161,869 27. Gujarat 371,251 408,741 479,822 

8. Arunachal Pradesh 539 994 390 28. Goa 2,444 2,124 3,938 

9. Assam 7,318 10,127 19,129 29. Maharashtra 592,991 503,275 528,41.t7 

10. Manipur 142 405 580 Wntem Region 966,829 914,223 1,012,247 

11. Megalaya 642 552 6,184 30. Andhra Pradesh 748,287 754,059 1,001,424 

12. Mizoram 357 684 644 31. Kamataka 433,752 466,361 532,600 

13. Nagaland 540 540 742 32. Kerala 260,619 302,961 377,502 

14.1i'lpura 1;739 1,759 3,000 33. lakshadweep 33 26 78 
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2 3 4 5 

34. Pondicherry 4,073 5,341 6,970 

35. Tamil Nadu 528,105 627,046 695,166 

Southern Region 1,974,869 2,155,794 2,613,740 

Total 5,610,250 6,220,737 7,591,324 

Other Bonds· 5,700 

Private Sector 425,412 585,255 1,023,008 

Commercial Banks· 

RIDF (Contributed 163,182 149,985 83,747 

by banks)" 

Grant Total 6,204,544 6,955,977 8,698,078 

·State-wise data and available. 

(Translation] 

SHRIMATI KIRAN MAHESHWARI : Mr. Speaker, Sir, 

through you I would like to draw the attention of the hon. 

Finance Minister to the fact that India is primarily an 

agricultural country and that several schemes were 

launched by the previous NDA Govemment from the 

economic development point of view to provide loans to 

the farmers and when I raised a question in regard 

to loan given to farmers under those schemes, the hon. 

Minister replied that those farmers are unable to repay the 

loans, the property of such defaulting farmers is being 

attached, as a result of which several farmers are 

compelled to commit suicide. In this regard I would like 

to submit that the hon. Finance Minister does not have a 

list specifying the places where the farmers were 

compelled to commit suicide, but I would like to place those 

figures in the House. There are approximately 2200 such 

farmers who have committed suicide, 560 in Maharashtra, 

500 in Kamataka 350 In Kerata and 250 in Punjab. 

... (Interruptions) 

{English] 

MR. SPEAKER : The hon. Minister can deal with this 

question. You do not have to deal with that. 

(Translation J 

SHRIMATI KIRAN MAHESHWARI : The figures which 

have got. clearly manifest that the loan schemes are 

implemented for the economic development of farmers but 

as mentioned by him, there are district level technical 

committees which are competent to waive off farmer's loan 

in case he is unable to repay the loan due to any reason 

but I would like to know the circumstances under which 

the farmers have been compelled to commit suicide. When 

they were unable to repay the loan why was their loan 

not waived off? 

{English] 

SHRI P. CHIDAMBARAM : Sir, it is a maHer of great 

concern and shame to us that farmers are driven to the 

extreme step of suicide. I do not think we can quarrel on 

he proposition that this must be avoided at all cost. It is 
no use finger pointing that this has happened in the last 

month or this has happened in the last quarter. Other 

fingers can be pointed that this happened in the last year, 

this happened two years ago, that is not the point. 

The point really is, If the Institutional credit does not 

go to the farmer, he Is compeHed to borrow from 

indigenous moneylenders at exorbitant rates. Therefore, on 

18th of June last year - I believe it was widely welcomed 

by all sections of the House - we announced a policy 

where we will, over a period of time, sharply Increase the 

flow of agricultural credit and also sharply increase the 

number of farmers Who borrow trom banks. I do not think 

anybody can quarrel on that. Even my distinguished friend 

cannot quarrel. 

Now, what have we done? For the current year, we 

set an indicative target of Rs. 1,05,000 crore. Let me teH 

you, I am confident, that on 31st of March, we would have 

disbursed Rs. 1,08,500 crore. We would have exceeded 
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the target. That is not enough. Next year, I have set another 

target of another 30 per cent over Rs. 1 ,OS,SOO crore, which 

means Rs.l ,40,000 crore will go as agricultural credit. I am 

doing my best and I appeal to all of you to please work 

with me, please work with us, please go round your 

constituencies and if there are problems, please bring 

them to my notice. 

Secondly, we had four crore farmers getting institu-

tional credit. The number this year will be close to 

4,60.00,000. Next year, I have again suggested a target 

of another 50 lakh farmers to be brought to institutional 

credit. But ten crore farmers are there in this country. I wish. 
I could jumb from four crore to ten crore In one step. I 

cannot do that. We are trying to do it both ways, to bring 

more farmers into the institutional borrowing net, take them 

away from the clutches of moneylenders and step up 

sharply the flow of agricultural credit at the rate of 30 per 

cent a year so that in three years, the total credit is doubled. 

I am doing my best and ask your support. 

{Translation] 

SHRIMATI KIRAN MAHESHWAAI : As stated by the 

hon. Finance Minister right now that he intends to disburse 

loans to approximately 4 crore farmers through institutional 

bodies like banks. It is his target. Alongwith this, banks are 

also given a target but do they disburse loans as per the 

fixed target? I feel sorry to state that very high reaching 

targets are fixed by the Government, but I would like to 

know how far the efforts are made by the Government to 
achieve that target cent per-cent. On the one hand, farmers 

are iIIusioned that the Government is ready to disburse 

loans to four erore farmers but on the other hand 

when il comes to actual disbursement of loan then only 

one etore fifty lakh farmers are provided with loan which 

is like a drop in the ocean. Similarly, lot of ambitious 
schemes are formulated but what kind of efforts are made 

to implement those schemes? It seems we are far from 

reality. I would like to ask what kind of scheme the Finance 

Minister has to bridge the gap between target and 

disbursement. 

{English] 

SHAI P. CHIDAMBAAAM : Sir, the previous Govern-

ment reported that in 2003-04 about As. 80,000 crore was 

lent by commercial banks, ARBs and cooperative banks 

to farmers. They gathered the information from certain 

sources. I gather the information from the same sources 

and the same sources tell me that on 31st March this year, 

as against As.SO,OOO crore in the previous year, we would 

have lent As.l,08,SOO crore. If I believe the sources from 
which their Govemment gathered figures, they must 

believe the sources from which my Govemment gathered 

figures. 

The point is, we are stepping up the number of farmers 
who are coming into the banking system. We are also 

. stepping up the amount of credit. I am monitoring it. You 

are welcome to share with me whatever information you 

have about any deficiency in any area, and I promise 

will take action. 

[Translation] 

SHAIAATILAL KALIDAS VARMA: Mr. Speaker, Sir, 
through you, I would like to remind the hon. Minister that 
there used to be a lot of furore in the House over such 
incidents of suicides during the regime of the NDA 

Government. During the discussion after his first budget 
speech. I had submitted that the incidents of suicide by 
farmers have not stopped. Rather, such incidents have 

increased after this Government assumed power. He has 
himself admitted that the farmers are committing suicide 
because they are in the clutches of money lenders. 
... (Interruptions) 

MR. SPEAKEA : Please ask the questioo. 

SHRI AATILAL KALiDAS VAAMA : Mr. Speaker, Sir, I 
am asking a question only. Hon. Finance Minister has told 
the House just now that directions have been issued to 

banks to save Ihe far!1'ers from money lenders and a 
provision of huge funds is being made for providing . ioan 

to farmers through banks to save them from the clutches 
of money lenders. 
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I would like to tell him as to why the farmers go to 

money ienders for loan, they go to money lengers because 
they do not get loan from banks ... (lnterruptfons) 

[English) 

MR. SPEAKER: You put your question please. 

(Translation) 

SHRI RATILAL KAlIDAS VARMA : Hon'ble Speaker, 
Sir, just now the Finance Minister said that the banks have 
been asked to help farmers in avaiting loans and provide 
relaxation in the rules but I would like to bring this to the 

notice of the hon'ble Minister that banks are not giving any 
relaxation in the rules. Majority of the farmers are illiterate 
which is why they are unable to take loans from banks. 
They mortgage their land and even their daughters to the 
mone~nders for loan, which is a sad thing ... (lnterruptlons) 

[English) 

MR. SPEAKER: What is the question? Please put the 
question. This is not a debate. 

(Translation) 

SHRI RATILAL KAlIDAS VARMA : Just now the 
hon'ble Finance Minister said that no such incidents of 
farmers not getting loans from banks have come to his 
notice. I would like to ask him whether he will make efforts 
to get information about such incidents. 

Mr. Speaker, Sir, I would like to ask a last question. 
The hon'ble Finance Minister has said in his reply that 
1000 farmers' clubs have been formed to train farmers 
through NABARD. I would like to know the names of the 
states where these farmers, clubs have been formed 
because when I go to my constituency I do not find any 
single farmers' club where training is prov!ded by NABARD. 
He may please inform us about the states where they have 
formed these farmers' clubs. 

[English) 

MR. SPEAKER : You put a question briefly. We are all 
having long prefaces, but there Is no question. 

SHRI P. CHIDAMBARAM : Sir, I do not believe In finger-

pointing. I believe year after year some number of farmers 
commit suicide and I am extremely sorry for that. But I do 
not believe in finger-pointing by saying 'A' Is to blame or 
'8' is to blame. All I am pointing out is that if there are 
10 crore farm families in India-there were only four crores 
then, now they are. four-and-a-half crores and hopefully, 
by the end of March. there will be 4.60 erores who are 
covered by the institutional credit system-that means. 
another five-and-a-half crore families are still dependent 
on non-institutional credit. 

MR. SPEAKER : Yes, you have said that. 

SHRI P. CHIDAMBARAM : That is why some farmers 
will be in the elutchesof moneylenders. I am trying to 
expand the amount of credit as well as the number ot 
farmers who come under the institutional credit system. But 
I would appeal to the farmers to please go to banks and 
apply. The credit system is expanding rapidly at the rate 

of about 30 per cent a year. We will do our best to see 
every farmer gets credit. ... (Intern:iptions) 

(Translation) 

MR. SPEAKER: I have.already got 35 names. Please 
cooperate a little. Speak quickly and ask the question. 

[English) 

SHRI N.S.V. CHITIHAN This is a very important 
subject. 

MR. SPEAKER : I know that. But then we must have 
Question Hour for three hours. 

SHRI N. JANARDHANA REDDY: Sir, we are hearing 
the assurances given by the Finance Minister. particularly 
for the agricultural community. Shri Chida/Tlbaram had 
given a lot of assurances in his Budget speech also. But 
I happened to be the Chairman of the Finance Committee 
for two years and I had toured the whole country to know 
,he farmer's plight. The hon. Prime Mlnleter was then a 
member. The Agriculture Minister was also a member. What 
we found was that whatever the Finance Minister assures 
in this House or whatever order he gives to the banks 
is not being implemented. They never cared for it. For 
example. out of the priority sector advances, the bank 
has to give definitely 18 per cent to agriculture. I went to 
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LalUjl's State. I found that not even two per cent was given 
there. 

In the case of Orissa also, it is not even two per 
cent. 

MA. SPEAKER : This information must be available 
to the hon. Minister. 

SHRI N. JANARDHANA REDDY : I have given it in 
the Report also. 

MR. SPEAKER : Very good. Please put your question. 
You are a senior Member. 

SHRI N. JANARDHANA REDDY : He is now saying 
that 30 per cent is going to be the enhancement over what 
they had given last year. Does it mean that they are going 
add 5.4 per cent to the existing 28 per cent meant for the 
priority sector? Or, are they going to add 30 per cent to 
the level of two per cent prevailing in Bihar? The 
agriculturists are a neglected lot in the banks. The banks 
never care for the agriculturists. 

MR. SPEAKER : Mr. Janardhana Reddy, this is not a 
debate. Please put your question. 

SHRI N. JANARDHANA REDDY : This is not a new 
development. This has been taking place earlier too. 

MR. SPEAKER : It is aU right. This is Question Hour. 
Please put your question. 

SHAI N. JANARDHANA REDDY: I would Uke to know 
from the hon. Minister of Finance what is the programme 
to educate the bankers and to motivate them towards 
agriculturists and to make them care for the farmers. This 
kind of a neglect is not there in the banks at the higher 
levets; it is there only at the lower levels. I would like to 
know from the hon. Minister what his programme is for 
educating the bankers. 

SHAI P. CHIDAMBAAAM : I thought I made it quite 
clear that the 30 per cent increase is an increase in the 
volume of agricultural credit given by commercial banks, 
RRBs and co-operative bankl. In the current year, the 
30 per cent works out to approximately As. 1,08,500 crore 
and we have achieved that target. In the next financial 
year, we are adding 30 per 'Cent to this, which takes 

it to approximately As. 1,40,000 erore. A 30 per cent 
increase in a year is a significant increase. It is not an 
addition to the 18 per oem that is there. The idea is that 
the total farm credit should increase by 30 per cent every 
year for three years. We have achieved itt in the current 
year and I am confident we should achieve it next year 
also. Simultaneously, we are trying to bring in more 
farmers into the institutional net. As I have said, the target 
was 50 lakh. That target would be exceeded in the 
current year and I have fixed an equivalent target for the 
next year. 

MA. SPEAKER : Shri Ramdas Athawale, You would 
have to put only the question. There should be no preface. 
Otherwise, I would disallow it. 

[Translation] 

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, the 
interest rate on the loan given to the farmers is very high 
whereas the production cost of farmers is also high. My 
question is that the interest rate is very high on the loan 
given to small farmers, Dalit tribals or other small farmers 
with less than 5 acres not land. Will the Hon'ble Finance 
Minister pressurise the banks to charge an interest rate 
or 4 percent on the loan given to the small farmers. 
... (Interruptions) 

[English] 

MR. SPEAKER : Please put your question. 

[Translation} 

SHRI RAMDAS ATHAWALE : What does the Govern-
ment propose to do in this regard? 

[English] 

MR. SPEAKER : I am notiCing everybody but I also 
have a list with me. 

(Interruptions) 

SHAI P. CHIDAMBAAAM : Last year, the commercial 
banks were lending at an average rate of about nine per 
cent. In the current year. commercial banks are lending at 

\ 

8.5 per cent. In the co-operative banks sector, because of 
the high spreads that are being charged at the State. that 



25 Oral Answers PHALGUNA 20, 1926 (Saka) to Questions 26 

is, at the apex co-operative bank level, the district lelJel 

and the primary level, in many States, it goes up to as 
much as twelve per C8nt. However, in some States, for 
example, in Karnataka earlier and now In Tamil Nadu and 
I also beHeve'1n OrIssa, the State Governments have 
stepped in to give a subsidy and bring down the interest 
rate to six per cent to seven per cent. The ca.operatlve 
bank pricing structure is under the control of the State 
Governments. The NABARD gives refinance at a rate 
between 5.25 per cent and 5.75 per cent. It is because 
at the State ca.operative bank level, the district co-
operative bank level and the primary level the spreads are 
high, the interest rate builds up to about 12 per cent. I think, 
this question must be addressed to the State Governments. 
I have urged the State Governments to ensure that the 
spreads are reduced. 

As far as commercial banks are concerned, many 
years ago, we gave up interfering with the price 
mechanism. We review it constantly. This year, we were 
able to bring it down by a half per cent. I believe, there 
Is still scope for reduction. The spreads are stUlwide; 
and, I believe, with competition and more efficiency by 
reducing the spreads, the lending rates could be brought 
down. 

But as a policy, we do not interfere with the price 
mechanism 01 banking. 

{Translation] 

SHRI MOHAN RAWALE : Mr. Speaker, Sir, through you, 
I would like to tell the hon'ble Minister that right now there 
were talks about farmers committing suicide, but for the 
farmers who take loan from banks, the production from 
crops takes 5-6 months, and sometimes due to famine or 
rains they suffer heavy losses, whereas the limit given to 
the farmers is only 90 days, how can they return the loan 
in 90 days, therefore, this limit should be of one year at 
least will the Government consider this issue? 

(English] 

SHRI P. CHIDAMBARAM : I am not aware of this 90 
days limit. ... (lnterruptions) 

SHRI MOHAN RAWALE : The NPA limit is only 90 days. 
Are you going to increase it? ... (lnte"uptions) 

MR. SPEAKER: He says that before it becomes NPA, 
something has to be done . ... (Interruptions) 

SHRI P. CHIDAMBARAM : I understood your question 
to mean that the repayment period was 90 days. NPA is 
a matter of classification. The Reserve Bank's guidelines 
have now been Issued as to how NPAs should be 
classified. But I do not have the exact formulation here. But 
in case of agricultural loans, I believe that the normal NPA 
classification does not apply. There is a separate 
classification. I do not have the information on the correct 
formulation. I will send it to you. The NPA classification for 
agricultural loans is dlHerent from the normal NPA 
classification for non-agricultural loans. But I will send you 
that information. 

SHRI MOHAN RAWALE : But are you going to increase 
it up to one year? ... (Interruptlons) 

SHRI P. CHIDAMBARAM : First. let me look at it 
and I will send it to you. Then, you come back to me. 
... (Interruptions) 

MR. SPEAKER 
responded to you. 

Shri Mohan Rawale, he has 

(Interruptions) 

DR. RAM CHANDRA DOME : Every comer of the 
House is concerned about the banking credit to the 

marginal and poor farmers. But the grassroot reality Is 

something different though 30 per cent more credit is 
proposed for the next year. In real terms, the credits are 
not reaching the poor farmers and banking personnel are 
harassing the people by taking so many pleas. So, for 
non payment of credits, the properties of small farmers 
are being attached many times and It has been going 
on. 

So, that is why, I think, my hon. colleague has put a 
very correct question. I want to mention here that small. 
marginal and poor farmers have been targeted. But what 
about the rich peasantry and the .rich landlords about non· 
payment of bank loans? So, I would like to know the 
number .of properties of the rich farmers attached. 
.. ;(Interroptlons) 
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MR. SPEAKER : You want to know whether there is 
any discrimination In that. You should give a particular 
reference. 

(Interruptions) 

DR. PAM CHANDRA DOME : This is a big question 
today. ... (Interruptions) 

MR. SPEAKER : He will issue instructions. 

(Interruptions) 

SHRI P. CHIDAMBARAM : This question does not 
concem about what action the Government has taken 
against rich farmers who are defaulting in repayment of 
loans. This question is about agricultural credit. I have 
gathered almost 40 pages of information. But If you 
want to have an answer as to what action is being taken, 
then please put a separate question and I will answer. 
... (Interruptions) 

MR. SPEAKER : There is a general feeling that there 
is discrimination in choosing the targets. 

[Translstion) 

PROF. MAHADEORAO SHIWANKAR : The Minister has 
written in his reply that the banks were advised to provide 
relaxations in margin/security on agriculture loan upto 
rupees 50 thousand. As has been discussed in this House 
that the rate of interest on loan is too high which compels 
the farmers to commit suicide. Whether the Govemment will 
consider to bring a Bill in the House to conrol the different 
rates of Interest prevailing In different state's Cooperative 
Sector banks, they have a four tier system, there Is state 
Cooperative bank. ... (Interruptions) 

{English] 

MR. SPEAKER 
question. 

(Translation] 

He said that. Please put your 

(Interruptions) 

PROF. MAHADEORAO SHIWANKAR : In that situation, 
where State Cooperative bank is one link after that there 
Is District Cooperative Bank Branches and primary 
cooperative societies are also there. Is there any scope 

of reducing the interest rate In this sector? . Secondly, he 
has mentioned about giving a loan of upto rupees SO 
thousand but presently 50 thousand rupees are not 
sufficient for anything. A loan of Rs.50 thousand is too 
meagre for even one or two acres of land. tn that context 
will he increase its limit upto rupees two lakhe? will he 
make the interest rates uniform in Cooperative banks like 
the Nationalised Banks? 

[English) 

MR. SPEAKER : He has already answered that. 

PROF. MAHADEORAO SHIWANKAR: Sir, he has not 
fully answered it. 

MR. SPEAKER : Let him choose to answer. 

SHRI P. CHIDAMBARAM : Sir, given the average size 
of holding of small and marginal farmers, our experience 
shows that they borrow only about Rs. 50,000 and thai is 
why that limit has been fixed with no margin and no 
security. It Is only the bigger farmer who requires more than 
Rs. 50,000 per crop. These are crop ,loans. On interest rate 
of cooperative banks, I have just answered that the spread 
is high at the apex cooperative bank level, at the district 
cooperative bank level and at the primary cooperative 
bank level. Why are the spreads high? It is because they 
are burdened by NPA, poor management, poor lending 
practices and inefficiencies. Some state Governments have 
addressed this issue, like I gave the examples of 
Karnataka, Orissa and now Tamil Nadu and may be there 
are other State Governments which are addressing this 
issue. 

This issue of spread in the cooperative bank lending 
system and reducing the spread and bringing down the 
interest rates is an issue that must be squarely addressed 
by the state Governments because NABARD is refinancing 
at very reasonable rates of between 5.25 and 5.75 per 
cent. 

MR.SPEAKER : It is the same question and the same 
answer. 

[Translation] 

PROF. MAHADEORAO SHIWANKAR: I had asked 
whether the hon'ble Finance Minister would Increase the 
limit upto Rs. 2 lakhs. 
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PROF. RAM GO PAL YADAV : Hon'ble Minister is aware 
of all the details of loans given to farmers and the Reseve 
Bank of India has such directives that at least 18 percent 
of the total loan should be given to the farmers. Is it a fact 
that more than· 60 percent of nationalised and commercial 
banks are not able to achieve this target? When farmers 
are given loan they face many problems due to technical 
reasons. My second question is that NABARD gives loan 
to banks at a very low rate of interest and the banks in 
turn charge 9 to 12 percent from the farmers which is too 
high. The Agriculture Committee too has made recommen-
dations many times that it should be in single digit, infact 
it would be good if it remains around 6 to 7 percent. The 
hon'ble Minister has said that Cooperative banks are a 
state issue. Will be issue instructions to the Nationalised 
and Commercial Banks to ensure that farmers avail loan 
at 7 or 8 percent rate of interest. 

[English] 

MR. SPEAKER : Prof. Ram Gopal Yadav, he has 
already answered that. 

SHRI P. CHIDAMBARAM : Sir, I have already 
answered this question. On the first part of the question, 
I concede some banks do not meet the target of 18 per 
cent. The shortfall is put in the RIDF and it flows back 
to the agricultural sector in the form of rural infrastructre 
loans. As on 31.3.2004 as against 18 per cent target, the 
public sector banks achieved 15.41 per cent. There is still 
a gap and we are trying to close the gap. I will do my 
best. 

"SHRI M. SHIVANNA : Mr. Speaker Sir, Canara Bank 
is distributing loans in Kamataka State to the farmers to 
buy tractors. They are also providing loans to women self 
help groups (SHG) in a large scale to enable them to take 
up a number of social activities. I would like to know from 
the han. Minister whether Centre has formulated any 
method to enable these farmers and the SHGs to repay 
these loans in small and easy installments?" 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : You reply in Tamil regarding self-help groups. 

" .............. Translation of the speech originally delivered In 
K,annada. 

SHRI P. CHIDAMBARAM : Sir, this question is about 
self-help groups. Again, this does not arise out of the main 
question. But let me tell you that we started with an 
indicative target of about 1.85 lakh additional self-help 
groups to be credit·linked in the current year. We have 
exceeded the target and we have fixed a huge target of 
2.5 lakh next year and I am confident we will exceed that 
target also, including in Kamataka, where let me tell you, 
self-help group system is wori<ing very well compared to 
many other States. 

MR. SPEAKER : Let us give some respite to the 
Finance Minister. Let us go to Q. No. 125. All other Ministers 
are sitting idle. Let them do some wori<. 

[Translation] 

Import of used Clothes 

"125. SHRIMATI KARUNA SHUKLA: Will the Minister 
of TEXTILES be pleased to state : 

(a) whether the Government Is aware that the 
domestic textile industry has suffered huge losses on 
account of the import of used clothes from abroad. 

(b) whether this has resuHed in huge loss of foreign 
exchange also; 

(c) whether the Government propose to impose 
restrictions on the import of used clothes; and 

(d) if so, the details of the action being taken by the 
Government in this regard? 

[English] 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) and (b) The imported used clothes 
compete unfailrly with the domestic garment industry. The 
downstream spinning & weaving industry is also affected, 
as the local fabrics are not used. The import of used 
clothing have increased from Rs.17.46 Crore in 1998·99 
to Rs.278.62 Crore in 2003-04. 

(c) and (d) The Government has already imposed 
restrictions on the import· of used clothes by bringing them 
under the 'Restricted list of Imports' vide Notifloatlon 
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No. 7/2004-09 dated the 27th October, 2004 issued by 
Department of Commerce. 

[Translation] 

SHRIMATI KARUNA SHUKLA : Hon'ble Speaker, Sir, 
through you, I would like to ask the Minister whether any 
person can import used clothes without Government's 
permission. If not, who gave the permission for this and 
when? 

SHRt SHANKERSINH VAGHELA : Mr. Speaker, Sir, 
eariier this Import was under OGL and as I said we issued 
a notification on behalf of Commerce Department on 27th 
of Oclober, 2004 to put a restriction on this. It has been 
restricted and removed from OGL. it has not been barred. 
We have put the restrictions according to the demands 
received. 

SHAIMATI KARUNA SHUKLA : Mr. Speaker, Sir. 
have clearly asked as to who gave the permission 

and when. If someone permitted the imports wrongly, 
win the Government take any action against such 
officials. 

[English] 

MR. SPEAKER: It was in OGl. He said that. 

[Translation] 

SHRI SHANKEASINH VAGHELA : It is not so. Anyone 
who wanted to import used clothes could do so under open 
licence. But when we received complaints we put 
restrictions upon that. We did not bar it. 

[English) 

By application they may have pennission regarding 
import. 

[Translation] 

SHRIMATI KARUNA SHUKLA: I want to know whether 
he would restrict it or not. 

[English) 

SHAI SHANKERSINH VAGHELA : No, it is restriction. 
By application we. may permit them. 

SHRI ALAKESH DAS : Sir, I want to know whether the 
Government will consider that certain domestic textile 
industry has suffered huge losses which have been 
incurred on account of import of used cloth from abroad. 

In the year 1998-99 it amounted to Rs.17.46 crore. But it 
increased In 2003-2004 to Rs.278.S2 crore. In the year 
2004, in the restncted list of imports, used cloth has been 
provided. I just want to know about yam. Whether the ban 
on foreign yarn has come in. 

MR. SPEAKER: This is on used clothing. Mr. Minister, 
can you answer on yam also? 

SHRI ALAKESH DAS : Sir, that Is also affecting the 
domestic market . ... (Interruptions) 

[Translation] 

SHRI SHANKERSINH VAGHELA : There is nothing In 
that, but we will stop that also. 

MR. SPEAKER: You would stop him also. You have 
got your reply. 

SHRI KASHIRAM RANA : Mr. Speaker, Sir, just now, 
the hon. Minister of Textiles told that in India there is 
a restriction on the import of used clothes. I would like 
to say that fine cloth is being imported in the name of 
non-used cloth which is adversely affecting our textile 
industry. Non used i.e. fresh cloth is entering the domestic 
market in the name of used cloth and he has told 
about restricting il. But there is a need to take stringent 
measures in this regard. I would like to ask as to what 
steps are proposed to be taken by the Government in this 
regard. 

SHRI SHANKERSINH VAGHELA: It is not so. We face 
problems while imposing import duty due to WTO. The 
Government can not impose high import duty. But we have 
put restrictions to prevent entry of fresh clothes. 

SHAI SHAILENDRA KUMAA : Mr. Speaker, Sir, through 

you. I would like to ten that import of used clothes has 
caused huge losses to our domestic textile industry. We 
produce good quality of clothes in Qur· country, be it cotton 
or synthetic. I would like to know the reasons for importing 
used clothes and also, the steps proposed to be taken by 
the Government to check it. 
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[English} 

MR. SPEAKER: He has answered it. 

[Ti'Bns/ation} 

SHRI SHAllENDRA KUMAR : Further, what steps are 
proposed to be taken by the Govemment for promotion of 
Indian textile industry? 

SHRI SHANKERSINH VAGHElA : Mr. Speaker, Sir, I 
have already replied to it. That import was carried out under 
OGL. 

[English] 

MR. SPEAKER : Vou say that you are giving the same 
answer. 

[Translalion} 

Power Generation 

+ 
*126. SHRI RAM SINGH KASWAN : 

SHRI TAPIR GAO: 

Will the Minister of POWER be pleased to state : 

(a) whether there is an acute shortage of power in 
the country; 

(b) if so, the details thereof along with per capita 
demand and supply of power in each State; 

(c) the reasons for shortage of power. 

(d) the'shortfall registered in power generation 
capacity during the last three years, State-wise; 

(e) whether the Govemment is contemplating to 
allocate more funds to power deficit States; 

(f} If so, the . details thereof; 

(g) the target fixed and achievement made in 
adding power generation capacity during the last three 
years. State-wisej and 

(h) the target fixed for the Tenth Five Vear Plan 
and achievements made in this regard so far, State-
wise? 

(English) 

THE MINISTER OF POWER (SHRI P.M. SAYEED) . (a) 

to (h) A statement is laid on the table of the House. 

(a) There is an overall power shortage in the 

country. The shortages vary from State to State, region to 
region. season to season and hour-to-hour. The average 

energy shortage in the country declind from 8.8% in 2002-

03 to 7.1 % in 2003-04 and 6.8% in 2004-05 till December 
2004. 

(b) State-wise power suppty position in the country 
during April-December, 2004 is given In' Annexure-I 
enclosed State-wise annual per capita energy requirement 
and energy availability during the year 2004-05 (upto 

December' 04) is given In Annoxure II enclosed. 

(c) The main reasons for shortage of power 
are:-

(I) Growth In demand for power outstripping 
the growth in generation and capacity 
addition. 

(ii) Shortage of. peaking power in the grid. 

(iii) Low Plant Load Factor of a number of 

thermal generating units mostly in the 
State sector. 

(iv) Inadequate .sub-transmission and distribu-
tion network in some States. 

(v) High Transmission and DIstribution 

losses. 

(vi) Poor financial position 01 State Utilities 
which does not enable them to raise the 
resources necessary for making required 

investments to create adequate generation 
capacity, 

(vii) Low hydro generatIon in the Northern 
Region, this yeM, mainly due to reduced 
inflows and relatively lees snowfaHlsnow-
melt In the catchment areas. 
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(d) The targets and achievement of capacity 

addition during the last three years are as follows: 

2002-03 2003-04 

Target 4109 5202 

(Figures in MW) 

2004-05 
(Upto Feb., 

2005) 

5246 

Achievement 2872* 3952** 3644*" 

** 

Shortfall is mairny due to non-commissioning of 
Oabhol Project (1444 MW) 

Shortfall is mainly due to non-commissioning of 
Hydro projects Dulhasti (390 MW) and Tehrl HEP 
(1000 MW). 

Shortfall is mainly due to non-commissioning of 
Akrimota Thermal Power Project (250 MW), 
Dulhasti Hydro Electric Project (390 MW) and 
Tehri Hydro Electric Project (750 MW). 

State-wise shortfall vis-a-vis target of capacity 
addition during the last three years given In Annexure III 
enclosed. 

(e) and (f) Planning Commission allocates funds on 
power sector as proposed by the State Governments on 
their Annual Plans for on-going power development 
programmes such as generation, transmission, distribU1ion, 
renovation & modemization, rural electrification etc. It does 
not allocate funds merely based on power deficit for the 
States. However, the Ministry of Power has initiated various 
steps to revive the poor financial health of SEBS/Power 
Utilities. The Ministry of Power has signed Memorandum 
of Understanding (MoU)lMemorandurn of Agreement 
(MoA) with States on power sector reform envisaging 
support of Central Government subject to States progress-
ing satisfactorily on agreed reform agenda. The Union 
Govemment, in order to help the State Utilities is providing 
funds under the Accelerated Power Development and 

Reforms Programme (APDRP) for investment in identified 
distribution areas for, inter-alia, reducing technical losses 
and improving the quality of supply and also for 
incentivising, reduction of cash losses through grants. 
Public Sector Undertakings under the administrative 
control of the Ministry of Power like Power Finance 
Corporation, Rural Electrification Corporation provide 
funds for investments in the Power Sector. 

(g) State-wise target fixed and achievement made 
in adding power generation capacity during the last three 
years is given in the Annexure III enclosed. 

(h) A capacity addition target of 41,110 MW has 
been .. at for the 10th Plan. The details are given in the 
table below: 

(Figures in MW) 

Sou~ce Central State Private Total 

Hydro 8742 4481 1170 14393 

Thermal 12790 6676 5951 25417 

Nuclear 1300 1300 

Total 22832 11157 7121 41110 

As against the above target, a capacity of 10468 MW 
has been added till 28.02.2005. The details are given in 
the table below:-

(Figures In MW) 

Source Central State Private Total 

Hydro 2700 1074 300 4074 

Thermal 4'30 1846 418 6394 

Nuclear 0 0 0 0 

Total 6830 2920 718 10468 

State - wise target fixed and capacity added 
in the 10th Plan is given in the Annexure-III enclosed. 
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AnneKllffl-l 

Actual Power Supply Position 

(Fig. In MU net) 

State December. 2004 April, 2004-December, 2004 

System Requirement Availability SurplusIDeficit (-) Requirement Availability Surplus/Deficit (-) 

Region (MU) (MU) (MU) (%) (MU) (MU) (MU) (%) 

2 3 4 5 6 7 8 9 

Chandigarh 89 86 -3 -3.4 899 895 -4 .0.4 

Deihl 1596 1578 -18 -1.1 16509 16362 -147 -0.9 

Haryana 1802 1655 -147 -8.2 16980 16012 -968 -5.7 

Himachal Pradesh 348 328 -20 -5.7 2986 2953 -33 -1.1 

Jammu & Kashmir 733 642 -91 -12.4 5930 5573 -357 -6.0 

Punjab 2396 2070 -326 -13.6 26941 24570 -2371 -8.8 

Rajasthan 2760 2754 -6 -0.2 21198 21116 -82 -0.4 

Uttar Pradesh 4504 3452 -1052 -23.4 39177 31217 -7960 -20.3 

Uttaranchal 424 386 -38 -9.0 3461 3362 -99 -2.9 

Northern Region 14652 12951 -1701 -11.6 134081 122060 -12021 -9.0 

Chhattisgarh 997 949 -48 -4.8 8706 8578 -128 -1.5 

Gujarat 5511 4745 -766 -13.9 44541 39200 -5341 -12.0 

Madhya Pradesh 3759 2979 -780 -20.8 24685 22070 -2615 -10.6 

Maharashtra 8596 7066 -1530 -17.8 67663 60526 -7137 -10.5 

Daman & Diu 97 97 0 0.0 830 830 0 0.0 

Oadar & Nagar Haveli 177 177 0 0.0 1321 1321 0 0.0 

Goa 188 188 0 0.0 1576 1576 0 0.0 
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2 3 4 ",'·5 6 7 8 9 

We.tern Region 19325 16201 -3124 -16.2 149322 134101 -15221 -10.2 

Ahdhra' Pradesh 4165 4104 -61 -1.5 37214 37049 -165 -0.4 

Karnataka 3246 3029 -217 -6.7 25307 24151 -1156 -4.6 

Kerala 1127 1111 -16 -1.4 9372 9271 -101 -1.1 

Tamil Nadu 4116 4062 -54 -1.3 34512 34368 -144 -0.4 

Pondicherry 129 129 0 0.0 1153 1153 0 0.0 

Lakshadweep 2 2 0 0.0 17 17 0 0.0 

Southern Region 12783 12435 -348 -2.7 l07558 105992 -1566 -1.5 

Bihar 655 524 -131 -20.0 5371 4969 -402 -7.5 

DVC 812 798 -14 -1.7 6801 6739 -62 -0.9 

Jharkhand 326 320 -6 -1.8 2672 2620 -52 -1.9 

Orissa 1203 1183 -20 -1.7 10395 10339 -56 -0.5 

West Bengal+Sikkim 1732 1678 -54 ~-3.1 17431 17190 -241 -1.4 

Aandaman arad' Nlcobar 16 14 -2 -12.5 146 122 -24 -16.4 
Islands 

E •• tern Region 4728 4503 -225 -4.8 42670 41857 -813 -1.9 

Arunachal Pradesh 14 14 0 0.0 118 118 0 0.0 

Assam 310 292 -18 -5.8 2889 2739 -150 -5.2 

Manipur 50 49 -1 -2.0 417 408 '~9 -2.2 

Meghalaya 124 112 -12 ~9.7 1031 929 -102 -9.9 

MiZoram 23 22 -,1 .4.3 174 163 -11 -6.3 

Nag.land 29 29 0 0,0 248 244 -4 -1.6 

Tripura 58 51 -7 -12.1 538 494 -44 -8.2 

North Eastern Region 605 565 -40 -6.6 5412 5091 -321 -5.9 

All India 52093 46655 -5438 -10.4 439043 409101 -29942 -6.8 

Note: As Lakshadweep and Andaman and Nicobar Islands system are stand alone, the figures In respect of these are 
not included in the regional as well as All lrldia. 
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Peak Demand/Peak Met 

(Fig. In MW net) 

State December, 2004 April-December, 2004 

System Peak Demand Peak Met SurpluslDeficit (-) Peak Demand Peak Met Surplus/Deficit (-) 
I "I.) 

Region (MW) (MW) (MW) (%) (MW) (MW) (MW) (%) 

2 3 4 5 6 7 8 9 

Chandigarh 175 163 -12 -6.9 224 224 0 0.0 

Delhi 3168 3064 -104 -3.3 3558 3490 -68 -1,9 

Haryana 3612 3111 -401 -11.4 4037 3621 -416·' '-10.3',: 

Himachal Pradesh 678 609 -69 -10.2 678 815 -63 -9.3 

Jammu & Kashmir 1235 1085 -150 -12.1 1251 1151 -100 -8.0 

Punjab 5073 3817 -1256 -24.8 7122 5559 -1563 -21.9 

Rajasthan 4244 4244 0 0.0 4414 4414 0 0.0 

Uttar Pradesh 7059 5523 -1536 -21.8 7877 6268 -1609 -20.4 

Uttaranchal 802 . 780 -22 -2.7 846 794 -52 -6.1 

Northern Region 25373 22764 -2609 -10.3 26834 24125 -2709 -10.1 

Chhattisgarh 1727 1564 -163 -9.4 1789 1870 -119 . -6.7 

Gujarat 9319 7122 -2197 -23.6 10162 7427 -2735 -28.9 

Madhya Pradesh 5944 4420 -1524 -25.6 5944 4846 -1098 -18.5 

Maharashtra 14600 11295 -3305 ·22.6 14708 11709 ·2999 -20.4 

Daman & Diu 155 155 0 0.0 200 200 0 0.0 

Dagar & Nagar 281 281 0 0.0 391 391 0 0.0 

Have1i 

Goa 349 349 0 0.0 356 356 0 0.0 
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2 3 4 5 6 7 8 9 

We.tern Region 31085 23400 -7685 -24.7 31085 24049 -7036 -22.6 

Andhra Pradesh 6989 6867 -122 -1.7 7957 7843 -114 -1.4 

Karnataka 5815 5099 -716 -12.3 5927 5360 -567 -9.6 

Kerala 2387 2279 -108 -4.5 2427 2292 -135 -5.6 

Tamil Nadu 7257 7129 -128 -1.8 7365 7275 -90 -1.2 

Pondicherry 200 200 0 0.0 230 230 0 0.0·· 

Lakshadweep 6 6 0 0.0 6 6 0 0.0 

Southern Region 21842 20622 -1220 -5.6 23075 21928 -1147 -5.0 

Bihar 905 805 -100 -11.0 980 980 0 0.0 

DVC 1315 1315 0 0.0 1347 1315 -32 -2.4 

Jharkhand 550 550 0 0.0 572 555 -17 -3.0 

Orissa 2135 2135 0 0.0 2195 2150 -45 -2.1 

West Bengal + 3923 3823 -100 -2.5 3923 3823 -100 -2.5 
Sikklm 

Andaman & Nlcobar 35.5 31 -4.5 -12.7 35.5 31 -4.5 12.7 
Islands 

EIIetem Region 8445 8250 ·195 -2.3 8445 8320 -125 -1.5 

Arunachal Pradesh 52 52 0 0.0 54 54 0 0.0 

Assam 620 565 -55 -8.9 659 621 -38 -5.8 

Manipur 101 97 -4 -4.0 103 103 0 0.0 

Meghalaya 264 180 -84 -31.8 264 207 -57 -21.6 

Mlzoram 65 64 -1 -1.5 69 64 -5 -7.2 

Nagaland 74 71 -3 -4.1 74 71 -3 -4.1· 

Tripura .146 110 -36 -24.7 188 159 -29 -15.4 
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2 3 4 5 6 7 8 9 

North e •• tem 1161 1045 -116 -10.0 1247 1128 -119 -9.9 
RegJon 

All India 87906 76081 -11825 -13.5 87906 77281 -10625 -12.1 

Note : As Lakshadweep and A & N Islands systems are stand alone, the figures in respect of these are not included 
in the regional as well as All India figures. 

Annexure-l' 2 3 

Per Capita Energy Requirement and Availability 
Daman & Diu 

During April 04-December 04 
4,911 4.911 

Dadra & Nagar Haveli 5,621 5,621 
State/System Per-capita Energy Per-capita 

Goa 1,098 1.098 
Requirement Energy 

Availability Andhra Pradesh 476 474 

April - December, 2004 Kamataka 464 443 

(kWh) (kWh) Kerala 287 283 
"~) 

2 3 Tamilnadu 541 539 

Pondicherry 1,144 1.144 
Chandlgarh 936 932 

Lakshadweep 266 266 
Delhi 1.105 1,095 

Bihar 62 57 
Haryana 767 723 

Jharkhand 260 256 
Himachal Pradesh 477 471 

Orissa 274 273 
Jammu & Kashmir 549 516 

W.Bengal + Sikkim 234 231 
Punjab 1,069 975 

A & N Islands 389 325 
Rajasthan 355 354 

Arunachal Pradesh 104 104 

Uttar Pradesh 224 178 Assam 104 98. 

Uttaranchal 390 379 Manipur 168 164 

Chhattlsgarh 399 393 Meghalaya 430 387 

GUJarat 843 742 Mizoram 188 176 

Madhya Pradesh 388 347 Nagaland 119 117 

Maharashtra 672 601 Trlpura 163 149 
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MR SPEAKER : a.No. 126. Now, another Minister 

should be troubled. 

Not much time is left. Please be brief. 

[Translation} 

SHRI RAM SINGH KASWAN : Mr. Speaker, Sir, there 
is an acute shortage of power in the country and there 

is a wide gap in demand and supply thereof. I would like 
to ask the hon. Minister about the funds allocated in the 

current budget for the purpose of power generation. He 
himseH is aware that there is a serious power crisis in the 

country and power generation is less. So far as I know, 
no provision has been made for this purpose in the current 
Budget whereas the previous NOA Government had 

allocated adequate funds. I would like to ask as to what 
kind of assistance is to be provided by the Government 

to the state Governments on this count especially to 
Rajasthan, where power crisis is quite serious and famine 

has further worsened the situation. 

[English} 

SHRI P.M. SAYEEO : Mr. Speaker, Sir, it is admitted that 
there is power shortage in the country. Hon. Members are 
aware that we had started from 1,362 megawatts and have 

now reached 1,16,000 and odd megawatts; and from per 

capita consumption of 15 unfts, we have now reached 
592 units. Sir, It was mainly because the achievement of 
Eighth and Ninth Plans' targets was even below 50 per 

cent. That is the problem of the Indian power industry. Sir, 
we had achieved our target almost hundred per cent 
during the Seventh Plan when late Rajiv Gandhi was thtt 
Prime Minister. 

Sir, now, in the Tenth Plan, we have fixed a target of 
41,110 megawatts. In all probability, we will reach the 
target. In order to avert the crisis created on account of 
Eighth Plan and Ninth Plan, we have tried to irriprovethe 
generation sector, the transmission sector and also the 
distribution sector. 

Sir, you are aware of plant .Ioad factor in the generation 

sector .. In 1992-93, it was 57 ,er cent and now it is over 

74.0 per cent. Improvement of one per cent in plant load 

factor means we save Ra.2800 crore whereas we have 

now made an improvement of 17 per cent. That is in the 

generatioin sector. 

MR SPEAKER : He wants Rajasthan to get more 

power. Uncorrected I Not for Publication. 

SHRI P.M. SAYEEO : Sir, we are also paying attention 

to Rajasthan. You know that 'distribution' is in the 

Concurrent list. Every State has to have 'distribution'. As 

in the case of other deficit States, the Government of India 

is giving lJtmost attention to Rajasthan. We assist all the 
deficit States, wherever they are, by taking power from the 

SUrplU3 areas of East and North-East where we have a 
robust power grid system and thereby, their difficulties in 

Rajasthan are being paid attention to. 

The Rajasthan Chief Minister has also contacted me 

on this issue. We have reallocated it for them from the 

quota, and provided it to them as well. 

MR SPEAKER : Hon. Members, I have got one 

announcement to make. We have already informed all the 
hon. Members, through the Bulletin, that the hon. Members 

who wish to put any questions or wish to speak must 

occupy their respective seats. It will be strictly enforced 
from Monday onwards. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation} 

Dutv Eva.'on 

*122. SHRI MANSUKHBHAI O. VASAVA : 
SHRI M. ANJAN KUMAR YAOAV : 

.. . 
Will the Minister of FINANCE be pleased to state : 

(a) the details of duty evasion th.:ough misuse 

of export .. Incentive echeme8 as·· de\ected by varioul 
aQ8liK:ies during the last three years in. 0t*.li and other 
met~s; e' 
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(b) the number of ca... pending for disposal 

without issue of· show cause notice: 

(c) the preventive measures being adopted In 

the form of policy changes or Amendments to the relevant 

Act; 

(d) whether a system of computerised networking 

among intelligence agencies viz. DRI, CEIS, ED, RI, etc, 

is in place to pre.empt the economic crimes committed; 

and 

(e) If not, whether a time frame could be fixed for 

the above purpose? 

THE MINISTER OF FINANCE (SHRI p, 

CHIDAMBARAM) : (a) to (e) 1491 cases of evasion of duty 

through misuse of export promotion schemes have been 

detected by the various agencies during 2001·02, 2002-
03,2003-D4 and April 2004-February 2005 In Delhi and 

other metros; Out of these, In 1108 cases, show cauae 

notices have been issued and the same are at the various 

stages of adjudication, appeals etc, In 383 cases, show 

caUM notices have not been Issued, as the investigations 

are yet to be completed, 

Changes in the poilcy and amendmeAts in the ,elevant 

Acts are made from time to time to prevent mi8W88 of export 

promotion schemes. In fact, there are In-built safeguards 

in the schemes to prevent their misuse. Some of these are 

as follows:-

(I) Licences issued under Advance Lincenslng 
Scheme are subject to actual user condition 

and 81'8 non-transferable. 

(II) Capital goods imported under Export Promotion 

Capital Goods Scheme are subject to actual 
user condition till the fulfilment of export 

obligation. 

(iii) In the case of specified export Items of sensitive 

nature under Duty Free Replenishment Certifi-

cate Scheme the exporter is required to give 
declaration with regard to technical characteria-

tics, quality and specification in the Shipping 

Bill. This has been done to eMure that the 

inputs to be imported under the Scheme have 

nexus with the goods exported. 

(iv) Value caps have been fixed for various export 

items under the Duty Entitlement Passbook 

Scheme to help prevent miause by over-

I"volcing. In respect of producnlt where the credit 

entitiement is 10% or more, the amount of credit 

is restricted to 50% of the Present Market Value 

(PMV). ,. 

(v) All Industry Rates of Drawback for most of the 

products haye been expressed In terms ·of 

weight to preclude the possibility of misuse 

through over-invoicing. Wherever ad valorem 

rates are there, drawback caps have been 

imposed. 

Apart from the safeguards provided In the Schemes, 

other steps taken to prevent their misuse are:-

(i) Enhancing the effectiYene8S.of inteltigenoe-

based checks by the Directorate General of 

Revenue Intelligence (DR I). 

(II) Special targeting of r\8k-ptOne'commodItln' and . 
exporters for critical examination of the goodsl 
declarations. 

(iii) Critical verifloation of mat1cet value of export 

goods. 

(iv) Parameter-based selection of export consign-

ments for examination and scrutiny. Higher 

examinatiion norms for goods exported to. 
sensitive destinations. 

At present, there is no computerized networking 
among the various inteUlgenceagenciee. However. the 

inteRigence agencies interact with one another as and 

when required. The interaction Is need-baaed. Besides, the 

Central Economic Intelligence Bureau (CEIB), through the 

medium of Regional Economic Intelligence CommlUee 
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(REIC) meetings, provla a torum for exchange of 
Information among the various intelligence agencies. 

(Eng/ish] 

Special Economic Package for 
Various States 

·123. SHRI DINSHA PATEL : 
SHRI JASHUBHAI OHANABHAI BARAD : 

Will the Minister of FINANCE be pleased to state : 

(a) whether some States are facing crisis In respect 
of financial resources; 

(b) If so, the details of the States; 

(c) whether the Union Government have received 
requests from the Chief Ministers of various State 
Governments for financial assistance to resolve their 
financial crisis; 

(d) if so, the details thereof; and 

(e) the action taken by the Union Government 
thereon, State-wise, particularly in respect of Gujarat? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) to (e) The State Governments had 
submitted memoranda to the Twelfth Finance Commission 
(TFC) indicating their financial position and requirements 
of funds for the period 2005-10. TFC has given Its 
recommendations after conSidering these memoranda and 
other fiscal parameters. These recommendations have 
been accepted by the Government. The total transfer of 
funda from the Centre to the States during this period Is 
estimated to increase from Rs.434905 crore during 2000-
2005 to Rs.757514 crore during 2005-10. In so far as 
Gularat 18 concerned, the total transfer of funds Is estimated 
to increase from RS.12261 crore during 2000-2005 to 
Rs.25609 crore during 2005-10. 

Transmls.lon and Distribution of Power 

·127. SHRI M.P. VEERENDRA KUMAR: 
SHRI SUKDEO PASWAN : 

Will the Minister of POWER be pleased to state : 

(a) whether privatization of transmission and distri-
bution of power in various States have helped in saving 
electricity; 

(b) the manner in which the creation of National 
Power Grid Corporation helped in regulating the transmis-
sion and distribution of power in the country; 

(c) whether the Government is taking effective 
measures to minimize the theft and loss of electricity during 
transmission and distribution of power; and 

(d) the total Hydro and Thermal power generation, 
during the last three years, separately, State-wise? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : (a) 
The privatization of transmission has not taken place in 
the country so far. The privatization of distribution of power 
has taken place in Orissa in 1999 and in Delhi in July 
2002. 

In Delhi, the Aggregate Technical and Commercial 
(AT&C) losse8 have shown reduction as compared to the 
108$ level before privatization are as under: 

Name of the 
Utility 

BSES Rajdhanl 
Power Ltd. 

BSES Yamuna 
Power Ltd. 

North Deihl 
Power Ltd. 

·before privatization 

Aggregate Technical and 
Commercial losses (%) 

2001-2002* 2002-03 2003-04 

48.10 47.40 46.06 

57.20 61.89 54.29 

48.10 47.79 44.86 

In OI'\8Sa, loss reduction after privatization is as under 

Year 

1998-1999· 

Aggregate Technical and 
Commercial losses (%) 

2 

62.28 
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2 

1999-2000 56.85 

2000-2001 56.06 

2001-2002 60.48 

2002·2003 51.60 

2003-2004 49.71 

"before privatization 

(b) Creation of Power Grid Corporation of India Ltd 
(PGCIL) has given an opportunity for optimum utilisation 
of the hydro and thermal resources in the country. It has 

enabled the central transmission system to grow to around 
49,250 ckt. kms. of transmission lines and 84 sub-stations 
with 47,621 MVA transformation capacity In 2004-05 as 
compared to 23,000 ckt.kms. of transmission fines and 39 
sub-stations with 13,200 MVA transformation capacity in 
1992-93 when PGCIL was formed. The Inter-regional 

power exchange capacity, which was practically non 
existent (barring very few links) when PGCIL was formed, 
has now reached the figure of 9,500 MW. It is planned to 
be enhanced to 30,000 MW by year 2012. 

With the development of important inter·regional links, 
the inter-regional power exchange in energy terms has 
touched 22,000 Million Units equivalent to Rs.4,400 Crore 
in value in 2003-04. Power deficit regions are now 
receiving more power and surplus regions (presently 
Eastem Region) are able to optimize their generating 
capacities resulting in financial & economic benefit to both 
the regions. 

(c) Yes, Sir. The Electricity Act, 2003 provides a 
legal framework for stringent action against theft of 
electricity. Several States have taken initiatives to minimize 
theft and reduce loss of electricity during transmission and 
distribution. 

(d) A statement showing the state-wise total power 
generation Including hydro, thennal and nuclear power 
during the last three years is enclosed. 

State wise total Generation in MU for the years 
2001-02, 2oo2-D3 and 2003-04 

Name of the State Year 

2001-02 2002-03 2003·04 

2 3 4 

Delhi 7952 8780 10593 

Haryana 8175 8908 9792 

Himachal Pradesh 8374 8735 11753 

Jammu & Kalihmir 5558 5983 7270 

Punjab 23866 23690 25581 

Rajasthan 18988 21861 23045 

Uttar Pradesh 74787 73837 74335 

Uttaranchal 3326 3770 3904 

Gujarat 44446 48281 47284 

Madhya Pradesh 30324 33338 33296 

Chhattisgarh 24740 24305 24249 

Maharashtra 65319 65147 67371 

Andhra Pradesh 51172 56713 57732 

Kerala 8874 8092 7723 

Kamataka 24851 24105 25040 

Tamil Nadu 45419 4596 46670 

Pondicherry 250 265 277 

Bihar 5244 5585 6376 

Jharkhand 6606 7047· 

Orissa 18690 15636 23828 
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2 3 4 

West Bengal 32653 35802 38519 

Sikkim 383 390 381 

A & N Islands 0 0 0 

Assam 2857 2756 3093 

Meghalava 794 822 731 

Manlpur 569 553 504 
.', 

Tripurs 844 901 1083 

Nagaland 145 121 164 

Arunachal Pradesh 41 199 984 

Mizoram 0 0 0 

Total 515247 531607 558336 

Note: Includes generation of existing central sector. 

Inquiry on Black Monday 

"128. SHRI K.S. RAO : 
SHRI MAHBOOB ZAHEDI : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Government has ordered an Inqulrv 
in. the last year's sensex crash on May 17, dubbed MBlack 
Monday" by media in the aftermath of the Lok Sabhs 
elec:tion results: 

(b) if so, whether the inquiry has been completed; 

(c) if so, the outcome thereof; and 

(d) the action taken against the persons/companies 
found guilty? 

THE MINISTER OF FINANCE (SHRI P. 

Cf.flOAMBARAM) : (a) The Securities and Exchange Board 
of,.lnc:fia (Se~n took up a~ Inquiry into the market 
movements to examine the role and Involvement of major 

market players, such as, the Foreign Institutional Investors 

(Fils), brokers, clients etc. from the point of view of their 

trading in cash and derivatives segments. 

(b) Yes, Sir. The investigations have since been 

completed. 

(c) Pursuant to findings of investigations, appropri-

ate proceedings have been initiated in terms of the 

Securities and Exchange Board of India (SEBI) Act, 1992 
and SEBI Regulations. Show cause notices have so far 
been issued to 12 entities. 

(d) This will depend on the outcome of the 
proceedings initiated as in 'c' above. 

Safe Drinking Water 

"129. SHRI ANANT GUDHE ; 
SHRI S.K. KHARVENTHAN : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state : 

(a) whether a major part of rural India is still 
deprived of safe drinking water; 

(b) if so, the details thereof, State-wise and district-
wise; 

(c) whether the Government proposes to set a time-
frame to make safe drinking water available to rural areas; 

(d) if so, the details thereof; 

(e) the funds allocated/released/utilized for different 
water supply schemes during the last year, the current vear 

. and that proposed for the rest of the Tenth Five year Plan 
Period; 

(f) whether the Government has launched any 
programme for supporting rural water supply in desert 
areas of the country; 

(9) if so, the details thereof, state-wise; 

(h) whether the Government is contemplating to 
discontinue rural water supply programme based on .target! 
allocation; and 
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(i) if so, the details thereof along with the reasons 
therefore? 

THE MINISTER OF RURAL DEVELOPMeNT (DR. 
RAGHUVANSH PRASAD SINGH) : (a) and (b) A$ per the 
Comprehensive Action Plan (CAP) prepared in 1999 to 
cover all rural habitations in the country with safe drinking 
water supply. and the subsequent coverage reported by 
States/UTs, 95.34% of the Country's, 14,22.~ rural 
habitations are fully covered with the stipulated nol'lTlS of 
40 litre per capita per day (Ipcd) of safe drinking water 
supply. The state wise drinking water coverage position is 
given in the statement enclosed. The district wise coverage 
is not maintained at the central ievel. 

(c) and (d) Water is a State subject. Central 
Government. however. supplement the efforts of the State 
Governments in providing safe drinking water in rural 
areas by rendering financial assistance and technical 
support through a Centrally Sponsored scheme. namely 
Accelerated Rural Water Supply Programme (ARWSP). 
Tenth Plan envisages covering all rural habitations. 
Including sUpped back habitations, by the end of the plan 
period. 

(e) The funds allocated and released under 
ARWSP are as under: 

Vear 

2003-04 

2004-05 

• As on 3.3.2005. 

Amount 
Allocated 

2585.00 

3148.00 

(Rs. In crore) 

Amount 
Released 

2564.90 

2542.40· 

The outlay for ARWSP for the Tenth Five Vear Plan 
period is RS.13245 crore. 

(f) and (g) Under Accelerated Rural Water Supply 
Programme (ARWSP). there is a component namely 
ARWSP (OOP) for supporting rural water supply in the rural 
habitations existing jn the seven States- Andhra Pradeeh, 

Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir, 
Kamataka and Rajasthan covered under the Desert 
Development Programme (OOP). The allocation made to 
these states under ARWSP COOP) during 2003-2004 and 
2004-2005 is as under:-

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

State 

Andhra Pradesh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Rajasthan 

Total 

Ch) No. Sir. 

Allocation made under ARWSP 
(DDP) As. In Lakh) 

2003-2004 2004-2005 

1424.00 676.40 

153.00 73.35 

968.00 733.00 

8.00 11.20 

65.00 366.80 

1208.00 1731.55 

6174.00 8847.90 

10000.00 12440.00 

(i) Does not arise. 

S. State/UT 
No. 

2 

1. Andhra 
Pradesh 

2. Arunachal 
Pradesh 

3. A88am 

Sta",ment 

Status of coverage position 

Number of Habitations 

NC PC FC Total 

3 4 5 6 

o o 89732 69732 

245 656 3397 4298 

301 10691 59563 70555 
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2 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal 

Pradesh 

10. Jammu & 

Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. M.P. 

3 

o 

o 

o 

o 

o 

o 

678 

o 

o 

o 

o 

4 

o 

o 

7 

52 

o 

6891 

2640 

o 

5618 

7573 

o 
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5 6 

105340 105340 

·50379 50379 

388 395 

30217 30269 

6745 6745 

38476 45367 

7866 11184 

100096 100096 

51064 56682 

2190 9763 

109489 109489 

2 3 

27. Uttaranchal 34 

28. West Bengal 0 

29. A & N Islands 0 

30. Dadra & Nagar 19 
Haveli 

31. Daman & Diu 0 

32. Delhi o 

33. Lakshadweep 0 

34. Pondicherry o 

35. Chandigarh o 

4 

274 

o 

102 

41 

o 

o 

10 

108 

o 

5 6 

30666 30974 

79036 79036 

402 504 

456 516 

32 32 

219 219 

o 10 

159 267 

18 18 

Total 5368 60884 1356031 1422283 

Number of habitations uninhabited! 
unpopulated/migrated/urbanised 

381 

15. Maharashtra 346 23743 61841 85930 Grand Total 1422664 

16. Manipur o o 

17. Meghalaya 13 404 

18. Mlzoram o 112 

19. Nagaland 41 690 

20. Orissa o o 

21. Punjab 906 1198 

22. Rajasthan 2785 o 

23. Sikkim o 74 

24. Tamilnadu o o 

25. Tripura o o 

26. Uttar Pradesh 0 o 

2791 2791 

8219 8636 

695 807 

794 1525 

114099 114099 

11345 13449 

91161 93946 

1605 1679 

66631 66631 

7412 7412 

243508 243508 

NC: Not Covered (less than 10 Ipcd), PC: Partially Covered 
(10 to less than 40 Ipcd), FC: Fully Covered (40 Ipcd or 
more) 

PMGSY 

*130. SHRI PRAKASHBAPU V. PATIL : Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) State-wise details of roads constructed under 
Pradhan Mantri Gram Sadak Vojana as on date; 

(b) whether any evaluation of the scheme has been 
undertaken by the Govemment; 

(c) if so, the details thereof; 

(d) the allocation/utilization of funds as on date, 
State-wise; and 

(8) the agencies involved in construction of road? 
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THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH) : (a) and (d) State-wise 
details of roads constructed and allocation/utilization 
of funds as on date under Pradhan Mantri Gram 
Sadak Yojana (PMGSY) are given in the statement-I 
enclosed. 

(b) and (c) No evaluation of the Scheme has been 
conducted so far since PMGSY was launched only in 
2000-01. However, the Ministry of Rural Development 
commissioned a Quick Impact Assessment of the socio-

economic aspects of the Pradhan Mantri Gram Sadak 
Yojana (PMGSY) on the lives of rural people in the States 
ot Assam, Himachal Pradesh, Madhya Pradesh, Mizoram, 
Orissa, Rajasthan, Tamil Nadu, Uttar Pradesh and West 
Bengal Key Findings of the Assessment are a given in the 
statement-II enclosed. 

(e) Statement-III indicating State-wise Nodal De-
partments & Executing Agencies involved In construction 
of road under Pradhan Mantri Gram Sadak Yojana 
(PMGSY) is enclosed. 

Statement-l 

S. 
No. 

State Allocation 

2 3 

1. Andhra Pradesh 750 

2. Arunachal Pradesh 175 

3. Assam 375 

4. Bihar 750 

5. Chhattisgarh 435 

6. Goa 25 

7. Gujarat 250 

8. Haryana 100 

9. Himachal Pradesh 300 

10. Jammu & Kashmir 100 

11. Jharkhand 550 

12. Karnataka 475 

13. Kerala 100 

Amount 
Released 

4 

757.91 

127.46 

452.01 

313.89 

549.59 

10.00 

215.86 

107.92 

75.00 

353.92 

365.68 

69.17 

No. of road 
works 

5 

3733 

341 

808 

968 

1034 

90 

1200 

85 

743 

178 

501 

1709 

366 

Length of 
road works 

(in km.) 

6 

9114.52 

1021.73 

2325.36 

2219.85 

6013.03 

178.16 

2513.88 

1213.58 

3349.24 

635.27 

2752.90 

·5442.30 

679.98 

No. of road Length of 
works road works 

completed completed 
(upto Jan.,05) (upto Jan.05) 

7 8 

3001 6681.20 

315 1007.55 

494 774.80 

261 707.40. 

416 2354.32 

70 156.86 

768 1623.62 

48 709.72 

335 1301.00 

36 82.93 

224 1229.75 

1233 4069.77 

144 275.41 

(Rs. in crore) 

Exp. Upto 
(upto 

Jan.,05) 

9 

661.70 

122.73 

295.97 

242.00 

466.10 

5.17 

172.95 

96.09 

195.03 

40.97 

304.64 

322.52 

56.17 
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2 3 4 5 

14. Madhya Pradesh 1065 1424.44 2486 

15. Maharashtra 650 454.29 2158 

16. Manipur 160 80.00 790 

17. Meghalaya 175 115.67 317 

18. Mizoram 100 118.11 80 

19. Nagaland 100 88.95 185 

20. Orissa 875 878.54 2140 

21. Punjab 125 127.40 516 

22. Rajasthan 650 1137.89 3289 

23. Sikklm 100 70.97 81 

24. Tamil Nadu 400 353.14 2230 

25. Tripura 125 76.60 247 

26. Uttar Pradesh 1575 1245.03 8599 

2"'. Uttaranchal 300 201.04 213 

28. West Bengal 675 717.12 754 

Total (states) 11460.00 10803.26 35841 

SttItement-ll 

PMGSY Impact Assessment Study 

The Ministry of Rural Development commissioned a 
quick Independent assessment of the socio-economic 

impact of the Pradhan Mantri Gram Sadak Yojana (PMGSY) 

on the lives of rural people In the States of Assam, 

Himachal Pradesh, Madhya Pradesh, Mizoram, Orissa, 
Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal. 

The study was conducted in the month of January to 

February 2004. The agencies who conducted the study 

were:-

6 7 8 9 

12182.00 1359 6359.70 1291.95 

5146.84 1379 2865.35 298.96 

710.64 416 72.67 59.06 

718.33 248 563.71 76.22 

1032.50 48 705.40 109.43 

1606.29 156 1203.11 80.06 

6417.92 1066 2604.60 562.99 

1282.78 345 665.27 100.89 

12400.71 2704 9405.28 1048.94 

1444.73 40 1267.31 46.77 

4196.89 1320 2246.56 277.47 

619.68 194 416.61 49.00 

15531.65 6415 10746.96 1016.80 

1227.39 102 385.78 111.52 

3982.50 374 1802.01 477.37 

105960.64 23511 62284.65 8589.47 

Agency 

Nodal Agency : TNS India 

Pvt. Ltd. 

CMI Social Research Centre 

Development Research Services 

Agricultural Finance Corporation 

States studied 

2 

West Bengal 

Assam and 
Mizoram 

~dhya Pradesh 

Orissa 
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2 

Santek Pvt. Ltd. Himachal Pradesh 
Rajasthan 

RITES Pvt. Ltd. Tamil Nadu 

OASES Uttar Pradesh 

Key Finding. of the A ••••• m.nt 

Impact on agriculture 

The construction of the PMGSY roads has 
greatly benefited the farmers. Prior to the 
construction of the PMGSY roads, farmers found 
it difficult to sell agricultural goods in the bigger 
markets that are located at a distance from their 
villages. Due to lack of transport, the farmers had 
to often physically carry the baskets of agricul-
tural goods on their heads and could thus 
transport only a small amount of agricultural 
produce to the market. Also, a lot of travel time 
was lost. Thus, the whole process was not 
profitable, However, the construction of the 
PMGSY roads has resulted in increased and 
easier movement of farmers and their produce 
and has thus increased agricultural profit. 

PMGSY road connectivity has led to a better 
transport system during a/l seasons. Farmers 
mentioned that the problem of not being able to 
access the markets during monsoon has been 
solved by the construction of the roads. This 
impact has been greatly felt in the states of 
West Bengal, Himachal Pradesh, Mizoram, 
Assam etc. 

The PMGSY roads had a positive impact on the 
agricultural infrastructure as habitations are now 
using motorized equlpments such as tractors, 
threshing machines for cultivation leading to a 
more efficient, time saving and profitable 
process of cuHivation. 

The PMGSY roads have made it easier to 
transport chemical fertilizers, seeds and pesti-

cides. ·Increased use of these items was 
observed In Uttar Pradesh, Himachal Pradesh 
and West Bengal. 

Considerable change in cropping pattern was 
observed in the States of HImachal Pradesh, 
Mizoram and Tamil Nadu, with a switch from food 
crops to cash crops (such as ginger, jute, 
sugarcane sunflower). 

Change in cropping intensity as a result 
of increased agricultural trade was observed in 
case of crops like tomato, cauliflower, amla, 
harre, behar etc. In the post PMGSY road phase, 

An increase in the number of families rearing 
goatsIsheep for commercial purposes was 
mentioned by beneficiaries in states of 
Rajasthan, Himachal Pradesh and Uttar Pradesh 
reported, Many families had bought cycles after 
the construction of the roBel to be able to carry 
diary products for sale In nearby towns. 

Impact on .mploym.nt g.neratlon 

After the construction of PMGSY roads, an 
improvement in the employment situation in 
terms of more job opportunities, more avenues 
for self-employment, etc. were observed. A lot of 
housewives mentioned that they haW started 
small scale industries like making, pickles, 
padads, boris (lentil cakes) murir moa (puffed 
rice balls) etc. 

On-farm employment opportunities have in-
treased due to shift fromgrafns to cash crops 
and also multiple cropping particularly in the 
state of Tamil Nadhu, Madhya Pradesh and 
Mizoram. 

More people are going to nearby towns and 
villages for odd jobs like selling woods, 
vege'tables, dfliry products and locally made 
items like pickles, papad etc. 

Non-farm oppoftUnftles like opening of shops, 
small bUSiness, cottage industri •• has increased 
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in the States of Himachal Pradesh. Madhya 
Pradesh, Mizoram. Tamil Nadu and Uttar 
Pradesh. 

Besides. road connectivity has led to expansion 
of local industries, which in tum has generated 
employment opportunities. 

Impact on Industry 

There has not been much impact in the industrial 
sector in terms of new small industries as it is 
too early to measure change. However, an 
impact on the existing small industries was 
observed in terms of easier access to raw 
materials, availability of commercial vehicles to 
transport bulk product to the markets etc. This 
has led to economies ot scale particularly in the 
state of A~sam and Mizoram. 

Beneficiaries reported that the pottery and brick 
making industry of Orissa has benefited from the 
PMGSY roads. 

Perceived benefit of PMGSY roads was also 
reported in the cottage industries of Tamil Nadu, 
Handloom industry of West Bengal and Agro 
industry In Assam. 

Impact on health 

There has been an overall improvement in 
access to the health facilities like PHC's. sub-
centres and district hospitals in the States of 
West Bengal, Uttar Pradesh, Orissa, Tamil Nadu. 
Himachal Pradesh and Madhya Pradesh. 

Positive impact was observed with regard to 
increase in accessibility to preventive and 
curative health care facilities; better manage-
ment of infectious diseases and attending to 
emergencies due to faster access to health 
facilities and increase in frequency of visits by 
health work8l8. 

,Improvement Itl antenatal and post-natal care 
thereby decreasing obstetrics emergencies was 

observed by beneficiaries in the States of 
Mizoram, Madhya Pradesh. Orissa. Tamil Nadu, 
Uttar Pradesh and West Bengal. 

Beneficiaries of the above mentioned states also 
mentioned that road connectivity and an im-
proved transport system had enabled families to 
opt for institutional deliveries in hospitals outside 
the village. 

Beneficiaries reported decrease in infant and 
child mortality especially in the States ot Orissa, 
Madhya Pradesh, Himachal Pradesh, Tamil 
Nadu, Uttar Pradesh and West Bengal. This has 
been possible due to easier and faster availabil-
ity of health care facilities in the post PMGSY 
road phase. 

Impact on education sector 

With the construction of PMGSY roads, there has 
been an improvement in the accessibility to 
education facilities. This has resulted in in-
creased school enrolment and schoo.1 atten-
dance in all the States. 

Beneficiaries reported that the PMGSY road 
connectivity had led to an increase in the 
number of girls going to schools in the States 
of Assam, Madhya Pradesh, Orissa, Tamil Nadu 
and West Bengal. Most parents mentioned that 
they were now more confident about sending 
their daughters to schools unescorted. 

Another noteworthy impact has been in terms of 
regular attendance of the teachers throughout 
the year and greater inclination of parents to 
send boys and girls for higher studies and 
college education. 

Impact on social aspects 

The construction of the PMGSY road has led to 
an increase in frequency of visits by Government 
officials. This is likely· to result in better 
implementation of various Government schemes 
and programs. 
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There has been an increase in the visits of grass 
root level functionaries like health workers/ 
Auxiliary Nurse and Midwives (ANMs), Village 
Level Workers (VLWs) and Village Anganwadi 
Worker (VAWs) in the states of Orissa, Himachal 
Pradesh, Madhya Pradesh and West Bengal. 

Beneficiaries also mentioned that with better 
road connectivity there has been an improve-
ment in accessibility to the Banks and improve-
ment of the Post and Telegraph facilities in all 
the States. 

Road connectivity has also enabled a quicker 
access to police services. This has ensured an 
improved law and order situation in some areas. 

A notable change as observed was that social 
network of villagers has widened in all the States 
Marriage alliance radius has increased substan-
tially. 

The road connectivity has increased the mobility 
of women as they can now travel alone in buses 
and cycles. Many women mentioned that they 
have taken up small jobs (such in the as a 
anganwadi worker, daily wage labourer etc) in 
the post road phase. 

Impact on transport facilltias 

The benefits of rural connectivity has been felt 
most in Mizoram and Rajasthan where PMGSY 
roads have made it easier for the beneficiaries 
to cope with the difficult terrain. 

Beneficiaries in all the States mentioned that 
there has been an increase in ownership of 
bicycles and two wheelers especially in the 
States of Assam, Rajasthan, West Bengal and 
Tamil Nadu. 

Beneficiaries also mentioned that there has 
been an improvement in the public as well as 
the private transport system in all the States 
under study. 

."..,.ct on Urbanization 

Trend towards urbanization of an area as in 
immediate and direct impact of providing rural 
road connectivity was observed in course of the 
study. The study areas have seen some rapid 
changes from traditional to modern ways of life. 
For, instance, roads have drawn the villagers to 
the town entertainments; there has been in-
creased use the ownership of television and 
other electrical gadgets. 

Penetration of cooking gas in the rural areas has 
been facilitated, with consequent beneficial 
impact on the health of women and more time 
for not having to collect firewood or make 
dung cakes, and due to faster cooking time of 
gas. 

The states of Mizoram, Tamil Nadu, West Bengal 
reported conversion of kuchcha houses to pucca 
houses. 

Beneficiaries in all the States mentioned that 
the most visible change was in term of sudden 
escalation of prices of land adjacent to the 
PMGSY roads. This had led to an increase in 
the sale of land for commercial purposes. 

Impact on Poverty AII.vlatlon 

A spin off benefit of PMGSY roads has been 
on the income level of the habitants benefiting 
from these roads. The roads, directly or in-
directly have provided opportunities for on-farm 
and off-farm employments as well as self· 
employment. 

With the improvement in on-farm and non-farm 
employment opportunities, benefiCiaries in all 
the states reported increase in their average 
household income. 

The detailed report in respect of each of this state is 
available at the program website www.prngsy.nlc.in. 
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SUtement-1II 

St.te-wiN list of Nodal Department executing agencies and state-level 

Autonomous agencies under the PMGSY 

S.No. State 

2 

1 . Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

Nodal Department 

3 

Panchayati Raj and Rural 
Development 

Public Works Department 

Panchayat Rural 
Development 

Rural Development 

Panchayati Raj & Rural 
Development 

Rural Development 

Roads & Buildings 
Department 

Public Works Department 

Public Works Department 

10. Jammu and Kashmir Public Works Department 

11. Jharkhand Rural Development 

12. Karnataka • Rural Development & 

Panchayatl Raj 

Executing Agency 

4 

Panchayati Raj and Rural 
Development 

Public Works Department 

Public Works Department 
(Roads Wing) 

Rural Engineering 
Orga:tisatiooO 

Rural Engineering Services 

Rural Development 
Department 

Roads & Buildings Depart-
ment 

Public Works Department 
(R&B) 

Public Works Department 

PWD & Rural Development 
Deptt. 

Rural Engineerig 
Organisation 

Rural Development 
Engineering Wing 

State Level Autonomous Body 

6 

AP State Rural Development 
Authority 

Arunachal Rural Road 
Development Agency 

Assam Statt Road Board 

Bihar Rural Roads Develop-
ment Agency 

Chhattisgarh Rural Road 
Development Agency 

District Rural Development 
Agency 

Gujarat State Rural Road 
Development Agency 

Haryana State Roads & 
Bridges Development 
Corporation 

H.P. Gram Sadak Develop-
ment Agency 

Jammu & Kashmir State 
Rural Roads Agency 

Jharkhand Rajya Gramin 
Path Vikas Pra~hlkaran 

Karnataka Land Army 
Corporation 
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2 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

18. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikklm 

24. Tamil Nadu 

25. Tripura 

26. Uttaranchal 

PHALGUNA 20, 1926 (Saka) 

3 

Rural Development 

Madhya Pradesh Rural 
Roads Development Au-
thority 

Rural Development, 
Public Works Department 

Rural Development 

Rural Development 

Rural Development 

Rural Development 

Rural Development 

Public Works Department 
(Roads & Bridges) 

Public Works Department 

Rural Development 

Rural Development (upto 
2003-04 works) and High-
ways Deptt (from 2004-05 
works) 

Public Works Department 

Rural Development 

4 

Engineering Wing under 
PR Institutions. 

MP Rural Roads Develop-
ment Authority 

Zilla Parishad Works De-
partment PWD 

Public Works Department 

Public Works Department 

Public Works Department 

Public Works Department 
(Roads and Bridges) 

Rural Works Department 

Public Works Department 
(Roads & Bridges) 

Public Works Department 

Public Works Department 
(Roads and Bridges) 

Rural Development 

Engineering Wing •• 

Public Works Department 

Rural Development, Public 
Works Department 

to Questiontl 82 

5 

Kerala State Rural Roads 
Agency 

Madhya Pradesh Rural 
Roads Development 
Authority 

Maharashtra Rural Roads 
Development Association 

Manipur State Level Autono-
mous Agency for PMGSY 

State Rural Roads Develop-
ment Agency 

Mizoram Rural Road Deve-
lopment Agency 

Nagaland Rural Road Deve-
lopment Agency (NGRRDA) 

Orissa State Rural Road 
Agency 

Punjab Roads and Bridges 
Development Board 

Rajasthan Rural Road 
Development Agency 

Slkklm State Rural Roads 
Agency 

Tamil Nadu Rural Housing & 
Infrastructure Development 
Corporation 

Tripura Rural Road Agency 

Uttarancha! Rural Road 
Development Agency 
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2 

27. UttarPradeeh 

28. West Bengal 

3 

Rural Development 

Panchyat & Rural Devel-
opment 

4 

.1. Public Works Depart-
ment, 

2. Rural Engineering 

Services 

Zilla Palshad, Siliguri 
Mahakuma Parishad (SMP), 
Oarjelling . Gorkha Hill 
Council (DGHC) 

5 

. Uttar Pradesh Grameen 
Sadak Vikas Abhikaran 

West Bengal State Rural 
Development 
(WBSRDA) 

Agency 

.,.....,.t8d Executing.Agenoies namely Central Public Works Department (CPWO), Nirman Shavan, New Delhi: NatiOnal' 
~ric Power Corporation (NHPC); National Projects Construction Corporation Limited (NPCC); National Building 
Construction Corporation Limited (NBCC); IRCON International Limited (IRCON) have also been inducted in 
2004-05 . 

•• The State Government has transferred the responsibility for PMGSY to Highways Department from 2004-05. 

Funds under Rural Employment Scheme. 

·131. SHRI V.K. THUMMAR : 
SHRI B. MAHTAB : 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the details of schemes undertaken in rural 
areas with foreign aSSistanCe: 

(b) the funds allocated/released under rural em-
ployment schemes during the last three yta(a, State-Wise 
and scheme-wise; 

(c) the norms fixed for the above scheme; 

(d) the funds utilized under each scheme during 
the last three years, scheme-wise and State-wise; and 

(e) The achievements made in regard to women 
beneficiaries during the said period, scheme-wise? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVAF\i$H PflASAD SINGH) : , .. ) 10,,(8) The .de\ails 
of the Schemes presently being implemented in the rural 
areas with foreign ~iStanc8 in so far the Ministry 0' Rural 
Development is conQ8rned are· given in the. statement-I 
enclosed. 

The Ministry of Rural Development implements two 

major employment Schemes namely Swamjayanti Gram 

Swarozgar' Yajana for self-employment and SampOOrna 

Grameen Rozgar Yojana (SGRY) 'or wage-employment in 

rural areas of the country. During the current 'ina,ncial year 

a new Scheme namely National Food For WorkS 

Programme (NFFWP) has been launched in 150 most 

backwards districts of the country to generate supplemen-

tary wage employment and providing food security through 

creation of need based economic, social and community 

assets"" these diStricts. 

The funds under these Schemes are being allocated 

to the States/UTs on the ,basis of proportion of rural poor 

in a State/UT to the total rural poor in the country as per 

the estimates prepared by the Planning Commission on 

the basis of Survey conducted by the National Sllmple' 
Survey Organisation (NSSO). 

The State wise and year-Wise Central funds released, 

total funds utilized and women beneficiaries assisted 

under Sampoorna Gramin Rozgar Yolana (SGRy) and 

Swarnjayanti Gram Swarozgar Yojana (SGSY) duri~~ the 

last three years (2001-02 to 2003-04) are given in' the 
statement II and III enclosed. 
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St_ment-, 

Details of Foreign assistance Rural Development Projects 

S. Name of the Projects ... Pr61eet Cost Amount of 
No. Loan/Grant 

2 3 4 
: . ~ . 

I. World Bank Aided District Poverty Initiative Projects (Funded by IDA) 
(Amount In US $ MIllion) 

1. Andhra Pradesh, District Poverty Initiatives Project 134.800 111.000 

2. Andhra Pradesh, Rural Poverty Reduction Project 275.000 150.000 

3. Madhya Pradesh, District Poverty Initiatives Project 134.700 110.100 

4. Rajasthan, District Poverty Initiatives Project 124.800 100.500 

5. Chattisgarh. Rural Poverty Reduction Project 129,350 112.560 

U. World Bank and Asian Development Bank (ADB) funding for Ilural 
Road Sector Projects (Rs. In Crore) 

1, Rural Roads Sector Projects (RRSP-I) funding ADB Madhya Pradesh & 2000.00 0,000 
Chhattishgarh 

2. Rural Roads Sector Projects (RRSP-II) funding ADB West Bengal, 2500.00 0,000 
Assam & Orissa 

3. Rural Roads Sector Projects funding World Bank Jharkhand, 2000.00 134,5' 
Rajasthan, H,P', U,P. & Bihar' = For Rajasthan State. 

In. World Bank Assisted Rural Water Supply and Environment Sanitation 
Projects (Amount In US S MIllion) 

1, Kerala Rural Water Supply & Environment Sanitation Project 89.80 65.50 

2. Second Kamataka Rural Water Supply & Environment Sanitation Project 1,93.40 151.60 

3. Second Maharashtra Rural Water Supply & Environment Sanitation Project 268.65 181,00 

'V. Department for 'ntematlonal Development' (01=10) Funded Projects (Rs. In Crore) 

1, Andhra Pradesh Rural Livelihood Project (APRLP) 320 320,00 

2, Westem Orissa Rural Livelihood Project (WORLP) '230 ~30.00 

3. Madhya Pradesh Rural Liv.uhood PfQject (MPRlP),.f)hase-1 114.87 11 .... 87 
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V. Tree Growers Cooperative Projects Funding by Canadian Cooperative 
International Development Agency (CIDA) (Rs. in Crore) 

In Andhra Pradesh, Karnataka, Gujarat, Madhya Pradesh & Uttaranchal 

VI. Japan Bank for International Cooperation (JBIC) Funding Project 
(Rs. In Crore) 

Attappady Wasteland Comprehensive Environmental Conservation Project 

YR. European CommunHy Funding Projects (Rs. In Crore) 

Haryana Community Forestry Project 

VII. Bilateral Funded Rural Water Supply & Sanitation Projects (Rs. In Crore) 

DANIDA assisted Karnataka Integrated Rural Water Supply and Environmental 

Sanitation Project 

RWSS Project-Phase-II in Karnataka under Danish Assistance 

JIBC (formerly OECF) aided Kerala Water Supply Project 

Rural Water Supply and Sanitation Project with financial assistance from 

Gov!. of Germany through KFW in Maharashtra. 

Bolpu-Raghunathpur Water Supply, Sanitation and Health Education 

funded by German through KFW in West Bengal 

DANIDA assisted Water Supply and Sanitation Project Tamil Nadu. 

Integrated Water Supply, Sanitation and Community participation Programme 

with financial assistance from Gov!. of Germany through KFW in Rajasthan 

Integrated Water Supply, Sanitation and community participation Programme 

in Ratangarh-Sujangarh & Bungi-Rajgarh Section of Churu Distt. In Rajasthan-

Phase-II. 

Netherlands assisted Rural Drinking Water Supply and Sanitation Sector 

Project in Gujarat 

The Netherlands assisted Community-managed water and sanitation programme 

in Earthquake-affected villages of Gujarat Project. 

The Netherlands assisted Institutional support to WASMO in Gujarat Project. 

to Questions 88 

3 4 

45.99 45.99 

219.31 176.89 

126.00 97.80 

51.00 39.00 

35.20 20.60 

1787.45 1519.38 

107.18 6.21 

156.00 61.57 

43.00 34.02 

402.30 

405.08 
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SIIItement-1I 

Central Funds Released, Total Funds Utilised and Employment Generated for Women under 

the Sampooma Gramin Rozgar Yojana (SGRY) During 2001·02 to 2003·04 

S.No. State/UTe During 2001·2002 During 2002·2003 During 2003-2004 

Central Funds Employment Central Funds Employment Central Funds Employ· 

Funds Utilized Generated Funds Utilized Generated Funde Utilized ment 

Released For Released For Released Generated 

(Rs. in (Rs. in Women (Rs. in (Rs. in Women (Rs. in (Rs. in For 

Lakhs) Lakhs) (Lakhs Lakhs) Lakhs) (Lakhs Lakhs) Lakhs) Women 

Nos.) Nos.) (Lakhs 

Nos.) 

2 3 4 5 6 7 8 9 10 11 

1. Andhra 19933.07 28025.37 110.75 24380.17 28944.18 139.74 23995.50 33965.38 167.40 
Pradesh 

2. Arunachal 1148.79 1032.03 4.14 824.26 1427.27 7.33 1560.75 1257.74 5.28 
Pradesh 

3. Assam 28986.25 23249.33 49.81 22496.96 27332.23 49.21 29681.01 41422.14 72.27 

4. Bihar 38402.38 33718.59 87.48 26727.42 44312.74 108.77 34203.10 48593.41 108.36 

5. Chhattisgarh 10781.22 14489.65 141.97 12013.04 15827.20 132.46 12023.34 16805.85 107.05 

6. Goa 168.92 195.16 0.93 75.04 70.57 0.20 110.36 78.92 0.23 

7. Gujarat 7339.16 7396.69 19.91 6942.87 9069.64 59.73 9654.67 13596.10 92.14 

8. Haryana 5697.71 6106.45 23.83 5610.37 9206.71 32.64 5599.45 7442.93 19.55 

9. Himachal 1853.52 2342.70 1.75 2046.00 1827.04 1.24 2394.67 3256.44 2.25 

Pradesh 

10. Jammu & 2860.56 2970.86 0.00 2051.61 3894.86 0.00 10803.04 4195.30 0.00 
Kashmir 

11. Jharkhand 25471.80 28593.78 78.45 17584.68 32556.04 79.90 26675.15 40280.58 92.32 

12. Karnataka 15090.25 19708.71 87.50 17429.04 24293.34 151.76 19428.39 24748.91 172.94 

13. Kerata 6732.ie 989~.17 23.37 7665.17 7710.51 21.53 eCS96.74 10065.14 34.75 
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2 3 4 5 6 7 8 9 10 11 

14. Madhya 24533.33 31835.80 171.01 26872.02 33324.50 202.43 26705.26 38744.86 212.79 

Pradesh 

15. Maharashtra 28941.41 35469.28 153.49 28960.58 38213.83 159.27 31212.10 47411.11 202.71 

16. Manipur 922.18 287.16 0.00 669.80 1257.14 3.71 1331.40' 1071.19 3.73 

17. Meghalaya 1669.37 2256.35 8.29 1905.92 1833.13 8.90 2055.44 2716.95 11.15 

18. Mizoram 639.38 806.96 3.56 573.88 869.41 4.67 757.86 801.68 4.55 

19. Nagaland 1446.04 737.61 3.69 667.28 1111.86 3.81 1168.08 1170.55 135.68 

20. Orissa 23698.71 31226.43 136.50 27406.55 32947.22 173.14 24743.95 38608.74 206.66 

21. Punjab 2116.18 2596.04 0.50 3848.98 4157.25 0.46 4620.05 6055.59 0.26 

22. Rajasthan 11395.97 17566.16 60.50 14904.76 20514.24 153.38 13860.68 22075.62 108.44 

23. Sikklm 597.19 449.75 1.n 439;18 478.25 2.53 703.56 760.00 2.97 

24. Tamllnadu 20101.92 24019.57 96.34 21161.09 24467.54 166.67 23318.54 33602.53 188.03 

25. Tripura 3680.47 4563.24 19.22 3850.07 4211.48 27.12 3991.89 5959.21 33.67 

26. Uttranchal 4449.27 4447.51 7.45 4398.54 5031.26 3.33 5355.75 7492.65 16.95 

27. Uttar 67553.49 63989.71 114.70 66092.08 91865.03 175.59 65695.85 111863.13 181.91 
Pradesh 

28. West Bengal 24279.42 21076.39 37.00 20649.89 30040.03 83.20 21453.96 31604.04 91.54 

29. Andaman & 96.21 78.14 0.06 42.32 0.00 0.00 97.40 23.77 0.07 
Nicobar la/ands 

30. D & N Havel! 89.98 3.86 0.02 61.40 0.00 0.00 41.13 0.00 0.00 

31. Daman & Diu 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

32. l.,akshadweep 25.89 17.51 0.11 0.00. 5.79 0.30 28.57 2.59 0.00 

33. Pondicherry . 164.82 68.00 0.11 112.61 200.97 1.12 136.13. 101.~9 0.47 

AII-lntMa 378867.82" 419206.96 1444.20 368483.58 500001.46 1954.14 412103.79 595774.742276:12 
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State".."t-lH 

Central Funds Released, Total Funds Utilised and Employment Generated for Women under the 

Swarnjayanti Gram Swarozgar Yojana (SGSY) During 2001-02 to 2003-04 

S .. State/Ura During 2001·2002 . During 2002-2003 Dl,iring 2003-2004 
No. 

Central Funds Women Central. Funds Women Central Funds Women 

Funds Utilized Swaro- Funds Utilized Swaro- Funds Utilized Swaro-

. Relea*ed zgaris Released zgaris Released zgaris 

Assisted Assisted Assisted 

(Rs. in (Rs. in (In Nos.) (Rs. in (Rs. in (In Nos.) (Rs. In (Rs. In (In Nos.) 

Lakhs) Lakhs) Lakhs) Lakhs) Lakhs) . Lakhs) 

2 3 4 5 6 7 8 9. 10 11 

1. Ahdhra 3068.31 6240.76 628$9 3738.02 580().68 56847 3942.42 5631.80 66814 

Pradesh 

2. Arunachal 106.34 185.57 472 78.06 162.50 321 139.60 176.17 338 

Pradesh 

3. Assam 3328.48 2989.44 5246 2802.61 3587.09 35229 5313.00 7417.91 26207 

4. Bihar 3348.37 10600.77 33997 3493.34 10822.77 24801 5488.81 11216.49 26467 

5. Chhattisgarh 1467.21 3887.90 3362 1968.76 3510.70 4068 2025.44 2975.36 4181 

6. Goa 25.00 28.94 672 17.65 40.18 252 17.65 51.31 123 

7. Gujarat 885.51 2349.06 5987 1403.27 2006.46 6798 1508.00 2415.12 8304 

8. Haryana 679.48 1480.58 7614 827.79 1317.00 6431 932.06 1437.07 7009 

9. Himachal 286.16 764.93 4980 348.62 593.07 3222 304.77 642.77 4606 

Pradesh 

10. Jammu & 342.81 716.22 7146 350.44 650.91 4493 427.45 842.03 2674 

Kashmir 

11. Jharkhand 1196.01 4892.33 21678 1801.02 3939.38 10867 2817.41 4711.54 26864 

12. Karnataka 1659.33 5147.38 26390 2686.99 4882.43 26963 2777.12 4711.28 36163 

13. Karela 1039;64 1998.68 14397 1286.55 ·2062.58 13875 1435.18 2054.13 15850 
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2 3 4 5 6 7 8 9 10 11 

14. Madhya 3425.29 7583.71 18709 4232.53 7402.90 16489 4397.14 7040.11 17373 

Pradesh 

15. Maharashtra 3842.09 10288.29 31414 5579.85 8239.25 32007 5712.39 8839.88 40019 

16. Manlpur 13.02 NR NR 0.00 56.75 

17. Meghalaya 83.38 305.43 112 27.51 86.88 857 117.12 161.90 2284 

18. Mizoram 64.17 101.77 2270 77.47 84.03 291 99.96 138.00 866 

19. Nagaland 69.98 337.85 645 83.15 184.01 658 157.80 105.63 744 

20. Orissa 2744.13 6138.55 19842 4181.99 5499.02 21149 4553.07 6699.20 38667 

21. Punjab 325.37 635.92 2348 391.58 668.22 3376 444.25 671.96 3634 

22. Rajasthan 1759.38 3462.03 15807 2143.41 2917.62 12657 2261.24 3157.57 13635 

23. Sikkim 82.38 231.06 542 95.33 129.80 264 110.76 230.30 509 

24. Tamllnadu 2713.06 5445.97 50785 3290.35 5068.76 54860 3690.70 5852.91 60048 

25. Trlpura 622.08 1170.46 9090 599.65 975.63 2532 696.74 967.15 2203 

26. Uttranchal 496.90 1559.69 4931 667.95 1305.22 3830 686.02 1356.48 5871 

27. Uttar Pradesh 6316.37 15536.66 30422 7126.87 14721.83 30470 11756.85 19564.60 44899 

28. West Bengal 78.26 2865.13 3969 1121.19 5355.23 8302 2617.59 5298.25 12765 

29. Andaman & 12.50 23.33 128 0.00 14.41 29 0.00 4.24 143 

Nicobar Islands 

30. Oadar & Nagar 0.00 NR NR 0.00 0.00 6.16 48 
Haveli 

31. Daman & Diu 0.00 3.17 48 0.00 1.34 5 0.00 

32. Lakahadweep 0.00 0.10 0 0.00 0.70 0.00 2.53 10 

33. Pondlcherry 28.93 60.32 29 53.64 80.67 669 25.00 44.91 706 

Ail-India 40109.94 . 97031.96 385891 50455.59 92111.27 382613 64512.29 104424.7~ 469824 
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(Translation] 

Short Supply of,CoeI to n.nn.t 
Po .. , Project. 

·132. SHAI MOHAN RAWALE : 

SHAI JASWANT SINGH BISHNOI : 

Will the Minister of POWEA be pleased to state : 

(a) whether power generation by thennal power 
plants has come down due to shortage of coal In the 
country as reported in the Dainik Jagaran, dated 

10.01.2005; 

(b) whether power generation targets of the 
thermal power plants was lower last year, particularly in 

Rajasthan; 

(c) if so, the reasons therefor; 

(d) the names of the thermal, hydel and atomic 
power plants in the country which could not meet their 
power generation targets; 

(e) the names of the most affected power stations 
in the country due to shortage of coal; and 

(f) the remedial steps being taken by the Govem-

ment in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAVEED) : (a) 
Yes, Sir. There has been a reported generation loss of 
1497.56 MUs on account of coal shortage in the current 
year (April, 2004 - January, 2005). 

(b) The electricity generation targets set for 
the thermal power plants in the country as well as 
for Rajasthan during the year 20()4.0S are 486372 

MUs and 16650 MUs respectively as compared to 
472650 MUs and 15891 MUs for previous year, i.e. 

2003-04. 

(c) Does not arise in view of (b) above. 

(d) The list of the thennal, hydel and nuclear 

power stations that could not meet their generation targets 
in the current year (April, 2004 - January, 2005) is given 
in the statement enclosed. 

(e) As per information available, Talcher Super 

'l11ermal Power Station, Farakka Super Thermal Power 
Station and Kahalgaon Super Thermal Power Station of 
National Thermal Power Corporation ltd. have been most 
affected due to shortage of coal. 

. (f) The steps being taken by the Govemri1entto 
overcome the shortage of coal are as follows:-

(i) MonitOring : 

A group of officers headed by Secretary 
(Coordination) in the Cabinet Secretariat 

review the infrastructure constraints in-

cluding supply of coal to thermal. power 
plants in the country. 

A sub-group headed by Joint Secretary, 
Ministry of Coal reviews supply of coal 
to critical power stations having stocks to 
less than 7 days and take corrective 
measures. 

(II) Alternatively, coal is also dispatched from the 

mines .other than the linked mineS! to the power 
stations facing shortage of supply. 

(Iii) Actions have been initiated by select power 
generatlonutiHtles for import of idat:. ,,: I .. 

(iv) Opening of new coal blocks by PubliC 'Sector 

Undertaking under the administrative control on 
Ministry of Co~1. 

(v) Allocation of captive coal block to the power 
utilities. 

(vi) Application of clean technology such as 
Integrated Gasification Combined Cycle for 

coal having high ash content, which would 
reduce consumption of coal. 
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SUtement 

A List of Thermal Power Stations, which cotIId not meet their 
targets during the current year (April'04-Jan'05 

Station Target Actual ShOrtfall % of 

MU MU MU Target 

2 3 4 5 

National Thermal Power Corporation 

Farakka STPS 9008 7956.56 1051.44 88.3 

Anta GT 2431 2353.91 77.09 96.8 

Kawas GT 3282 2237.()'1 1044.99 68.2 

Kayamkulam GT .. 1664 246.95 1417.05 14.8 

Neyven Lignite Corporation 

Neyveli-II 8045 7269.12 775.88 90.4 

Damoder Valley Corporation 

Durgapur 1508 1212.44 295.56 80.4 

Bokaro-B 2457 1999.12 457.88 81.4 

Mejia 4071 3780.11 290.89 92.9 

North Eastern Elctrlc Power Corporation 

Kathalguri GT 1313 1294.33 18.67 98.6 

Indrapraatha Gu Power Corporation Ltd. 

Rajghat 706 579.28 126.72 82.1 

IP GT 1523 1319.87 203.13 86.7 

Haryene Power Generation Company Ltd. 

F Bad Ext 769 743.82 25.18 96.7 

Panlpat 5154 4982.39 171.61 96.7 

PunJab State Electricity Board 
., 

GNDTP 1775 1701.51 7349 95.9 
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2 3 4 5 

Uttar Pradesh RaJya Vldyut Otpadan Nigam Umlted 

Obra 4978 4498.08 479.94 ·90.4 

H'Ganj B 613 561.82 51.18 91.7 

Anpara 9716 9449.14 266.86 97.3 

GuJlrat Electricity Board 

Gandhi Nagar 1-4 3262 2758.88 503.12 84.6 

Kutch Lig. 815 718.29 96.71 88.1 

GMOCL 

Akrimota LlG. 135 0 135 0.0 

G~ECL 

Gandhinagar-5 1369 1277.97 91.03 93.4 

Dhuvaran CCPP 588 571.48 16.52 97.2 

GSEGL 

Hazira CCP 963 ' 945.34 17.66 98.2 

A E Co. 

Sabarmati 2200 2168.97 31.03 98.6 

GTEC 

GTE Corp 3719 2968.82 750.18 79.8 

MTGPCL 

Amarkantak 166 141.5 24.5 85.2 

Amarkantak Ext 952 838.39 113.61 88.1 

Chhattlsglrh State Electrfclty Board 

Korba-III 834 121.11 112.89 86.5 

Korba West 4660 4589.27 70.73 98.5 

Maharaehtra State Electrlcfty Board 

Naslk 5148 4829.25 318.75 93.8 
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2 3 4 5 

Koradi 5776 5543.22 232.78 96.0 

rranlmll,lon Corporation of Andhra Praclelh 

Pedapuram CCGT 1322 975.11 346.89 73.8 

Jegrupadu GT 1337 1174;06 162.94 87.8 

KondapaUi GT 2093 1853.04 239.96 88.5 

LVS Power GT 205 0 205 0.0 

Godavri GT 1250 1158.59 91.41 92.7 

Kerall State Electricity Board 

Brahampuram DG 227 101.97 125.03 44.9 

Kojlkode DG 299 123.18 175.82 41.2 

Cochin CCGT 918 85.78 832.22 9.3 

Kasargode DG 119 13.75 105.25 11.6 

KIIrnldlikl Powe, Corporation Ltd. 

Aaiehur 8946 8699.6 246.4 97.2 

Yelhanka OG 293 170.34 122.66 58.1 

Bellary DG 156 32.96 123.04 21.1 

Tanir Bavi 1374 422.6 951.4 30.8 

Torangallu Import 860 355.88 304.12 53.9 

Belgaum DG 446 155.55 290.45 34.9 

Tamil Ha., Electricity Board 

Ennore 1163 993.76 169.24 85.4 

Mettur 6835 6750.86 ~.l4 98.8. 

North Chennai 3720 3330.97 389.03 89.5 

Basin Bridge GT 126 31.36 94.64 24.9 

Valathur GT 551 445.75 105,25. 80.9 

Kuttalatn 01 540 510.08 29.92 94.5 
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1 2 3 4 5 

Karuppur 65 0 65 0.0 

Samayanallur DG 410 270.35 139.65 65.9 

Neyveli TPS (Z) 1197 1005.9 191.1 84.0 

PPNL CCGT 1001 429.92 571.08 42.9 

Samalpatti DG 415 282.7 132.3 68.1 

Valantharvi GT 178 0 178 0.0 

Basin Bridge DG 902 621.16 280.84 68.9 

Bihar Stilt. Electricity Board 

Barauni 265 122.6 142.32 46.3 

Jharkhand State Electricity Soerd 

Patratu 1041 609.62 431.38 58.6 

Tenughlt Vldyut Nigam Umlted 

Tenughat 1255 1093.82 161.18 87.2 

Welt Bengal Power Development Corporation 
Umlted 

Bandel 1975 1819.02 155.98 92.1 

Calcutta Electricity Supply Corporation 

New Cossipore 408 404.04 3.96 99.0 

Aalm StIIte Electricity aoerd 

Namrup ST 43 0.13 42.87 0.3 

Namrup WHP 73 65.07 7.93 89.1 

Lakwa GT 349 246.97 102.03 70.8 

DLF 160 114.6 45.32 71.7 

Electricity Department, M8ntpur 

Leimakhong DT 8 0 8 0.0 

Electricity Department, Mtzoram 

Bairabi DG 8 0 8 0.0 
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A List of Hydel Power Stations, which could not 2 3 4 
meet Their Targets during the current year 

(April 04-January 05) Chibro (Yamuna) 780 627 67.6 

Station Target Actual % of Khodrl 358 247 69.3 

MU MU Target 
Dhakrani 161 116 71.4 

2 3 4 Dhalipur 230 170 73.9 

BBMB 8862 7426 83.8 Kulhal 154 118 78.5 

West Yamuna Canal 266 248 93.3 Ukai 658 378 57.S 

Giri Bata 181 123, 88 Sardar Sarovar 278 149 53.7 

Sanjay Bhave 565 553 99.6 Pench 310 229 73.9 

Bassi 266 242 99.1 Aajghat (MP) 90 70 78.4 

Baspa 1290 1142 88.5 Bansagar I 970 869 89.6 

Malana 340 251 73.9 Bansagar II 75 65 87.1 

Baira Siul 657 501 76.4 Bansagar III 100 76 76 

Chamera 1885 1740 92.3 Birsinghpur 45 38 85 

Chamera II 1234 1200 97.3 Hasdeobango 385 352 91.5 

SJVN (formerly NJPC) 5744 4709 82 Vaitarna 81 67 83.1 

Upper Sindh 208 162 78.1 Tiliari 76 10 13.2 

Uri 1917 1836 95.8 T.B. Dam 177 135 76.6 

Shanan 483 461 95.5 Nagarjuna Sagar 1580 492 31.2 

Anandpur Sahib 590 478 81 Nagarjuna Sagar ABC 150 48 31.8 

Ranjit Sagar 1145 9.65 84.2 Nagarjuna Sagar LBC 61 5 8.4 

Mukerian 860 776 90.3 Pochampad 83 2 2 

Rihand 775 449 57.9 Sholayar 216 298 9~.6 

Obra (H) 244' 190 77.9 Shravathy 3420 3087 90.3 

Khara 345 256 74.3 Kadra 259 ,204 . 78.6 

Khatlma 172 158 92.2 Kodasali 220 174 79.3 
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2 3 4 

Kalinadl 1710 1344 7B.S 

Kalinadi Supa 287 226 78.9 

Liganamakki 178 157 88.5 

Bhadra 77 36 46.6 

Gerusuppa 358 357 99.8 

Almatt; DPH 123 118 96.3 

Bhohlka Hydro 120 102 84.8 

Mettur Dam 37 25 66.8 

Kosi 12 3 27.3 

Subernrekha 20S 148 72 

Panchet 133 126 95.1 

Hlrakud 829 761 91.8 

Rengali 724 682 . 94.2 

Maithon 130 96 74.1 

Teesta 105 86 81.7 

Kopili 898 83B 93.3 

Kyredemkulai 134 111 83.1 

A List of Nuclear Power Stations, which could 
not meet Their Targets during the current 

year (April 04-Jan' 05) 

Station 

Kakrapara 

Kaiga 

Target 
MU 

2413 

2409 

Madras Atomic 1 348 
Power Plant 

Actual 
MU 

2001 

2396 

1195 

Shortfall 
MU 

412 

13 

153 

% of 
Target 

82.9 

99.5 

88.7 

Accelerated Power Deyelopment 
and Reforma Programme 

*133. SHRI BRAJESH PATHAK: 

SHRI ABDUL RASHID SHAHEEN 

Will the Minister of POWER be pleased to state : 

(a) the States, where Accelerated Power Develop-

ment and Reforms Programme is being launched and 

since when, Project-wise; 

(b) the Central assistance/grants released to those 

States under the programme during each of the last three 

years; 

(c) the demand made by various States under the 

programme during last three years; and 

(d) the major achievements of APORP with regard. 

to aggregate, Technical and Commerciual losses, commer-

cial viability reduction in outages and interruptions and 

increase in consumer satisfaction in power sector since 

20031 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
Accelerated Power Development and Reforms Programme 

(APDRP) was launched in 2002-03. Under the investment 

component, funds are provided for specific projects for 

upgradation and strengthening of sub-transmission and 
distribution system in densely electrified zones in uman 

and industrial areas in order 'to reduce aggregate technical 

and commercial losses. Till date, projects with an estimated 
cost of Rs.17612.36 crores were sanctioned under APDRP. 

A list of projects sanctioned under APDRP, state-wise is 

given in the statement-I enclosed. Under the incentive 

component of A~DRP, 50% of the actual cash loss 
reduction effected is given as grant to such Utilities that 

reduce cash losses over the base year of 2000-01. An 
aggregate amount of Rs.955.58 crore has been released 
as incentive to the six ,states. 

(b) APORP was launched in 2002-03 and the funds 

released to the States under investment component are 
given in the statement-II enclosed and grants released 
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under incentlYe component are given in the1Statement-1II 
enclosed. 

(c) States desirous of availing assistance under 
APDRP are requtred to prepare Detailed Projects Reports 
(DPRs) and send the same to Ministry of Power through 
their Adviser-curn-Consultants (AcCs). Based on the 
recommendations of AcCs, the proposals are considered 
by the Steering Committee and decided on merits. The total 
cost of projects sanctioned to various States under 
investment component of APDRP during the last three 
years is given in the statement-IV enclosed. 

(d) The achievements under APDRP are: 

i. 13 States have corporatisedl unbundled their 
SEBs. 

. ii. 

iii. 

iv. 

v. 

26 States have constituted State Electricity 
Regulatory Commission. 

18 States have issued tariff orders. 

18 States have reported reduction in transmis-
sion and distribution losses. Details of T&D 
tosses of various States during the years 2000-
01, 2001-02 and 2002-03 are given in the 
statement-V enclosed. 

The States of Maharashtra, Gujarat, Hary&na, 
Rajastha, Andhra Pradesh and West Bengal 
have shown reduction in cash lossee. The 
details are as under: 

(Rs. In Crores) 

S.No. Name of State Reduction in cash loss 

2 3 

1. Maharashlra 275.78 

2. Gujarat 472.76 

3. Haryana 210.98 

4. Rajasthan 275.42 

5. 

6. 

SI. 
No. 

1. 

2. 

vi. 

2 3 

Andhra Pradesh '530.22 

West Bengal 146.00 

Tolai 1911.16 

100% feeder metering have been achieved in 
17 states namely in Andhra Pradesh, Assam. 
Delhi, Goa, Gujarat, Haryana, Kamalaka, Kerala. 
Madhya Pradesh, Maharashtrs, Mizoram, 
Punjab, Rajasthan, Tamilnadu, Tripura, Uttar 
Pradesh & Uttaranchal. The metering status in 
all the States is given in the statement VI 
enclosed. 

vii. 100% consumer metering have been achieved 
in 4 states namely in Delhi, Himachal Pradesh, 
Kamataka & Punjab. Overall 87% of the 
consumers have been metered in the country 
against 78% during the year 2000. The metering 
status in all the States is given in the statement-
VII enclosed. 

Statement-I 

State Wise list of sub-Transmission & Distribution 
(ST&D) Improvement and Up-Gradation Projects 

Sanctioned under APDRP 

Name of the Project 

2 

Sub-Transmission & 

Distribution (ST&D) 
Project in Hyderabad 
Circle 

ST&D Project in Hindupur 

Town 

Project 
Cost 

(Rs. in Crore) 

Approval 
Date 

3 4 

307.27 25-Sep-02. 

4.85 25-Sep-02 
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2 3 4 2 3 4 

3. STaO Project In Guntakal 3.71 26-Sep-02 18. STaO Project In $adMiv.,. 1.62 2O~y-02 

Town Town 

4. STaO Project In Oharamvaram 3.42 25-Sep-02 19. ST&O Project in NaIgonda 5.47 20-Noy-02 

Town Town 

5. STaO project In TadipIIri 3.50 2S-s.p..02 20. STaO Project in Suryepet 3.58 20-Noy~02 

Town Town 

6. STaO project In Kadiri 2.28 2C-Nov-02 
21. STIO Project in Bhongir 2.38 20-NoY-02 

Town 
Town 

STIO Project In Rayadurgam 
22. STaO Project in Qutbullapur 24.03 20-Noy-02 

7. 1.14 2O-Noy-02 
Town 

Town· 

23. STaO Project in LB Nagar 12.09 20-Noy-02 
8. STaO Project in Kukatpdy 14.75 2O-Nov-02· Town 

Town 
24. ST&O Project in Malkajgiri 5.01 20-NoY-02 

9. ST&[) project In u.hbubnagar 5.8Q 20..N0Y-02 Town 
Town 

25. ST&O Project in 9.22 2O-NoY-02 
10. ST&O Project In Gadowal 1.82 2o-NoY-02 Shalrllngampatty Town 

Town 
26. STaO Project in Kapra 9.02 20-Nov-02 

11. STaO Project In Waanepalthy 1.77 2D-NoY-02 Town 

Town 
27. ST&O Project in 9.99 20-NoY-02 

12. STaO Project in Narayanpet 1.45 2D-Nov-02 Rajendranagar Town 

Town 
28. STaD Project in Uppal 17.68 20-Noy-02 

13. STaO Project in Mlryalguda 2.37 2o-Noy-02 Town 

Town 29. STaD Project in Tandur 4.41 20-NoY-02 

14. STaO Project in Medal< 1.56 2o-Noy-02 Town 

Town 30. STaD Project In Vlkarabad 2.4 20-Noy-02 

15. STaO Project in Siddipet 4.36 2o-Noy-02 
Town 

Town 31. ST&D Project in Anantpur 21.12 20-Noy-02 
Town 

16. ST&O Project In Sangareddy 2.01 2o-Nov-02 

Town 32. STaO Project in Kumool 14.66 2o-NoY-02 
Town 

17. ST&O Project In laheerabad 1.72 2Q.NoY-02 

Town 33. STaO Project In Adoni Town 4.35 2o-NoY-02 
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34. ST&O ProJeet in Yemmlganuru 1.78 2D-Nov-02 49. ST&O Project in Ittchapatnam 1.07 20·NoY-02 

Town Town 

35. ST&O Project in Nandial 16.39 20-Noy·02 50. ST&O Project in 65.46 20~Noy·02 

Town Vishakapatnam Town 

36. ST&O Project in Eluru 222.38 20-Noy-02 51. ST&O Project in Anakapalll 4.50 20·NoY-02 

Circle Town 

37. ST&O Project in Kakinada 21.49 20-NoY-02 52. ST&O Project in BhlJmli 0.46 20·Noy·02 

Town Town 

38. ST&O Project in Rajamundry 24.93 20-Noy-02 53. ST&O Project In ViJaynagar 9.75 20·Noy·02 

Town Town 

39. ST&O Project in Tuni 1.56 20-Noy-02 54. ST&O Project In Bobblll 1.87 20·Noy·02 

Town Town 

40. ST&O Project in Alampuram 5.08 20·Noy-02 55. ST&O Project in Parvattpuram 1.56 20·Noy-02 

Town Town 

41. ST&O Project in Samalkot 2 20-Nov-02 56. ST&O Project in Saluru 1.65 20-Noy·Q2 
Town Town 

42. ST&O Project in Pithapuram 1.27 20-Noy-02 57. ST&O Project in Wanangal 122.30 20-Noy-02 

Town Town 

43. ST&O Project in Peddapuram 4.07 ,20·Noy·02 58. ST&O Project in 4.89 20-Noy-02 
Town Nizamabad Town 

44. sno Project in Mandapeta 3.83 20-NoY-02 59. ST&O Project in Ramagundam 4.90 20-Nov-02 

Town Town 

45. ST&O Project in RC Puram 2.86 20-NoY-02 60. ST&O Project In Karimnagar 4.91 20-Noy·02 
Town Town 

46. ST&O Project in Srikakulam 6.43 20·Noy·02 61. ST&O Project In Khanamam 4.77 20-Noy·02· 
Town Town 

47. ST&O Project in Palasa 1.89 20-Noy·02 62. ST&O Project in Adilabad 4.46 20·Noy·02 
rown Town 

48. ST&O Project in Amadalavalasa 0.8 20-Noy-02 63. Sr&D Project in Mancherial 3.71 20-Noy·02 
\ 

Town Town 
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64. ST&D Project in Kophagudum 4.27 2O-NoY-02 79. ST&O Project In Guntur 22.6 20· Noy-02 

Town Town 

65. ST&D ,Protect In Jagltal 3.89 2O-Npy-02 80. ST&D Project In Te1"Iallf 7.47 2O-NoY-02 

Town Town 

66. ST&D Project in Nirmal 3.87 20-NoY-Q2 81. ST&D Project In 4.19 20-Noy-02 

Town Narasaraopeta Town 

67. ST&D Project in Godhan 3.37 20-NoY-02 82. ST&D Project in Chllakalurpeta 3.08 20-Noy-02 

Town Town 

68. ST&D Project in PalYonacha 3.24 20~Noy-02 83. ST&D Project in Sattenapalli 2.23 20-NoY-02 

Town Town 

69. ,S'r&D Project in Bellampathy 1.55 20-Noy-02 84. ST&D Project in Bapatla 2.7 20-NoY-02 

Town Town 

70. ST&D Project in Mandamany 0.95 20-NoY-02 85. ST&D Project in Mangelgiri 2.82 20-NoY-02 

Town Town 

71. ST&D Project in Kamareddy 3.00 2o-Noy-02 86. ST&D Project In Kunoor 2.69 20-NoY-02 

Town Town 

72. ST&D Project in Sirpurbgh 1.53 20~oy"()2 87. ST&D Project in Macheri 2 20-NoY-02 

Town Town 

73. ST&D Project in Kotutal 1.35 20-Noy-02 88. ST&D Project In Rep.lletown 2.76 20-NoY·02 

Town Town 

74. ST&D Project in Ellundu 2.29 2O-NoY-02 89. ST&D Project In Nellore 14.24 20-NoY-02 

Town Town 

75. ST&D Project in Bhainsa 1.23 20-Noy-02 90. ST&D Project in Kayalli 2.47 20-Noy·02 

Town Town 

76. ST&D Project In Tirupatl 263.99 16-Jul-02 91. ST&D Project in Gudur 1.92 20-NoY-02 

Circle Town 

77. ST&D Project In Cudappa 7.01 20·Noy-02 92. ST&D Project in Markapur 2.18 20~oY-02 

Town Town 

78. ST&D Project In Prodaatur 6.16 20-Noy-02 93. ST&D Project in Kandukuru 2.38 2O-Nov-02' 

Town Town 
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DelhI GuJ.,.t 

123. ST&o Project In East & 294.66 25-Sep-02 135. ST&o Project in Jamnagar 97.53 16-JuI-02 
Wf!JIt Deihl (BSES) Circle 

124. ST&o Project in South 187.75 20-Nov-02 136. ST&o Project in Himmatnagar 62.16 16-Jul-02 
Deihl (BSES) Circle 

125. ST&o Project In Central 142.95 20-Nov-02 137. ST&o Project in Sabannati 74.27 16-Jul-02 
Delhi (BSES) Circle 

126. ST&o Project in North-West 193.10 25-Sep-02 138. ST&o Project in KutchlBhuj 102.49 16-Jul-02 
Delhi (NoPL) Clrcte 

127. ST&o Project in North & 128.00 20-Nov-02 
139. ST&o Project in Bharuch 48.08 25-Sep-02 

N-West Delhi (NoPL) 
Circle 

Total 946.46 140. ST&o Project In Valsad 54.46 25-Sep-02 

Circle 
Goa 

141. ST&o Project in Sural 120.75 25-Sep-02 
128. ST&O Project in North 62.65 16-Jul-02 

Circle 
Goa Circle 

129. ST&o Project in South 01-Sep-02 
142. ST&O Project In Baroda 50.26 25-Sep,02 

·53.85 

Goa Circle 
Circle 

130. ST&o Project In North 31.86 20-Nov-02 
143. ST&o Project in Junagarh 45.65 25-Sep-02 

Goa Ph-II Circle 

131. ST&o Project in South 27.98 20-Nov-02 144. ST&o Project in Bhavnagar 69.11 25-Sep0-02 

Goa Ph-II Circle 

132. ST&o Project in Margao 32.79 20-Nov-02 145. ST&o Project In Baroda CIty 30.38 2O-Sep-Q4 

Town (SCAoA) 

133. ST&o Project in Panjim 35.47 20-Nov-02 146. ST&o Project in Surat 142.98 20-Nov-02 

Town Elec Co. 

134. Improvement in North 57.8 20~Sep-04 147. ST&o Project in Ahmedabad 206.41 20-Nov-02 

Goa & South Goa Elec Co. 

Total 302.40 Total 1104.53 
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Haryana 163. 5T&0 Project in Hissar II 7.75 20-NoY-<)2 

Town 
148. 5T&0 Project in Kamal 102.68 16-Jul-02 

Circle 164. 5T&0 Project in Fatehabad 5.76 20-NoY-02 

Town 
149. Sonepat Cin::le 28.94 16-Jul-02 

165. ST&O Project in Tohana 6.05 20-NoY-02 
150. ST&O Project In Gohana 2.75 20-May-03 

Town 
Town 

151. ST&O Project in Yamuna 12.62 2O-NoY-02 Total 463.41 

Nagar & Jagadri Town 
Jharkhand 

152. ST&O Project in Thanesar 8.09 20-NoY-02 
Town 166. 5T&0 Project in Ranchi 114.2 16-Jul-02 

Circle 
153. 5T&0 Project in Kaithel 3.56 20-NoY-02 

Town 167. 5T&0 Project in HazBribagh 96.70 16-Jul-02 
Circle 

154. 5T&0 Project in Ambala 16.24 20-NoY-02 
Town 168. ST&O Project in Oumka 63.60 16-Jul-02 

Circle 
155. ST&O Project in RohtBk 17.64 20-Noy-02 

Town 169. 5T&0 Project in Jamshedpur, 55.28" 20-Nov-02 
GhBlsiia Circle 

156. ST&O Project in BahadurgBrh 10.87 20-Nov-02 
Town 170.5T&0 Project in Ohanbad 49.50 20-Nov-02 

Circle 
.. 157. ST&O Project in Hissar 79.84 16-Jul-02 

Circle 171. 5T&0 Project in Oeogarh 9.32 20-Nov-02 

158. ST&O Project In Faridabad 123.92 
Town 

16·Jul·02 
Circle 172. 5T&0 Project in Katru, 24.07 20-Nov-02 

159. 5T&0 Project in Namaul 6.66 20·NoY-02 
Chas, Jharia Town 

(Rewari) Town 173. ST&O Project in Oaltonganj, 32.20 20-Nov-02 

160. ST&O Project in Bhlwanl 7.82 20-NoY-02 GBrwa, Lathehar Town 

Town 
Total 444.85 

161. ST&O Project in Sirsa 10.41 20-Nov-02 
Town Kamataka 

162.8T&O Project in Hansl 1.81 20-Nov-02 174. ST&O Project in Belgaum 153.62 16-Jul-02 
Town Circle 
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175. ST&D Project In Bljapur 125.07 16-Jul-02 
, 

190. ST&O Project ·in Bangalore 338.3 25-Sep-02 

Circle Circle 

176. ST&O Project In Hubll 239.74 25-Sep-02 191. ST&O Project in Oavangere 9.93 25-Sep-02 

Circle tTown) 

177. ST&D Project In Mysore 161.8 18-Jul-02 192. ST&O Project in Anekal 5.47 20-Sep-04 

Circle Town 

178. ST&O Project in Hassan 10.54 25-Sep-02 193. ST&O Project In Chandapura 6.01 20-Sep-04 

Town Town 

179. ST&O Project in Shimoga 1.92 20-Sep-04 ' 94. ST&O Pro;ect in Chitradurga 2.67 20-Sep-04 

Town 
Town 

180. ST&O Project In Bhadrawathi 1.07 20-Sep-04 
195. ST&O Project in Chlkballapur 1.5 20-Sep-04 

Town 
Town 

181.8T&0 Project In Sagar 0.87 20-Sep-04 
196. ST&O Project in OoddbalJapura 2.63 20-~ep-04 

Town 
Town 

197. ST&O Project In Ramanagara , .19 20-Sep-04 
182. ST&D Project In 1.78 20-Sep-04 Town 

Chikkamangalur Town 
198. ST&O Project in Bangarpet 1.93 20-Sep-04 

183. ST&D Project In 0.29 20-Sep-04 Town 
Holenarasipura Town 

199. ST&D Project in Harihar 0.7 20-Sep-04 
184. ST&O Project In Mangalore 26.2 25-Sep-02 Town 

Town 
200. ST&D Project in Channapatna 0.68 20-Sep-04 

185. ST&O Project in Gulbarga & 58.65 25-Sep-02 Town 

Bidar Circle 
201. ST&O Project in Chlntamani 1.77 20-Sep-04 

186. ST&D Project in Raichur 13.56 25-Sep-02 Town 

Town 
Total 1192.79 

187. ST&D Project In Shahabad 1.32 20-S.p-04 

Town K.rsls 

188. 5T&0 Project in RObertlOn 7.76 25-Sep-02 202.8T&D Project in Kasargod 50.84 18-JuI·02 

Pet Town Circle 

189. ST&O Project In Tumtwr 16.22 25-Sep-02 203. ST&DProject In Msnjeri 77.51 16-JuJ-02 

Town Circle 
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204. ST&O Project in 53.24 16-Jul-02 219.ST&0 Project in Shomur 2.32 20·Sep-CM 

Pathanmathltta Circle Town 

205. ST&O Project In 31.59 2O-Nov-02 220. ST&O Project In Payannur 3.18 20-Sep-04 

Thiruvanathapuram Town Town 

206. ST&O Project in Kollam 16.54 20·Nov-02 221. ST&O Project in OttapaJam 2.48 20.Sep-04 

Town Town 

207. ST&O Project In Coch!n 63.00 20-Nov·02 222. ST&O Project in Punaltlf 6.t3 20·Sep-04 

Town Town 

208. ST&O Project in KoZhlkkode 15.42 20·Nov·02 223. ST&O Project In Kayamkulam 6.58 20·Sep-04 
Town Town 

209. ST&O Project in Kannur 19.39 2D-Nov-02 224. ST&O Project In 3.95 20·Sep·04 
Town Thrlppunithura Town 

210. ST&O Project in Thaiusary 12.36 20·Nov·02 225. ST&O Project in Aluva 5.17 20·Sep-04 
Town Town 

211. ST&O Project in Alappuma 10.46 20·Nov-02 226. ST&O Project in Angamaly 5.22 20·Sep·04 
Town Town 

212. ST &0 Project in Neyyatinkara 2.99 20-$ep-04 227. ST&O Project in Kalamasaery 3.04 ·20·Sep·Q4 
Town Town 

213. ST&O Project in Mavellikara 3.30 2D-Sep-04 228. ST&O Project in North 4.12 20·Sep-04 
Town Paravoor Town 

214. ST&O Project In Sherthafa 2.48 2D-s.p.04 229. ST&O Project in Perumbavoor 5.35 20-Sep-04 
Town Town 

215. sno Project in Chengannur 4.35 20-Sep-04 230. ST&O Project In MuvBttupuzha· 7.03 20·Sep-04 
Town Kothamangalam Town 

216. ST&O Project in Kottayam 2.n 2O·Sep-04 231. ST&O Project In Kodungatlur 4.24 20-Sep-04 
Town Town 

21'.8T&0 Project in Thodupuzha 5.06 20·Sep-04 232. Sl&O Project in lrin~da 5.46 20-Sep-Q4 
Town Town 

211.'STt.0 Project ~n PaIakIcIId :6.54 2D-Sep-04 233. ST&O Project In Chala~ , 4.97 20-Sep-Q4·· 
Town Town 
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234. ST&O Project in Guruvayur- 5.63 20aSep-04 2q.ST&O Project in Ujjain 103.7 16-JuI-02 
chayakkad Town Circle 

235. ST&O Project in Kunnamkulam 5.72 20-Sep-04 249. ST&O· Project in Indore 176.38 16-Jul-02 

Town Circle 

236. ST&O Project in Nedumangad 3.55 20-Sep-04 250. ST&O Project in Ratlam 10.75 20-Noy-02 

Town Town 

237. ST&O Project in Thrlsaur 12.80 20-Sep-04 251. ST&O Project in Khandwa 8.74 20-Noy-02 

Town Town 

Total 474.26 252 .. ST&O Project in Burahnpur 11.13 20-Noy-02 

Town 

M8dhya Prad •• h 
253. ST&O Project in Oewas 22.88 20-May-03 

238. ST&O Project in Gwalior 90.72 16-Jul-02 Town 

Circle 
254. ST&O Project in Khargone 3.78 20-Mty-03 

239. ST&O Project in Guna Town 4 2a-NoY-02 Town 

240. ST&O Project in Bhopal 63.17 20-NoY-02 255. ST&O Project in Ohar 3.02 20-Ma.y-O~ . . , , 
Circle Town 

241. ST&O Project in Piparia 3.54 20-Noy-02 256. ST&O Project in Neemuch 4.88 20-May-03 

Town Town 

24~. ST&O Project in Itarasi 9.65 20-Noy-02 257. ST&O Project in Mandsaur 5.24 20-May-03 

Town Town 

243. ST&O Project in Hoshangabad 9.96 20-NoY-02 258. ST&O Project in Sagar 5.87 20-NoY-02 

Town Town 

244. ST&O Project in Harda 5.05 20-Noy-02 259. ST&O Project in Oamoh 5.23 20·Noy-02 

Town Town 

245. ST&D Project in Vidisha 6.7 20-Noy-02 260. ST&O Project in Katni 12.51 20·Noy-02 

Town Town 

246. ST&O Project in Shivpuri 6.73 2Q-May-oa 261. ST&O Project in Shahdol 2.71 20-NoY-02 

Town Town 

247. ST&O Project In Mandideep 5.86 2Q-May-03 262. ST&O Project In Narainghur 1.71 20-Noy-02 

Town Town 
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263. Sl&D Project In Jabalpur 33.27 20-:~oy-02 M.h .... shtra 
Town 

277. ST&O Project in Osmanabad 7.55 16-Jul-02 

264. ST&O Project in Mandla 1.52 20-NoY-02 Town 

Town 
278. ST&O Project in Sholapur 58.81 16-Jul-02 

265. ST&D Project In Satna 4.62 20-Noy-02 Circle 

Town 279. ST&O Project in Jalgaon 36.87 16-Jul-02 

266.ST&D Project in Chhlndwara 5.37 2O-NoY-02 
Circle 

Town 280. ST&O Project in Naslk 106.44 25-Sep-02 
Circle 

267. ST&D Project in Slwnl 3.4 20-Nov-02 
Town 261. ST&O Project in Latur 79.34 25-Sep-02 

Circle 
268. ST&O Project In Reewa 16.34 20-Noy-02 

Town 282. ST&O Project In Nagpur 80.12 25-Sep-02 
Circle 

269. ST&O Project In Balaghat 2.94 20-NoY-02 
Town 283. ST&OProject in Aurangabad 83.85 25-Sep~2 

Circle 

270. ST&O Project In Waidhan 2.12 20-May-03 
284. ST&O Project in Ahmednagar 70.57 25-Sep-02 Town 

Circle 

271. ST&O Project In Chhatarpur 4.41 20-May-03 285. ST&O Project in Amrawati 96.29 25-Sep-02 
Town Circle 

272. ST&O Project in Panna 2.3 20-May-03 286. ST&O Project in Kolhapur 35.05 20-Nov-02 
Town Town 

273. ST&O Project in Tikamgarh 2.31 20-May-03 287. ST&O Project In Malegaon 28.88 20-Nov-02 
Town Town 

274. ST&O Project in Orchha 4.84 20-May-03 288. ST&O Project In Amrawatl 8.04 25-Sep-02 
Town City 

275. ST&O Project in Niwari 10.9 20-M .. y.03 289. S1'&O Project in Pune 105:53 20-Nov-02 

Town Circle 

276. ST&O Project in Morwa 1.87 20-May-03 
290. ST&O Project In Plmpri - ' 29.7 20·NoY-02 

Town Chinchwad Town 

, 
291. 'ST&D Project In Sangli 4.86 20-NoY-Q2 

Total 679.08 Town 



133 Written Answers PHALGUNA 20, 1926 (Saka) to Questions 134 

2 3 4 2 3 4 

292. ST&D PrOject In Nandedl 4.18 20·Nov·02 308. BSES, Mumbal 550.74 28·Nov·03 

Waghala Town 
Total 1888.97 

293. ST&D Project in Naslk CIIy 70 20·May-03 

Ort ... 
294. ST&D Project in Nagpur 170 20-May-03 

Cily 309. ST&D Project in Burta 87.85 2D-May-03 

(WESCO) 
295. ST&D Project in Ratnagiri 42.8 16-Jul-02 

Circle 310. ST&D Project In Balasore 101.81 2O-May-03 

(NESCO) 
296. ST&D Project in Sindhudurg 36.87 16-Jul-02 

Circle 311. ST&D Project in Berhampur 106.03 2O·May-03 

(SOUTHCO) 
297. ST&D Project in Buldhana 2.4 20-Sep-04 

Town 
312. ST&D Project in Bhubneshwar 113.74 20-May-03 

(CESCO) 

298. ST&D Project in Akola 11.99 2D-Sep-04 
313. ST&D Project in Cuttack 57.85 20-May-03 

Town 
(CESCO) 

299. ST&D Project in Bhandara 0.68 20-Sep-04 
314. ST&D Project in Paracleep 67.21 20.May-03 

Town (CESCO) 

300. ST&D Project in Shegaon 1.93 2O-Sep-04 315. ST&D Project in Dhenkanal 57.93 20·May-03 
Town (CESCO) 

301. ST&D Project in Ulhasnagar 7.15 20-Sep-04 
Total 592.22 

Town 

302. ST&D Project in Khamgaon 2.5 20-Sep-04 Punjab 

Town 316. ST&D Project in MohaU 26.8 25-Sep-02 

Circle 
303. ST&D Project in Malkapur, 2.23 20-Sep-04 

Town 317. ST&D Project in Khanna 71.58 25-Sep-02 

Circle 
304. ST&D Project in Yeotmal 2.69 20-Sep-04 

Town 318. ST&D Project in Patiala 67.84 25-Sep-02 
Circle 

305. ST&D Project In Dombivali 6.59 20-Sep-04 

Town 319. ST&D Project in Amritsar 49.76 20-Nov-02 

City 
306. ST&D Project in BEST 43.66 25-Sep-02 

320. ST&D Project In Amritsar 98.52 20-Nov-02 

307. SCADA Project in BEST 100.86 20-Nov-02 Sub Urban 
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321. 91&0 Project in Bathlnda 13.58 2o-Nov-02 337.ST&0 Project in Sangrur 4:81 ~O·Sep·04 

City Town 

322. ST&O Project in 99.31 2Q..Nov-02 338. ST&O Project in Fazilka 3.547 20·Se~04 

Town 
323. ST&O Project in ST&O 114.26 20-Nov-02 

Project In Jalandhar City 339. ST&O Project in Jagraon 5.05 20-Sep-04 

Town 
324. ST&O Project in Pathankot 12.3 20-Nov-02 

City 340. ST&O Project In H08hiarpur 9.74 20-Sep-04 

Town 
325. ST&O Project in Ludhiana 84.03 20-Nov-02 

City 
Total 741.177 

326. ST&O Project in Moga 13.17 20-Nov-02 
City AaJasthan 

327. ST&O Project in Batala 16.31 20-Nov-02 341. ST&O Project in Jodhpur 215.02 16-Jul-02 

City Ctrcle 

328. ST&O Project in Muktasar 7.7 2D-May-03 342. ST&O Project in Pall 8.67 20-Nov-02 

City Town 

329. ST&O Project in Abohar 11.35 20-May-03 343. ST&O Project in Banner 13.98 20-Nov-02 

Town Urban 

330. ST&O Project in Tarantaran 3.44 2D-May-03 344. ST&O Project in 19.49 20-Nov-02 

Town Sri Ganganangar 

331. ST&O Project In Firozpur 6.48 2D-May-03 345. 51&0 Project In Bikaner 37.58 20-Nov-02 
Town City Urban 

332.ST&0 Project in Nakador 2.94 20-May-03 346. 51&0 Project in Blkaner 26.93 20-Nov-02 
Town Aural 

333. ST&O Project in Shoka! 2.21 20-May-03 347. ST&O Project in Jodhpur 55.6 25-Sep-02 
Town City 

334. ST&O Project in Gurdaspur 4.8 2D-May~03 348. ST&O Project In Jalpur 315.38 25-Sep-02 
Town Circle 

335. ST&O Project in Malerkotla 5.18 20-Sep-04 349. ST&O Project in Alwar 155.33 1~July-02 

Town Circle 

336. ST&O Proj8crt in Bamala '15'.8\ 20-Sep-Q4 350. ST&O Project in Kota 89.93 25-Sep-02 
Town Circle 
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351.8T&D projectln''f<ota 23~48 25·Sep-;02 365.ST&0 Project in Chingleputtu 52.28 25·Sep-02 

City EOC 

352. 9T&0 Pr'6jact in Bharatpur 18.66 25·Sep-02 368.9T&0 Project in Erode 13.83 25-Sep-02 
Circle (urban) 

353.ST&0 Project in'JhaIawar 47.83 25·Sep·02 367. ST&O Project in Tlrunelvelli 12.11 25-Sep-02 
Circle (urban) 

354. ST&D Project in Jhunjhunu 67.72 16.July-02 36B. $T&O Project in Madural 17.21 25·Sep-02 
Circle Metro 

355. ST&O Project in Ajmer 15.58 20·NoY-02 369. ST&O Project in Chennal 440.97 20-Noy-02 
Town Circle 

356. ST&D Project In Beawar 8.09 20-Noy-02 370. ST&O Project In Trichy 19.17 20-NoY-02 
Town Town 

357. ST&O Project in Kishangarh 8.44 20-NoY-02 
371. ST&D Project in 8.55 20-Nov-02 

Town 
Kancheepuram Town 

358. ST&D Project in Bhllwara 71.4 25-Sep-02 

Circle 

/ 

372, ST&D Project in Tiruvallur 3.~ 20-Nov-02 

and Tiruthani Town 

359. ST&O Project in Udaipur 39.08 20-Sep-04 
373: ST&D Project In Namakkal 2.B2 20-Nov-02 

Circle 
Town 

Total 123B.19 374. $T&O Project in Sankari Indl. 9.82 20-Nov-02 

Town 
Tamllnadu 

375. ST'&O Project in Tiruchengode 2.7 20-Noy-02 
360. ST&O Project in Pudukkottai 67.5 16-July-02 

Town 
Circle 

.. ~. 376. 8T&D ProJect in Edapady 0.76 20-Nov-02 
361. ST&O Project in Colmbatore 73.8 1S-July-02 

Circle 
Town 

362. ST&O Project in Villupuram 10B.2 16-July-02 377. ST&D Project in 1.46 20-Nov-02 

Circle 
Kumarapalayam Town 

363. ST&O Project in Coimbatore 22.95 25-Sep-02 378. ST&D project In Cuddalore 2.82 ·20·Noy·02 

Metro Town 

364. ST&O Project in Salem 31.07 2S·Sfp·02 379. ST&D Pro;ect inChidambaram 1.53 20·Nov·02 

(urban) Town 
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380. ST&O Project in 3.24 20·Noy·02 394. ST&O Project in Muzaffamagar 50.19 20·May·03 

Virudhachalam Town Circle 

381. ST&O Project in Panruti 1.73 20·Noy·02 395. ST&O Project in 3.24 28·Noy·03 
Town Muzaffarnagar Ph-II 

382. ST&O Project in Nellikkuppam 0.79 ji!0·NoY-02 396. ST&O Project in Ghazlabad 35 20-Sep-04 
Town Circle 

383. ST&O Project in Kurinjipady 1.37 20-Noy-02 397. ST&O Project in Sapt 15 20-Sep-04 
Town Town 

384. ST&O Project in Udumalpet 68.25 20-Noy-02 398. ST&O Project In Meerut 28 20-Sep-04 
Town Town 

Total 968.17 399. ST&O Project in Saharanpur 20 20-Sep-04 

Town 
Uttar Pred •• h 

400. ST&O Project in Rampur 14 20-Sep-04 
385.ST&0 Project in Moradabad 36.77 16-July-02 Town 

Circle 
401. ST&D Project in Amroha- 15 20-Sep-04 

386. ST&O Project in Gorakhpur 39.62 
Circle 

16-July-02 Gajraula Town 

402. ST&O Project in Bulandshar- 15 20-Sep-04 
387. ST&O Project in Bareilly 47.49 16·July-02 

Khu~a Town 
Circle 

388. ST&O Project in Allahabad 81.69 20-Noy-02 
403. ST&O Project in Noida 16 20-Sep-04 

Circle Town 

389. ST&O Project in Varanasi 89.02 20·Noy-02 404. ST&O Project in Moradabad- 7.95 20-Sep-04 

Circle Sambhal Town 

390. Oist. Automation in 22.05 20-NoY-02 405. ST&O Project in Aligarh 30 20-Sep-04 

Moradabad Town 

391. ST&O Project in Falz.bad + 20.74 2D-Noy-Q2 406. ST&O Project in Mathura- 25 20-Sep-04 

Ayodhya Vrindavan Town 

392. ST&O Project in Kanpur 84.28 2Q.Noy-02 407. ST&O Project in Jhansi 23.56 20-Sep-04 
(KESCO) Town 

393.8T&0 Project In Shahjahenpur·.44.48 2o-May-03 408. ST&O Project in Etah 10.49 20-Sep-04 
Circle Town 

t· 



141 Written An,wel3 PHALGUNA 20, 1926 (Saka) to Questions 142 

2 3 4 2 3 4 

409. ST&O Project in Mainpuri 10.93 20-5ep-04· 423. ST&O Project in Haldia 13.9 28-Nov-03 

Town Town 

410. ST&O Project in Aaibareli 29.14 20-Sep-04 424. ST&O Project in Burowan 12.97 28-Nov-03 
Town Town 

411. ST&O Project in Sultanpur 29.49 20-Sep-04 425. ST&O Project In Jalpalgur! 109.37 28-Noy-03 
Town Circle 

Total 824.13 426. ST&O Project in Asansol 21.01 28-Nov-03 

Town 
We. aengal 

427. ST&O Project in Silgur! 46.54 28-Noy-03 
412. ST&O Project in Howrah 50.49 16-July-02 Circte 

Circle 
428. GIS mapping of power NIW 6.05 28-Noy-03 

413. ST&O Project In 24 Pargana 49.46 16-July-02 in W.B including consumer 
(5) Circle indexing 

414. ST&O Project In Bidhannagar 32.76 16-July-02 429. Augmentation of Oiv. 6.47 28-Noy-03 
Circle Computer centre and estb of 

415. ST&O Project in Krishnanagar 8.29 20-May-03 
computerised billing centers 

Town 430. Automation of distribution 0.35 28-Noy-03 

416. ST&O Project In Shantipur 5.6 20-May-03 
System of Jadhavpur Univ. 

Town 
Total 420.92 

417. Sr&O Project In NabadWip 4.8 20-May-03 
Town A •• am 

418. ST&O Project in Jalpalgurl 21.02 20-May-03 431. ST&O Project In Olbrugarh 23.71 16-July-02 

Town Circle 

419. ST&O Project In Burdwan 18.66 20-May-03 432. ST&O Project In Guwahatl-II 17.83 16.July-02 

Town Circle 

420. Sr&O Project In Jamurla 3.36 20-May-03 433. ST&O Project in Jorhat 29.9 16-July-02 

Town Circle 

421. 5TaO Project in Kulti 5.66 2O-May-03 434. STaO Project in Cachar-I 39.95 25-Sep-02 

Town Circle 

422. STaO Project In Aanlganj 4.16 2O-May-03 435. ST&O Project in Bonga/gaon 18.15 25-Sep-02 

Town Circle 
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436. ST&O Project in Sibsagar 28.23 25-Sep-02 Hfmachal· P,.desh 

Circle 448. ST&D Project in Shimla 24.15 16-Jul~'-02 

437. ST&i) Project In Guwahatl-I 52.38 25-Sep-02 Circle 

Circltl 449. ST&D Project in Solan 21.62 16-July-02 

Circle 
438. ST&D Project in Nagaon 46.22 25-Sep-02 

Circle 450. ST&D Project In Nahan 25.64 16-July-02 

Circle 
439. ST&D Project in Rangia 44.24 20·Noy·Q2 

Circle 451. ST&D Project in Hamirpur 34.10 20·May·03 

Circle 

440. ST&D Project in Tezpur 38.59 20·Noy·02 

Circle 
452. ST&D Project in Una Circle 22.02 20~May·03 

453. ST&D Project in Mandl 40.61 20-May-03 
441. ST&D Project In Cachhar·11 26.78 20-NoY-02 Circle 

Circle 
454. ST&D Project in Rampur 32.88 20-May-03 

442. ST&D Project In Mangoldol 19.46 20-May-03 Circle 

Circle 
455. ST&O Project in Rohroo 14.83 20-May-03 

443. ST&D Project in Kokrajhar 23.1' 20-May·03 Circle 

Circle 456. ST&D Project in Bilaspur 25.94 20-May-03 
Circle 

Total 408.54 

457. ST&D .Project in Kangra 27.24 20-May-03 
Arunachal Pl'lld •• b Circle 

.... ST&D Project in MIAO 23.61 20·Nov-02 458. STAD Project in Dalhousie 27.28 20·May-03 

Circle Circle 

445. ST&D Project in 01 RANG' 18.48 20-NoY·02 459. BT&D Project in KulluClrcie 31.50 20-May-03 

Circle 
Total 327.81 

448. ST&D Project in Nahalgaon 25.20 20-Noy·02 

Circle 
Jammu • Kashmir 

447. ST&D Project in Passlghat 
460. ST&D Project in Jammu-I 174.07 20-May-03 

18.70 20-May-03 Circle 
Circle' , 

461. ST&OProject in Shrinagar 227.03 2O-Mey·03 

Total 85.99 I & II Circle 
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462. ST&O Project in Jammu-II 145.55 20-Sep-04 475. ST&O Project in Shillong 21.12 20·Sep-04 
Circle (SCAOA) 

463. S~&O Project in Batote 95.62 20-Sep-04 476. ST&O Project in Western 17.99 20-Sep·04 
Circle (SCAOA) 

Total 642.27 Total 181.90 

Menlpur Mlzoram 

464.ST&0 Project in Manipur 10.13 16-Jul-02 477. Mizoram • metering 9.77 16-Jul·02 

Circle 
478. ST&O Project In Aizwal 20.43 20·May·03. 

465. ST&O Project in Bishnupur 17.17 20·Sep·04 Town 

Town 
479.ST&0 Project in Chammphal 15.21 20·May·03 

466. ST&O Project in Chur 17.23 20·Sep·Q4 Town 

Chandpur Town 
480. Meetring in balance Mizoram 12.5 2D-May·03 

467.ST&0 Project in Greater 84.66 20·Sep·04 
481. Lunglei Power Circle 15.66 20·Sep·04 

Imphal Circle 

482. Project Circle 15.8 20·Sep·04 
468.ST&0 Project in Tahoubal 14.77 20·Sep·04 

Town 483. Transmission 21.91 20·Sep·04 

Total 143.96 Total 111.28 

Meghalya Nagaland 

469. ST&O Project in Tura 7.11 20-NoY-02 484. ST&O Project in Phase·1 8.81 16·Jul·02 

Town 
485. ST&O Project in Phase·1I 38.41 20·Noy·02 

470. ST&O Project in Jowai 2.65 20·Noy·02 

Town Total 47.22 

471.ST&0 Project in Shillong 16.53 20·Noy·02 Sfkklm 
Circle 

486.ST&O Project in Pha .. -I 8.06 2D-May·03 
472. ST&O Project In Shillong 15.97 2D-May·03 

(Outer) 487. ST&O Project in Phase-II 55.42 20-Noy-02 

473. ST&O Project in Central 62.51 20·Sep-04 488. Sikkim (Supplementary) 91.25 20-NoY-02 

474. ST&O Project in Gora Hills 38.02 2O-Sep-04 Total for State 154.73 
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2 3 4 Statement-II 

Funds released to the States under Investment 
Trlpura component of APDRP 

489. ST&D Project in Tripura 13.27 16-Jul-02 (Rs. in crores) 
Town 

S. Name of State Funds released 
490. ST&D Project in Agartala 14.27 20-May-03 No. 

Town 2002-03 2003-04 2004-05 

(till date) 
491. ST&D Project in Kumar Ghat 28.7 20-Sep-04 

Circle 2 3 4 5 

492. ST&D Project In Outer 20.57 2O-Sf;tp-04 1. Andhra Pradesh 163.82 402.94 0.00 
Agartala 

2. Arunachal Pradesh 0'.00 36.68 0.00 

493. ST&D Project in Udaipur 31.11 2Q-Sep-04 
Assam 96.97 0.00 0.00 3. 

Total 107.92 4. Bihar 66.11 20.88 0.00 

Uttaranchal 5. Chhattlsgarh 10.00 43.07 106.14 

6. Delhi 105.51 0.00 0.00 
494. ST&D Project in Rudrapur 118.82 20-Nov-02 

Circle 7. Goa 22.04 8.54 0.00 

495. ST&D Project in Dehradun 37.87 20-Nov-02 8. GuJarat 105.41 183.45 0.00 

Circle (U) 9. Haryana 56.33 112.66 0.00 

496. ST&D Project in Roorkee 87.02 20-Nov-02 10. Himachal Pradesh 43.04 120.87 0.00 
Circle 

11. Jammu & Kashmir 20.00 180.50 0.00 

497. ST&D Project in Srinagar 63.00 20-Nov-02 12. Jharkhand 12~OO 43.60 98.27 
EDC 

13. Kamataka 145.15 290.30 0.00 
498. ST&D Project in Ranll~het 21.04 20-Nov-02 

14. Kerala 30.43 74.23 72.05 
499. ST&D Project in Dehradun 33.76 20· Nov-02 

15. Madhya Pradesh 74.87 10.00 0.00 
Circle (R) 

16. Maharashtra 138.48 107.98 0.00 
TDtal 361.51 

17. Manipur 2.67 0.00 0.00 

Grand Total 17612.36 18. Meghalaya 6.57 14.56 24.34 
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2 3 4 5 Statement-IV 

19. Mizoram 3.78 25.18 0.00 
Cost of projects sanctioned to various States under 

investment component of APDRP 

20. Nagaland 13.14 10.47 0.00 
(Rs. in crores) 

21. Orissa 54.35 0.00 0.00 
S. Name of State Cost of Projects sanctioned 

22. Punjab 53.98 124.76 0.00 No. 

23. Rajasthan 125.64 219.70 0.00 
2002-03 2003-04 2004-05 

24. Sikkim 17.21 60.17 n.35 2 3 4 5 

25. Tamil Nadu 111.57 232.59 0.00 1. Andhra Pradesh 1476.50 34.90 ·0.00 

26. Tripura 2.67 6.10 0.00 2. Arunachal Pradesh 67.29 18.70 0.00 

27. Uttar Pradesh 80.12 0.00 22.90 3. Assam 365.98 42.56 0.00 

28. Uttaranchal 174.63 6.13 0.00 4. Bihar 717.57 50.68 63.44 

29. West Bengal 19.02 21.15 0.00 5. Chhattlsgarh 424.58 0.00 0.00 

Total 1755.51 2356.51 401.05 6. Delhi 946.46 0.00 0.00 

Statement-III 7.: Goa 176.34 68.26 57.80 

Funds released to the States under incentive 8. Gujarat 1035.80 0.00 68.73 

component of APDRP 
9. Haryana 450.66 2.75 0.00 

(Rs. In crores) 
10. Himachal Pradesh 105.51 222.30 0.00 

S.No. State Incentive released 11. Jammu & Kashmir 401.10 0.00 241.16 

1. Gujarat 236.38 12. Jharkhand 444.85 0.00 0.00 

2. Maharashtra 137.89 13. Karnataka 1161.19 0.00 31.60 

3. Haryana 105.49 14. Kerala 350.35 0.00 123.90 

4. Rajasthan 137.71 15. Madhya Pradesh 598.98 BO.l0 0.00. 

5. Andhr-a Pradesh 265.11 16. Maharaehtra 1107.85 790.74 -9.61" 

6. West Bengal 73.00 17. Manipur 10.13 0.00 133.82 

Total 955.58 18. M_ghalaya 26.29 15.97 139.64 
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19. Mizoram 9.77 48.14 53.37 4. Punjab 26.58 27.70 24.42 

20. Nagaland 47.22 0.00 0.00 5. Rajasthan 29.76 43.06 42.61 

21. Orissa 592.22 0.00 0.00 6. Uttar Pradesh 36.94 37.62 34.1~ 

22. Punjab 667.46 38.92 34.80 7. Uttaranchal 32.39 25.17 

23. Rajasthan 1255.05 0.00 -16.86" 8. Chandigarh 25.41 24.97 24.06 

24. Sikkim 63.48 91.25 0.00 9. Delhi 44.27 43.97 45.82 

25. Tamil Nadu 968.17 0.00 0.00 Westem Region : 

26. Tripura 27.54 0.00 80.37 10. Gujarat 28.14 26.87 28.52 

27. Uttar Pradesh 718.18 105.95 0.00 11. Madhya Pradesh 46.07 44.55 43.31 

28. Uttaranchal 361.51 0.00 0.00 
12. Chhattisgarh 33.75 37.86 

29. West Bengal 132.71 288.21 0.00 
13. Maharashtra 33.81 37.28 34.01 

14 Oadra and Nagar 39.84 27.22 40.26 
Total 14710.74 1899.43 1002.16 Havell 

"States requested for short-closure of part schemes 15. Goa 28.70 25.18 40.26 

sanctioned earlier. 16. Daman & Diu 11.38 7.52 14.95 

Statement-V Southern Region : 

Percentage Transformation, Transmission & 17. Andhra Pradesh 36.63 26.81 30.11 
Distribution Losses (including energy 

unaccounted for) in StateslUTs 18. Karnataka 34.93 33.83 24.57 

(Source: Central Electricity Authority) 19. Kerals 18.44 32.21 27.45 

S. Region/State/UT 
20. Tamil Nadu 15.72 16.06 17.31 

2000-01 2001-02 2002-03 
~o. 21. Lakshadweep 6.71 10.94 11.29 

2 3 4 5 22. Pondicherry 7.93 12.00 21.10 

Northern Region: Ea.tern Region : 

1. Heryana 39.82 39.22 37.65 23. Bihar 17.86 51.70 37.98 

2. Himachal Pradesh 23.38 ,25.55 21.16 24. Jharkhand .26.39 21.19 

3. Jammu & Kashmir 45:39 48.85 45.55 25. Orissa 44.91 47.34 45.36 
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26. Sikklm 24.98 31.73 54.85 31. Meghalaya 20.97 22.66 21.92 

27. West Be~gal 29.44 31.67 25.93 32. Nagaland 24.60 52.32 56.71 

28. Andaman and Nicobar 17.49 29.20 19.78 
Tripura 33. 43.89 40.38 40.64 

Island 

North Eastern Region : 34. Arunachal Pradesh 34.41 53.58 38.95 

29. Assam 40.71 42.78 38.30 35. Mizoram 45.42 49.77 46.91 

30. Manipur 58.49 62.35 63.66 All India 32.86 33.98 32.54 

St.tement· VI 

Metering Status 

S. State 11 kV Feeders Consumers (In Lakh) 

No. 2004-05 2004-05 

Numbers Metered %age Numbers Metered %age 

2 3 4' 5 6 7 8 

1. Andhra Pradesh 7401 7401 100 198.60 181.20 91 

2. Arunachal Pradesh 201 0 1.13 0.52 46 

3. Assam 708 708 100 11.77 10.56 90 

4. Bihar 1125 465 41 12.50 6.23 50 

5. Chhattlsgarh 1006 707 70 21.47 14.07 66 

6. Delhi 1591 1591 100 27.31 27.31 100 

7. Goa 179 179 100 3.96 3.86 97 

8. Gujarat 5307 5307 100 74.77 69.57 93 

9. Haryana 3888 3888 100 39.17 36.12 92 

10. Himachal Pradesh 726 651 90 16.46 16.46 100 

11. Jammu & Kashmir 1558 630 40 10.00 4.00 40 

12. Jharkhand 461 396 86 6.53 4.02 82 
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13. Kamataka 3518 3518 

14. Kerala 1320 1320 

15. Madhya Pradesh 5660 5660 

16. Maharashtra 7128 7128 

17. Manlpur 193 40 

18. Meghalaya 175 110 

19. Mizoram 127 127 

20. Nagaland 164 66 

21. Orissa 1723 1475 

22. Punjab 5561 5561 

23. Rajasthan 8411 8411 

24. Sikkim 113 55 

25. Tamil Nadu 3508 3508 

26. Tripura 197 197 

27. Uttar Pradesh 8507 8507 

28. Uttaranchal 743 743 

29. West Bengal 2347 2290 

Total 73546 70700 

Private Bank. 

·'34. SHRI DEVIDAS PINGlE : 

SHRI M. APPADURAI : 

Will the Miniater of FINANCE be pleased to 
state: 

(a) the number and names of foreign! private banks 

aet up during the lut three .years, St8te-wise; 

5 6 7 8 

100 120.45 96.74 80 

100 74.19 74.19 100 

100 64.92 46.50 72 

100 147.00 128.97 88 

21 1.70 1.40 82 

97 1.68 0.84 50 

100 1.27 1.21 95 

40 1.88 1.14 61 

86 21.49 17.45 81 

100 46.59 46.59 100 

100 58.45 54.78 94 

49 0.60 0.52 87 

Hio 161.33 131.25 81 

100 2.28 1.84 81 

100 88.06 80.38 91 

100 9.01 8.14 90 

98 47.27 45.89 97 

96 1271.84 1111.75 87 

(b) the number of such banks operating In rural 
areas; 

(c) the criteria adopted to open foreign/private 
banks in the country; 

(d) the total capital! deposits in these banks; 

(e) the manner by which t~ performance of 
private! foreign bank is reviewed; 



167 Written AnswelS PHAlGUNA 20, 1926 (Saka) to Questions 

(1) the number of proposals pending with the 
Government regarding setting up of private banksl foreign 
banks in the country as on date, State-wise; and 

(g) the time by which the pending proposals are 
likely to be cleared? 

THE MINISTER OF FINANCE (SHRI P. 
CHiDAMBARAM) : (a) During the last three years, one 
foreign bank namely Antwerp Diamond Bank N.V. of 
Belgium and two private banks namely Kotak Mahindra 
Bank ltd. and Yest Bank ltd. have started their operations 
in Mumbai, Maharashtra. 

(b) Foreign banks operating in India have no 
branch in rural area. However, private sector banks are 
operating in rural areas through 1109 offices. 

(c) The criteria adopted for opening foreign! private 
banks in the country is in the statement enclosed. 

(d) The capital and deposits of foreign and private 

sector banks as on 31st March 2004 are as under:-

(Rs. in crores) 

Bank groups Capital Deposits 

Foreign Banks 4644.53 79756.42 

Private sector banks 3028 268549.30 

(e) All public sector, private sector, foreign banks 
and fir.ancial institutions are under the supervision of 
Reserve Bank of India. The working of these entities is 
reviewed on a continued basis by RBI and a/l cases of 
irregularities, diversion and non-implementation of norms! 
guidelines of RBI are examined and taken up with the 
management of respective banks for corrective actions, If 
any. 

(f) Five applications of foreign banks only are 
pending with Reserve Bank of India. The detaHs of these 
applications are as under: 

Name of the bank Country of incorporation Application for 

Common Wealth Bank of Australia Australia 

Commercial Bank of Ceylon Sri lanka 

UBS AG Switzerland Switzerland 

Mizuho Corporate Bank Japan 

DBS Bank Ltd. Singapore 

(g) The proposals of foreign banks to open 

branches in India are considered in the meetings of the 
Inter Departmental Committee, in the Ministry of Finance 

which are held every six months. 

Statement 

Entf)' Norms for Private Sector Banks 

The revised guidelines for entry of new banks In the 

Representative office in Bangalore 

Branch in Chennai 

Upgradation of Representative Office in Mumbai 

Into a branch 

Upgradation of Representative Office in Delhi 

into a branch 

Branches in Chennal, Bangalore, Hyderabad, 

Pune and Gurgaon 

private sector was issued vide RBI's Press Release dated 

January 3, 2001. The main features are as under:-

1. 

2. 

The initial minimum paid up capital for a new 
bank shall be Rs.200 crore which shan 

be increased to Rs.300 crore In sub-
sequent three years aher commencement of 

business. 

The promoter's contlibution shan be a rninhnum 
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of 40 percent of tha paid up capital (subse-

quently raised to 49%) 

3. The new bank should not be promoted by a 

large industrial house. 

4. 

5. 

The proposed banks shall maintain an arms 

length relationship with business entities in the 

promoter group. 

The bank shall be required to maintain a 

minimum capital adequacy ratio of 1 0 percent 

on a continuous basis from the commencement 

of its operations. 

6. An NBFC with a good track record desiring 

conversion into a bank should satisfy the 

prescribed criteria. which. among other things, 

include minimum net worth of Rs.200 crore, 

should have acquired a credit rating of not less 

than AAA rating (or its equivalent in the 

previous year. should have an impeccable track 

record in compliance with RBI regula-

tions/directions and in repayment of public 

deposits, should have a capital adequacy of 

not less than 12% and net NPAs not more 

than 5%. 

ENTRY NORMS FOR FOREIGN BANKS 

Branch: Foreign banks applying to RBI for setting up 

a branch in India for the first time must satisfy RBI that 

are subject to adequate prudential supervision in their 

home country. In considering the standard of supervision 

exercised by the home country regulator, RBI will have 

regard to the BASEL standards. 

The home country sllPervisor of the parent bank 

should not discriminate in any manner against Indian 

banks operating in that country. 

The setting up of a presence through a branch in 

India should have the approval of' the home country 

regufator. 

Other factors (but .not limited .to) that is taken into 

account while considering the application are given 

below:-

(i) Economic and political relations between 
Indian and the home country of the foreign 

banks. 

(ii) Financial soundness of the foreign bank 

(iii) Ownership pattarn of the foreign bank. 

(iv) International and home country ranking. 

(v) Rating of the foreign bank by international 

rating agencies. 

(vi) International presence of the foreign bank 

A foreign bank opening the first branch in India Is 
required to bring in US $10 million as an assigned capital. 

The capital requirement is stepped upto US $20 million 
when the second branch is opened and further to US $ 
25 million when the third branch Is opened. Permission to 
open second and subsequent branch is granted taking into 
account, inter alia. the policy prevailing at that time. Second 

branch is allowed after watching performance of the first 
branch: It is ensured that the required capital has been 
brought before commencement of business in India. 
Further, the Indian operations of the banks should maintain 
the prescribed CRAR on an ongoing basis. 

Representative Office - RBI subjects these applica-
tions to similar scrutiny as in case of a branch. these are 
less stringent as Representative Offices do not carry out 
any banking business particularly deposit taking. RBI 
grants approval subject to the condition that the presence 

in Indian as Representative Office would not confer any 
right or privilege for setting up a branch later and that all 
expenses of the Representative Office will be met by 
inward remittances from bank's head office abroad. 

Wholly Owned Subsidiary (WOS) - The guidelines for 
setting up of WOS by foreign banks and conversion of 
existing branches of foreign banks into was are given 
hereunder: 
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Eligibility of the parent bank 

1. 

2. 

3. 

Foreign bank applying to the RBI for setting up 

a WOS in India must satisfy RBI that they are 

subject to adequate prudential supervision in 
their home country. In considering the standard 
of supervision exercised by the home country 

regulator, the RBI will have regard to the Basel 
standards. 

The setting up of a wholly owned banking 

subsidiary in India should have the approval of 
the home country regulator. 

Other factors (but not limited to) that will be 

taken into account while considering the 
application are given below: 

(i) Economic and pOlitical relations betv.!een 

India and the country of incorporation of 
the foreign banks. 

(ii) Financial soundness of the foreign 

bank 

(iii) Ownership pattern of the foreign bank. 

(iv) International and home country ranking of 
the foreign banks. 

(v) Rating of the fOieign bank by intemational 

rating agencies. 

(vi) International presence of the foreign 
bank. 

4. The minimum start up capital requirement for a 
WOS would be Rs.3 billion and the WOS shan 
be required to maintain a capital adequacy ratio 
of 10 per cent or as may be prescribed from 
time to time on a continuous basis, from the 

commencement of its operations. 

5. The parent foreign bank win continue to hold 
100 percent equity in the Indian subsidiary for 

a minimum prescribed period of operation. 

Corporate Governance 

6. The composition of the Board of Directors 

should meet the following requirement:-

Not less than 50 percent of the Directors 

should be Indian national resident in 

India. 

Not less than 50 percent of the Directors 

should be non-executive directors. 

A minimum of one third of the Directors 

should be totally independent of the 

management of the subsidiary in India, its 

parent or associate. 

The Directors shall conform to the 'Fit and 

Proper' criteria as laid down In RBI's 

extant guidelines dated June 25, 

2004. 

RBI's approval for the Directors may be 

obtained as per the procedure adopted in 

the case of the erstwhile Local Advisory 

Boards of foreign bank branches. 

7. Accounting, Prudential Norm. and other require-

ment. 

(i) The WOS will be subject to the licensing 

requirements and conditions, broadly conaistent 

with those for new private sector banks. 

(ii) The WOS will be treatod on par with the existing 

branches 0' foreign banks for branch expan-

sion. The Reserve Bank may also prescribe 

market access and national treatment limitation 

consistent with WTO as also other appropriate 

limitations to the operations of WOS, consistent 

with international practices and the country's 

require men's. 

(iH) The banking subsidiary will be governed by the 

provisions of the Companies Act. 1956, 8anking 
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Regulation Act, 1949, Reserve Bank of India 
Act, 1934, other relevant statutes and the 
directives, prudential regulations and other 
guidelines/instructions issued by RBI and other 
regulators from time to time. 

8. Conversion of existing branches Into a was 

All the above requirements prescribed for setting 
up a was will be applicable to existing foreign bank 

branches converting into a was. In addition they 
would have to satisfy the following requirements: 

Supervisory Comfort 

Permission for conversion of existing branches 
of a foreign bank into a was will inter alia be 
guided by the manner in which the affairs of the 
branches of the bank are conducted, compliance 
with the statutory and other prudential requirements 
and the over all supervisory comfort of the Reserve 
bank. 

capital Requirements 

The minimum net worth of the was on conversion 
would not be less than RS.3 billion and the was will 
be required to maintain a minimum capital adequacy 
ratio of 10 percent of the risk weighted assets or as 
may be prescribed from time to time on a continuous 
basis. While reckoning the minimum net worth the 
local available capital including remittable surplus 
retained in India, as assessed by the ABI, will qualify. 
Reserve Bank will cause an inspection/audit to assess 
the financial position of the branches operating in 
India and arrive at the aggregate net worth of the 
branches. RBI's assessment of the net worth will be 
final. 

(English) 

Recommendlltlonl of 10th 
FInance Comml •• lon 

·136. SHRI C.KUPPUSAMI : WlI the Minister of 
FINANC£·be pleMed10 ... : 

(a) the impact of the recommendations of 1he 10th 
Finance Commission on financial relations between 

Centre and States; 

(b) the time by which these recommendations are 

likely to be implemented; 

(c) whether by these recommendations, the de-

mands of the States in respect of devolution of revenue 

from the Centre to States would be reasonably met; 

and 

(d) if so, the details thereof? 

THE MINISTER aF FINANCE (SHRI P. 
CHIDAMBARAM) : (a) to (d) Recommendations of the Tenth 

Finance Commission for the period 1995-2000 were 

accepted by the Government of India and a copy of the 
report along with explanatory memorandum as to the 
action taken on the recommendations of the Commission 
was laid on the Table of the House on 14.3.95. During this 

period, an amount of Rs. 1,90,608.44 crore was transferred 
to States as their share in central taxes and duties and 
Rs.21,291.05 crore as grants, inclusive of grants for 
financing relief expenditure, totalling to Rs.2,11,899.49 
crore. 

As the recommendations of Tenth Finance Commis-

sion were to be implemented during 1995-2000, no 
demands of States in relation thereto are relevant any 
more. 

Eleventh Finance Commission (2000·2005) recom-
mended a total transfer of Rs. 4,40,209.26 crore based 
on estimated taxes share of States of Rs. 3,76.318.01 crore 

and grants of As. 63,891.25 crore. Upto March 7, 2005, 
an amount of Rs. 2,96,659.05 crore towards share in 
taxes and Rs. 63,648.87 crore for grants have been 
released (inclusive of grants for financing relief expen-
diture). 

Government of India has accepted the recommenda-

tions ·.of • Twelfth Finance Comrrriaaion amounting to 
Rs.8,13,Ha.02 croreas eatlmaied lhare of, taxes and 



166 Written Answers PHALGUNA 20, 1926 (Saka) to Questions 166 

Rs.1,42,639.60 crore as grants totalling to Rs.7,55,751.62 

crore. 

(Translation 1 

Small Hydro Power Project. 

·136. SHRI MOHO. TAHIR: 

SHRI MUNSHI RAM : 

Will the Minister of N0ftCONVENTIONAL ENERGY 

SOURCES be pleased to state: 

(a) whether the Govemment is formulating any 

scheme for rural areas to increase the number of small 

hydel power projects in the country; 

(b) the total number of small hydel power projects 

functioning at present in the country and the number of 

viHages to which electricity Is being supplied therefrom, 

State-wise; 

(c) whether the Govemment propose to set up such 

more projects during the current year; and 

(d) if so, the details thereof, location-wise and 

State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON-CONVENTIONAL ENERGY SOURCES (SHRI 

VILAS MUTIEMWAR) : (a) Yes Sir. The Ministry has 

formulated a scheme to increase number of small hydro 

power (SHP) projects in the country under which it 

is giving subsidy for the installation of SHP projects 

(upto 25 MW station capacity) in the govemment 

and private sectors. SHP projects are usually grid 

connected and set up on rivers and canal drops, mostly 

in rural areas. Where potential exists, decentralised SHP 

projects are also being set up for electrification of remote 

villages. 

(b) to (d) So far 522 SHP projects aggregating 

1705 MW have been set up and 205 SHP projects 

aggregating 479 MW are under implementation. State-

wise details are given in the statement-I enclosed. Of 
these, 66 projects have been set up in deoentralised mode 

which have electrified 104 villages and 51 more such 

projects are under implementation for electrification of 

156 villages. State-wise details are given In the statement-

" enclosed. 

Statement-I 

State wise Numbers and aggregate Capacity of 

SHP Projects (upto 25 MW) already .t up 
and those under Implementation 

S. State 
No. 

2 

(As on 28.02.2005) 

Projects already Projects under 
set-up Implementation 

Nos. Capacity Nos. Capacity 

(MW) (MW) 

3 4 5 6 

1. Andhra Pradesh 57 178.81 5 7.30 

2. Arunachal 

Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarst 

8. Haryana 

9. Himachal 
Pradesh 

10. J & K 

11. Jharkhand 

12. Kamataka 

57 

3 

5 

4 

2 

5 

50 

29 

6 

49 

33.80 55 51.87 

2.11 8 51.00 

45.90 9 14.00 

13.50 5.50 

0.05 

7.00 

62.70 

108.08 8 52.75 

105.24 7 10.31 

4.05 8 34.85 

276.78 7 14.00 
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1 2 3 4 5 6 2 3 4 5 6 

13. Kerala 14 84.62 6 60.40 22. Rajasthan 10 23.85 

14. Madhya Pradesh 8 41.16 3 24.20 23. Sikkim 12 35.60 5 15.20 

15. Maharaahtra 27 207.08 4 15.25 24. Tamil Nadu 12 77.70 6.60 

25. Tripura 3 16.01 
16. Manipur 8 5.45 3 2.75 

26. Uttar Pradesh 8 21.50 1 3.60 
17. Meghalaya 3 30.71 9 3.28 

27. Uttaranchal 75 72.45 38 26.01 
18. Mizoram 16 14.76 3 15.50 

28. West Bengal 20 92.26 7 5.80 
19. Nagaland 8 20.47 6 12.40 

29. Andaman & 5.25 
20. Orissa 6 7.30 7 40.97 Nicobar Islands 

21. Punjab 23 111.40 4 5.75 Total 522 1,705.59 205 479.30 

Statement· II 

State-Wise SHP SHP Projects already set up and those under Implementation 
in Decentralised mode showing Number, aggregate capacity and Villages 

Electrifiedito be Electrified (As on 28.02.2005) 

S. State Projects 81~ set·up Projects under Implementation 

No. 

No. Capacity Villages No. Capacity Villages to 

(KW) electrified (KW) be electrified 

1. Andhra Pradesh 6 320 12 33 1375 75 
~ 

2. Bihar 5 60 5 

3. Himachal Pradesh 16 240 18 50 

4. Jammu & Kashmir 5 25 5 

6. Uttaranchal 29 1792 59 13 840 68 

6. West Bengal 6 50 5 4 200 12 

Total 86 2477 104· 51 2465· 156 
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Allocation for Power 

*137. PROF. VIJAY KUMAR MALHOTRA: 

SHRI THAWAR CHAND GEHLOT : 

Will the Minister of POWER be pleased to 

state: 

(a) the total power allocated and supplied by the 

National Power Grid to each State during the last three 

years, till date; 

(b) whether there is any short supply of power in 

any State during the period; 

(c) if so, whether any State has requested the 

Union Govemment for supply of power more than the 

allocated quota; 

(d) if so, the details thereof along with the quantum 

of power supplied to them during the period; 

(e) if not, the reasons therefor; and 

(f) the criteria adopted by the Govemment to 
allocate surplus power to power deficit States? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
to (e) The demand of power in States is met by generation 

from its own sources, its sbare from central sector stations 

and power availed under bi-Iateral agreements. Central 

Govemment through Central Public Sector Undertakings 
(CPSUs) establish power plants in which the States of that 

region have entitlements. 85% capacity from these power 
plants is generally allocated to the constituent States 
before the commissioning of the power station. Shares 
allocated once are generally not changed unless surren-

dered by the State or the State is not able to pay requisite 
dUes to the concemed Central Public Sector Undertaking. 
The remaining 15% capacity is also allocated to the States 

within the region by the Central Govemment for meeting 
the emergent requirements of the States. 

The availability of power from Central Generating 
Stations (CGSs) , however, depends on the generation 

'Ievel of each power plant on a day to. day basis and 

requisition given by the States from the allocated power 

from CGSs. 

The entitlements and energy drawal from Central 

Generating Stations by various StateslUTs during the last 

three years i.e. 2001-02 to 2003-04 as well as the current 

year (April. 2004 to January, 2005) Is given in the 
statement enclosed. 

The requests of States/Union Territories for higher 

capacity allocation from the new Central Power Plants, 

whenever received, are dealt by the concerned CPSU 

according to the guidelines for allocation of power from 

central sector power plants issued by the Ministry of Power 

in April, 2000. 

The requests for additional allocation from 15% 

unallocated power of the region received from the States! 

UTs from time to time are considered keeping in view 

relative power supply position of the States, gell8{atlon 

resources available with the States as well as their 

payment capacity. As the availability of power in the 

unallocated quota Is very limited, it is not possible to 

accommodate all the requests received for additional 

assistance from central unallocated pool. 

(f) All the regions have been facing energy and 

peaking deficits of varying magnitude except the Eastem 

Region which is having surplus power for major part of 

the year. Therefore, the unallocated power from 

Central Generating Stations in the Eastem Region as well 

as the power surrendered by Eastern Region constituents 

has been allocated to various States in other regions. 

Requests are being received from States for higher 

allocation from the Eastern Region unallocated pool for 

meeting their emergent power requirements. Such 

requests are considered keeping in view the relative power 

supp.ly position of the States, their payment capaCity, 

etc. As this quota is limited, additional assistance is 

provided to the extent possible in view of the aforesaid 

considerations. 
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Statement 

Details of Entitlement and Drawal of Energy from Central Sector Generating 

Stations for the YeslS 200 1-02 to 2004-05. 

(Figures in net Million Units) 

Region/State/System 2001-02 2002-03 2003-04 2004-05 0 

Entitlement Drawal Entitlement Drawal Entitlement Drawal Entitlement Drawal 

2 3 4 5 6 7 8 9 

Northern Region 

Chandigarh 1,114 1,054 1,041 963 1,380 1,363 1.103 1,088 

Delhi 16,086 16,023 16,979 15,090 18,143 16,844 15,136 14,616 

Haryana 10,974 11,776 11,907 12,248 12,189 11,526 10,667 10,481 

Himachal Pradesh ',850 1,886 1,764 1,732 2,151 1,855 2,132 1,918 

Jammu and Kashmir . ,H8 4,968 5,296 6,588 5,640 5,545 4,604 4,534 

Punjab 11.:",27 10,233 12,059 11,841 12,716 12,160 10,796 10,395 

Rajasthan • 2. '7" '1 13,515 12,517 12,625 12,464 12,009 10,169 9,934 

Uttar Pradesh 21,190 21,137 18,344 17,132 20,167 19,913 18,768 18,558 

Uttaranchal 1,853 1,716 2,269 2,209 2,278 2,160 

Western Region 

Chhattisgarh 3,330 858 2,964 2,992 2,906 2,884 2,237 2,213 

Gujarat 11,668 12,378 12.135 11,773 12,077 11,116 10,263 9,083 

Madhya Pradesh 10,236 12,859 11,270 11,051 11,105 10,972 9,868 9,380 

Maharashtra 15,439 15,168 16,103 15,957 16,483 16,039 14,116 13,662 

Goa 1,673 1,219 1,888 1,806 1,842 1,828 1,591 1,591 

DD+DNH 1,948 2,281 2,510 '2,484 2,778 2,700 \2,417 2,340 
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2 3 4 5 6 7 8 9 

Southern Region 

Andhra Pradesh 9,595 10,056 12.943 12,759 15,371 15,055 13,561 13,263 

Karnataka 6,561 6,791 7,982 7,976 7,890 7,883 7,234 7,217 

Kerala 4,859 5,063 6,358 6,355 6,201 6,200 4,767 4,763 

Tamilnadu 13,765 14,001 14,791 14,769 18,015 17,965 15,229 15,185 

Pondicherry 1,357 1,357 1,410 1,408 1,490 1,490 1,320 1,320 

Goa 705 705 653 653 735 734 499 499 

Eastern Region 

Bihar 10,249 11,780 4,552 5,640 5,470 5,331 5,070 5,022 

DVC 1,114 1,380 1,115 540 1,328 1,111 1,140 1,036 

Jharkhand $ $ 6,584 5,759 6,241 6,175 5,763 5,758 

Orissa 5,730 2,990 5,477 5,862 6,694 6,588 6,052 6,027 

W. Bengal 6,320 5,576 6,252 4,002 7,257 7,114 6,172 6,013 

Sikkim 186 72 147 75 414 366 385 383 

North-Eastern Region 

Arunachal Pradesh 226 113 224 140 269 155 508 413 

Assam 2,092 2,427 2,334 2,511 1,998 2,693 2,483 2,324 

Manipur 4~4 436 414 480 655 466 668 558 

Meghalaya 270 135 343 370 438 556 542 546 

Mizoram 228 265 237 279 319 261 395 322 

Nagaland 264 253 280 284 381 295 390 321 

Tripura 389 312 396 340 529 162 615 426 

*Included in Up $ Included in Bihar o April, 2004 to January, 2005 

Note: 1. The figuresglv'en above include the power supplied from the dedicated, jOintly owned and central 

sector generating stations. 

2. The figures in respect of North Eastem region Inc::lude bilateral transactions as well, 
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{English] 

NABARD Assistance for Drinking Water 

*135. SHRI RUPCHAND MURMU : Will the Minister 
of FINANCE be pleased to state : 

(8) whether some states have sought loans from 
NABARD to meet expenditure for supply of drinking water 
to all villages; 

(b) if as, the details thereof; 

(c) whether the Union Govemment has provided 

any financial assistance to States in this regard; and 

(d) if so. the details thereof, State-wise? 

THE MINISTER OF FINANCE (SHRI 
P. CHIDAMBARAM) : (a) to (d) Yes, Sir. So far, NABARD 
has sanctioned 4053 projects under Rural Infrastructure 

Development Fund for rural drinking water supply in 13 
states involving a loan assistance aggregating to 
Rs.2596.52 crore. On completion these projects would 
benefit approximately 4.7 crore people. Besides, Union 

Govemment provides financial assistance for drinking 
water from other ministries/departments under different 
schemes such as Accelerated Rural Water Supply 
Programme, Swajaldhara etc. 

S. State 
No. 

2 

1. Andhra Pradesh 

2. Goa 

3. GuJarat 

4. Haryana 

RIDF loan sanctioned up to 
28th February, 2005 

No. of Projects 

3 

925 

11 

31 

621 

Amount 
Sanctioned 
(Rs. Crore) 

4 

557.66 

18.27 

999.91 

282.69 

2 3 4 

5. Himachal Pradesh 113 54.84 

6. Kerala 8 33.24 

7. Maharashtra 228 121.47 

8. Mizoram 4 18.97 

9. Punjab 1539 413.96 

10. Tamil Nadu 499 22.37 

11. West Bengal 138 81.75 

12. Sikkim 5 4.47 

13. Uttranchal 31 6.92 

Total 4053 2596.52 

{Translation] 

Loan to Rural Areas 

*139. SHRI NARENDRA KUMAR KUSHAWAHA : 

PROF. MAHADEORAO SHIWANKAR : 

Will the Minister of FINANCE be pleased to 

state : 

(a) whether the Union Govemment has looked 

into the conditions of banks in rural areas and slow 

progress in the loan distribution by the banks in these 

areas as reported in 'Rashtriya Sahara' dated February 

13, 2005; 

(b) if so, the facts of the matter and the details of 

the guidelines issued in this regard; 

(c) whether the banks have neglected the opinion 

of their branches in rural areas; 

(d) if so, the reasons therefor and the number of 

banks functioning In rural areas, State-wi .. ; 
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(8) the percentage of loan distribution in rural areas 

by the banks in the year 2004-2005; 

(f) whether there is a decline in the money 

Ststement 

Stste-wise nuntber of Schedul6d Commerclsl 
Banks functioning in Rural Centres: 

178 

deposits made in this area in comparison to the year 2003-

2004; 
StatelUT S81 Nationl- Regional Other Total 

(g) if so, the reasons therefor; 

(h) the number of bank branches likely to be 

opened during 2005-2006; 

(I) the steps taken by the Government to improve 

the condition of banks in rural areas? 

THE MINISTER OF FINANCE (SHRI P. 

CHIDAMBARAM) : (a) and (b) Govt. had announced a 

package on 18th June, 2004 for doubling the flow of credit 

to agriculture over three years. As a result of the steps 

taken by the banks to increase the credit flow in agriculture 

and rural areas, the agriculture credit disbursement in 

2004-05 has recorded significant growth as compared to 

the previous year, and it is expected that RS.108,5oo crore 

will be disbursed in the current fiscal year. 

(c) No, Sir. 

(d) The number of banks functioning in rural areas, 

State-wise, is as given in the statement enclosed. 

and Ized Rural Scheduled 
Asso- Banks· Banks Commercial 
ciates 

Andaman and 
Nicobar 

Andhra 
Pradesh 

Arunachal 
Pradesh 

Assam 

Bihar 

Chandigarh 

2 

3 

Chhattisgarh 2 

Dadra and 
Nagar Haveli 

Daman and 

Banks 

3 4 5 

16 17 10 

3 

12 5 

11 16 

3 

10 5 

(e) The all India credit deposit ratio of public sector Diu 

banks in rural areas as on September 30, 2004 was 46.6% 

as against 43.09% as on March 31, 2004. 

(f) No, Sir. 

(g) Does not arise. 

(h) and (I) Government does not assign any target for 

opening of branches by banks. The decisions are taken 

by the Boards of tt'\8 banks depending upon availability 

of business and priority. &ector targets. Gove'!'ment has 

been advising banks to take all necessary steps to improve 

performanQaand ensure achievement of all targets in rur.1 

.,.... 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal 
Pradesh 

Jammu and 
Kashmir 

Jharkhand 

2 

2 

2 

3 

2 

2 

10 2 

12 2 

15 9 3 

14 4 4 

10 2 

6 3 

14 6 

6 

2 

46 

5 

18 

28 

4 

17 

14 

16 

29 

25 

14 

11 

21 
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2 3 4 5 6 

Karnataka 3 15 13 8 39 

Kerala 2 12 2 6 22 

Lakshadweep 

Maharashtra 3 14 10 8 35 

Madhya 2 15 20 37 

Pradesh 

Manipur 5 7 

Meghalaya 6 8 

Mizoram 2 

Nagaland 2 4 

Orissa 14 9 24 

Pandicherry 3 5 

Punjab 2 12 5 20 

Rajasthan 2 13 14 2 31 

Sikkim 3 4 

Tamil Nadu 3 16 3 13 35 

Tripura 1 3 5 

Uttar Pradesh 2 16 36 54 

Uttaranchal 11 5 18 

West Bengal 16 9 26 

All India total 8 20 196 25 249 

"Nationalised Banks includes lOBI Limited. 

{English} 

Rural Employment Generation 

*140. SHRI KINJARAPU YERRANNAIDU : 
SHRI SUNIL KUMAR MAHATO : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) whether the Government has surveyed the 

prevalent unemployment rates among the rural youth of 

the country; 

(b) if so, the details thereof. State-wise; 

(c) the steps the Government proposes to take to 

generatelincrease employment opportunities in rural areas 

of the country; and 

(d) the achievements made in this regard? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 

RAGHUVANSH PRASAD SINGH) : (a) to (d) The Ministry 

of Rural Development has not conducted any Survey on 

the prevalent unemployment rate among the rural youth. 

However, according to 55th Round Survey on employment 

conducted by National Sample Survey Organisation 

(NSSO) in 1999-2000, the unemployment rate among rural 

youth (age group of 15-29 years) on Current Dally Status 

basiS was estimated as 11.10 at percentage of labour force 

among rural youth for the males and 10.60% for the 

females. State-wise data on unemployment among rural 

youth is not available. 

Tenth Plan envisages creation of 50 million employ-

ment opportunities during 2002-07. To create employment 

potential the Tenth Plan has identified the labour intensive 

sectors and sub-sectors for development such as agricul-

ture, including social forestry. animal husbandry, fishing, 

horticulture and related areas and small and medium 

industries, construction, tourism, information technology, 

financial sector, education and health. 

Employment generation is a multisectoral issue 

involving several Ministries/Sectors. The Ministry of Rural 

Development is implementing two major employment 

generation Schemes namely Swarnjayantl Gram Swarozgar 

Yojana (SGSY) and Sampoorna Gramin Rozgar Yojana 

(SGRY). The Government have also launched a new wage 

employment Scheme namely National Food For Works 

Programme (NFFWP) in 1 SO mO$t backward distriets of "Z7 
States of the country to generate SUpplementary wage 

employment and providing food security through creation 
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of need based economic, social and community 86sets in 
these districts. The NFFWP will be open to the rural poor 
who are in need of wage employment and desire to do 
manual unskilled work. 

During the period 1999-2000 to 2004-05 (upto 
January, 2005) under the SGSY 53.33 lakh Swarozgarls 
have been assisted and under the SGRY, 371.36 crore 
mandays of employment were generated. 

Depos'ts by NRI. 

1340. SHRI A.K. MOORTHY : 
SHRI ANANDRAO VITHOBA ADSUL : 
SHRI SUGRIB SINGH : 

Wilt the Minister of FINANCE be pleased to state : 

(a) whether deposits by Non-Resident Indians is 
decreasing in commercial banks; 

(b) if so, the reasons therefor; 

(c) whether the Government has made any study 
to find out the reasons for such decline; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to attract 
NRls deposit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) 
Information is being collected and will be laid on the Table 
of the House to the extent available. 

[Translation J 

Problema of Textile Industry 
In Uttar Pradesh 

1341. SHRI HARIKEWAL PRASAD: 
SHRI ILYAS AZMI : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether the Govemment is aware that the 
textile Industry In the country specially in Uttar Pradesh is 

facing difficulties; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this 

regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) The textile Industry Including that 

in Uttar Pradesh is facing the problem of technological 

obsolescence, fiscal anomalies, low productivity, 
infrastructural constraints and structural rigidities. 

(c) To overcome these difficulties, the Government 

have taken the following initiatives: 

(i) Rationalisation of fiscal dUty structure under-

taken so as to attract investment and 

modernisation; 

(ii) Launching of the Technology Upgradation Fund 

Scheme (TUFS) to facilitate the modernisation 

and upgradation of the sector. 

(iii) For accelerating modernization of the 

powerlooms segment of the textile industry, 
20% Capital assistance Is available on invest-

ment upto RS.100 Lakhs in specified machinery 

subject to a ceiling of RS.20 lakh on amount of 

assistance; 

(iv) Announcement of a package for restructuring of 

debt portfOliOS of potentially viable textile units 
having debt exposure of Rs.2 crore and above; 

(v) De-reservation of the woven segment of 

readymade garments from the SSI sector. In the 
Union Budget 2005-06, an announcement has 

been made for de-reservation of 30 hosiery 
items from the SSI; 

(vi) A centrally sponsored scheme titled "Apparel 

Park for Export Scheme" launched for imparting 
focused thrust for setting up of apparel 

manufacturing units of international standards 
at potential growth centres and to give fillip to 

exports; 
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(vii) For upgrading infrastructure facilities at Impor-

tant textile centers, a scheme titled 'Textile 

Centre Infrastructure Development Scheme" 

(TCIDS) has also been launched; 

(viii) Cotton Technology Mission launched to improve 

{he productivity and quality of cotton; 

Percentage of Investment as 

agalnat GOP 

Dotnestlc Product of the country during the last three years 

on actor cost and current price; and 

(b) the percentage of gross domestic Investment 

and saving as against Gross Domestic Product during the 

last three years? 

1342. SHRI BALESHWAR VADAV : Will the Minister of 

FINANCE be pleased to state : 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHAI S.S. PALANIMANICKAM) : (a) As per the 

estimates released by the Central Statistical Organisation, 

the sector-wise and sub-sector-wise Gross Domestic 

Product (GOP) ot the country at factor cost at constant 

prices and current prices during the last three years are 

as follows: (a) the sector-wise and sub-sector-wise Gross 

GOP at factor cost GOP at factor cost 

(at constant 1993-94 prices) (at constant 1993-94 prices) 

(As. crore) (As. crore) 

Sector/sub-sector 2002-03 2003-04 2004-05 2002-03 2003-04 2004-05 

(a) (A) (0) (A) 

1. Agriculture, forestry & fishing 283393 310611 313915 507863 515283 598677 

Industry 360397 384241 414089 603577 666223 771656 

2. Mining & quarrying 31185 33195 34955 62116 63357 80596 

3. Manufacturing 227642 243400 265119 351824 392919 456422 

4. Electricity, gas & water supply 31659 32827 34903 49883 54113 58588 

5. Construction 69911 74819 79112 139754 155834 176050 

Servicls 674572 735696 801362 1143448 1278279 1467791 

6. Trade, hotels, transport & 326968 365559 406843 606021 578597 676171 
communication 

7. FinanCing, insurance, real estate & 171463 183718 196853 310075 340102 389312 
business services 

8. Community, social & personal services 176141 186419 197866 327352 359580 402308 

Gross domestic product at factor cost 1318362 1430548 1529366 2254888 2519785 2838123 

o : Quick estimates 'A : Advance estimates 
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(b) As per the estimates feleased by the Central 

Statistical Organisation, the gross domestic Investment and 

gross domestic savings' as per cent of· Gross Domestic 

Product (GOP) at current market prices during the last three 

years are as follows: 

2001-02 2002-03 

(P) 

2003·04 

(a) 

(as per cent of GOP at 

current market prices) 

Gross Domestic 

Investment" 

22.6 

Gross Domestic Savings 23.4 

" adjusted for errors & omissions 

P : Provisional 

a : Quick estimates 

(English) 

24.8 

26.1 

Soft Loan from World Bank 

26.3 

28.1 

1343. SHRI RAYAPATI SAMBAS IVA RAO : Will the 

Minister of FINANCE be pleased to state : 

(a) whether Anclhra Pradesh Government has 

sought Rs.1380 crores soft loan from World Bank to 

improve Urban Infrastructure; 

(b) if so, whether State Government has already 

prepared a detailed project report for. improving urban 

infrastructure; 

(c) if so, the details of the same; 

(d) the total amount for which World Bank has 

agreed to provide; and 

(e) the time by which the work on this project is 

likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 

ANANCE (SHRI S.~. PALANIMANICKAM) : (a) to <e) States 

cannot borrow external sour,*" of funding according to the 
Indian Constitution. No proposal has been received from 

the Government of Andhra Pradesh for Urban Infrastructure 

in the Government of India. The question of posing the 
same for World Bank financing therefore, does not arise 
for the moment. 

World Bank Soft Loan 

1344. SHRI 10BAL AHMED SARADGI 

Minister of FINANCE be pleased to state : 

Will the 

(a) whether the Karnataka Government has 
received 3rd installment of World Bank soft loan of 
Rs.1200/- crores regarding the economic restructuring in 

the state; 

(b) if so, whether the World Bank officials visited 

State of Karnataka and have submitted their report to the 
Union Govemment regarding the economic restructuring 

in the state; 

(c) If so, whether the Government has forwarded 

the proposal to the World Bank; 

(d) if so, the total amount approved by the World 

Bank to Karnataka Government; 

(e) whether the work on this project has started; 
and 

(f) if so, the amount utilized so far on this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) and (0) The proposal of the State Government. 
seeking World Bank assistance amounting to US $ 250 

million, for third tranche of Structural Adjustment Loan was 
recommended to the World Bank in November, 2004. The 
World Bank's appraisal mission visited Kamataka during 
January 24·28, 2005 to appraise the project. 

(d) The World Bank has not yet approved the 

project. 

<e) No, Sir. 

(I) Doe. not arise. 
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Loan Received from FFle 

1345. SHRI TATHAGATA SATPATHY : Will the Minister 

of FINANCE be pleased to state: 

(a) the amount received by the Govemment of 

Orissa from different foreign financial institutions for various 

extemally aided projects during the last three years; 

(b) whether the Union Govemment has recently 

received representations from the State for increasing 

DFID assistance; and 

(c) if so, the steps taken by the Union Govemment 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANIMANICKAM): (a) Amount 

received by Govt. of OrIssa under state specific extemally 

aided projects, funded by different Foreign Financial 

Institutions (multilateral agencies) is contained in the 

statement enclosed. 

(b) and (c) Govt. of Orissa has requested for 

DFID assistance of about Rs.2300 crore, for a period of 

4 years from 2004·05 to 2007-08, to achieve Millennium 

Development Goals (MDGs). However, the proposal 

received from the Government of Orissa does not amount 

to a firm proposal that can be posed, as yet, to DFID for 

funding. 

Stlltement 

S. Name of Project 

No. 

1. Orissa Power Sector Restructuring Project 

2. Orissa Socio-Economic Development Programme 

3. Orissa Water Resources Consolidation-Part·H 

4. Orissa Water Resources Consolidation 

5. Orissa Health Systems Development 

6. Orissa Socio Economic Dev. Programme 

7. Orissa Tribal Empowerment & LiveUhood 

Programme 

{Trans/ation] 

Enquiry agalnet officer. In IT Department 

1346. SHRI MAHENDRA PRASAD NISHAD : Will the 

Minister of FINANCE be pleased to reter to reply given to 

the Unstarred Question No.3385 on August 20, 2004 

Funcing 

Agencies 

IBRD 

IBRD 

IDA 

IDA 

IDA 

IDA 

IFAD 

Govt. of Orissa has received the amounts 

(Rs. crores) 

FY (2002-03) FY (2003·04) 

146.714 222.782 

55.151 63.807 

67.167 62.918 

33.695 29.759 

4.549 

FY (2004-05) 

as on 31.12.04 

70.116 

371.200 

54.745 

12.536 

35.622 

184.703 

0.000 

regarding the complaints against the Income Tax Officials 

and state: 

(a) Whether the Government has received the 

remaining 6 Inquiry reports against the officers of the status 
i 

of Chief Income Tax Commissioner and Income Tax 

Commissioner of the Income Tax Department; 
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(b) if so, whether the Government has conducted 

an intensive review of the said report; 

, 
(c) if so, the number of officers whose cases have 

been forwarded to the Central Vigilance Commlslilon for 

taking action by the Government so far; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) Government 

has received Inquiry Reports in respect of 4 remaining 

cases and in two cases, reports are still awaited. 

(b) The cases are being reviewed intensely and 

wherever necessary, reference will be made to the Central 

Vigilance Commission, as per the procedure. 

(c) In one case, the advice of the Central Vigilance 

Commission has been received and further Investigation 

Is in progress. 

(d) Not applicable. 

Compensation Paid by WCL 

1347. SHRI HANS RAJ GAHIR: Will the Minister of 

COAL be pleased to state : 

(a) whether some complaints from people for 

providing suitable compensation and jobs to the projects 

affected people are being made after the acquisition of 

their land for various coal mines projects including Westem 

Coalfields Ltd.; 

(b) if so, the arrangement made for the disposal of 

claims of project affected people in regard to providing 

suitable compensation and jobs; 

(c) the action taken by the coal companies 

including Westem Coalfields Ltd. for disposal of the 
pending claims of certain project affected people; 

(d) whether any direction has been issued by the 

Govemment to coal companies to provide relief to project 

affected people immediately; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYAN RAO) : (a) and (b) Yes, 

complaints are received from time to time regarding 

compensation for land acquired by subsidiary companies 

of Coal India including Western Coalfields Limited (WCL). 

Complaints are also received regarding provision of 

employment in certain cases against acquisition of land. 

Land is acquired for coal mining projects under Land 

Acquisition Act, 1894 and Coal Bearing Areas (Acquisition 

and Development) Act, 1957. Compensation of land under 

Land Acquisition Act is assessed by District Authorities. The 

assessed I demanded amount is deposited with State 

Authorities by coal companies and paid to land ownerl 

oustees by the District Authority. 

Compensation for land & other interest acquired 

under Coal Bearing Areas (A & D) Act, 1957 Is asse~sed 
.' 

by coal company as per provision of the Act and payment 

is made after obtaining competent approval of Govt. of 

India. 

However, whenever Interested tenants whose land is 

acquired feel that the awarded compensation Is inad-

equate, the compensation Is received I accepted by them 

under protest and they may preter appeal to Court for 

land acquired under Land Acquisition Act, 1894 and to 

Special Tribunal I tribunals set up by Central Govt for land 

acquired under Coal Bearing Areas (A&D) Act, 1957 for 

deciding the fair amount of compensation. The order of the 

Court I Tribunal is implemented by the subsidiary 

companies. 

Employment or monetary compensation in lieu of 

employment Is given to project affected persons or his 

dependents as per existing Resettlement & Rehabilitation 

Policy (R&R Policy) in vogue in subsidiary companies of 

Coal India Ltd. including WCL. 

Disputes regarding jobs for which complaints are also 

received arise due to (I) Non submission of proper 
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documents by the claimants, (ii) Not handing over the 
vacant possession of the acquired I purchased land, (iii) 
Ownership dispute, (iv) Family dispute (v) Demanding 
employment for Non - entitled cases, (iv) Litigation I Court 
Cases with regard to right title and interest over the 

property. 

(c) Providing compensation for land acquired for 
coal projects and Jobs to the land loser is a continuous 
process and claims of persons have to be authenticated 

I verified before settlement. Certain claims remain in 
pipeline too. 

However, whenever such case is brought to notice of 

coal company appropriate action, after verification, of the 
claim is taken. Subsidiary companies make all efforts to 
settle the case within the minimum possible time so that 
minimum hardship is caused to project affected person. 

(d) As stated above in reply at (a) & (b) relief is 
already being provided. 

(e) In view of (d) above, question does not arise. 

{English] 

Excise Exemption on Ph.rma Indu.trl •• 

1348. SHRI ADHIR CHOWDHURY : Will the Minister 
of FINANCE be pleased to state : 

(a) the specific areas in the country where 
complete/partial excise exemption on the pharma indus-
tries is pledged till 2017; 

(b) the projected short fall in collection of excise 
revenue per State, year-wise in the future; 

(c) whether the benefit of such exemption will pass 
on to the consumers; and 

(d) the manner in which the union Govemment 
ensure level playing field to industries in other parts of the 
country? 

THE MINISTER OF STAT~ IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Area based 
excise duty exemptions are applicable to specified units 
located in the North Eastern States, Jammu & Kashmir, 

Uttaranchal, Himachal Pradesh, Kutch district of Gularat 
and Sikkim. These exemptions are applicable to pharma 
units also. In case of Uttaranchal and Himachal Pradesh, 

exemption is available for a period of ten years provided 
commencement of commercial production is on or before 
31.3.2007. 

(b) State-wise year-wise shortfall in excise revenue 
collection in future, due to area-based exemptions, have 
not been projected. 

(c) Whether benefits of excise exemption are 
passed on to consumers or not will depend on a variety 
of factors like supply and demand position. cost of 

manufacture etc., and there is nothing in Central Excise 
law to ensure that benefit of excise duty exemption is 
pas~ed on to consumers. 

(d) As a policy, the Government has notified area-
based exemptions from excise duty as fiscal incentive 
in order to encourage industrial development of such 
areas. 

Non-Performing A •• eta 

1349. SHRI RAGHUVEER SINGH KOSHAL : Will the 
Minister of FINANCE be pleased to state : 

(a) whether the percentage of non-performing 
assets of the foreign and private sector banks is much less 
as compared to the putllic sector banks; 

(b) if so, the comparative details for the last three 
years; 

(c) whether remarkable amendments have been 
made in the recommendations of task force constituted in 

2003 under the Chairmanship of S.N. Aggarwal for the 
disposal of said cases and for modifying the recovery 
process; and 

(d) if 50, the details thereof? 
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THE MINISTER OF STIJE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) Yes, 

Sir. Percentage of Gross/Net Non-Performing Assets to 

GrosslNet advances of different bani< groups for the last 

three years ar~ as under:-

----------------------------------------
Bank group % of gross NPAs % of net NPAs 

to gross advances 10 net advances 

2002 2003 2004 2002 2003 2004 

Public Sector 

banks 

11.1 9.4 7.8 5.8 4.~ 3.0 

Old p;ivale 

sector banks 

11.0 8.9' 7.6 7.1 5.5 3.8 

New private 8.9 7.6 5.0 4.9 4.6 2.4 

sector 

Foreign banks 5.4 5.3 4.6 1.9 1.8 1.5 

(c) and (d) The information is being collected and 
will be laid on the Table of the House to the extent 
available. 

Electoral Reforms 

1350. SHRI M. SHIVANNA : 

SHRI BACH I SINGH RAWAT "BACHDA" : 

SHRIMATI D. PURANDESWARI : 
SHRI BRAJA KISHORE TRIPATHY : 

SHRI SURESH CHAN DEL : 
SHRI MADHU GOUD YASKHI : 
SHAI K.S. RAO : 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether tne Government has .received some 
recommendations/requests from 'the Election Commission, 

Supreme Court and from the general public for making 
some amendments in the electoral laws; 

(b) If so, the details of the amendments proposed 

to be made therein; and 

(c) the time by which these amendments are likely 
to be made? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY) : (a) and (b) Yes, 

Sir. The Hon'ble Supreme Court vide Its judgement dated 

13-03-2003 in Writ Petition (Civil) No.490 of 2002 (Peoples 

Union for Civil Liberties and another vs. the Union of India) 

has directed the Elettion Commission of India to seek 

certain jnformatlon regarding criminal cases, assets and 

liab!lities and educational qualification from the contesting 

candidates for the benefit of the voter&. The said directions 

of the apex court are the law of land in terms of article 

141 of the Constitution. The Election Commission of India 

has forwarded to the Government of India a set of 22 
proposals on electoral reforms, the details of which have 

been made available for general information of the public 

by the Election Commission press note No. ECI/PN1261 

2004 dated 2-8-2004. Similarly, the Government has been 

receiving numerous suggestions from the general public 

on the subject from time to time. It is, however, not possible 

to give details to the suggestions within the prescribed 
limits of answering the question. 

(c) The process of reform of electoral laws is a 

continuous and ongoing process and can be carried out 
only through consensus among political parties, which is 

a time consuming process. It may, therefore, not be 

possible to indicate any time trame for implementing the 

proposals of electoral laws. 

Unclaimed Dividend 

1351. SHRI TUKARAM GANGADHAR GADAKH : 

Will the Minister of r:OMPANY AFFAIRS be pleased to 

state: 

(8) whether hundred of crores of rupeos have been 

received by the Government from the companies on 

account of unclaimed dividend; 

(b) if so, the details about the unclaimed dividend 

transfe.mtd to Govemment accounts during the last three 

years; and 



195 Written AnSW6~ MARCH 1 " 2005 to QUtNtions 196 

(c) the amount that has been sanctioned by 
Investors' Education & Protection Fund for Investors 
associations during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 
Yes, Sir. 

(b) The amounts in the (a) unclaimed and unpaid 
dividend accounts of companies (b) the application 
moneys received by companies for allotment of any 
securities and due for refund (c) matured deposits with 
companies (d) matured debentures with companies, and 
(e) the interest accrued on these amounts, which remained 
unclaimed and unpaid for a period of seven years 
from the date they became due for payment, have been 
credited to the Investor Education and Protection Fund 
(IEPF) maintained In the Consolidated Fund of India. The 
details of the same during the last three years are as 
under:-

Financial Year Amount in Rupees 

2001-2002 29,05,18,844.22 

2002-2003 108,69,29,558.18 

2003·2004 103,85,02,945.05 

Total 241,59,51,347.45 

(c) The amount that has been sanctioned by 
Investors' Education & Protection Fund for Investors' 
associations during the last three years is as follows:· 

Financial Year Amount in Rupees 

2001·2002 Nil" 

2002-2003 23,91,271 

2003-2004 44,15,623 

"Accretions to the Fund started only w.It.f. 01·01·2001 and 
hence no expenditure could be incurred during 2001-02. 

GIft Tax 

1362. SHRI FRANCIS FANTHOME: Will the Minister 

of FINANCE be pleased to state: 

(a) the details of the top ten payers of Gift Tax 

received in excess of Rs.2S,OOO from non·relatives; 

(b) the total amount collected as gift tax in the last 

quarter of the financial year 2004-2005; 

(c) whether the Government made enquiries re-

garding the doners of large gifts; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Information 

regarding top ten taxpayers in respect of gifts received in 

excess of Rs. 25,000 from non· relatives will be available 
only when retums of Income for Assessment year 2005· 

OS (Previous Year 2004-0S) are filed for which the last date 
is 81 st October, 2005. 

(b) Separate Account of such receipts Is nol 
being maintained. This information Is therefore not 
available. 

(c) Inquiries in this regard, If any, can be made only 

after receipt of returns of income for the Assessment Year 
2005-06 (Previous Year 2004-05) for which the last date 
is 31st October 2005. 

(d) Does not arise In view of the reply to the 
question at (c) above. 

InvestIgation by SFIO 

1353. SHRI ASADUDDIN OWAISI : 
SHRI KISHAN SINGH SANGWAN : 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether Serious Fraud Investigation Office 
(SFIO) was set up in October, 2003; 
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(b) if so, the number of such cases referred to SFIO 

so far; 

(c) the number of investigations completed by the 
said office; 

(d) whether the suggestion submitted by SFIO In 

regard to Improving the system are being looked into by 

an expert committee; 

(e) whether the said committee has submitted its 

report; and 

(f) if so, the details thereof and steps taken or 

being taken by Government to simplify the procedure of 
investigations? 

THE MINISTER OF STATE OF THE MINISTRY OF 

COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 

Yes, Sir. 

(b) and (c) Twenty-Six cases have been referred to 

Inspectors drawn from Serious Fraud Investigation Office 
(SFIO) for investigation so far under section 235/237 of the 
Companies Act, 1956. 50 far, investigation has been 

completed in four such cases. 

(d) to (f) Steps are taken from time to time to stream 
line the system of investigation on the basis of experience 
gained with each investigation. No expert committee has 

been constituted to specifically go into any suggestion by 

SFIO in regard to improving he systems of investigation 
into corporate fraud. 

·US 64 Scheme" 

1354. SHRI NARAYAN CHANDRA BORKATAKY : Will 

the Minister of FINANCE be pleased to state : 

(a) whether Unit Trust of India has evaded 
compensation to over two crores of rupees investors under 

US 64 bail out; and 

(b) if so, the rsaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) and (b) No 

sir. The problems confronting US-54, which had been 

drawing public attention for over 5 years, have been 

addressed in a manner that investors have received their 

rightful claims without any adverse impact on the capital 

market. 

Quarry Industries 

1355. SHRI CHANDRAKANT KHAIRE 

Minister of MINES be pleased to state: 

Will the 

(a) the present position of Quarry Industry in the 

country, State-wise, including Its salient features; 

(b) its contribution in the National Economy during 

the last five years; 

(c) the occupational and health hazards caused by 

the industry; 

(d) the impact of the industry on the environment 

both in the short and long term; 

(e) whether the Govemment has conducted any 

study/survey for making a realistic appraisal of the industry: 

(f) if so, the details thereof; and 

(g) the efforts made/proposed to be made for 

restoring the environment degraded by the industry, State-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYAN RAO) : (a) and (b) The 

Ministry of Mines is mainly concemed with mining of non-

fuel and non-atomic minerals. The term quarry Industry is 

generally associated with extraction of stones, which are 

minor minerals. In terms of section 15 of the Mines and 

Minerals (Development & Regulation) Act, 1957, all 

powers to make rules for grant of quarry leases, mineral 

concessions, levy and collection of royalty etc. In respect 

of minor minerals are with State Govemments. However 

as per estimates of Central Statistical Organisation, the 
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contribution of mining and quarry sector at the current 
prices for last 5 years is given below: 

Year 

1999-2000 

2000-2001 

2001-2002 

2002-2003 

Total 

GOP 

1761838 

1902999 

2081474 

2254888 

2003-2004 (QE) 2519785 

QE: Quick Estimate. 

(Rs .. Crores) 

Mining and Percentage 

Quarrying share 

41298 2.34 

45399 2.39 

47925 2.30 

62116 2.75 

63357 2,51 

(c) The matters relating to occupational and health 
hazards caused in a mine have been dealt with under the 
Mines Act, 1952 which Is administered by Ministry of 
Labour. A separate directorate, namely Directorate General 
of Mines Safety under Ministry of Labour has also been 

set up for the purpose. 

(d) to (9) All mineral concessions are granted by the 

State Governments under the Mines and Minerals 
(Development ~nd Regulation) P,ct, 1957 and Rules made 
thereunder. Only In respect of minerals specified in First 
Schedule to the Mines and Minerals (Development & 

Regulation) Act, 1957, the State Governments are required 
to obtain prior approval of the Central Govemment before 
grant of mineral concessions. The lease holders are also 
required to obtllin environment clearance under the 
Environment (Protection) Act 1986, which is administered 
by Ministry of Environment and Forests. 

Ministry of Mines has not conducted any general 
surveyor study on impact of minlhg Industry as a whole 
on environment. However, the Indian Bureau of Mines 
(IBM) a subordinate office under the control of Ministry 

of Mines ensures Implementation of '. mining plan In 
individual cases which is reqCHred to be prepared and 

approved before grant of mi~n9 lease for all major 
minerals and inter-alia incorporates assessment of 

impact of mining activity on forest, land surface ~nd 

environment including air and water pollution; details of 
scheme of restoration of the area by afforestation, land 

reclamation, use of pollution control devices and 
such other measures as may be directed by the 
Central Govemment or the State Government from time to 

tjme. 

Ministry of Mines has introduced the concept of mine 
closur~ plan whereby the lessee has to undertake 
protective, reclamation and rehabilitation measures before 

closure of mining operation so that mined out areas are 
restorad back once the mining operations cease. 

I~estment In West Bengal under 
Economic Reforms 

1356. SHRI HITEN BARMAN : Will the Minister of 
F·INANCE be pleased to state : 

'(a) whether the Govemment has Invited the foreign 
companies to make investment in different fields in West 
Bengal under new economic reforms during the last three 
years; 

(b) if eo, what has been the impact of this policy; 

(c) the total investment made by the said compa-
nies in the State during this period, year-wise separately; 
and . 

(d) the effective measures being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) 
Government has put in place a liberal Foreign Direct 
Investment (FDI) policy and most items/activities for 
investment up to 100% faM under the Automatic Route 

except for a few categories where Government approval 
through the Foreign Investment Promotion Board (FIPB) 

\ 

shall be' necessary. The Polity does not envisage Skite 
specific guideftnes.Detall~i of'FDt approvals granted for 
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investment in West Bengal for the last three years Is as 
follows:-

Year (in As. Crore) 

2002-2003 (Apr.-Mar) 325.01 

2003·2004 (Apr.-Mar) 339.45 

2004-2005 (Apr.-Dec) 84.08 

(d) To make the environment more attractive, 

Government has on September 29, 2004 further simplified 
I 

the FDI .approval procedure by placing the following on 

the automatic. route: 

(i) Transfer of shares from resident to non-resident 

(including transfer of subscribers' shares to non-
residents) other than in financial services sector 
provided the investment is covered under 

automatic route, falls within the sectoral cap and 
also complies with prescribed pricing guide-
lines. 

(iI) Conversion of ECBlLoan into equity provided 
the activity of the company is covered under 
automatic route, the foreign equity after such 

(b) whether the Government proposes to open any 
new branches of Export Promotion Council in the country 
especially in Tamil Nadu; and 

(c) if so, the location-wise details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) Presently. ten Export Promotion Councils 
(EPCs) are functioning in the textile sector. The textile 
EPCs alongwith locations of their headquarters are given 

below: 

S. Name of Export Promotion 

No. Council 

1. Apparel Export Promotion 
Council 

Headquarter 

New Delhi 

2. Cotton Textile Export Promotion Mumbai 
Council (Maharashtra) 

3. Synthetic & Rayon Textile' Export Mumbai 
Promotion Council (Maharashtra) 

4. Indian Silk Export Promotion Mumbai 
Council (Maharashtra) 

5. Powerloom Development & Export Mumbai 
conversion fails within the sectoral cap and also Promotion Council (Maharashtra) 
complies with prescribed pricing guidelines. 

(iii) Cases ot Increase in foreign equity participation 

by fresh issue of shares as well as conversion 
of preference shares into equity capital pro-
vided such increase fails within the sectoral cap 
In the relevant sectors, are within the automatic 

route and also complies with prescribed pricing 

guidelines. 

Branches of Export Promotion Council 

1357. SHRI K.C. PALANISAMY : win the Minister of 

TEXTILES be pleased to state: 

(a) the details of Export Promotion Council, State-
wise; 

6. Export Promotion Council for 

Handicrafts 

7. Carpet Export Promotion Council 

8. Handloom Export Promotion 
Council 

9. Wool & Woolen Export Promotion 
Council 

10. Wool Industry Export Promotion 
Organisation 

New Delhi 

New !:>elhi 

Chennal 
Tamil Nadu 

New Delhi 

Mumbai 
(Maharashtra) 

(b) and (c) There is no proposal to set up more Textile 
EPCs at this stage. 
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Spinning Mills 

1358. SHRI RANEN BARMAN : Will the Minister of 

TEXTILES be pleased to state : 

(a) the details of splning mills in the country, 

location wiee; 

(b) whether some spinning mills have been closed! 

privatized; 

(c) if so, the details thereof mill-wise; and 

(d) the steps being taken by Govemment to revivel 
set up new spinning mills in the country, particularly in the 
State of West Bengal? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) The state wise location of spinning mills 
in the country as on 31.01.05 is furnished in the list A of 
the statement enclosed. 

(b) and (c) Textile being the oldest and the largest 
industry of the country, it is but natural that at any given 
point of time some textile units could be lying closed due 
to various external and internal factors such as power 
problem, labour disputes, excess capacity, lack of 
modemisation, failure to diversify in emerging areas, poor 
management etc. As on 3111212004, 378 cotton I man 
made fibre textile spinning mills (Non SSI, private sector) 
were closed as per details furnished in LIst B of the 
statement enclosed. 

(d) Government seeks to foster a policy regime, 
which facilitates growth and development of Indian 
industry. It has taken a number of steps for revival of sick 
industrial units which, inter-alia, Include, guidelines of the 
Reserve Bank of India (RBI) to banks, amalgamation of 
sick units with healthy units, setting up of BIFR under the 
Sick Industrial Companies (Special Provisions) Act, etc. 

The RBI has been issuing from time to time elaborate 
guldellne8 covering all areas of industrial rehabilitation viz. 
detection of industrial sickness at Incipient stage, identi-
fication of aicklweak units, carrying out viability study of the 
units, extending relief and c0nc6ssions to viable units, co-

ordination among banks and financial Institutions and 
banks themselves, norms for promoter's contribution, 

extended period for repayment! rescheduling of loans, 

conversions and waivers of penal ratel compound interest 

etc. 

BIFR has been set up with a view to arranging 

the timely detection of sick and potentially sick 
companies and for the speedy determination of 

preventive, ameliorative and remedial measures, which 

need to be taken In respect of such companies. It 

appoints operating agencies for preparation of rehabilita-

tion proposals In respect of potentially viable units. It 

takes decision on rehabilitation on the basis of its 
findings. 

Stlltement 

L1at·A 

State wise location of Spinning Mills 
(Non-SSI) as on 31.01.2005 (P) 

S.No. State No. of spinning mills 

2 3 

1. Andhra Pradesh 99 

2. Assam 6 

3. Bihar 6 

4. Chhattisgarh 

5. Delhi o 

6. Goa 

7. Gujarat 58 

8. Haryana 76 

9. Himachal Pradesh 16 

10. Jammu & Kashmir 2 

11. Jharkhand 
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2 3 

12. Karnataka 47 

13. Kerala 33 

14. Madhya Pradesh 40 

15. Maharashtra 131 

16. Manipur 1 

17. Orissa 16 

18. Punjab 75 

19. Rajasthan 44 

20. Tamilnadu 810 

21. Uttar Pradesh 58 

22. Uttaranchal 5 

23. West Bengal 23 

Union Territory 

24. Dadrs Nagar Haven 4 

25. Daman & Diu 

26. Pondicherry 9 

Grand Total 1563 

Statement 

Llet-B 

State wise location of spinning mills (Non-SSI) 

Closed as on 31.12.2004 

S.No. State Spinning 

2 3 

1. Andhra Pradesh 40 

2. Assam 5 

2 3 

3. Bihar 5 

4. Gujarst 31 

5. Haryana 25 

6. Jammu & Kashmir 

7. Karnataka 15 

8. Kerala 9 

9. Madhya Pradesh 7 

10. Maharashtra 33 

11 Orissa 10 

12. Punjab 15 

13. Rajasthan 18 

14. Tamllnadu 115 

15. Uttar Pradesh 33 

16. West Bengal 9 

17. Delhi o 

18. Pondicherry 

19. Manipur 

20. Daman & Diu o 

21. Chhattisgarh 

22. Uttaranchal 4 

23. Jharkhand o 

Total 378 

Multimedia Campaign on Vat 

1359. DR. BABU RAO MEDIYAM : Will the Minister of 
FINANCE be pleased to state : 
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(a) whether the Government is launching multime-
dia campaign in regional languages to inform and educate 

the public and the trading community over ·Value Added 

Tax"; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE'IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The 

Empowered Committee of State Finance Ministers has 

launched a publicity campaign to inform and educate the 
public and the trading community over "Value Added Tax·. 
The publicity campaign would cover print media. radio as 

well as television. 

Low Rate of Inveatment In Infrastructure 

1360. SHRI MADHU GOUD YASKHI 
SHRI K.S. RAO : 

Will the Minister of FINANCE be pleased to state : 

(a) Whether the rate of investment in infrastructure 
was for lower than that of China and East Asia: 

(b) if so, the details and the reasons for the same; 
and 

(c) the corrective steps taken by the Government 

in this regard? 

THE MINISTER OF STATE IN' THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

While comparable disaggregated information on Infrastru~­
ture in respect of China and East Asia are nol available, 

it is seen that the rates of investment (gross capital 
formation as per cent of gross domestic product at current 
market prices). in India are lower as compared with China 
and some Asian countries. The lower rate of investment 
in India is mainly on account of lower rate of savings. 

(c) The Government has initiated various measures 
for increased investment in agriculture, operationalisation 
of Fiscal Responsibility and Budget Management Act, 

enhanced public investment, promotion' of public-private 
partnership for infrastructure development and IiberaHsation 

of Foreign Direct Investment (FOI) policy. Budget 2005-06 

has proposed enhanced investment for agriculture, 

infrastructure, providing and facilitating investmant in 

public goods such as roads, railways, power, seaports and 

airports and providing a supportive policy environment and 

stable tax policies for investment in services sec;tors. These 

measures are expected to result in increased investment 

to achieve higher growth. 

Licence to Power Comp8nl~s 

1361. SHRI ANANDRAO VITHOBA AOSUL : 

SHRI BRAJA KISHORE TRIPATHY : 

Will the Minister of POWER be pleased to state : 

(a) whether US based power company AES has 

been assigned the job of distribution of electricity in various 

parts of the count~; 

(b) if so, the details thereof; 

(c) whether the licence of said company has been 
cancelled by the Govemment; and 

(d) if so, the details thereof along with the reasons 
therefor? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 

to (d) AES of United States of America had a~quired 

contrOlling interest of 51 % in Central Electricity Supply 

Company of Orissa Ltd. (CESCO) through AES Orissa 

Distribution . Private Limited (AES) in September, ~999. 

Grid Corporation of Orissa Ltd. under section 28 read 
with section 3Q of the OERC Reforms Act, 1995 had filed 

a petition before Orissa Electricity Regulato~ Commission 
(OERC) alleging that AES Orissa Distribution Company 

Private ltd. had not taken appropriate steps to maintain 
the supply of electricity to the consumers in the area of 

supply of CESCO. OERC being satisfied that there was an 
urgent need to vest the management and control of 
CESCO in an appropriate officer to ensure maintenance 

of continued supply of electricity in CESCO area to protect 
the interest of the consumers and public, vide Its order 
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dated 27th August 2001 has appointed a nominated officer 

of the State Government to take over the management and 

control of CESCO arid manage the electricity supply 

activities in the CESCO area till further orders. 

While further hearing the case of 26th February, 2005, 

tile OERC being satisfied held that circumstances exist to 
revoke the licence under Section 19 of the Electricity Act, 

2003, in particular, on the ground that CESCO has failed 

to show to the satisfaction to the Commission that CESCO 

under the AES Management wHI be in a position fully and 
efficiently to discharge the duties and obligations imposed 

on it by the licence. The Commission, therefore, directed 

that the Distribution and Retail Supply Licence, 1999 (1 
of 99) granted by the Commission to the Central Electricity 

Supply Company of Orissa Limited be revoked. However, 

the Commission has ordered that the Order of revocation 

of the licence be kept in abeyance for a period of 45 days 

to enable the stakeholders, namely, the consortium of AES 

Corporation and its Associates, If considered appropriate 

to finalise a scheme for revival of CESCO as per speclfi8d 
conditions. If the scheme as mentioned above Is not 
received on or before 31.3.2005, the revocation shall take 

effect without any further hearing or proceeding. 

Mining Works In Orissa 

1362. SHRI GIRIDHAR GAMANG : 
SHRI KAILASH MEGHWAL : 

Will the Minister of MINES be pleased ~ state : 

(a) total mining areas granted by Govemment to 
private companies for major minerals so far, minel1ll-wlse, 
district-wise and quantity-wise in the country, specially In 

SI. Name of the major Mineral Districts 
No. (no. of leases) 

2 3 

the State of Orissa by the Ministry ~Iongwith years of 
granting licences; 

(b) thEi terms and conditions laid down by his 
Ministry while granting the licences; 

(c) the total number of major minerals transferred 
by the Government to private companies for setting up 
mineral based industries so far; and 

(d) the criteria and policy of Government of Orissa 
for setting up private Industries and lease transferring to 
private companies therefor? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. OASARI NARAYAN RAO) : (a) Mining Leases 
are granted by the State Govemments as per provisions 
of Mines and Minerals (Development & Regulation) Act, 
1957 and Rules made thereunder. Only for a select numb~r 
of minerals specified in the first schedule of the said Act, 

• 
prior approval of the Central Gov!. is required before grant 
of the minerai concessions by the State Governments. As 
per the information available in Indian Minerals Year Book, 
2003, published by Indian Bureau of Mines (IBM) which 
is a subordinate office under Ministry of Mines, the total 
area granted to the private sector in mining lease in India 
is 411155.68 hectares as on 31.3.2001. As informed by 
IBM, a total of 131 mining leases for major minerals with 
a total mining area of about 31,111 hectares have been 
granted to the private companies In the State of Orissa as 
on 1.12.2004. Since while granting mining leases the 
quantity of the mineral is not specified, the mineral-wise' 
and district-wise distribution alonwith years of grant of 
mining lease in the State of Orissa is shown in the 
following table:-

YearS of grant of mining lease. 

4 

1. Fireclay (9) Angul, Cuttack, Sundergarh 1970, 1974, 1979, 1980, 1981, 1984, 1988 

and 1996 
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2 

2. Graphite (7) 

3. Gemstone (4) 

4. Limestone (1) 

5. Limestone 8. Dolomlte(10) 

6. Quartz (15) 

7. Chromite(12) 

MARCH 1" 2005 

3 

Baraga~, ~oIangir, Kandhamal 

Bolangir. Kalahandi 

Solangir 

Sundergarb 

Bolangir. Boudh. Kalahandi. 
Stlbarnpur, Rayagada 

Dhenkanal, JaJpur, Keonjhar 
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4 

1976. 1983. 1985, 1986. 19!!16 and 1997 

?OOO and 2001 

1996 

1980" '1986. 1996, 1997" 1985, 1.991. 2000 

19.", 1981. 1982, 1983. 1985, 1986. 1987. 

1988. 1989, 1991, ~nd 2000 

1960. 1985, 1993. 1997. 1998. 199s. 2000 

and 2001 

8. Quartzite (4) Jharsuguda. Mayurbhanj 1983. 1999. 2000 and 2002 

9. Iron and Manganese Or~ (7) Keonjhar. Sundergarh 1978. 1980. 1982, 1984, 1985. 1994 amf 
2003 

10. Iron Ore (20) 

11. Iron are and Dolomite (1) 

12. Manganese (27) 

KeonJhar. Mayurbhanj, Suntjergarh 1962, 1966 

1969, 1971. 1981, 1982. 1983. 1984. 1985. 
1989, 1994. 1997. 2001 

Keonjhar 2002 

Keonjhar. Rayagada, Sundergarh 1960, 1963, 1964, 1979, 1980, ~981, 1982. 
1983. 1984, t 985, 1993, 1995, 1997. 1999 
and 2001 

13. Pyrrophyllite and Quartzite (2) Keonjh"ar 1984 and 1996 

14. Tin are (1) 

15 Chinaclay (2) 

le. Buaxite (3) 

17. Iron Ore and Bauxite (1) 

18. Manganese are and 

Bauxite (1) 

19. Sandstone (2) 

20. Coal (1) 

21. Dolomite (1) 

Malkangiri 1997 

Mayurbhanj 1974, lQ96 

Rayagada. Sundergarh 1976. 1980 and 1997 

Sundergarh 1983 

Sundergarh 1960 

Sundergarh 2000 

Sundergarh 2003 

Sundergarh 1997 

--------------------------------------------------------------------- ----" 
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(b) The terms and conditions of the mining leases 

are goyemed by the provisions of Mineral Concession 

Rules, 1960, Mineral Conservation and Development 

Rules.. 1988, other applicable Acts and Rules including 
Forest (Conservation) Act, 1980 and Environment 

Notification dated 27.1.1994 as issued and amended 

by Ministry 01 Environment and Forests, wherever 
applicable. 

(c) The transfer of mining lease is under the purview 
of the concerned State Govemments and the role of the 
Ministry of, Mines is limited to conveying pri~r approval in 

case of atomic minerals onlY. As per the information 

received from IBM, MIs Orissa Mining Corporation (OMC) 
have transferred a mining laase for buaxite oVf:lr 1388.74 
hectares in village Baphlimali in Rayagada district in 

Orissa to MIs Utkal Alumina Intemational Ltd. in the year 
2000 only for captive use. 

(d) Ministry of Mines do not have any information 

regarding criteria and policy of Government of Orissa tor 
setting up private industries and lease transferring to 
private companies. 

Tax Treaty wIth Malaysia 

1363. SHRIMATI NIVEDITA- MANE : ' 
SHRI VIJOY KRISHNA : 

Will the Minister of FINANCE be pleased to state : 

(a) Whether the attention of the Govemment has 

been drawn to the news·item appbaring in 'The Economic 
Times', dated 24 December, 2004 regarding renegotiation 
of tax treaty with Malaysia: 

(b) if so, the reaction of t~e Government thereto;-
and 

(c) the time· by which the treaty will ,be 
notified? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 5.S. PALANfMANICKAM).:. (a) Yes 
Sir. 

(b) Yes Sir. It t8 a fact that the Goverhment has 
taken the decision to l'er'egotiate the tax treaty with 
Malaysia. 

(c) It is difficuh to specify a fixed time frame lor 
notification, as finalization of a bilateral tax treaty depends 

upon the response of the oiher treaty partner. 

NSS087 Withdraw! 'wlthout TDS. 

1364. SH. G. KARUNAKARA REDDY: Will the Minister 
of FiNANCE be pleased to state : 

(a) whether any circular has been issued to the 

Department of Posts facilitating withdrawal from "NSS087" 
accounts without tax deducted· at source (TOS) even 
when whhdrawal per year exceed Rs.50,OOO/· for senior 
citizens; 

(b) if 80, the details of action taken· by the 
Departmf!nt of Posts: 

. (c) whether even after issuing the cirr.ular the 
Department of Posts has been routinely deducting !ncome 
Tax in this regard; and 

(d) if so, the reasons tllel'efore lind action taken by 
the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM) : (a) Sub· 
Section (lC) was inserted ill Section 197A of the Income 
Tax Act with effect frpm 1.6.2003 which allowed an Indian 
resident individual of the age of 65 years or more to 
withdraw from National Savings Scheme and to receive 
certain other incomes. without tay 'deduction at source. if 

such individual furnishes a declaration in prescribed 
form (From 15H) to the effect that tax on his estimated 
total income for the year will be nil. The new provision was 
also explained by the CBDT vide Circuiar No. 7 dated 
5.9.2003. 

(b) The Department of Posts also issued a Circuiar 
vide SB order No.4/2004 dated 9.2.2004, bringing to the 

notice of all heads of Circles/Regions under the 
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Department of Posts, the changes made in the provisions 

relating to TDS on incomes received by Indian resident 

Individuals of the age of 65 years or more, as elaborated 

in reply to para (a) above .. 

(c) and (d) The information is being collected and will 

be laid on the Table of the House. 

[Translation] 

Contribution Rele.led to Madhya P,.desh 

1365. SHRIMATI NEETA PATERIYA : Will the Minister 

of FINANCE be pleased to state : 

(a) the projects approved in the country under 

Textile Cluster Inffllstructure Development Scheme and 

present status thereof; and 

(b) if 50, the details thereof, State-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) The Government have sanctioned 

eighteen project proposals under "Textile Centre Infrastruc-

ture Development Scheme (TCIOS)". The state-wise 

location of the sanctioned project is given below: 

S. State 

No. 

2 

1. Andhra Pradesh 

2. Andhra ' Pradesh 

3. Andhra Pradesh 

4. Gujarat 

5. Gujerat 

6. Gujeret 

7. Gujerat 

Location 

3 

Pashamydarlam, Medak 

Warangal 

Sircilla, Karlmnagar 

Narol-Shahwadi. Ahmedabad 

Pandesara, Surat 

Jetpur, Rajkot 

SEWA faciUtation Trade 

Centre, Ahmedabad 

2 

8. Haryana 

9. Jammu & Kashmir 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Maharashtra 

14. Maharashtra 

15. Rajasthan 

16. Rajasthan 

17. Tamil Nadu 

18. Tamii Nadu 

3 

Sector 29, Phase-II, Panipat 

Zakura' 

Kannur 

Indore 

Solapur 

Bhiwandi (Cluster No.3 

and 6) 

Malegaon 

Jasol 

Paii 

Kancheepuram 

Captive Power Pian Project 

Tirupur 

The approved projects are at Various stages of 

implementation. 

[English] 

Legl81atlon and Manpower Mobilisation 

on Service Tax 

1366. SHRI ANANTA NAYAK : Will the Minister of 
FINANCE be pleased to state: 

(a) whether there is a separate legislation for 

Service Tax; 

(b) if so, the details thereof; and 

(c) the detaiis of manpower mobilization for 

collection of Service Tax? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 
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Service Tax is mainly administered in terms of the 

provisions of Chapter V of the Finance Act 1994, 88 

amended from time to time. 

(c) The work related to the administration of 

Service Tax is being done by redeployment of manpower 

and resources available with the Central Excise Depart-

ment. Six new Service Tax Commissionerates - one each 

in Delhi, Mumbai, Chennai, Kolkata, Bangalore and 

Ahmedabad have however, been created to give focused 

attention to the Service tax collection in the aforesaid 

places. 

Indira Awas Vojana 

1367. SHRIMATI MANEKA GANDHI: Will the Minister 

of RURAL DEVELOPMENT be pleased to state : 

(a) whether there is any proposal of the 

Government to increase the number of houses to be 

constructed under the Indira Awas Yojana during the next 

three years; and 

. (b) if so, the details thereof, State-wise and district-

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT. AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATlL) : (a) and (b) The Indira Awas 

Yojana (lAY). is an ongoing allocation based scheme. 

Under this scheme, targets for construction of houses are 

fixed on year to year basis depending upon the availability 

of funds. 

Urban Cooperative B\nk In 
Andhra Pradesh 

1368. SHRI' M.RAJA MOHAN REDDY Will the 

(b) the main reasons for their falling sick; 

(~). the public money involved in each of these 

banks; 

(d) the steps taken by RBI to safeguard the Interest 

of the depositors; 

(e) the financial help provided by Government to 

meet the situation; and 

(f) 

banks? 

the present status of working of each 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) 

Licenses of 30 Urban Cooperative Banks were cancelled 

by Reserve Bank of India (RBI) during the last four years, 

as given in the stateme~t-I enclosed. Besides, directions 

have been issued by RBI to 11 banks under Section 35A 

of the Banking Regulation Act, 1949 (AACS) and the public 

money involved in these banks are indicated in the 

statement~1I enclosed. The main reasons for their falling 

sick are poor credit. management, non adherence tl> 

prudential norms goveming exposure limits to a single 

borrowers/group of borrowers, loans given to Directors and 

their relatives, higher cost of deposits, low capital' base, 

lack of proper guidance and directions from Board of 

Directors, inadequate and weak internal control and audit 

systems etc. 

(d) RBI has issued several directions to safeguard 

the interest of the depositors - prohibiting the banks 

from acceptance of fresh deposits, prescribing a ceiling 

limit on withdrawal of deposits, advising the banks to 

submit an action plan to tum around in a time bound 

manner etc. 

Minister of FINANCE be pleased to state: (e) The State GOllernmenUCentral Government has 

(8) the names of urban cooperative banks in 

Andhra Pradesh which have fallen sick or defunct during 

the last three years; year-wise; 

not provided any finane<jal help in this regard. 

(f) The banks to whom directions have been 

issued are being monitored closely 'by RBI. Registrar of 
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Co-operative Societies has been f'eqUested to supersede. 

Board of Directors and appoint an Administrator where 

there has been lack of control. The possibility of merger 

with some other financially sound and viable UCB is also 

being explored. 

Statement-I 

.Names of banks that have fallen defunct 

during last three yearS 

Sr. Date of 

No. cancellation 
license 

2 

14/3/2004· 

2. 161312001 

3. 14/9/2001 

4. 16/1012001 

5. 25/01/2002 

6. 4/9/2002 

7. 18/4/2002 

8. 20/5/2002 

9. 8/8/2002 

10. 19/1012002 

11. 61712002 

12. 5/7/2002 

Name of the Bank whose 

license wa~ cancAlied 

3 

The Chodavaram CUBL. 
Chodavaram. 
district. 

Visakhapatanam 

-The KumoOl CUBL. Kurnool 

The Sitara' CUBL. Hyderabad 

Krushl CUBL (Liequidated by the 

StRte Government by appointment of 

liquidator) 

l., 
The Aryan CUBL. Hyderabad 

The Arrnoor CUBL. Nizamabad 

The First City CUBL. Hyderabad 

The Jawahar CUBL, Ranga Reddy 

district 

The Megaclty CUBL. Hyderabad 

Mother Theresa CUSL. Hyderabad 

Praja CUBL. Hyderabad 

The ~ajampet CUBL. Cuddapah 
District 

t 2 

13. 301512002 

14. 14/1112002 

15. 5/1/2003 

16. 12/4i2003 

17. 7/6/2003 

18. 161712003 

19. 819/2003 

20. 6/10/2003 

21. 5/1212003 

22. 1911/2004 

23. 19/1/2004 

24. 28/1/2004 

25. 3/312004 

26. 11612004 

27. 19/6/2004 

28. 10/8/2004 

29. 7/12/2004 

30. 3/12/2004 
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The Sravya CUBt . Hyderabad 
(Liquidated by the State Government 
by appointment of liquidator) 

The Pithapuram CUBL. East Godavari 
Dist 

The Star CUBL. Hyder.,art 

The Dhana CUBL. West Godavari 
District 

The Narasaraopet CUBL. Guntur 
District 

The Manikanta CUBL. Hyderabad 

The Vasundhara CUBL, Ranga 
Reddy 

The Neelaglri CUBl, Nalgona 

The Trinity CUBL. Range Raddy 

The Mahalaxmi CUBL, Hyderabad 

The Kalyan CUBL. Hyderabad 

The Vijaya Mahila CUBL. 
Hyderabad 

Swamy Gynande ~geeswara Mamla 
CUBL. Puttur. Chittor 

Sai CUBL. Hyderabad 

Sri. Satya Sai CUBL. Hyderabad 

'Bellampally CUSL. Adilabad 
District 

The Prudential CUBL. Hyderabad 

The Greater Telengana CuSt, 
Nizamabad (Liequidated by State 
Government by appointment of a 
liquidator) 
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Stlltemen'''' 

Names of the banks and amount of the public money involved slong with sh~re 
capital of membors and reasons lor problems are as under 

Sr. N~me of ttie bank 

No. 

1. Bobbili CURL 

2. Sharal Morcantile CUBL, 

Hyderabad 

3. Hyd&rabad CUBl. Hyderabad 

4. Ongole CUBl 

5. Palakol CUBL 

6. K~nvaka Parameswan CUBL. 

Hydar~bad 

7. Srikalahasthi .CUBL 

8. Vizianagar~m CUBL 

9'. Chlttor CUBl 

10. VasaVi CUBl. .Hyderabad 

11. Charminar CUBl 

Fraud In Banks 

Share Capital 

Rs. in lakh 

89.35 

93.39 

81.26 

88.27 

85.60 

40.43 

62.59 

76.34 

1131.64 

·245.19 

1614.14 

Total deposit 

liabilities 

Rs. in lakh 

1730.75 

1462.92 

1345.92 

·2640.43 

289.40 

1402.93 

2165.89 

8092.75 

15661.92 

18185.29 

,Reasonls for the problems in the banks 

Poor quality of assets and inter bank 

placement of deposits which could not be 
unwound I withdrawn. 

poor qUlfilty of assets and poor 9Overnance. 

Excessive dependence of working capital 

(deposits) from a single source and poor 

governance. 

Interbank placement of depOsits, which could 

not be' unwound • 
. ' 

PQOr governance and poor systems. 

Poor governance. poor systems and poor 

quality of assets. 

Poor governance. poor systems and poor 

quality of assets. 

Interbank. placement of dapQslts that could 
not be unwound and poor govemance. 

Interbank placement of deposits that could 

not be unwound and poor govemance. 

Very Poor Quality. of Assets and connected 

lending. 

Poor Quality of Assets. 

(a) whether the Government is aware that recently 

1369. SHRI N. JANARDHANA· REOOY Will the 

a fraud hIlS been detected ,n some banks in DeIhl where 

the Security Guards of the banks have stolen cheques from 

the cheque drop boxes and swindled money worth lakhs Minister of FINANCE be pleased to state : 
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of rupees by getting the cheques cashed and the 
customers have thus been badly cheated; 

(b) if so, the names of the banks where the fraud 

has been committed; 

(c) whether the matter has been investigated; 

(d) if so, the action taken against the officials of 

the concemed banks who have failed to protect the 

interests of the customers; 

(e) whether the money has been recovered fully 

and credited in the accounts of the rightful customers by 

now and the guilty guards brought to book; 

(f) if so, the action taken by the Government in this 

regard; 

(g) whether the banks still want to continue with the 

illegal practice of cheque drop. box system; 

(h) if so, the reasons there'for; and 

(i) the concrete action taken to ensure that the 

customers do not become victims of the system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (5HRI 5.S. PALANIMANICKAM) :' ·(a) to (I) 

Reserve Bank of India (RBI) has reported that two 
instances have come to their notice where cheques were 

stolen from drop boxes provided at ATM's outside the 
branch premises and. encashed fraudulently through 

some banks in Delhi. In one case, the security guard has 

-stolen cheques from the drop box at lOBI Bank, Vivek 
Vihar, Delhi. The security guard managed to collect the 

instrument through Indian Overseas Bank, Preet Vihar 

Branch through his accomplice's accounts. In another 
incident. Bank of Punjab has reported &~case of theft of 

cheques from their Clrop box kept at the gate of 
their Punjabi 8agh Branch. Delhi. Some of these 'stolen 

cheques were encashed through accounts opened at 
several banks in Delhi. viz. Oriental Bank of Commerce, 
Standald Chartered Bank, UCO Bank' and Central Sank 
of India. 

The culprits involved in both cases have been arrested 
by the Police for investigation. The Banks have reported' 
that there is no direct involvement of any bank official in 
the thefts, Bank of Punjab has recovered the entire amount 
whereas Indian Overseas Bank could not recover an 
amount of Rs.98,500/- which was withdrawn from the 

accounts opened by the fraudsters. 

The Regional Office of RBI at Delhi has advised all 
banks to strengthen their security systems and the 
monitoring of outsourced agencies engaged for collection 
of cheques and control systems obtaining in the bank. The 
Working Group on customer service in banks constituted 
by the Government in March 1975 had recommended' 
introduction of cheque drop box facility in banks. The 
cheque drop box facility has been introduced by banks for 
the convenience of the customers and it is in addition to 
the regular counters for collection, RBI has also advised 
banks that the cheque drop box facility and the facility for 
acknowledgment of the cheques at the regular collection 
counters of branches should be available to the customers 
and no branch should refuse to give an acknowle~gment 
if the customer tenders the cheque at the counters. Indian 
Banks' Association, at the instance of .RBI, has advised 
banks to make absolutely fool-proof arrangements for 
accounting of the number of instruments each time the 
box is opened so that there are no disputes in this regard 
and the customers' interest is not compromised. 

Power Purchase Agreement 

1370. SHRI T.K. HAMZA : Will the Minister of POWER 
be pleased to state : 

(a) whether the Govemment of Kerala is purchas-
ing power from National Thermal Power Corporation 
(NTPC) Kayamkulam; 

(b) if so, the details thereof along with the per unit 
cost of power purchased from NTPC projects and the 
amount paid for the last three years, year-wise; 

(c) whether there is any agreement existing at 
present to the effect that Govemme!"t of Kerala will 

.purchase cemtin quantity or power from 'NTPC for fixed 
rate; 
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(d) if so, whether the proposed rate te'~ulte high 
s compared to hydroelectric power; and 

(e) if so, the steps taken/proposed to be taken to 
reduce the price of power supplied to Kerala? 

THE MINISTER OF POW!:R (SHRI P.M. 5AYEEO) : (a) 
Yes. Sir. 

(b) Both Kerala State Electricity Board (KSEB) and 
Tamil Nadu Electricity Board (TNEB) have been allocated 
50% of capacity each from the Kayamkulam Station. At 
pres·)nt. KSEB is trading 150 MW out of its own allocated 
180 MW of power from Kayamkulam to TNEB. 

The cost of energy from NT PC stations supplying 
power to KSEB and the amount paid by KSEB for the last 
three ftnancial years are given in the statement enclosed. 

(c) and (rj) The power supplied from NTPC stations 
to the SEBs. including Kerala SEB, is as per the power 
-allocation made by Government of India and is blned as 
per the tariff notified tor each station by Central Electricity 
Regulatory Commission (CERC) from time to time. Two-part 
tariff is followed for Kayamkulam Stations as per Central 
Electricity Regulatory Commission (CERC) norms, and as 
sud! fixed charge and variable charges have to be paid 
by Kerala. As per CERC regulations, the fixed ch~rge per 
unit comes to RS.0.82 /unit at 80% PLF. The variable 
charges depend Qn the cost of fuel. 

Kerala State Electricity Board (KSEB) is not purchas-
ing electriCity from Hydroelectric Stations of other agencies. 

(e) Ministry of Power has taken several Initiatives 
to bring down the cost of Kayamkulam po~er to Kerala. 
In the process a meeting was organi~ed between Union 
Minister of Power, Government of India and Ministers of 
Power and other offl~ials of all SEBs of Southern Region 
on 17.5.2002 at Deihl, following which, 180 MW power 
from Kayamkulam was allocated to TNEB. thereby 
reducing the flxJtd charge payable by .• KSEB by 50%. 
Further, KSEB has fleen 8Ilocated 110 MW from NTPC 
stations in Eastem Region for pooling With Kayamkulam 
Power vide order dated 24.02.2005 to !urther .bring down 
the pooled rate of power from Kayamkulam to Kerala. 

Sta,.",."t 

Cost of energy from NTPC stations supplying power 

to Kerala SEB (KSEB) and the amount paid 
by KSEB for the yeslS 200 1-02, 

2002-03 and 2003-04. 

Year Station 

2 

2003-04 Ramagundam 

Farakka 

Kahalgaon 

Talcher-I 

Talcher-II 

Kayamkulam 

Total 

2002·03 Ramagun~am 

Farakka 

Kahalgaon 

Talcher-I 

Talcher-II 

Kayamkulam 

Total 

2001-02 Ramagundam 

Farakka 

Kahalgaon 

coat of 

energy to 

SEBs 

(p/Kwh) 

3 

119.84 

162.51 

178.87 

117.22 

383.88 

123.75 

167.78 

189.88 

979.69 

122.34 

168.81 

204.10 

Amount paid 

by KSEB 

during 

Financial ¥aar 

(Rs. Crores)# 

4 

406.87 

134.00· 

52.53 

1338.46 

1931.86 

26~.93 

122.10· 

492.47 

492.47 

877.51 

224.80 

85.47* 
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2 3 4 

Talcher-I 

Talcher-II 143.78 

Kayamkulam 382.17 187.29 

Total 497.57 

Noles 

4# The above payments shown include Bonds received 

under One Time Settlement Scheme 

Farakka, Kahalgaon and Talcher-I constitute Eastern 

REgion power and have been shown as one block 

while considering payments from Kerala State Elec-

tricity Board. 

Extension of IT Holiday in 

Daman and Diu 

1371. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 

the Minister of FINANCE be pleased to state: 

(a) whether Daman Industries Association has 

demanded Income Tax Holiday Extension in the UT of 

Daman & Diu; and 

(b) if so, the action taken by the Govemmont in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

Yes, Sir. The tax benefit available under the Income-

tax Act to industrial undertakings set up in industrially 

backward States has not been extended. However, in 

view of the new Industrial Policy formulated by the 

Ministry of Commerce & Industry, with the approval of the 

Union Cabinet, tax benefit for undertakings· in the 

States of Jammu & Kashmir, Himachal Pradesh, 
Uttaranchal, Sikkim and North-Eastem States only has 

been extended. 

Sale of Cooperative Weaving Mills 

1372. SHRI JUAL ORAM : Will the Minister of 

TEXTILES be pleased to state : 

(a) whether the Govemment has sold co-operative 

weaving mills to th'" private sector in the country specially 
in Orissa; 

(b) if so, name and location of those co-operative 

and public sector weaving mlHs; 

(c) whether some such weaving mills have b&en 

scld to the private Gector at throwaway prices; 

,d) if so, the reasons therefore; and 

(e) the sleps taken to rehabilitate the workers Clf 
such mills? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) Yes, Sir. The Government of Orissa 
have decided to sell machinery of only one of the 

co-operative weaving mitis to the private sector. 
However, the machinery could not be handed over to 

the party due to a writ petition med by the Staff Association 
of the unit before the Hon"'ble High Court, Orissa, 
Cuttack. 

(b) The name and locatioin of the weaving mill is 
M/s Chhatia Weaving Mills, Chhatia Cuttack. 

(c) No, Sir. 

(d) Does not arise. 

(e) The Govemment of Orissa have introduced a 

voluntary retirement scheme (VRS) for the staff and 
workers of the aforesaid unit and 163 staff/workers have 
taken VAS out of 199 total strength. 

{Translation] 

unspent amount During 2004-05 

1373. SHAI MOHAN SINGH : Will the Minister of 
FINANCE be pleased to state : 
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(a) the names of the Mlnlstrie. which have failed 
to utilise the funds allocated to them under budgetary 
provision in 2004-05; 

(b)· the amount whioh they have not spent so far; 

and 

(c) the action taken against such Ministries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Ministries/ 
Departments may incur expendltur6 against funds allo-
cated to them for 2004-05 till 31.3.2005. Information 

regarding names of the Ministries which have faned to 
utilise the funds anocated to them under the Budgetary 
provosions in 2004-05 can only be known after the close 
of the financial year; 

... (b) and (c) Does not arise. 

{English} 

Medical In.urance 

1374. SHRI ARJUN SETHI: 
SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment is pware that Insur-
ance companies are refusing to extent the medical policies 
in cases where the insured has made a heavy claim; 

(b) whether the Govemment is aware that medical 
insurance companies in the country are resorting to 
irregularities in medical claims by insured and as a result 
the people are being cheated: 

(c) if so, details thereof; and 

(d) the actiion taken/likely to be taken against these 

insurance companies? 

THE MINISTER OF STATE I", THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIM~NICKAM) : (a) By and 
large rnediclalm polic;ies are renewed whether or not 
claims are mad~ under the policies. Rowever, there are 

isolated instances of such retusnl of renewal of mediclaim 
poliCies under which heavy claims are preferred. 

(b) and (c) Insurance Regulatory & Development 
Authority (IRDA) has informed thai there is no matter that 
couid be termed as "irregular" or Involving ·cheating of the 

people· that has been brought to :heir notice. However, 
wherever complaints are brought to the notice of IRDA, the 
Authority ·has advised insurance companies to re-examine 

such cases. 

(d) Institutional mechanism Is already in place to 
address the problems of the policyholders. Grievance 

Redressal M9Chanlsm Is in place in all the public sector 
insurance companies. Apart from this, there are 12 
Ombudsman for settling grievances expeditiously. PoliCY-
holders may also, taken up their cases/complaints with the 
Consumers Fora for adjudication. 

LIC Ov.r •••• Operation 

1375. SHRI N.N. KRISHNADAS : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Life Insufl:lIlce Corporation is all set 
to expand its uverseas operations especially in West Asia 

and African countries; 

(b) if so, the details thereof: 

(c) whether LlC has set up any jOint venture in 
Kingdom of Saudi Arabia (KSA) or any other Middle East 

Countries: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S,S. PALANIMANICKAM) : (a') and (b) Life 
Insurance Corporation of India (L1C) has prepared a 
strategy for expansion of its international operations ih 
phased manner, They have incorporated "Life Insurance 
Corporation (Mauritius) Offshore Ltd,· to tap' the market 
potential particularly the people of Indian C?rigin in African 
countries. Lie has also undertaken market studies for 
launching of oiperations. in Botswana and Madagascar. At 
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present, LlC does not have plans for expanding to West 

Asian Countries. 

(c) So far, LlC has not set up any such Joint ventUre. 

(d) Does not arise. 

Modernization of Bong81980n TPS 

1376. SHRt SANSUMA KHUNGGUR BWISW-

MUTHIARY : Will the Minister of POWER be pleased to 
state: 

(a) whether the Govemment has contemplated to 

modernize/renovate t~e Bongaigaon Thermal Power Sta-
tion (BTPS), Salabti, Assam; 

(b) if sO"the details thereof; 

(c) whetherthe'6pvemment has envisaged a 
special package for speedy mral electrification of North 

Eastern States, particularly in Assam on priority basis; and 

(d) If so, the details thereof? 

THE MINIST~ OF PoWER (SHRI P.M. SAYEED) : (a) 

and (b) Bongal~on Thermal Power Station (BTPS) Units 
! 

- 3&4 (4x60 MW) has been identified for Renovation & 

Modernization (R&M)/life Extension (LE). works dUring the 

10th Plan. Powpr Finance Corporation (PFC) has sanc-
tioned As.2.27 Crores"for Aesiduallife Assessment (ALA)! 

lE study of .eongaigaon TPS in Assam. 

(c) and (d) The Government of India has decided 

launch a massive programme for rural electrification, 

namely, "Aural Electric:ity Infrastructure and Household 

Electrification· from the year 2005-06 with the objective of 
covering 1:25 lakh villages in five years. The programme 
en';'lsage~' electrifICation of all un-electrified villages and 
provide access to electricity to all households in all the 
States Including Assam and North Eastern States. 

Infrastructure Project Propoeals from 
field offices pending before CBOT 

1377. SHAI SHRlPAO YESSO NAIK : Will the Minister 

of FINANCE be pleased to state : 

(a) the number of proposals pending with CBOT for 
, . 

provision of adequate infrastructure to its field offices and 

since when; 

(b) the reasons for delay in sanctIoning and 

executing these projects; 

(c) Whether the WeHare Funds for CBOT has been 

pro~ided budgetary assistance in the year 2004-05 on the 

lines of CBEe; and 

(d) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHAI S.S. PALANIMANICKAM) : (a) There are 

a total number of pending proposals retatlng to major 

works and hiring of premises since 1 ~f)3 till date is 

122. 

(b) A large number of proposals are pending 

disposal on account of procedural technicalities regarding 

technical specifications, justification and essentiality of the 

project~ involving the field offices and external agencies 

like the ~PWD, Integrated Finance Unit of Ministry of 

Finance, Standing Finance Committee and Committee for 

Non-Plan Expenditure. 

,(c) No Sir. The proposal for providing budgetary 

assistance for the WeHare fund of the Central Board of 

Direct Taxes is presently under consideration. 

(d) Not applicable. 

{Translation1 

Rura' Electrification 

1378. SHAI FAGGAN SINGH KULASTE : 

DR. CHINTA MOHAN: 

SHRI B. MAHTAB : 

SHRI RAMJI LAl SUMAN : 

SHRI MUNSHI AAM : 

SHAI HARISHCHANORA ,CHAVAN 

SHAI AAJIV AAN:JAN SINGH "LALAN". 

SHRI SUNil KHAN : 
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SHRIMATI ANURADHA CHOUDHARY 

SHRI PRABHUNATH SINGH , 
SHRI RAGHUNATH JHA : 

PROF. MAHAD~ORAO SHIWANKAR : 

SHRI RAMDAS ATHAWALE : 

SHRIMATI JAYAPRADA : 

SHRI ANNASAHEB M.K. PATIL : 

SHRI RAJESH VERMA : 

SHRI NARENDRA KUMAR KUSHAWAHA : 

DR. DHIRENDRA AGARWAL : 

SHRI HARIKEWAL P~ASAD : 

SHRI Y.G. MAHAJAN : 

SHRI ILYAS AZMI : 

SHR' A. SAl PRATHAP : 

SHRI TUKARAM GANPAT RAO RENGE PATIL : 

SHRI NARAYAN CHANDRA BORKATAKY : 

SHRI RAJ NARAYAN BubHOLlA : 

SHRI SUNIL KUMAR MAHATO : 

SHRI M.P. VEERENDRA KUMAR : 

SHRI HEMLAL M9RMU ,: 

Will the Minister of POWER be pleased to state : 

(a) whether the Planning Commission has pointed 

deficiencies of the Rural· ElectrificatiC?n Programme in 

power sector as reported in the 'Rashtriya Sahara', Dated 

26.01.2005; 

(b) if so, the facts thereof along with the reaction 

of the Government thereto; 

(e) whether the Planning Commissi~n has raised 

several objections to the said programme; 

(d) if so, whether the Govemment has formulated 

a fresh programme for rural electrification; 

(e) the total percentage of village in the country 

electrified so tar and the funds incurred thereon during the 

last three years, year-wise and State-wise; and 

(f) the number of viHages targeted to be electrified 

during the year 2005-06 and Tenth Five Year Plan period 

under various schemeslprograromes along with the total 

funds likely to be incurred .thereon, State-wise? 

THE MINISTER OF POWER (SKAI P.M. SAYEED) : (a) 

to (d) A new scheme has been approved for the attainment 

of the objective of the National, Common Minimum 

Programme of completing household electrification in five 

years. Under .this scheme 90% Capital'Subsidy would be 
provided for: 

(i) Creation of Rural Electricity Distribution Back-

bone of 33/11 KV or 66111 KV Substations. 

(ii) Creation of Village Electricity Infrastructure. 

(iii) Decentralized Distribution and supply system. 

100% grant would be given for electrification of all 

Below Poverty Line (BPL) unelectrified household. 

(e) The information is being collected and will be 

laid on the Table of the House. 

(f) The targets for rural electrification lor the year 

2005-06 are yet to be finalized. 

{English] 

c.... of Tak Eva.lon 

1379. SHRI AKHILESH YADAV : Will the Minister of 

FINANCE be pleased to state : 

(a) the details of tax evasion cases of corporate 

companies assessed by the Income Tax Department during 

the last three year; and 

(b) the cases settled by the Income Tax Deptllrtment 

and Income Tax Appellate during the last three years 

alongwlth the details of companies pending with the IT 

Tribunals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) The 

i~formation is being colle'cted from the field urft spread 

all over the country and shall be laid on the T~bI 6f the 

Houee on compilatio!"!. 
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(Translation] 

HIgh Tech Clothes 

1380. SHRI NIKHIL KUMAR CHOUDHARY : Will the 

Minister of TEXTILES be pleased to state : 

(a) whether there is a high probability of high-tech 

clothes being much in demand in the days ahead; 

(b) if so, whether the Govemment has formulated 

any action pl~n to make the Indian textile industry "high 

tech"; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) Yes Sir. 

(b) to (d) (i) Recognising the importance of technical 

textiles including high tech cloth Ministry of Textiles 

constituted an Expert Committee on Technical Textiles 

(ECTT) for formulating an actioin plan for growth and 

development of technical textiles. The committee has 

submitted its report inter alia, sugggesting 5 year action 
plan to create conducive environment for promotion of 

technical textiles in the country. 

(ii) The suggestions of Ecn have been examined 

and are under implementation. As a follow up action of 

ECn, a panel of consultants to enable to set up the 

centres of excellence and also to monitor the growth and 

development of technical textile industry is to be set up 

by Textiles Commissioner. 

[English] 

LlC Wage Hike 

1381. SHRI CHANDRA SHUSHAN SINGH : Will the 

Minisklr of FINANCE be pleased to state : 

(a) whether the Life Insurance Corporation has 

proposed a two par. wage hike for Its employees; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes Sir. Life 

Insurance Corporation of India has proposed wage hike 
in two parts as per the last wage revision pattern. This 

includes normal wage revision and productivity linked 
lumpsum incentive. 

(b) Wage revision in respect of Life Insurance 

Corporation of India (UC) is at an advanced stage of 
negotiation in consultation with different employ~s' unions 

and it will not be appropriate to disclose the details at this 

juncture. 

Installation of Hand Pump. 

1382. SHRI P. CHALAPATHI RAO : Will the Minister 

of RURAL DEVELOPMENT be pleased to state : 

(a) whether the Union Government proposos to 

install additional hand pumps In rural areas. having 
average ratio of more than 250 persons per hand pump; 

(b) if so, the details thereof; and 

(c) the status of the proposal at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) to (c) 
Water is a state subject and the State Goverpments plan, 
sanction, implement and execute individual rural water 

supply projects including hand pumps for providing 
drinking water supply to the rural habitations. Central 

Government, however, provides financial support under a 
Centrally Sponsored Scheme namely Accelerated Rural 

Water Supply programme (ARWSP). The guidelines for 
ARWSP stipulate provision of 40 lit res of water per capita 
per day with a source within 1.6 Kms in the plain and 100 

metres elevation in the hills. With a normal output of 12 
lit res per minute, one hand pump is estimated for every 
250 persons. 

, 
After coverage of all .Not Covered and Partially 

Covered rural habitations in the State as per the above 
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norms, the norms may be relaxed to provide for 55 Ipcd 

with a source within 0.5 Kms in the plain and 50 metres 
elevation in the hills. The relaxation is subject to the 

condition that beneficiaries of the relaxed norms shara a 

minimUfTl of , 0% 0' the capital cost and shoIJlder full 

responsibility for subsequent operation and maintenance. 

[Translation} 

Special Grants to Rural Electrification 

1383. SHRI CHANDAABHAN SINGH : 

SHAI GAUAISHANKAA CHATUABHUJ BISEN : 

SHAI GANESH SINGH : 

Will the Minister of POWER be pleased to state : 

(a) whether the cent per cent electrification scheme 

costing As.9450 crore of Central Power Authority for 

Madhya Pradesh is pending with Union Governrnent; 

(b) if so, the details thereof and the action being 

taken by the Union Government thereon; 

(c) whether the Government propose to provide 

more than 40 per cent grant-in-aid to Msdhya Pradesh 

keeping in view its geographical conditions is different in 

comparison to other States; 

(d) if so, the details thereof; and 

(e) if not the reasons therefor? 

THE MINISTEA OF POWEA (SHAI P.M. SAYEED) : (a1 

No, Sir. 

(b) Does not arise. 

(c) to (e) A new schema has been approved for the 

attainment of the objective of the National Common 

Minimum Proigramme of completing household electrifica-

tion in five years. Under this scheme 90% Capital Subsidy 

would be provided for : 

(i) Creation of Aural Electricity Distribution Back-

bone of 33111 KV Br 66111 KV Substations. 

(ii) Creatiol'l 0' Village Electricity Infrastructure. 

(iii) DGCentralized Distribution and supply system 

'00% grant would be given for electrification of all 

Below Poverty Line (BPL) unelectrified household. 

Government of Madh~a Pradesh may avail grant 

under this scheme. 

Rehabilitation of Oust ... of THDC 

1384. SHAI CHANDAA MANI TAIPATHI : 

DR. LAXMINARAYAN PANDEY ; 

Will the Minister of POWER be pleased to state : 

(a) whether rehabilitation of the displaced families 

on account of construction of Tehri Hydro Development 

Corporatiol' (THDC) dam, Uttaranchal has been com-

pleted; 

(b) If so, the places where these families have been 

resettled; 

(c) whether adequate civil amenities have been 

provided to them in these places; and 

(d) if so, the details thereof along with the total 

expenditure i"curred thereon? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) ; (a) 

and (b) The rehabilitation of all the affected 5291 urban 

families, who were residing in old Tehri Town, has been 

completed with their resettlement in New Tehri Town, 

Ajabpurkalan, Kedarpuram, Nehrupuram etc. 

Out of 5429 fully affected rural families, 4581 rural 

families have so far been rehabilitated through allotment 

of land/cash compensation. The rehabilitation of rural 

families, residing upto El 780 meter, has been completed 

with their resettlement In Bhanewafa, Aaiwala, BanjarawaJa. 

. Dehrakhas, Attakfarm, Parwal, Pushuldk, Rampur roh and 

Pathri Aoh. The rehabilitation of persons from EL 780 meter 

to 840 meter shall be completed pari passu with the project 

construction and reservoir filling. 
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(c) The resettlement and rehabilitation (R&R) 

works are being looked after by the Government of 
Uttaranchal with the funds being provi~ed by Tehri Hydro 

Development CorpOration. An attractive and a liberal 
rehabilitation package has been. evolved, which has been 
improved from time to time. New Tehrl Town has been 
provided with all modem facilities for education (including 
ITI & a University), Hospital, Finarrcial Institution, District 
Administration offices, Markets, Bus stand and places of 
worship. All rural resettlement colonies have also been 
provided with required civic facilities .Hke electricity, 
irrigation, piped drinking water, roads, schools, dispensa-

ries, places of worship etc. 

(d) An amount of Rs.989.48 crores has been 
incurred upto 28.02.2005 on rehabilitation and resettle-

ment. 

Rural Electrification 

1385. SHRI GIRDHARI LAL BHARGAVA : 
SHRI G. KARUNAKARA REDDY : 

Will the Minister of POWER be pleased to state : 

(a) whether the Government is aware that the 
private power distribution companies are extremely 
reluctant to supply power to rural areas in the country; 

(b) if so, the reasons therefor along with its 
contribution in the field of rural electrification, State-wise; 
and 

(c) the steps being taken by the Union Government 
in this regard? 

THE MINISTEROF POWER (SHRI P.M. SAYEED) : (a) 
No, Sir. 

(b) and (c) Do not arise. 

Investment of Provident Fund 

1386. SHRI RAJIV RANJAN SINGH "LALAN" : 
SHRIMATI JAYAPRADA : 

Will the Minister of FINANCE be pleased to state 

(a) whether the Govemment has issued gujdelines 

for the investment at the provident fund:' 

(b) if so, the details thereol of such gui~elines; 

(c) the amount likely to accruo as a result of the 

Investment of said fund; and 

(d) the annual average amount likely to be invested 

and of the said fund on the basIs of .the above guidelines? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 5.S. PALANIMANICKAM) : (a) and (b) The 

pattern of investment has been revised with a view to 
providing wider avenues for investment by Non-govern-

ment Provident Funds, Superannuation Funds and Gratuity 
Funds. As per the revised pattern, which is effective from 

1.4.2005, an amount upto 5% of the total portfOlio has been 
allowed to be invested in shares of those companies that 
have all investment grade debt rating from two credit rating 

agencies and upto 10% of the debt instruments bearing 
investment grade rating and equity-linked schemes of 

mutual funds regulated by Securities and Exchange Board 

of India (SEBI). 

(c) and (d) The revised investment pattern will take 

effect from 1.4.2005. Investment choices are left to the 

judgement of the trustees based on their assessment of' 
risk and return. The actual returns depend on several 

factors, such as the market forces. 

{English] 

Reduction of Nationalised Banke 

1387. SHRI RAM KRIPAL YADAV : Will the Minister of 
FINANCE be pleased to state . 

(a) whether the Government has any plan to 

reduce the branches of nationalised banks; 

(b) H so, the numbr of banks allowed to reduce their 
branches; 

(c) whether any rural branches are also being 
closed under this plan: and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) No, 
Sir. The. Reserve Bank of India (RBI) has however, reported 
that it has given reasonable freedom to the banks to open 
new branches at places of their choice and close down 
their un-remunerative branches in Urban and Metropolitan 
Centres (excluding SSIISIB and Agriculture Development 
Branch) without the approval of the RBI. It has further 
reported that the Banks have also been given freedom to 
merge/close their loss making branches in Semi-urban and 
rural areas undet certain specifi~d circumstances. There 
has however, been no reduction in the total number of 
rural, Semi-urban and urban branches during the last ten 
years. 

(c) and (d) RBI has reported that three banks, namely, 
the Indian Bank, UCO Bank and United Bank of India were 
allowed to rationalize their branch net work by closure! 
merger of their loss making rural branches under the 
'Reconstruction Plan' of weak banks approved by the 
Govemment and the RBI, in ordr to reduce their 
expenditure without affecting the banking serv.ices at the 
rural centers. 

[Translation] 

On-Line Tax Asse •• ment 

1388. SHRI PANKAJ CHOWDHARY : Will the Minister 
of FINANCE be pleased to state : 

(a) whether the Government started On-line Tax 
Assessment System (OLTAS) for convenience of tax payers 
in the beginning of the financial years; 

(b) whether complaints have been received that 
this system has proved defective and the tax chalan of 
lakhs of tax payers deposited through this system have not 
been credited to their accounts; and 

(c) if so, the proposed actio to .be taken by the 
Govemment to rectify this defect? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes Sir. On 
Line Tax Accounting System (OLTAS) was started from 1st 
June, 2004. 

(b) and (c) lnstant" ot data entry errors and 

uploading of incomplete data by Banks have come to 

notice. Reserve Bank of India has issued Instructions \0 

all designated Banks for timely and correct uploading of 
complete OLTAS data. 

[English] 

Indo-Japan Double Taxation 
Avoidance Treaty 

1389. SHRI S.D. MANDLIK : 
SHRI VIJOY KRISHNA : 
SHRI BADIGA RAMAKRISHNA : 

Will the Minister of FINANCE be pleased to state : 

(a) whether there is a proposal to re-negotiate the 
Indo-Japan double taxation avoidance treaty; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment on such 
proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, 
Sir. 

(b) The Central Government is authorized to enter 
into Double Taxation Avoidance Agreement (DTAA) by 
virtue of power vested under Section 90 of the Income Tax 
Act, 1961. In exercise of this power a DTAA was entered 
into by the Government of India with the Government of 
Japan in 1989 which was notified vide GSR 101(E) dated 
01.03.1990. The Government of India and the Government 
of Japan have decided to renegotiate this Treaty. 

(c) The process of renegotiation has commenced. 

Managerial Remuneration Scheme 

1390. SHAI N.S.V. CHITIHAN : Will the Minister of 
COMPANY AFFAIRS be pleased to litate : 

(a) whether large number of applications under thE! 
managttrial Remuneration Schemes anf pending In the 
Ministry; 
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(b) . if so, tbe details thereof;- and 

(c) the steps being taken to clear these backlog of 
applications? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 
and (b) There are 211 applications pending as on 
28.02.2005; 

(c) Most of the backlog is on account of incomplete 
information received along with applic.ations or security 
clearances and time taken by the applicants in responding 
to shortfalls. The prescribed application forms are being 
comprehensively revised and simplified for e-governance 
programme and the need for back references would be 
minimised resulting in reducing the backlog. 

{Translation} 

Violation of Company Laws 

1391. SHRI SUNIL KUMAR MAHATO : 
SHRI BIR SINGH MAHATO : 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Government is carrying out probe 
against various companies dealing in stocks for violation 
of company laws during the last three years; 

(b) if so, the details thereof alongwith the names 
of companies; and 

. (c) the total amount involved in the scams 
committed by share companies? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS '(SHRI PREM CHAND GUPTA) : (a) 
and (b) During the last three, Inspection under section 
209A of the Companies Act. 1956 was undertaken of 
96 companies involved in Stock Market transaction. In 
addition. investigation under section 235/237 of the Act 
was ordered. in respect of 17 companies. List of the above 
companies is given in the statement enclosed. 

(c) The JPC Report 0'1 Stock Market Scam 2001. 
has identified an amount of Rs. 3325 crores being the 

amount received by Ketan Parekh entitles from Coporate 
Group, Banks. Financial Institutions etc., as being involved 
in the said scam. 

St.t"",.n"" 

Inspections ordered based on Pmliminary Investigation 
Report of SEBI in Connection with Recent 

Market Scam 

Ketan Parekh Groups 

1. MIs NH Securities Ltd. 

2. Mis Triumph International Finance Ltd 

3. MIs Classic Share & Stock Broking 
Services Ltd 

4. MIs KNP Securities Pvt. Ltd. 

5. MIs VN Parekh Securities Pvt. Ltd. 

6. Mis Panther Fincap Management 
.i Services Ltd. 

7. MIs Panther Investrade Ltd. 

8. MIs Classic Credit Ltd. 

9. MIs Saimangal investrade Ltd. 

10. MIs Classic Infin Ltd. 

11. MIs Panther Industrial Products Ltd. 

12. MIs Goldfish Computer Pvt. Ltd. 

13. Mis Nakshatra Software Pvt. Ltd. 

14. MIs Chitrakoot Computers Pvt. Ltd. 

15. MIs Luninant Investment Pvt. Ltd. 

16. MIs Triumph Securities Pvt. Ltd. 

Nlrmal Bang Group 

17. MIs Bama Securities Ltd. 

18. MIs Nlrmal 8ang Securities Ltd.' 

19. Mis 8ang Equity Broking Pvt. Ltd. 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

W~ 

WR 

WR 

WR 

WR 

'WR' 

WR 

. WR 
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20. Mis Bang Securities Pvt. Ltd. WR 41. MIs Mackertich Con,ultancy services ER 
Pvt. Ltd. 

21. Mis Nadi Finance & Investment Pvt. Ltd. WR 
42- Mis PNR Securities Ltd. NR 

Shanlcar S"arma " Devln.a Mehra Group 
Consortium Group 

22. MIs First Global Finance Pvt. Ltd. NR 
43. Mis C<;msortium Securities Ltd. NR 

23. Mis First Global Stock Braking Pvt. Ltd. NR 
44. MIs CSL Securities Pvt. Ltd. NR 

24. Mis Vruddhi Confinvest India Pvt. Ltd. WR 
45. Mis CSL Stock Broking Pvt. Ltd. NR 

Shellesh Sha.h Group 
BlB Group 

25. Mis Dolat Capital Marteet "Ltd. WR 
46. MIs Bt..B Ltd. NR 

26. MIs Nirpan Securities Ltd. WR /" 

Rathl Group 
27. MIs Shailclsh Shah Securities Ltd. WR 

47. Mis Rathi Global Finance Ltd. NR 
Radha Krlahan Daman' Group 

48. Mis Anand Rathi Securities Pvt. Ltd. WR 

28. MIs Damani Share & Stock Brokers WR 
Pvt. Ltd. 49. MIs Navriltan Capital & Securities WR 

Pvt. Ltd. 

29. MIs Maheshwari Equity Brokers Pvt. Ltd. WR 
WR 50. MIs Rathi Capital & Services Pvt. Ltd. 

30. Mis JhunJhunwala Stock Broker Pvt. Ltd. WR 
Mis Amlt Capital & Securities Pvt. Ltd. WR 51. 

31. MIs Pratik Stock Vision Pvt. Ltd. WR 
Mis Pushp Capital & Securities Pvt. Ltd. WR 52. 

32. MIs Damani Estates & Finance Pvt. Ltd. WR 
53. Mis Gerard Viegs Fi,west Pvt. Ltd. WR 

33. Mis Bright Star Investments Ltd. WR 
54. Mis Hilkari Finvest Pvt. Ltd. WR 

34. MIs Krishna Securities Ltd. NR 55. MIs Preetraj Finvesl Pvt. Ltd. WR 

35. MIs Avenue Stock Brokers India Pvt. Ltd. WR 56. Mis Suresh Ralhi Securities Pvt. Ltd. WR 

AJay Kevan Group lee T ... Group 

36. MIs C Mackertich Ltd. ER 57. Mis Zee Telefilms Ltd. WR 

37. Mis SMIFS Securities Ltd. ER 58. MIs Siticable Network Pvt. Ltd. WR 

38. . Mis Stewart Securities Ltd. ER 59. Mis Digital Superhighway WR 

39. Mis Maya Trade Link Ltd. ER 60. Mis Briggs Trading Co Pvt. Ltd. WA 

40. Mis Powerflow Holdings Pvt. Ltd. EA 61. Mis Prajatma Trading Co Pvt. Ltd. WR 
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62. MIs oChuru Trading Co Pvt. Ltd .. WR 85. MIs JM Morgan Retail Securities Pvt. Ltd. WR 

63. MIs Ganjam Trading Co Pvt. Ltd. WR 86. MIs Aftek Infosys Ltd~ WR 

Other Companle. 87. MIs Silverlina Industries Ltd, WR 

64. Mis Zee Gold Refinery Ltd. WR 88. Mis Doe Jones Investments & Consultants ER 
Pvt. Ltd. 

65. MIs Palomba Securities & Finance Ltd. WR 
89. Mis Arihant Exim Scrip Pvt. Ltd. ER 

66. MIs Global Telesystems Ltd. WR 
90. Mis Tripoli Consultancy Services ER 

67. Mis Himachal Futuristic Communication NR Pvt. Ltd 
Ltd. 

91. MIs Khenami Securities Pvt. Ltd. ER 
68. Mis Burlington Finance Ltd. ER 

92. MIs SSI Ltd. SR 
69. Mis DSa Software Ltd. SR 

93. Mis Cyberspace Ltd. NR 
70. MIs Pentamedia Graphics Ltd. SR 

94. MIs Pruthvi Brokers & Shareholdings WR 
71. Mis Nirma Ltd. WR Pvt. Ltd. 

72. Mis Ranbaxy Laboratories Ltd. NR 95_ Mis Biyani Securities Pvt. Ltd. ER 

73. Mis Kopran Ltd. WR 96. Mis Satyam Computer Services Ltd. SR 

74. Mis Adanl Export Ltd. WR 
Investigation ordered based on preliminary investi-

75. Mis Lupin Laboratories Ltd. WR gation report of SEBI in connec.tion with 
recent Market Scam 

76. Mis Padmlni Polymers Ltd. NR 

77. Mis Shonkh Technologies Ltd. NR 
S.No. Name of the Company 

78. Mis Amar Raja Batteries Ltd. SR 2 

7'3. Mis Global Trust Bank Ltd. SR 1. MIs DSa Software Ltd. 

80. Mis Monesh Consultar;'CY Pvt. Ltd. WR 2. Mis Panther Industrial Products Ltd. 

81. Mis Moncon Investment Ltd. WR 3. Mis Luminant Investments Pvt. Ltd. 

82. MI~ Manmandir Estate Developers (P) WR 4. MIs Goldfish Computer Pvt. Ltd. 

Ltd. -5. Mis Panther Fincap and Management services 

83. Mis Credit Suisse First Boston (I) ViR Ltd. 

Securities Pvt. Ltd. S. Mis Manmandir Estate Developers Pvt. Ltd. 

84. MIs JM Morgan Stanley Securities WR 7. Mis Classic Shares & Stock Broking Services Ltd. 
Pvt. Ltd. 
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2 

8. MIs. Classtc Credit Ltd. 

9. MIs N.H. Securities Ltd. 

10. MIs Chitrakut Computers Pvt. Ltd. 

11. MIs Nal<shatra Software Pvt. Ltd. 

12. MIs Panther Investrade Ltd. 

13. MIs Triumph International and Finance India Ltd. 

14. MIs K.N.P. Securities Pvt. Ltd. 

1 S. MIs V.N. Parekh Securities Pvt. Ltd. 

16. MIs Saimangal Investrade Ltd. 

17. MIs Triumph Securities ltd. 

[English] 

External Assistance for West 

Bengal Projects 

1392. SHRI G. KARUNAKARA REDDY Will the 

Minister of FINANCE be pleased to state : 

(a) the quantum of foreign assistance provided to 
West Bengal Govemment to implement various projects 

meant for development; 

(b) whether the Union Government monitors over 

the utilization of these funds; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Funds for 

extemally aided projects (EAPs) implemented by various 
States are released by the Central Government to the 

respective States 88 Additional Central Assistance (ACA). 
The amount of ACA disbursed. for extemally aided 

projects In West Bengal during the' last three years Is as 

under: 

(Amount In As. crores) 

2001-02 2002-03 2003-04 

470.55 526.988 592.693 

(b) and (c) Monitoring of implementation and utilization 

of funds earmarked for externally aided projects is being 

done both at the level of State and Central Governments. 

Apart from the project implementation authorities, project 

monitoring units of State Governments, and the concerned 

administrative Central MinistrieslOepartments, the projects 

are also monitored periodically in Department of Economic 

Affairs. 

[Translatioin] 

Decline In Hydro Power Generation 

1393. SHRI SAJJAN KUMAR : Will the Minister of 

POWER be pleased to state : 

(a) whether power generation has declined due to 

decrease in water level of the rivers in the country during 

the .last few years; 

(b) if so, the details thereof along with the 

percentage of decrease in power generation due to short 

fall in water level; 

(c) the details of the rivers of whose water level is 

decreasing; and 

(d) the sleps being taken to overcome the 

problem? 

THE MINISTER OF P.OWER (SHRI P.M. SAYEED) : (a) 

to (d)· Production of electricity from hydro power stations 

depends on water availability which in tum depends on 

the extent of rainlall in the catchment as also the snowfall 

for stations on the snowfed Himalayan rivers. In case of 

hydro stations on some. of the rivers in Central and 

Southern Regions, the progressive decline in water 
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availability at HE stations results from upstream multipur-

pose Utilization of water. The aspect of the variation in water 
availability at hydro stations Is taken into consideration at 

the planning I design stage of power stations. The low 

water availability was experienced during th~ last few 

years due to poor monsoons In the country as also lesser 
snowfall during the year 2003-04. . 

The trend in production of electricity from hydro power 

stations In the country during last five years has been 

mixed. Region wise I All India hydro generation for five 

years is given the statement enclosed. 

The actual generation of electricity from HE Stations 

during the period 2004-05 (upto February, 2005) is more 

than the actual generation during the corresponding period 

of 2003-04 by 9864 MU (I.e. 14.5%) and generation during 
2003-04 is more than that during 2002-03 by 9941 MU 

(15.6%). 

StIIt.ment 

All Indis Hydro Generation Performance during 2000-01 to 2004-05 

Regionl 2000-01 2001-02 2002-03 2003-04 2004-05 (upto Feb.05) 

State! 

Utility Gene- %of gen. Gene- %pf gen. Gene- %of gen. Gene- %of gen. ACT.Gen. % of gen. 

Region- ration over ration over ration o'"er ration over (upto Over 

wise MU Previous MU prevo MU prevo MU' prevo Feb.05) Corres-

year. yr. yr. yr. ponding 

period of 

Previous 

year. 

All India 74481 92.4 73940 99.3 63834 86.3 73775. 115.6 77880 114.5 

Northern 29126 91.7 29233 100.4 30221 103.4 37288 123.4 33264 96.2 

Western 7072 79.3 7796 110.2 8063 103.4 9393 116.5 9705 112.2 

Southern 30283 93.6 26917 88.9 18465 6~.6 16670 90.3 23083 152.4 

Eastem 5809 103.3 7828 134.8 4487 57.3 7304 162.8 7715 116.4 

North 2191 111.3 2166 98.9 2598 119.9 3120 120.1 4113 136.9 

Eastem 

{English] (a) whether the Govemment of Himachal Pradesh 

Economic Reforms 
has signed a Nemorandum of UnderStanCillng with the 
Govemment of India to set off its burden of expenditure 

1394. SHAI SURESH CHAN DEL : Will the Minister of for bringing administrative and economic reforms in the . , 
FINANCE be pteased to state : state; 
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, (b) if so, the details thereof; and 

(c) the extent to which reforms have taken place 

In the administrative and financial matters of the H.P. 

Government after signing the MOU? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

MoU was signed on 18.5.2004 with provisions summarised 

are enclosed in the statement. 

(c) It is less than a year since the MoU was 

operationalised and no assessment of improvement in 

fiscal and administrative matters have been made. Twelfth 

Finance Commission (TFC) has recommended discontinu-

ance of Fiscal Reforms Facility, which has been accepted 

by Gol. The MoU would expire on 31.03.2005. 

Statement 

Summarised provisions of the MoU entered into 

between Govemment of Himachal Pradesh 

and Govemment of India 

Process Indicators 

(I) Expenditure Compression 

(a) Reduce the burden of the salary expenditure 

on Govemment and para-statal employees; 

(b) Reduce the burden of grants-in-aid to educa-

tional, health and welfare related or other 

institutions, 

(c) Reduce the burden of explicit subsidies in 

various sectors, and 

(d) Reduce interest burden through formulating 

appropriate policy on contracting future debt 

and extending guarantees 

(II) Revenue Receipt Enhancement: 

(a) Ensuring State's tax receipts are able to meet 
the targets set in, the Medium Term Fiscal 

Restructuring Policy (MTFRP) and enhancing 

the ability of local bodies to discharge their 

functions, and 

(b) Ensuring State's non-tax revenues attain pro-

jected growth rate through measures like 

indexation • all user charges to refleof annual 
increases in input costs. 

(ill) Generation of Non Debt Capital Receipts 

Undertake a suitable disinvestment exercise to 

redeem high cost debt falling due for repayment In the 

forecast period (2000-05). 

The Government ot India on its part will assist 

Government of Himachal Pradesh to further the 

process of fiscal reforms through appropriate assis-

tance available under the Fiscal Reforms facility. 

[Translation} 

Closure of Regional Offices 

1395. DR. LAXIMINARAYAN PANDEY : 

SHRI SANTOSH GANGWAR : 

Will the Minister of NON· CONVENTIONAL ENERGY 

SOURCES be pleased to state : 

(a) whether the Ministry has decided to close down 

all its regional offices; 

(b), if so, the reasons therefor alongwith the 

locations where such offic8$ are situated at present; 

(c) whether any adverse effectes likely to cast 

on these States after the closure of these regional 

offices; 

(d) if so, the details thereof; 

(8) whether certain States have expressed their 

displeasure on it; and 

(f) if so, the reaction of the Government thereto? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
NON· CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : (a) to (f) The regional offices of this 
Ministry were set up in some selected states as a part of 
deployment strategy to, by and large, fill in the gap that 

had arisen ciS a consequence of accelerated demand for 
renewable energy systems/devices that emanated out of 
either a positive environment that had been created in the 
state or on account of affirmative action on this Ministry's 

part. Moreover, most Renewable Energy State Nodal 
Agencies did not exist at the time of creation of regional 

offices. 

Most objectives set for the regional offices have been 
attained. Since. this Ministry is facing an extreme shortage 
of scientific manpower, the need therefore, has been felt 

to redeploy some such manpower. However, in effecting 
the rationalization, it would be ensured that progress in 
the states is tracked on a continuous basis through the 
Renewable Energy State Nodal Agencies, that have been 
spec.;ifically set up for the purpose. 

Short Supply of Coal to Thermal 
Power ProJects 

1396. SHRI DANVE RAOSAHEB PATIL : 
SHRI RAYAPATI SAMBAS IVA RAO : 

SHRI JAI PRAKASt-1 (MOHANLAL GANJ) : 
SHRI NIKHIL KUMAR CHOUDHARY : 

Will the Minister of POWER be pleased to state : 

(a) whether the power generation had declined 
due to short supply of coal to Thermal Power Projects in 
the country, particularly at Talcher and Simhadri power 
projects: 

(b) if 50, the details thereof along with the reasons 
therefor; 

(c) whether the Government propose to constitute 
an infrastructure constraints cOmmittee to monitor coal 
supply to thermal projects in the country; and 

(d) It so,the details thereof along with the other 

remedial measures being taken by the Government to 
generate power in accordance with demand? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 

and (b) The following Thermal Power Stations have 
reported loss of power generation due to coal shortage 

in the current year; 

SI. Month 

No. 

1. July, 2004 

2. August, 2004 

3. September, 2004 

4. October, 2004 

5. November, 2004 

6. 

7. December, 2004 

6. 

9. January, 2005 

10. 

11. 

Total Generation 
Loss during the 
year 

Name of Generation 

Thermal Power Loss (MUs) 
Stations 

Talcher STPS· 46.40 

Nil 

Talcher STPS 203.80 

Talcher STPS 100.99 

Talcher STPS 253.43 

Talcher TPS·· 3.96 

Talcher STPS 22.60 

Farakka STPS 115.07 

Kahalgaon STPS 104.11 

Talcher STPS 275.00 

Farakka STPS 372.20 

1497.56 

There is no reported loss of power generation at 
Slmhadri due to coal shortage. 

·STPS = Super Thermal Power Station. 
··TPS = Thermal Power Station. 

(c) and (d) A Group of Officers headed by Secretary 
(Coordination) In the Cabinet Secretariat reviews the 
Infrastructure' constraints including coal production and 
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supply to thermal power stations in the country every 

month. Further, the following remedial measures are taken 

to augment generation: 

(i) Ministry of Coal plans to enahance the 

production of coal in the country; 

(ii) Efforts to supply adequate quantity and quality 

of coal. 

(iii) Coal import has been planned to improve the 
coal stock position. National Thermal Power 

Corporation plans to import 2.5 Million Tonnes 

of coal for one year @ 1.75 lakh tones per 
month. 

(iv) Renovation, Modemization and Life Extension 

of old and inefficient generating units. 

[English} 

Investment of Non-Government 
Provident Funds 

1397. SHRI BRAJA KISHORE TRIPATHY ; Will the 

Minister of FINANCE be pleased to state ; 

(a) whether the Government has allowed non-

Government provident funds to invest certain percentage 

of their assets in blue chip shares and corporate debts and 
equity oriented mutual funds; 

(b) if so, the details thereof; 

(c) the other relaxation given by the Government 

to provident fund trustees; and 

(d) the steps taken by the Government that the 
public money would not be misused by the PF trustees? 

THE MINISTER OF STATE IN THE MINISTRY Of= 
FINANCE (SHRI S.S. PALANIMANICKAM) ; (a) to (c) Yes, 

Sir. The pattern of investment has been revised with a view 
to providing wider avenues for investment by Non-

government Provident Funds, Superannuation Funds and 
Gratuity Funds. As per the revised pattem, which is 

effective from 1.4.2005, an amount upto 5% of the total 
portfolio has been allowed to be invested in shares of 

those companies that have an Investment grade debt 
rating from two credit rating agencies and upto 10% in 

private sector debt instruments bearing investment grade 
rating and equity·linked schemes of mutual funds 

regulated by the Securities and Exchange Board of India. 

(d) The investment pattern haa been devised in 

such a manner that the maximum emphasis is on providing 
secured returns to the provident funds, superannuation 
funds and gratuity funds. However, the funds have been 
empowered to invest in risk instruments also subject to the 

assessment of risk-return trade off by the trustees. These 
funds and their trustees are further subject to safety 
provisions of the respective Acts under which they are 
established. 

Revitalization of cooperative Banks 

1398. SHRI BASU DEB ACHARIA ; Will the Minister 
of FINANCE be pleased to state ; 

(a) whether the All India Cooperative Banks 

Employee's Federation submmed memorandum making 
some demand for revitalization of cooperative banks; 

(b) if so, the details thereof; 

(c) the action taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) ; (a) Yes, Sir. 

(b) and (c) The AJI India Co-operative Bank Employ-

ees' Federation (AICBEF) had submitted demands relating 
to end of dual control on co-operative banks, implemen-
tation of Banking Regulation (Amendment) and Miscella-
neous Provi~ns Bills" rec!apitalizatlon and restructuring of 
co-operative blinks. liberalization of Non-Performing 
Assets(NPA) norms for co-operative banks etc. The 
memorandum submmed by the Federation was forwarded 

to the Member, Secretary, Task Force set up under the 
Chairmanship of Prof. A. Valdyanathan to examine the 



259 Written Answers MARCH 11, 2005 to Quest/ons 280 

reforms required in the Co-operative Banking system. The 

Task Force has since submitted its report and the same 

has been accepted by the Government In principle for 

implementation, in consultation with the State Govern-

ments. 

[Translation] 

Bonue on Fixed Depoe" 

1399. SHRI PUNNU LAL MOHALE : Will the Minister 

of FINANCE be pleased to atate : 

(8) whether the Government proposes to provide 

bonus on the fixed deposit of banks in addition to interest 

after a certain fixed period of time in the interest of small 

investors; 

(b) If so, the details thereof; and 

(c) if not, the steps being taken to protect the 

interests of the small investors in view of continuously 

declining rates of interest on deposit? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 5.5. PALANIMAN.ICKAM) : (a) to (c) The 

information is being collected and will be laid on the Table 

of the House. 

[English] 

Fake Pan Racket 

1400. SHRI P.K. VASUDEVAN NAIR: WNI the Miniater 

of FINANCE be pleased to state : 

(a) whethr It Is a fact that a racket for making and 

selling fake Permanent Account Number (PAN) by 

tampering with the data has been unearthed; 

(b) whether it is a fact that freelance data entry 

operators hired in the offices of various Income rax Offices 

Iohetp them in making PAN cards he", been the culprttes 

In thi, case; 

(c) if so, the details thereof; 

(d) whether the income tax officers had warned the 

Govemment when the job was outsourced, about the 

danger of given access to the freelance operators to the 

official data; and 

(e) If so, the details and Government's reaction 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. P~LANIMANICKAM) : (a) An instance 

of tampering with data by some private persons by 

unauthorizedly obtaining password of some Assessing 

Officers at Delhi came to the notice of Income Tax 

Department in December, 2004. 

(b) The persons involved In this case were not 

hired by the Department. 

(c), No freelance data entry operator has been 

authorised access to departmental PAN database. 

(e) Not applicable in view of reply to (d) above. 

[Trans/ation] 

Dllbhol Power Project 

1401. SHRI RAMJI LAL SUMAN: 

DR. CHINTA MOHAN : 

SHRIMATI JAYAPRADA : 

Will the Minister of POWER be pleased to state : 

(a) whether Indian foreign financial institutions and 

banks have made investment in Dabhol Power Project; 

(b) if so, the total investment made in the aforesaid 

project by each Institution by the end of March, 2004; 

(c) the estimated amount still required to launch 

this project; and 

(d) the names o.ut of the aforeaaid institutions which 
have uked to pay back their mone~? 

THE MINISTER OF POWER (SHRIP.M. SAYEED) : (8) 

Yes, Sir. 
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(b) As per information availab1e from Industrial 

Oev~opment Bank of India (lOBI), the details of exposure 

of all lenders are given in the statement enclosed. 

decide all issues related to the Dabhol Power Project. The 

EGOM has met on several occasions and is considering 
the various alternate options for restructuring the Dabhol 
Project. The EGOM will decide on the details of the 
restructuring of theprojeot keeping all relevant aspects in 
view. 

(c) and (d) The Government of India has constituted 

an Empowered Group of Ministers (EGOM) to examine and 

Statement 

Dabhof Power Company (DPC) - Exposure of Lenders 

A. Phase - I 

Sr. Particulars Amount Amount Ols Remarks 
No. Sanctioned 

Off-ShON (US, million) 

1. US Exlm Bank 298 107 Guaranteed by IFlo 

2. Off-shore banks 150 90 Termination payments counter guaranteed by 

GOI 

3. OPIC Loans 100 78 Termination payments counter guaranteed by GOI 

Sub-total 548 275 
Domestic (Rs. Crore) 

4. Rupee Term Loans by IFls 306.0 206.4 Includes Rupee loan of Bank of America 

B. Phase - /I 

Sr. Particulars Sane. Disbursed! Balance to be Remarks 

No. Ols disbursed 

2 3 4 5 6 

Off-Shore (US$ million) 

1. J-EximIMITI 433 280 79 Guaranteed by IFls 

2. OND Loans 91 58 25 Guaranteed by IFls 

Sub-total of guaranteed loans 524 338 104 

3. Foreign Banks· 497 410 87 
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1 2 3 4 5 6 

4. OIPC Loans 60 60 

Sub-total of non-guarantefld loans 557 470 87 

Total of off-shore loans 1081 823 191 

Domestic (As. Crore) 

5. Aupee LoanslNCDs by IFls 1432.0 1171.7 260.3 

includes off shore debt of $ 175 mn (disbursed - US $ 148.02 mn) by SBI subsidiary and US $50 mn (disbursed 
- USS 42.29 mn) from canara Bank. 

C. Guarantee a •• lstance by IFI. 

As indicated at A-1 and B-1 & 2 above (excluding interest) (total ols US$445 mn). 

Notes: OPIC - Overseas Privata Invostment Corporation 
IFls - Indian Financial Institutions & Banks. 

Dabhol Power Company (DPC) Expo.ure by way of guarant ... 

A.. Sanction. (Prlnclpel) 

US Exim JBICIMITI OND, Belgium 

$ mn As. crore $ mn As. crore $ mn As. crore 

lOBI 133.110 659 181.381 898 45.528 225 

ICICI 24.650 122 140.475 695 35.261 175 

IFCI 24.650 122 39.883 197 10.011 50 

SBI 98.600 488 71.705 355 

Canara Bank 17.202 85 

Total 298.212 1476 433.444 2145 90.800 450 

(at As. 49.5lUS$). 

B. Outstanding (Prlnclpel) 

US Exlm JBICIMITI OND, Belgium 

$mn As. crore $ mn "ls. crore $ mn Rs. crore 

2 3 4 5 6 7 

lOBI 47.692 238 117.208 580 29.005 144 

Total 

$ mn As. crore 

360.019 1782 

200.386 992 

74.544 369 

170.306 643 

17.202 85 

822.456 4071 

Total 

$ mn Rs. crore 

'8 9 

193.905 960 
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2 3 4 

ICICI 8.832 44 90.770 

IFel 8.832 44 25.766 

S81 35.328 175 46.323 

Canara Bank 6.163 30 

Total 106.846 529 280.067 

(at Rs. 49.5lUSI) 

Total payments made under the guarantee obligation 
by lOBI towards principal I interest etc. dU6S upto March, 
2004 

Export Credit Agencies Amount (Rs. Crore) 

US-Exlm 566.65 

JBICIMITI Banks 598.16 

OND Banks 84.06 

Total 1248.87 

P081t1on of India In the Indebted Countrl •• 

1402. SHRI GIRIOHA~ YADAV : Will the Minister of 
FINANCE be pleased to state : 

(a) the position of India among the indebted 
countries receiving loan from the World Bank and the 
Intemationsl Development Bank; 

(b) the break-up of loan amount taken by India from 
the World Bank and the International Development Bank 
during each of the last three years; 

(c) the loan taken from these institutions for the 
projects being implemented by these institutions at present; 

and 

(d) the provisions laid down so as to ensure proper 

utilization of the loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 

5 6 7 8 9 

449 22.463 111 122.065 604 

128 6.381 32 40.979 204 

229 81.651 404 

6.163 30 

1386 57.849 287 444.763 2202 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) World Bank 
provides assistance through International Bank for Recon-
struction and Development (IBRD) loans and International 
Development Association (IDA~ credlt8. According to the 
World Banks' Annual Report 2004, India ranks 7th among 
the borrowers from IBRD and 1 st among the borrowers 
from IDA. Intemational Development Bank does not lend 
to India. 

(b) : 

Financial Year IBRD IDA 
(US $ Million) (US $ Million) 

2001-02 1904 925.6 

2002-03 951 1140.73 

2003-04 698 630 

(c) The total amount of assistance. committed by 
both IBRD and IDA for the projects ongoing as on February 
2005 is US $ 12.6 billion. 

(d) The Government of India Interacts closely with 
State Governments, Project Implementing Agencies and 
the World Bank to ensure proper utilization of the loans 
by way of regular moniSoring and joint reviews. 

{English] 

implementation of SUb-MIsaton Protect-

1403.SHRI G.M. SIDDESWARA : Will the Minister of 
RURAL DEVELOPMENT be pleased to state : 
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(a) whether the Karnataka Government has re-

quested the Union Government for providing additional 

funds to an extent of at least Rs.100.00 crore per year to 
the State for implementation of Sub-Mission projects. 

(b) if so, whether the Union Government has 

considered the request of the Karnataka Government; and 

(c) if so, time by which the required funds is likely 

to be released to the State Government? 

THE MINISTER OF STATE IN THE MlNISTAY OF 

RURAl DEVELOPMENT (SHRI A. NARENDRA) : (a) Yes, 

Sir. 

(b) The request received in April, 2003 was 

considered by the Union Government a1d a reply was sent 

to Slate Government in August 2003. 

(c) Rural Drinking WaJ.er Supply is a State subject. 

Government of India supports the efforts of the State 
Govemments by providing financial and technical assis-

tance to States under the Centrally Sponsored Acceterated 
Rural Water Supply Programme (ARWSP) for Implement-

ing rural water supply schemes. The criterion for inter-State 

allocation of funds under ARWSP is as under-

Weightage for 

(a) Aural Population 

(b) States under DOp, OPAp, HADP & 

special category hill States In terms 

of rural areas 

(c) Not Covered(Partially Covered 

Villages (at 2:1 ratio) 

(d) Quality affected villages 

Total 

Percentage 

40 

35 

15 

10 

100 

With affect from 01.4.1998, full powers have been 
delegated to the State Governments to sanction and 

implement Sub-Mission projects for tackling quality 

problems. As per ARWSP GuideHnes, 15"'0 at ARWSP 

allocation every year is earmarked for implementing Sub-

Mission Projects lor tackling quality problem of drinking 

water supply in rural areas. Fully covered States can utilize 

more than 15% of ARWSP funds for tackling water quality 

with the approval of Government of India. 

Judicial Corruption 

1404. SHRI D. VITTAl RAO : Will the Minister of LAW 

AND JUSTICE be pleased to state : 

(a) whether the Government has any proposal to 

bring in legislation on judicial accountability in order to 

check the erosion of people's trust in the judiciary and to 
effectively probe charges of judicial corruption as reported 

in the Hindu dated the January 25, 2005; 

(b) if so, the details thereof; and 

(c) the time by which the legistation in this regard 

is likely to be made? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) No Sir. 

(b) and (c) Do not arise. 

[Transilltlon} 

Scheme to Reduce Burden of 'mere" 
1405.SHRI TUKARAM GANPAT RAO RENGE PATll : 

SHAI M: ANJAN KUMAR YAOAV : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Govemment Is formulating any 

scheme to reduce the ever increasing burden of interest 
on extemal debt; 

(b) if so, the details thereof; 

(c) the amount of interest paid by the Government 

during each of the last three years; and 

(d) the reaction of the Govemment on the ever 

increasing burden of interest on extemal debt? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHAI S.S. PALANIMANICKAM) : (a) and (b) In 

order to reduce the interest burden, the Government 01 
India have been making premature repayment of high cost 
sovereign loans. The details are given mthe following 
Table. 

Table: PreJlNlvment of Govemment loana 

(US $ Million) 

Year Creditor Amount 

2002-2003 

Multilateral 2,788.7 

Bilateral 111.5 

Total 2,900.2 

2003.,2004 

Multilateral 2,534.2 

Bilateral 1,219.3 

Total 3,753.5 

2004-2005 Multilateral 

Bilateral 35.2 

Total 35.2 

(c) Interest paid by the Govemment during the last 
three years, revised estimates for 2004-05 and budget 
estimates for 2005-06 are given below: 

IntereM payments 

2Q01-02 2002-03 

4285.2 4665.5 

2003-04 

3249.78 

2004·05 
(RE) 

2797.41 

. _: Revised Estimate, BE : Budget Estimate 

(RI. Crore) 

2005-06 
(BE) 

3111.91 

(d) Govemment follows a prudent extemal debt 
management policy to keep external debt within manage-
able Hmils. The policy focus is on concessional loans, 
longer maturity profiles, close monitoring ol.hort·term debt 
and laying emphasis on non-debt creating capital flows. 

Permi •• ion for Cooperative BlInk. 

1406.SHRI Y.G. MAHAJAN : Will the Minister of 
FINANCE be pleased to state : 

(a) whether it is a fact that the cooperative banks 
in the country are not permitted to do business in more 
than one State; 

(b) H 80, the r88son. therefor; 

(c) whether the Govemment is contemplating to 
grant permission to the cooperative banks for doing 
business in more than one State; 

(d) if so, the details thereof; and 

(e) the present status of cooperative banks in the 
country, particularly in Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) Co-
operative Banks can function in more than one State 
provided they are registered under the Multi State Co-
operative Societies Act. Co-operative banks that are 
registered under their reapective State Co-operative 
Societies Acts can function within that Itate only. To do 
business in more than one State, Co-operative Banks have 
to fulfill the reqUirements as set out in Section of the Multi 
State Co-operative Societies Act. 

(e) Out of 670 Urban Co-operative Banks in 
Maharashtra, 20 are Multi State Co-operative Banks. The 
State Co-operative Bank and all District Central Co-
operative Banks in Mahara8htra operate within the State. 

[Eng/ish) 

Abolition of SEal 

, 407. SHRI CHENGARA SURENDRAN 

Minister of POWER be pleased to state : 
Will the 
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(a) whether all the State Governments have imple-

mented the provisions of Electricity Act, 2003 regarding 
abolition of the existing Electricity Boards and fonnation 
of separate companies for generation, transmission and 

distribution of power; 

(b) if no1, the name of the State Govemments which 

have not implemented the provision so far; and 

(c) the reaction of the Union Govemment thereto? 

THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 
to (c) Section 172 (a) of the Electricity Act, 2003 provides 

that the State Government may, by notification, authorize 
the State Electricity Board (SEB) to continue to function as 

the State Transmission Utility or a licensee for such further 

period beyond the period of one year of the provisions of 
the Act coming into force, as may be mutually decided by 

the Central Govemment and the State Govemment. 

Eleven States are yet t~ reorganize their SEBs. These 
States have, from time to time, sent proposals to the 

Central Govemment for extension of time for the 

reorganization of their respective SEBs. The Central 

Government has agreed to extension of time as per details 

indicated in the statement. 

StlJtement 

Status of Extensions Gwen for 
Reorgan;sation of SEBs 

Name of State Date upto which 
continuance of SEB as 

STU/ licensee agreed 

2 

Kerala 9.6.05 

Maharashtra 9.6.05 

Punjab 9.6.05 

Chhanisgarh 9.6.05 

2 

Bihar 9.6.05 

Madhya Pradesh 9.6.05 

Tamil Nadu 9.6.05 

Meghalaya 9.6.05 

Himachal Pradesh 9.6.05 

West Bengal 9.6.05 

, Jharkhad 31.3.05 

PSU In Mining Sector In Ori •• a 

1408. SHRI SUGRIB SINGH : Will the Minister of 

MINES be pleased to state: 

(a) the Public Sector UndertakingS/Private sector 

dealing with Mining Industry in the country including 
Orissa, Location-wise; 

(b) .whether there is any provision in the law to 

involve such undertakings for the peripheral development 

and social structure development and around of their 
location; 

(c) if so, the details thereof; and 

(d) the delails of developmental works undertaken 

by such undertakings during each of the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYAN RAO) : (a) to (d) The 
Ministry of Mines is responsible for survey and exploration 

of aU minerals, other than Natural gases, Petroleum and 

Atomic minerals, for mining and metallurgy of Non-ferrous 
metals like Aluminium, Copper, Zlnk. Lead, Gold. Nickel. 
etc. and for administration of the Mines and Minerals 
(Development and Regulation), Act 1957 in respect of all 

mines and minerals other than Coal, Natural gas and 
Petroluem. 
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The Ministry of Mines, at present has three Public 
Sector Undertakings namely, National Aluminium Com-
pany Ltd.(NALCO), Bhubaneswar(Orissa), Hindustan Cop-
per l,td. (HCl), Kolkata (West Bengal), and Mineral 
Exploration Corporation Ltd. (MECL), Nagpur (Maharashtra. 
Bharal Aluminium Company Ltd. (BALCO), Korba 
(Chattisgarh), Hindustan Aluminium Corporation Ltd., 
Renukoot (Uttar Pradesh), Indian Aluminium Company 
Ltd., Muri (Jharkhand), Belgaum (Karnataka), Madras 
Aluminium Company Ltd., Chennai (Tamil Nadu), all in the 
private sector, are manufacturing the alumina/aluminium. 
Hindalco Industries Ltd. (HINDALCO) and Stertite Indus-
tries (India) Ltd. (SIL), both in the private sector, are 
producing copper. Hindustan Zink Ltd. (HZL), Udaipur 
(Rajasthan) is producing zink and lead in the private sector. 
Binani Industries Ltd.(BIL) and Indian Lead Limited (ILL). 
in the private sector, are producing zink and lead, 
respectively. 

A number of activities like community education 
programmes, facilitating availability of drinking water, 
repair and development of approach roads of surrounding 
areas. arranging health awareness programmes, school 
health programmes, and medical camps in rural areas, 
were undertaken by the PSUs for upliftment of the 
community in and around their townships as part of their 
social responsibility. 

[Trans/ation] 

Fine for Minor Marriages 

1409. SHRI RAMDAS ATHAWALE : Will the Minister of 
LAW AND JUSTICE be pleased lo state : 

(a) Whether some High Courts of the country have 
recommended the Union Govemment to make increase in 
the amount of fine fixed for the persons held guilty of 
marriages of minors; 

(b) if so, the details of the High Courts of the country 
who have made such recommendations to the Union 
Govemment; and 

(c) the reaction of the Government thereto and the 
steps being taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI K. VENKATAPATHY) : (a) to (c) No 
specific recommendation of any High Court for increasing 
the amount of fine fixed for the persons held guilty of 
marriage of minors has been received In the Ministry of 
law and Justice. Ho~ever: the Central Government, after 
considering the recommondations of the National Human 
Rights Commission and the Na'ional Commission for 
Women and after consulting the various State Govem-
ments, introduced a Bill titled 1"he Prevention of Child 
Marriage Bill, 2004' In the Rajya Sabha on the 20th 
December, 2004. The said Bill, inter a/la, contains 
proviSions for enhanced punishment for the male adults 
marrflng a child and tho punishment would be simple 
imprisonment which may extend to two years or with fine 
which may extend to one lakh rupees or with both. The 
Bill is currently under examination of the Department-
Related Parliamentary Standing Committee on Personnel. 
Pyblic Grievances, Law and Justice. 

Allocation In Agriculture Sector 

1410. SHRI SANTOSH GANGWAR : Will the Minister 
of FINANCE be pleased to state : 

(a) whether the Govemment propose to allocate 
more funds for the people engaged in the agriculture 
sector In comparison to the unds allocated during previous 
years; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM) : (a) and (b) Yes, 
Sir. The outlay for Agriculture and allied Activities In 200S-
06 is Rs.8117.2S crore as compared to Rs.6128.84 crore 
In 2004-0S and Rs.47S1.32 crore in 2003-04 

(c) Does not arise. 

[English] 

Inspection of Listed Companies 

1411. MOHO. MUKEEM : Will the Minister of COMPANY 
AFFAIItS be pleased to state : 
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(a) the names of the tained copanles against whom 

probe has been, ordered; and 

(b) the outcome of the probe and the action taken 

against the companies? 

THE MINISTER OF STATE OF THE MINISTRY OF 

COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 

Inspections of 96 Companies have been conducted under 

section 209A of the Companies Act. 1956 based on 

preliminary investigation report of Securities & Exchange 

Board of India (SEBI) in connection with Stock Market 

Scam. 2001. A list of such companies is enclosed at 

statement-I. Investigation under section 235/237 of the 

Companies Act. 1956 in respect of 17 companies 

mentioned on the aforesaid report of SEBI was also 

ordered. A list of such companies is enclosed statement-

II 

(b) Prosecutions for established violations of the 

Companies Act 1956 have been ordered/launched. 

Statement-' 

Inspections ordered based on preliminary Investigation 

report of SEBI in connection with· 

recent Market Scam 

Ketan Parekh Groups 

1. MIs NH Securities Ltd. WR 

2. MIs Triumph International Finance Ltd WR 

3. MIs Classic Share & Stock Broking WR 

Services· Ltd 

4. MIs KNP Securities Pvt. Ltd. WR 

5. MIs VN Parekh Securities Pvt. Ltd. WR 

6. MIs Panther Fincap Management Services WR 

Ltd. 

7. MIs Panther Investrade Ltd. WR 

8. MIs Classic Credit Ltd. WR 

9. MIs Saimangal Investrade Ltd. 

10. MIs Classic Infin Ltd. 

11. MIs Panther Industrial Products Ltd. 

12. MIs Goldfish Computer Pvt. Ltd. 

13. MIs Nakshatra Software Pvt. Ltd. 

14. MIs Chitrakoot Computers Pvt. Ltd. 

15. MIs Luminant Investment Pvt. Ltd. 

16. MIs Triumph Securities Pvt. Ltd. 

NJrmal Bang Group 

17. MIs Bama Securities Ltd. 

18. MIs. Nlrmal Bang Securities Ltd. 

19. MIs Bang Equity Broking Pvt. Ltd. 

20. MIs Bang Securities Pvt. Ltd. 

21. MIs Nadi Finance & Investment Pvt. Ltd. 

Shankar Sharma & Devina Mehra Group 

22. MIs First Global Finance Pvt. Ltd: 

23. MIs First Global Slack Broking Pvt. Ltd. 

24. MIs Vruddhi Confinvest India Pvt. Ltd. 

Shallesh Shah Group 

25. MIs Dolat Capital Market Ltd. 

26. MIs Nirpan Securities Ltd. 

27. MIs Shailesh Shah Securities Ltd. 

Radha Krlshan Damanl Group 

28. MIs Damani Share & Stock Brokers 

Pvt. Ltd. 

29. Mis Maheshwari Equity Brokers Pvt. Ltd. 

276 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

NR 

NR 

WR 

WR 

WR 

WR 

WR 

WR 
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30. Mis Jhunjhunwala StockBroker Pvt. ltd. WR 

31. Mis . Pratik Stock Vision Pvt. ltd. WR 

32. MIs Damani .Estares & Finance Pvt. ltd. WR 

33. MIs Bright Star Investments ltd. WR 

34. Mis Krishna Securities Ltd. NR 

35. MIs Avenue Stock Brokers India Pvt. ltd WA 

AJay Kevan Group 

36. MIs C Mackertich ltd. 

37. MIs SMIFS Securities ltd. 

38. MIs Stewart Securities ltd. 

39. MIs Maya Trade Link ltd. 

40. MIs Power1low Holdings Pvt. ltd. 

4 1 . MIs Mackertic!') Consultancy services 
Pvt. ltd. 

42. MIs PNR Selturiti9s ltd. 

Consortium Group 

43. \ Mis Consortium Securities Ltd. 

44. MIs CSL Securities Pvt. Ltd. 

45. Mis CSL Stock Broking Pvt. ltd. 

BlB Group 

46. Mis BUa Ltd. 

Rathl Group 

47. Mis Rathi Global Finance ltd. 

ER 

ER 

ER 

ER 

ER 

ER 

NR 

NR 

NR 

NR 

NR 

NR 

48. Mis Anand Rathi Securities Pvt. Ltd. WR 

49. ~/s Navratan Capital & Securities 

Pvt. Ltd. 

50. MIs Rathi Capital & Services Pvt. Ltd. 

WR 

WR 

51. MIs Amit Capital & Securities Pvt. Ltd. WR 

52. Mis Pushp Capital & Securities Pvt. Ltd. WR 

53. Mis Gerard Viegs Finvest Pvt. Ltd. WR 

54. Mis Hitkari Finvest Pvt. Ltd. WR 

55. MIs Preetraj Finvesl Pvt. Ltd. WR 

56. MIs Suresh Rathi Securities Pvt. Ltd. WR 

Zee Tele Group 

57. MIs Zee Telelilms ltd. 

58. Mis Siticable Network Pvt. ltd. 

59. MIs Digital Superhighway 

60. Mis Briggs Trading Co Pvt. Ltd. 

61. MIs PTajatma Trading Co Pvt. Ltd. 

62. Mis Churu Trading Co Pvt. ltd. 

63. MIs Ganjam Trading Co Pvt. Ud. 

Other Companies 

64. MIs Zee Gold Refinery Ltd. 

65. MIs Palombe Securities & Finance Ltd. 

66. Mis Global Telesystems Ltd. 

67. Mis Himachal Futuristic Communication 
Ltd. 

68. MIs Burlington Finance Ltd. 

69. MIs DSQ. Software Ltd. 

70. MIs Pentamedia Graphics Ltd. 

71. MIs Nirma Ltd. 

72. MIs ~anbaxy Laboratortes Ltd. 

73. Mis Kopran, Ltd. 

74. MIs Adani Export Ltd. 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

NR 

ER 

SR 

SR 

WR 

NR 

WR 

WR 
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75. MIs Lupin Laboratores Ltd. WR StIItement-il 

76. Mis Padmini Polymers Ltd. NR Investigation ordered based on Preliminary Investi-
gation Report of SEBI In Connection with 

77. MIs Shonkh Technologies Ltd. NR 
recent Market Scam 

78. MIs Amar Raja Batteries Ltd. SR 
S.No. Name of the Company 

79. MIs Global Trust Bank Ltd. SR 
1. MIs DSQ Software Ltd. 

80. MIs Monesh Consultancy Pvt. Ltd. WR 
2. MIs Panther Industrial Products Ltd. 

81. MIs Moncon Investment Ltd. WR 
3. MIs Luminant Investments Pvt. Ltd. 

82. MIs Manmandir Estate Developers (P) WR 
Ltd. 

4. MIs Goldfish Computer Pvt. Ltd. 

5. MIs Panther Fincap and Management services 
83. MIs Credit Suisse First Boston (I) WR 

Ltd. 
Securities Pvt. Ltd. 

6. MIs Manmandir Estate Developers Pvt. Ltd. 
84. MIs JM Morgan Stanley Securities WR 

Pvt. Ltd. 7. Mis Classic Shares & Stock Broking Services 

Ltd. 
85. Mis JM Morgan Retail Securities Pvt. Ltd. WR 

8. MIs Classic Credit Ltd. 
86. MIs Aftek Infosys Ltd. WR 

9. MIs N.H. Securities Ltd. 
87. MIs SUvertine Industries Ltd. WR 

10. MIs Chitrakut Computers Pvt. Ltd. 
88. MIs Doe Jones Investments & Consultants ER 

Pvt. ,Ltd. 11. Mis Nakshatra Software Pvt. Ltd. 

89. MIs Arihant Exim Scrip Pvt. Ltd. ER 12. MIs Panther Investrade Ltd. 

90. Mis Tripoli Consllltancy Services ER 13. MIs Triumph International and Finance India Ltd. 
Pvt. Ltd. 

14. Mis K.N.P. Securities Pvt. Ltd. 
91. Mis Khenami Securities Pvt. Ltd. ER 

15. MIs V.N. Parekh Securities Pvt. L.td. 
92. MIs SSI Ltd. SR 

16. Mis Saimangal Investrade Ltd. 
93. Mis Cyberspace Ltd. NR 

17. Mis Triumph Securities Ltd. 
94. MIs Pruthvi Brokers & Shareholdings WR 

Pvt. Ltd. Closure of Offices of New India 

95. MIs Biyani Securities Pvt. Ltd. ER 
Assurance Company 

1412.DR. K.S. MANOJ : Will the Minister of FINANCE 
96. Mis Sat yam Computer Services Ltd. SR 

be pleased to state : 
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(a) the numb8f' of Divisional Offices and Branch 
Offices of the New India Assurance Company likety to be 

closed; 

(b) the number of employees likely to be unem-
ployed as a result thereof; and 

(c) the steps taken by Government to save the 
employees of the company? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : <a) New India 
Assurance Company has Informed that no more Divsionall 
Branch offices are likely to be closed in the remaining part 
of the year 2004-05. However, the Company has earlier 
closed five of their Branches during 2004-05. 

(b) and (c) None of the employees of the 
Branches closed was rendered unemployed because of 
their Glosure as they were relocated to the nearby 
branches. 

Training to Handloom Workers 

1413. SHRI KASHIRAM RAN A : Will the Minister of 

TEXTILES be pleased to state : 

(a) whether the Government has assessed the 
number of weaver and artists in Handloom industry; 

(b) the number of beneficiaries of IHTP (Integrated 
Handloom Training Project) and Designed Development & 

Training Programme; and 

(c) the percentage of weavers who have received 
benefits under the 'Workshop cum Housing scheme' since 

its inception? 

THE MINiSTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) As per the joint handloom & powerloom 
Census 1995-96, 65.51 lakh persons are engaged in 
weaving and allied activites in the Handloorn Sector. 

(b) A' Central Sector Plan Scheme 'Integrated 
Handloom Training Project (IHTP), has been introduced in 
December 2003 for imparting training to handloom 

weavers/workers. Under the Scheme, financial assistance 
for coveirng 20,260 beneficiaries has been released till 

now. Under "Design Development and Training Programme". 
6369 weavers have been benefited during 2003-04. 

(c) Under the Workshed-cum-Housing Scheme for 
handloom weavers, 2,82,574 units of WorkshedS/Workshed-
cum-houses have been sanctioned since inception till 
2003-04. 

Effects of Quota Free System 

1414. SHRI SANAT KUMAR MANDAL 
Minister of TEXTILES be pleased to state : 

Will the 

(a) whether quota-free system for textile aector to do 

business with other countries, expected to create more 
employment opportunities in the field; 

(b) if so, the details thereof; 

(c) whether the role of the Apparel Export Promotion 
Council will be limited in this scenario; 

(d) if so, the details thereof; 

(e) whether the AEPC have any diversion plans so 

as to e.t; and 

(f) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) and (b) According to a study by CRISIL 
(commissioned by Indian Cotton Mills Federation), the 
Indian textiles and apparel industry can achieve a potential 
size of US$ 85 billion by 2010. This would create 12 million 
job opportunities, comprising 5 million direct jobs in textile 
industry and 7 million jobs in allied sectors. 

(e) to (f) In the quota-fre, regime. the focus of Apparel 
Export Promotion Council (AEPC)'s activities would be 
oriented to export promotion, training of shop-floor level 
workers, and for servicing the garment export industry. In 
addition to the above, the Council is also supervising the 
operation of residuary provisions of the Garment and 
Knitwears Export Entitlement (Quota) Policies with effect 

from 1.1.2005. 
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The Council has embar1ted on a programme of 

modernisation/expansion of the Apparel Training and 

Design Centres (ATDC) centres in order to cater to the 

growing skilled man-power requirements of garment 
industry at shopfloor and supervisory levels. 

Besides, the AEPC is also constructing an Apparel 

International Mart at Gurgaon to provide a world class 

facility to the apparel exporters to showcase their products 

and serve as one stop shop for reputed international 
buyers. 

Loan to BPUWeaker Sections 

1415. SHRI SREENIVASULU REDDY : 
SHRI V.K. THUMMAR : 

SHRI KASHIRAM RANA : 
SHRI BIR SINGH MAHATO : 

Will the Minister of FINANCE be pleased to state 

(a) Whether the Union Government has formulated 
any scheme for providing loans to people living below 

poverty linelweaker sections in the country for construction 
of houses; 

(b) it so, the details of such people who have been 

disbursed 'Ioan by the banks during the last two years as 
on date; State-wise; 

(c) if not, the reasons therefor the steps taken by 

the Union ~ovemment in this regard; 

(d) the succes~ achieved by the steps taken; 

(e) whether there is any proposal to increase credit 
limit; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINA,NCE (SHRI S.S. PALANIMANICKAM) : (a) to (f) No, 
Sir. l'here Is no specific scheme for\nulated by. the Union 

Govemmentfor prcwiding loans to peepie living below 
. poverty IInelweaker sections fCilr cons\nJction of houses-. 
However, the Government of India is implementing the 

Indira Awaas Yojana (lAY). Under this scheme grant·in-aidl 
financial assistance i!l provided for constructlon/ 

upgradation of houses to BPL rural householders 

belonging to SCs/STs, freed bonded labourers and non 
SC/ST rural BPL poor, families of ex-srvicemen killed in 

action & physically and mentally challenged persons. 

Since inception of this scheme, 125 lakh houses have 
been constructed with expenditure of RS.22084 crores. 
From the current financial year 2004-05, ceiling on 
construction assistance under lAY is Rs.25,OOO/- per unit 

for plain areas, Rs.27,OOO/- per unit for hilly/difficult areas 
and· Rs.12,500/- per unit for upgradatlon for all areas. 

Insurance provision to Tsunami 

Like Calamity Prone Areas 

1416.DR. M. JAGANNATH : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the recent Tsunami disaster has made 
the Government to reel under a huge financial cost of 
rescue, relief, rehabilitation and reconstruction; 

(b) if so, whether the Government propose to enact 
the existing insurance laws to order to add a mandatory 
provision for insurance of people living in calamity prone 
areas to atleast partly meet the huge financial cost of 
rehabilitation: 

(c) if so, the details thereof; and 

(d) other alternatives being contemplated by the 
Governn18nt to meet such situations in future. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The 
Government of India has appr<lved a special package of 
Rs.3644.05 crores under "Rajiv Gandhi Rehabilitation 
Package tor Tsunami affected areas' for immediate relief 
and response, revival of fisheries and agriculture sectors, 
immediate construction of temporary (intermediate) shel-
ters and repair/restora"n of infrastructure. . . 

(b) and (c) The Insuran~ Companies, both in public 
sector and priftte sector, are marketing Insurance policies 
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for coverage of loss of life and loss/damage to properties 

due to natural calamities like fire, floods, cyclone, 

earthquake etc. These insurance policies are voluntary and 

could be purchased by anybody on payment of requisite 

premium. There is no proposal for mandatory insurance 

coverage of people living in calamity prone areas. 

(d) The scheme for financing relief expenditure is 
based on the recommendations of the Finance Commis-

sion appointed from time to time. As per the scheme 

currently in vogue, a Calamity Relief Fund (CRF) for each 

State is in operation to provide immediate relief to the 

people affected by natural calamities. Central Government 

contributes 75% to the CAF of each State and the balance 
25% is met by the State Governments. In case of a calamity 

of severe nature, Central Government provides additional 

assistance to State Governments from National Calamity 

Contingency F~nd (NCCF). The scheme for financing the 
relief expenditure will continue to be governed by the 

recommendations of the Finance Commission. 

Technology Upgradatlon Fund Scheme 

1417. SHRI RAVICHANDRAN SIPPIPARAI : Will the 

Minister of TEXTILES be pleased to state : 

(a) the total number of small scale textile Industries 

assisted under the Technology Upgradation Fund Scheme 
(TUFS), State-wise till date; 

(b) the break-up of small scale textile units which 
availed assistance under capital subsidy and interest 
reimbursement categories as on date; 

(c) the number of small scale textile units from the 
country specially from Tamil Nadu which have applied for 
assistance under the scheme and the number of 
applications sanctioned and financial assistance disbursed 
during the last three years, year-wise; and 

(d) the total amount sanctioned and spent under 
the scheme. as on date, State-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSIN}! 
VAGHELA) : (a) and (b) The total number of small scale 
textile industries assisted under the Technology Upgradation 
Fund Scheme (TUFS), State-wise along with the break-up 
of small scale textile units which availed assistance under 
capital subsidy and interest reimbursement categories as 
on 31.12.04 is furnished in Statement-I enclosed. 

(c) The number of small scale textile units from the 
country including those from Tamil Nadu which have 
applied for assistance under the scheme and the number 
of application sanctioned and financial assistance dis-
bursed during the last three years. year-wise is furnished 
in Statement-II enclosed. 

(d) The total amount sanctioned and disbursed 
under the scheme, as on 31.12.04, State-wise is given in 
Statement.fU enclosed. 

Statement-' 

S. Name of the No. of Applications sanctioned No. of applications disbursed 

No. State/Union 

Territory Under Under Under Total Under Under Under Total 

5% 15% 20% CLCS 5% 15% 20% CLCS 

IR CLCS for SSI IA CLCS for SSI 

power power 

looms looms 

2 3 4 5 6 7 8 9 10 

1. Tamil Nadu 546 29 4 579 473 23 4 500 
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3 3 4 5 6 7 8 9 10 

2002·2003 80 50 76 49 34 63 48 33 

2003·2004 110 155 113 156 92 117 144 65 

Other States 2061·2002 236 312 239 N.A. 116 228 N.A. 88 

2002-2003 235 358 225 328 184 187 279 109 

2003·2004 530 325 539 341 175 505 287 126 

All India 2001-2002 328 390 324 N.A. 156 308 N.A. 124 

2002·2003 315 408 301 377 218 250 328 142 

2003-2004 640 "80 652 497 266 822 431 191 

StaleRtent-ll, 2 S 4 

State-wise progress of TUFS as on 31.12.2004 
9. Andhra Pradesh 288.98 216.14 

(As. in crore) 10. Haryana 202.09 148.03 

S. State/U.T. Amount Amount 11. Madhya Pradesh 170.80 154.81 

No. Sanctioned disbursed 
12. West Bengal 141.21 63.59 

2 3 4 13. Himachal Pradesh 124.25 117.15 

1. Tamilnadu 2499.58 1755.74 14. Kerala 111.86 52.93 

2. Gujarst 1402.64 871.32 15. Delhi 82.14 45.37 

3. Punjab 1380.71 984.31 16. Daman & Diu 24.21 14.88 

4. Maharashtra 1222.77 722.66 17. Jammu & Kashmir 20.00 0.00 

5. Rajasthan 766.37 555.43 18. Chandigarh 12.91 7.52 

6. Uttar Pradesh 377.20 222.28 19. OriS88 1 •. 66 1.27 

7. Dadra Nagar Haveli 357.47 337.75 20. Nagaland 1.41 0.43 

8. Kamataka 352.37 247.03 Total 9538.43 8518.64 
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{Translation] 

Computerlsatlon of Banks 

1418. SHRI HEMLAL MURMU : Will the Minister of 
FINANCE be pleased to state: 

(a) whether all the public sector banks have been 
computerised; 

(b) if so, the details thereof; 

(c) the number of banks which have not yet been 
computerised as on date; 

(d) the time by which all the hank branches of 
public sector banks are likely to be computerised; . 

(e) Whether any alternate" arrangements is also 
available in the event of failure of computers; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM) ; (a) to (d) As 
per the information made available by RBI, Public Sector 
Banks have been computerizing their operations in a 
phased manner and have commenced oHering their 
customers computerised services like Internet Banking. The 
position of bank-wise computerisation of bank branches of 
public sector bank as on 30.9.2004 is given in the 
statement. 

(e) and (f) As regards alternative arrangements in the 
event of failure of computers, banks have been advised 
through guidelines contained in various RBI circulars. to 
afjopt Information System Audit Policy appropriate to their 
level of computerisation, formulate necessary risks asso-
ciated with computer and telecommunication systems, 
draw up a policy outline on business continuity in case 
of a contingency and ensure that adequate systems &rA 

implemented and tested to meet the broad policy 
objectives laid down in this regard. 

Stlltement 

S. Name of the Bank List of Those with % of (4) No. of Those with % of 
No. Adminis- LAN to (3) compu- LAN (7) to 

trative terised solution (6) 
Location Branches 

2 3 4 5 6 7 8 

1. State Bank of India 104 104 100.00 9838 3698 40.92 

2. State Bank of Bikaner & Jaipur 10 9 90,00 813 813 100.00 

3. State Bank of Hyderabad 33 33 100.00 910 910 100.00 

4. Stale Bank of Indore 15 10 66.67 431 431 100.00 

5. State Bank of Mysore 19 5 ·26.32 623 487 78.17 

6. State Bank of Patlala 35 27 77.14 748 748 100.00 

7. State Bank of Saurashtra . 6 6 100.00 418 418 100.00 
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1 2 3 

8. State Bank of Travancore 10 

9. Allahabad Bank 49 

10. Andhra Bank 17 

11. Bank of Baroda 72 

12. Bank of India 49 

13. Bank of Maharashtra 36 

14. Canara Bank 52 

15. Central' Bank of India 95 

16. Corporation Bank 20 

17. Dena Bank 20 

18. Indian Bank 47 

19. Indian Overseas Bank 39 

20. Oriental Bank of Cominerce 25 

21. Punjab & Sind Bank 48 

22. Punjab National Bank 86 

23. Syndicate Bank 103 

24. UCO Bank 49 

25. Union Bank of India 61 

26. UnHed Bank of Indm 30 

27. Vijaya Bank 18 

(English] 

Integrated Sheep and Wool 
Development Programme 

4 

6 

49 

17 

72 

49 

36 

52 

95 

20 

20 

47 

39 

25 

41 

86 

76 

49 

61 

3 

18 

1419.SHRI DUSHYANT SINGH: Will the Minister of 
TEXTILES be pleased to state : 

5 6 7 8 

60.00 668 0 0.00 

100.00 1135 1022 90.04 

100.00 1141 1141 100.00 

100.00 2137 931 43.57 

100.00 2529 1750 69.20 

100.00 666 666 100.00 

100.00 2483 1284 51.71 

100.00 1626 1626 100.00 

100.00 755 754 99.87 

100.00 1037 462 44.55 

100.00 1141 1023 89.66 

100.00 1477 691 46.78 
, . 

100.00 1013 324 31.98 

85.42 839 315 37.54 

100.00 4038 1921 47.57 

73.79 1739 197 11.33 

100.00 1317 336 25.51 

100.00 2022 369 18.25 

10.00 1160 294 25.34 

100.00 695 695 100.00 

(a) the aid granted under the Integrated Sheep and 

Wool Development Programme during last three years. 

State-wise; 

(b) the perfonnance of those States on production 

and development of wool during last three years; and 
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(c) the steps taken by the Govemment to boost the 
woolen textile? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) A statement showing the grant-in-aid given 
under the Integrated Sheep & Wool Development Project 
and Sheep & Wool Improvement Scheme is enclosed. 

(b) The production of indigenous wool in the country 
during the last three years is as follows:-

Year 

2002-03 

2003-04 

2004-05 

P: Provisional E: Estimated 

Quantity in million kg 

52.1(p) 

53.6(P) 

55.1(E) 

(Source: Department of Animal Husbandry, Ministry of 

Agriculture ) 

The state-wise figure of the prpduction of wool is not 

maintained by this Mtninstry. 

(c) The steps taken to boost the production. 

development and export of the woolen textiles include 

implementation of various schemes for the textile sectors 

such as Technology Upgradation Funds Scheme (TUFS), 

Integrated Apparel Park Scheme, Textile Centre Infrastruc-

ture Development Scheme (TCIDS), abolition of mandatory 

CENVAT chain, reduction in customs duty on textile 

machinery: schemes specific to woolens sector adminis-

tered by r.entral Wool Development Board. Jodhpur and 

implemented by State Govemment agencies. dereservation 

of the ga~ment sector, increase in limits of in vestment for 

small scale units in knitwear sector, reduction in customs 

duty on Apparel Grade Raw Wool from 15% to 5%. 
dereservation of certain hosiery goods from SSI. tn 

addition. Wool Research Association (WRA), Thane has 

been carrying on R&D work specifically for woolen sector. 

St.lement 

S. Name of 
No. State 

2 

1. Gujarat 

Last three years fund released Position under Integrated Sheep & Wool Develoment 
Project '(ISWDP) and Sheep & Wool Improvement Scheme (SWIS) 

Name of Schemes! 

ProjectslProgrammes 

3 

Name of Implementing 

Agency 

2001 

-02 

5 

Year 

2002 
. -03 

6 

(As. in lacs) 

2003 

-04 

7 

Total 

9 

Integrated Sheep & Wool 

Development Project 

Gujarat Sheep & Wool 

Development Corporation. Ltd. 

Gandhinagar 

64.84 34.50 99.34 

Integrated Wool Improvement 

Programme 

(Sheep WQOI Improvement 

SotIeme) 

133.50 133.50 
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2· 3 4 5 6 7 9 

2 Rajasthan Integrated Sheep & Wool Direct, Animal Husbandry 24.21 42.76 66.97 

Development Project Department. GoV!. of 
• 

Rajasthan, Jaipur. 

3. Himchal I' 'Qrated Sheep & Wool H.P. State Wool Procurement 50,24 42.14 50.69 143.07 . 
Pradesh L ... "elopment Project & Marketing Federation ltd. 

Shimla 

Integrated Wool Improvement 125.05 125.05 

Programme 

(Sheep Wool Improvement 

Scheme) 

4. Uttar Integrated Sheep & Wool U.P. Poultry & Livestock 30.16 16.08 25.50 71.74 

Pradesh Development Project Specialities ltd. Lucknow. 

5. Maharashtra Inlugrated Sheep & Wool Punyashloka Ahllaydevl 10.80 9.68 20.48 

Development Project Maharashtra Mendhi Va 

Sheli Vikas Mahamandal 

Ltd., Pune. 

,6. Haryana Integrated Sheep & Wool Haryana State Livestock Dev. 64.80 73.09 137.89 

Development Project Board, Chandigarh 

7. Kamataka Integrated Sheep & Wool Kamataka Sheep & Sheep 17.41 . 8.98' '26.39 

~evelopment Project Product Development Board, 

Bangalore 

Integrated Wool Improvement 12.94 12.94 

Programme 

(S~ Wool improvement 

Scheme) 

8. Andhra Integrated Sheep & Wool Direct, Animal Husbandry 58.54 34.19 92.73 

Pradesh Development Project Deptt., Hyderabad 

InteGrated Wool Improvement Head, (CSD). N.I.R.D., 8.80 8.80 

Programme Hyderabad 

"-

9. Jammu & Integrated Sheep & Wool J&K Sheep Board, Jammu/ 30.90 59.85 21.31 112.06 

Kashmir Development Project LAHDC, Leh 
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2 3 

Sheep & Wool Improvement 
Programme (PM) 

4 5 6 7 9 

329.32 329.32 

10. Uttranchal Integrated Wool Improvement CEO, Uttaranchal Sheep & 37.75 38.37 76.12 
Programme Wool Oev. Board. Oehradun. 
(Sheep Wool impr~vement 

Scheme) 

2001·02-Q9th Plan Scheme. 

2002-03-9th Plan Scheme were continued to implement in first year of 10th Plan as 10th Plan scheme could not be 
approved 

2003-04-1Oth Plan Scheme. 

Closure of handloom units 

1420. SHRI RAJESH VERMA : Will the Minister of 
TEXTILES be pleased to state : 

(a) whether a large number of handloom units of the 
country have been closed due to sickness; 

(b) if so, the details thereof. state-wise; and 

(c) the steps taken to revive the sick handlooms1 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) The Government of India in the Ministry 
of Textiles, have not received any report from any State 
Governments for the closure of handloom units due to 
sickness. 

(b) and (c) Does not arise. 

Prlvatt_tton of PSBs 

1421.SHRI GURUDAS KAMAT : 
SHRI MOHAN RAWAlE : 

Will the Minisd!r of FINANCE be pleased to state : 

(a) whethef the Goyernment has received sugges· 
tions/proposals lp privatise public sector banks in the 
country· 

(b) if 50, the detant thereOf; and 

(e) "le reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) and (c) Do not arise. 

Scheduled Bank Status 

1422.SHRI ASHOK KUMAR RAWAT : Will the Minister 

of FINANCE be pleased to state : 

(a) whether the cooperative banks of Uttar 

Pradesh have been given the status of scheduled 

banks; 

(b) the number of applications/proposals pending 

with the Union Govemment for providing the status of 

scheduled banks in Uttar Pradesh; and 

(c) the tim\:j by which the proposals are likely to be 

approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The Uttar 

Pradesh State Co-operative Bank limited, lucknow (Apex . 

Bank) has been grated scheduled statuJ under section 42 
of the Reserve Bank of India Act, 1934. One Urban Co-

operative Bank viz. Indian Me~antlle Co-openitlve bank 
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limited, Lucknow has also been given the status of 
Scheduled Bank. 

(Q) No application/proposal from any Urban or 

District Central Co-operative Bank registered in the State 

of Uttar Pradesh for granting status of a scheduled bank 
is pending with the Reserve Bank of India. 

(c) Does not arise. 

{Translation] 

Mahelhw8r I-fydro Power Protect 

1423. SHRIMATI SUMITRA MAHAJAN 

Minister of POWER be pleased to state : 
Will the 

(a) whether the work on the Maheshwar Hydel 

Power Project on the Narmada River in Madhya Pradesh 
has been stalled; 

(b) if so, the reasons thereof; 

(c) whether the proposal to start ·the work on the 

said project through the National Hydroelectric Power 
Corporation is lying pending ~ith the Central Govemment; 

and 

(d) if so, the details thereof? 

. . 
THE MINISTER OF POWER (SHRI P.M. SAYEED) : (a) 

and (b) The work on the Maheshwar Hydel Project on the 
Narmada River in Madhya Pradesh is held up since July 
2001 due to exit of the foreign equity partners, creating 
an equity gap. 

(c) No such proposal. is pending with the Central 

Govemment. 

(d) Does not arise. 

Handicraft Scheme In Andhra Prade.h 

1424.SHRI M. ANJAN KUMAR YADAV : Will the 

Minister of TEXTILES be ·pleased to state : 

(a) whether govemment has reviewed h~ndicra" 

schemes being run in the country specially In Andhra 

Pradesh; 

(b) it so, the lapses identified by the govemment 

and the lapses found on the part of Govemment officials: 

(c) the other schemes of Govemment to promote 
handicrafts: 

(d) whether the office of Development Commis-

sioner (Handicrafts) does not extend required cooperation 

in the upliftment of artisans; and 

(e) the reaciton of the govemment thereto? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) The schemes being implemented 

for promotion & development of handicrafts in the country 

are not state specific and are being implemented as grant-

in-aid schemes through Implementing Agencies like State 

Handicrafts Development Corporations/Apex bodies and 

NGOs etc. These schemes are reviewed periodlcall~ with 

a view to assess their outreach and Impact and based on 

the review, corrective measures are taken wherever 

requird, In the form of modification/amendment of the 

schemes to make the delivery and outreach more effective. 

During the course of implementation if any such lapse 

comes to notice. necessary action is taken as per rules. 

(c) The schemes currently in operation to promote 

handicrafts in the country include; Baba Saheb Ambedkar 

Hastshilp Viksa Yojana (AHVY); Design & Technology 

Upgradatlon; Marketing & Support Services; Export Promo-
tion; Training & Extension; Research and Development: 

Bima Yojana & Special Handicrafts Training Projects. 

(d) The Govemment provides full cooperation and 

support for upliftment of artisans. 

(e) Does not arise. 

[English] 

Non-Payment of Inland Air Travel Tax 

1425.SHRI MANSUKHBHAI D. VASAVA : 
DR. DHIRENDRA AGARWAL : 

Will the Minister of FINANCE be pleased to state : 
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(a) whether various aviation companies do not pay 

the inland air travel tax to Govemment in time; 

(b) if so, the outstanding amount against each of 

such companies as on date; and 

(c) the steps Govemment is taking to make 

companies pay the tax in time? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) The 
levy of Inland Air Travel Tax (IAn) has since been fully 
exempted with effect from 9.1.2004. However, there are 
eleven defaulting airlines who have not been paying IATT 
in time In the past. A statement indicating the names of 
such Airlines with details of arrears, steps taken by the 
Government to recover such dues is enclosed herewith. 

sr.tement 

The names of defaulting airlines with details of amounts in respect of IATT outstanding dues and 
steps taken by the Govemment to recover the dues 

S. Name of the l4Ir1ines 
No. 

2 

.1. Raj Aviation (P) Ltd. 

2. Continental Aviation (P) Ltd. 

3. East West Airlines 

4. Modi Luft. Ltd. 

Outstandjng amount· 
(In lalchs) 

IAn Penalty 

3 4 

46.64 15.12 

74.86 

253.23 25.72 

865.07 1737.66 

Steps taken by the Govemment 

5 

Airline is not in operation. Certificate action 
under Sec. 142 of the Customs Act, 1962 
initiated. Party flied CWP In the Mumbai High 
court and the mat\er is under litigation. 

Airline is not in operation. Certificate action 
under Sec. 142 of the Customs Act, 1962 
Initiated. The process of attachment of property 
is on. 

Distralnment action of the aircraft under Rule 
14(4) of IATT Rules, 1989 has been taken. 
AHachment of Immovable property action also 
initiated. The party approached the Hon'ble 
High Court and an official liquidator has been 
ap~lnted. The case is pursued by the Commis 
sioner Customs (Prev.) Mumbai. 

Airline is not in operation. Aircraft was detained 
by the department. However, the party filed 
CWP in the Deihl High Court. On the directions 
of the Hon'ble High Court aircraft released 
against deposit of Rs.S crOf!e and execution of 
Bank Guarantee tor Rs.4.50 crore. Rs.2.50 crore 
has also been recovered in Installments of 
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1 2 3 

5. U.P. Airways 67.56 

6. V.I.F. Airways 20.73 

7. Skyline NEPC Airlines 406.60 

8. NEPC Airlines 181.64 

9. ~Ir Asiatic Ltd. 57.58 

10. Gujarat Airways 56.57 

11. City Link Airway 60.13 

4 

54.28 

15.00 

952.34 

240.14 

18.20 

18.47 

5 

As.50 Lakh per month. Meanwhile the Depart-
ment has also tiled SLP in the Hon'ble Supreme 
Court. Mamer under litigation. 

Airline is not in operation. Aircraft was distrained. 
As. 2.09 crore was recovered on the directions 
of Hon'ble High court. The party flied CWP in 
High Court and the matter is under litigation. 

Airline is not in operation. Certificate action 

under Section 142 of the Customs Act, 1962 
initiated. Commiaeloner of Customs, Hyderabad 

is pursuing the case. 

Airline is not in operation. Distrainment action 
of the alrcrafts under Aule 14(4) of IAn Aules, 

1989 have been taken. Prosecution action also 
taken and case flied before the appropriate 

Court under IPC. Properties of the party are 
being ascertained for further action. Matter' is 
under litigation. 

Airline is not In operation. The company has 
filed CWP In the High Court, Chennai. Matter 

is under litigation 

Party has already paid As.79.62 Lakhs and the 
recovery of balance amount is strongly pursued. 

Airline is not In operation. Certificate action 
under section 142 of the Customs Act. 1962 

. Initiated. 

·[N.B. In all these cases interest under IAn Aules, 1989, for delayed payment will be collected at the time of recovery.] 

EvaluatIon of Centrally 
Sponsored Schemes 

1426. SHAt .B. VI NOD KUMAA : Will the Minister of 

FINANCE be pleased to state : 

(a) whether U'liOn Govemment hU decided to 

. enforce compulsory evaluation of all Centrally sponsored 

schemes; 

(b) if 80, the details thereof; and 

(c) whether it has also been decided to en~ge 
extemaVoutside agencies to conduct the apprai8al of the 

propoNI; and 
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(d) if so, whether the Planning Commission had 

approved the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) Sir. 

As announced in the Budget Speech for 2005-06, it 
has been decided to lay emphasis on measurement of 

development outcomes and programme Impact through an 

evaluation of major plan schemes and programmes. The 

modalities of such an evaluation will be put in place shortly. 

{Translation] 

Scams In Cooperative Banks 

1427.SHRIMATI KIRAN MAHESHWARI : 

SHRI RATILAL KAUDAS VARMA : 

WUI the Minister of FINANCE be pleased to state : 

(a) whether the Govemment is aware that a number 

of cases of fraud in the cooperative banks have come to 

the light in the country during the last three years; 

(b) if so, the details thereof and the action taken by 
the Government thereon; and 

(c) the steps taken by the Government to improve 
the position of cooperative banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) Yes, 

Sir. In the years 200, 2003 and 2004 the number of frauds 
reported In Primary (Urban) Cooperative Banks are 164, 

241 and 167 respectively. Similarly, as on 31st March, 
2002. 2003 and 2004, the fraud cases reported in State-

Co-operative Banks are 21, 23 and 25 and In case of 
District Central Cooperative Banks the number of fraud 

cases reported are 275, 284 and 292 respectively. 

A revised manual on internal checks and branch 
control, the format of annual branch inspection report and 
guidelines on examination on various areas during Internal 

inspection of branches have ~en Issued by NABARD to 
all Cooperative Banks. Reserve Bank of India has 

cancelled licenses of several co-operative banks and 

issued directions under Section 35A of the Banking 

Regulation Act, 1949(AACS). Besides, RBI has taken 

several steps to bring improvement in the working in 

cooperative banks such as a separate cell to monitor fraud. 

prescribing system of classfication and reporting of frauds, 

constitution of audit committee of the Board of Directors, 

guidelines to urban cooperative banks for strengthening 

the internal controVvigiiance mechanism, introduction of 

system of concurrent audit, introduction of electronic data 

processing audit system and others. 

National Gramln Bank 

1428. SHRIMATI KARUNA SHUKLA : 

SHRI CHANDRA MAN I TAl PATH I 

Will the Minister of FINANCE be pleased to state : 

(a) whether A.K. Purwar Committee has submitted 

any proposal regarding restructuring of Gramin Banks to 

the Govemment; 

(b) if so, the reaction of the Government thereto; and 

(c) the time by which Government is likely to 

undertake _the work of restructuring of the rural banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes Sir. 

(b) The recommendations of the Group of CMOs 

were discussed in the meeting with the State Governments 

and a select group of CMOs of Nationalised Banks. A 

consensus could not be arrived at in the meeting. 

(c) As a step towards the consolidation of ARBs, the 

Government has already initiated the process of amalgam-
ation of contiguous ARBs sponsored by the same bank 

within a State in consultation with the respective State 

Governments and NABARD. 

(English] 

-'nnovatlve Saving Sct\eme" 

1429. SHRI K.S. RAO : 

S~' M'ADHU GOUD YASKI1I :. 
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Will the Minister of FINANCE be pleased to state : 

(8) whether the Govemment is planning on innova-

tive savings scheme for the people who don't want to risk 

their money on shares; 

(b) if so, the details thereof of the new scheme; 

and 

(c) the time by which it will come into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (8) No proposal 

for introduction of a new small savings scheme is under 

consideration of the Govemment. 

(b) and (c) Do not arise. 

IT on Foreign Natlona's 
Involved In FII •• 

1430. SHRI M. RAJA MOHAN REDDY Will the 

Minister of FINANCE be pleased to state : 

(a) whether Govemment is aware that many foreign 

nationals are working in Indian Film Industry in various 

capacities and their eamings are in crores; 

(b) if so, whether such persons are required to pay 

income tax like Indian Nationals; 

(c) if so, the details thereof; and 

(d) if not, the reasons threfor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Sir, no 

record is kept in the Income Tax Department separately 

for foreign nationals who eam their income by working in 

Indian Film Industry in various capacities. We do not have 

any record about particulars of income earned by foreign 

nationals from Indian Film Industry. 

(b) Such persons, if any, are required to pay tax in 

India on their income in trms of the Income-tax Act, 1961 

as the taxes are not. charged on the basis of nationality 

but their residential status. 

(c) and (d) In view of (a) above these do not arise. 

Central Fund. to Stat •• 

1431.SHRI V.K. THUMMAR : 

SHRI RATILAL KAUDAS VARMA : 

SHRI MOHO. TAHIR : 

Will the Minister of FINANCE be pleased to state : 

(a) the amount of fund released by the Union 

Government to the State Govemments under different 

heads during the current year (2004-05) 80 far; 

(b) the amount already utilized by the States; 

(c) details of amount received by the State 

Governments, if any, any from other States and also from 

other sources; 

(d) the details of the funds that remain unutilized, 

State-wise; 

(e) whether the Union Government is contemplating 

to curtail the un utilized amount; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. l='ALANIMANICKAM) : (a) and (b) 

Funds released by Ministry of Finance to State govern-

ments during 2004-05 upto March 4, 2005 are given 

in the statement. Grants are released, except for 

Normal Central Assistance, Special Plan Assistance, 

Special Central Assistance and Additional Central Assis-

tance, based on reported utillz&tion or meeting the laid 

down condition. No separate utilization reports are 

collected. 

(c) and (d) Ministry of Finance does not maintain any 

data-base for amount recei'/ed by states from other States 

or sources or utilization thereof. 

(e) No. Sir. 

(f) Does not arise. 
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Statement 

(Rs. In Crore) 

S. States Central Grants under Fiscal NCCF Other Total 

No. Assistance Article 275(1t Reforms Non-Plan 
for State Incentive Gmatlloans $ 

Plan Fund Grants 

2 3 4 5 6 7 8 

1. Andhra Pradesh 2578~79 220.64 0.00 117.88 10223.51 13140;82 

2. Arunachal Pradesh 589.19 224.74 38.42 9.09 200.88 1062.32 

3. Assam 2050.30 ~53.93 0.00 21·1.55 3111.n 5527.55 

4. Bihar 2132.86 191.02 312.30 398.92 10350.75 13385.85 

5. Chhattisgarh 712.58 111.89 0.00 0.00 2553.18 3377.65 

6. Goa 67.18 1.13 0.00 0.00 596.12 664.43 

7. Gujarat 1820.20 417.81 55.40 55.00 10748.70 13097.11 

8. Haryana 387.16 144.97 0.00 0.00 2781.17 3313.30 

9. Himachal Prd 1168.91 658:62 156.96 0.00 1263.89 3248.38 

10. Jammu and Kashmir 2956.62 2010.22 0.00 50.00 1452.89 6469.73 

11. Jharkhand 789.83 50.45 42.95 0.00 3681.17 4564.40 

12. Karnataka 1752.94 206.05 184.94 39.05 7692.64 9875.62 

13. Kerala 978.46 148.05 0.00 153.00 4918.18 6197.69 

14. Madhya Prade&h 2017.14 159.70 64.63 1.70 7250.01 9493.18 

15. Maharashtra 1662.76 336.13' 0.00 173.23 18973.24 21145.36 

16. Manipur n5.72 289.35 54.18 0.00 288.48 1'407.73 

17. Meghalaya 441.46 245.75 0.00 6.16 289.63 983.00 

18. Mizoram 526.03 293.70 53.43 10.68 170.48. 1054.32 

19. Nagaland 485.04 652.18 114.58 1.81 177.81 1431.42 
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2 3 5 6 7 8 

20. Oris88 2199.23 222.22 SO.91 53.44 4846.74 7372.54 

21. Punjab 481.76 111.87 7.47 0.00 4438.58 5039.68 

22. Rajasthan 1733.18 461.83 59.77 108.00 8841.91 11204.69 

23. Sikkim 384.67 145.61 0.00 9.90 159.90 700.08 

24. Tamil Nadu 1302.62 199,98 181.06 734.47 9857.56 12075.69 

25. Tripura 636.76 403.29 75.02 0.05 536.22 1651.34 

26. Uttar Pradesh 4130.74 324.97 174.34 192.10 20480.30 25302.45 

27. Uttaranchal 1077.34 89.96 24.58 0.00 1428.00 2619.88 

28. West Bengal 2278.03 198.26 0.00 0.00 16074.56 18660.85 

Total 38117.50 8674.32 1650.94 2326.03 153188.27 203967.06 

• Includes grants to PRls and urban local bodies. upgradation and s~ial problem grants. Non-Plan Revenue Deficit 

Grants and Centre's Share of Calamity relief Grants. 

$ Includes NSSF's Investment in State securities, Share in Central Taxes. Non-Plan loans 

(Translation] 

Promotion of Handicraft Industry 
In Rajasthan 

1432. SHRI JASWANT SINGH BISHNOI Will the 

Minister of TEXTilES be pleased to state : 

(a) the measures taken by the govemment to 

promote handicrafts industry in the country especially in 

Jodhpur city of Rajasthan; 

(b) whether the handicrafts industry has been badly 

affected; and 

(c) the schemes being formulated by the govem-

ment to promote this industry? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA) : (a) Grant-In-aid schemes are being impte-
mented by the Govemment for the promotion and 
development of handicrafts In th~ country. which also 
includes Jodhpur city of Rajasthan, through Implementing 
Agencies like Slate Handicrafts Development Corpora-
tions/Apex bodies and NGOs etc. on f!\8 basis of the merit 
of proposals received and availability of funds. The 
schemes are: Baba Saheb Ambedkar Hastshilp Vikas 
Yojana (AHVY); Design & Technology Upgradation; Market-
ing & Support Seniices; Export Promotion; Training & 
Extension; Research and Development: Bima yolana & 

Special Handicrafts Training Project. 

(b) No. Sir. 

(c) No new scheme is being formulated. 
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[English] 

Clearance of Power Projects 

1433.SHRI TAPIR GAO: Will the Minister of POWER 
be pleased to state : 

(a) the number of power projects sanctioned for 
private and public sectors in the State of Arunachal 
Pradesh during the Tenth Five Year Plan Period; 

(b) the number of such projects which are pending 
and the number of projects being implemented; and 

(c) the estimated cost of each project? 

SI. Name of the Executing Agency Installed 

No. Scheme Capacity 
(MW) 

1. SubanBiri National Hydroelectric 2000 

Lower Power Corporation 
(NHPC) 

2. Kameng HE North Eastern Electric 600 
Project Power Corporation 

(NEEPCO) 

In addition, following schemes have been accorded 
Stage-II clearance by CEA for site development and 

. preparation of Detal!ed Project Reports:-

S. Name of Schemel 

No. Executing Agenq 

Installed 

Caplicity 
(MW) 

1. Suabansiri MiddlelNHPC 1600 

2. Subansiri UpperlNHPC 2000 

3. Ranganadi StlVNEEPCO 130 

4. DikrongINEEPCO .110 

Anticipated 

Cost 
(Rs. in crores) 

6406.18 

8753.07 

557.58 

510.23 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : (a) 

to (c) Section 7 of Electricity Act, 2003 stipulates that any 

generating company can establish, operate and maintain 
Thermal Generating Stations without obtaining license 

from the Government. However, any generating company 

intending to set up a hydro generating station shall prepare 
and submit to the Central Electricity Authority the intended 
project details for its concurrence. 

Following two hydro electric schemes under the 
Central Sector have been sanctioned during 10th Plan,: 

i.e. from April 2002 till date: 

Cleared . Cost Date of Commi-
(Rs. in crores) Clearance ssioning 

Schedule 

6285.33 (Dec., 2002 price September, 2010-11 

level including interest 2003 
duri{lg construction (IDC) 

670.92) 

2496.90 December, 2009-10 
(March, 2004 price level 2004 

including IDC 249.09) 

Under 50,000 MW hydro initiative, follOwing projects 
have been identified for Survey & Investigation and 
preparation of Detailed Project Reports in respect of 
Arunachal Pradesh: 

Name of Project 

Etalin 

Attunli 

Naying 

Installed 
Capacity 

(MW) 

2 

4000 

500 

1000 

Anticipated 
Cost 

(As. In crore) 

3 

14069.14 

2725.26 

3016.96 
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Tato II 

Hirong 

Demwe 

Kameng Dam 

Talong 

Bhareli II 

Bhareli 

Kapak Leyak 

Hutong 

Kalai 

Badao 

Oju II 

Oju I 

Dlbbln 

Total 

2 

700 

500 

3000 

600 

300 

600 

1120 

160 

3000 

2600 

120 

1000 

700 

100 

20000 

Subsidy for New Units In 

Daman and Diu 

3 

2608.60 

2072.78 

9539.40 

2264.00 

891.04 

1698.35 

3372.45 

463.52 

7792.29 

6637.67 

443.98 

3492.99 

3526.26 

371.52 

64986.23 

1434.SHRI DAHYABHAI VALLABHBHAI PATEL: Will 

the Minister of FINANCE be pleased to state : 

(a) whether Daman Industries Association 

have submined a Memorandum to him seeking 15 per 

cent subsidy for the new units to be set up in the UT of 

Daman & Diu for the investment in plant and machinery; 

and 

(b) H 80, the details lhereof and the action taken 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY 

OF . FINANCE (SHRI 5.5. PAlANIMANICKAM) : (a) No, 

Sir. 

(b) Does not arise. 

Privatization of Power Supply 

1435.SHRI BADIGA RAMAKRISHNA: Will the Minister 

of POWER be pleased to state : 

(a) whether privatization of power supply has 

not been able to Improve power position In the 

country; 

(b) if so, the details thereof; and 

(c) the steps being taken by the Government in this 

regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEeD) : (a) 

and (b) Distribution was privatized in the year 1999 in 

Orissa and in 2002 In Delhi. The power supply position 

in these states in the last three years Indicated in the 

statement enclosed. 

In Delhi, some improvement in power supply 

position has been reported. The distribution companies 

have been able to reduce Aggregate Technical & 

Commercial Losses as per the targets set for them. 

There has also been Improvement In consumer service 

viz. large number of options are available to the 

consumers for payment of bills, complaint redressal 

system, reduction in distribution transformers failure rate 

and subsequent reduction in response time for anending 

breakdowns. 

(c) Electricity being a concurrent subject, supply 

and distribution of electricity in all State is in the purview 

of tbe State Government/State Power Utility concerned and 

Central Govemment has a complementary role in adding 

generation capacity in the Central Sector through Central 

Public Sector Undertakings. The foHowing steps have been 

taken to improve generation and availability of power in 

the country; 
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(i) A capacity addition of 41,110 MW is targeted 

for 10th Ave-Year Plan consisting of 22,082 MW 
in Central Sector, 11,157 MW in State Sector 

and 7,121 MW in Private Sector. 

(ii) Exploitatin of hydro potential at a faster 

pace. 

(iii) Early stabilization of newly commissioned 
units. 

(iv) Creation of a robust National Grid for optimum 

utilization of generation capacity and inter-

regional transmission of power. 

(v) To bring about reforms in distribution, 

Government . of India has implemented the 
accelerated Power Development and Reforms 

Programme (APDRP) for up·gradation of 

SUb-transmission and distribution system in 
States as a major step towards reduction of 

aggregate transmission and commercial 

losses and attaining commercial viabtlity of 

the power sector. funds are being provided to 

States for undertaking schemes for sub-
transmission and distribution systems under the 

APDRP. 

(vi) Demand side management, energy efficiency 

and conservation measures. 

(vii) Provision of interest subsidy on loans by the 

Power Finance Corporation for renovation and 

modernization and life extension of old and 

inefficient generation units. 

Actual Power Supply Position in Delhi and Orissa 

2001-02 2002·03 2002-04 

Requirement Availability Surplus! Requirement Availability Surplus! Requirement Availability Surplus! 
deficit deficit deficit 

(MU) (MU) (MU) (MU) (MU) (MU) 

MU % MU % MU % 

Deihl 

19350 18741 -609 -3.1 19946 19567 -37~ -1.9 20440 20160 -280 -1.4 

Orissa 

12328 12318 ·10 -0.1 13393 

{Translation] 

Revlva' of Avadh Co-operatlve Bank Ltd. 

143S.'SHRI BRAJESH PATHAK : Will the Minister of 

FINANCE be pleased to state : 

13087 ·306 -2.3 13610 13375 -235 -1.7 

(a) whether the Reserve Bank of India has received 
any request for according approval to a package for , 
revival of Avadh Co-operative Bank Ltd., Lucknow (Uttar 
Pradesh); 

(b) if so, the details thereof: 
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(c) whether the Reserve Bank of India h'ls accorded 

approval in this regard; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Reserve 

Bank of India has not received any request for according 

approval to a package for revival of Avadh Co-operative 

Bank Limited, Lucnkow. 

(b) to (e) Do not arise. 

OIIbhol Power Project 

1437.SHRI DEVIDAS PINGLE : 

SHRI MOHAN SINGH : 

SHRI SURESH PRABHAKAR PRABHU 
SHRI' BRAJA KISHORE TRIPATHY : 

SHRI BASU DEB ACHARIA : 

SHRI ADHAlRAO PATIL SHIVAJIRAO : 
SHRI ANANDRAO VITHOBA ADSUl : 

Will the Minister of POWER be pleased to state : 

(a) whether the National Thermal Power Corpora-

tion and the GAil propose to restart the Dabhol 

power project with an equity contribution of Rs.500 
crores each as reported in the Economic Times, dated 

06.02.2005; 

(b) if so. the reaction of the Government thereto; 

(c) whether the Government has dropped any 
financial investment in the revival of the project; and 

(d) if so. the facts thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : (a) 

to Cd) The Govemment of India has constituted an 
Empowered Group of Ministers (EGOM) to examine and 
decide all issues related to the Oabhol Power Project. The 
EGOM has met on several occasions and is conSidering 

the various alternate options for restructuring the Dabhol 
Project. The EGOM will decide on the details .of the 

restructuring of the project keeping all relevant aspects in 
view. 

[English) 

Thermal Power Generation 

1438. SHRI JUAL ORAM : 
SHRI DUSHYANT SINGH : 

Will the Minister of POWER be pleased to state : 

(a) the target set and achievement made by 

National Thermal Power Corporation (NTPC) In the 
generation of power during Tenth Plan Period; 

(b) the State-wise and plan-wise separate break up 

thereof; 

(c) whether Ihe NTPC has revised its target tet for 
power generation during Eleventh Five Yea" Plan; 

(d) If so, the details thereof; and 

(e) the steps taken to achieve that target? 

THE Mlr-JISTER OF POWER (SHRI P.M. SAYEEO) : (a) 

and (b) The state-wiseJPlant-wise. yearly generation 
targets. as set by the Central Electricity Authority (CEA) for 

National Thermal Power Corporation (NTPC) for 10th plan 
period and the corresponding generation achieved are 
enclosed in statement. Generation target for 2005-06 is 
under finalization with CEA. 

(c) to (e) CEA finalizes generation targets on a yearly 
basis for each power station and the utilities depending 
upon the past Plant load Factor (PlF) performance. the 
capacity expected to be added during the year. availability 
of fuel such as yas. liquid fuel and Coal. availability of 
water for hydro power projects. projected peak demand 
and energy requirements. grid conditions. extent of 
renovation and modernization of power plants being taken 
up by power uulilles. 
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S,.tement 

~en8ration by NTPC Power Plants with Respect to CEA Targets 

(Fig. in Million Units) 

Stations/Fuel Location/State 2004-2005 (Apr-Feb.. 05) 2003-04 2002-03 

Target Generation Target . Generation Target Generation 

(CEA) Actual (CEA) Actual (CEA) Actual 
CEA CEA CeA 

2 3 4 5 6 7 8 

Sigrauli (Coal) U.P 13978 14409 15400 15642 15600 16164 

Rlhand (Coal) U.P 7082 7246 7600 7956 7600 7751 

Unchahar (Coal) U.P 5718 6164 6400 6451 6450 6149 

Dadri (Coal) U.P 5817 6250 6400 6181 6500 6038 

Tanda (Coal) U.P 2623 3009 2350 2911 2010 2219 

Auraiya (Coal) U.P 3940 3806 4600 4249 4700 4268 

Dadri (Coal) U.P 4991 5030 5700 6060 5700 5211 

Anta (Coal) Rajasthan 2688 2549 3000 2773 3000 2758 

Faridabad (Coal) Haryana 2660 2893 3000 2789 3000 2702 

Korba (Coal) Chandigarh 14571 15511 16050 16332 16050 16461 

Vindhyachal (Coal) MP 15262 16221 16200 16354 16800 16931 

Kawas (Coal) Gujarat 3624 2426 4400 3889 4000 4203 

Gandhar (Coal) Gujarat 3006 3647 3900 3220 3600 3370 

Ramagundam (Coal) AP 15070 15274 16050 16332 16000 16837 

Simhadri (Coal) AP 6800 7378 6880 7723 4500 4972 

Kayamkulam (Coal) Kerala 1836 423 2400 2118 1850 2119 
(Naphtha) 

Farakka (Coal) W. Bengal 9946 8777 8800 9486 8950 8948 
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2 3 

Kahalgaon (Coal) Bihar 5396 

Talcher (Kanlha) Orissa 14751 

(Coal) 

Talcher Thermal Orissa 2574 

(Coal) 

Total 142153 

(Translation) 

Subaldy to Small Sc,l. Industry 

1439. SHRI MOHO. TAHIR : 

SHRI MUNSHI RAM : 

SHRIMATI ANURADHA CHOUDHARY : 

PROF. MAHADEORAO SHIWANKAR : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether the Government has sanctioned the 

scheme for increasing subsidy to small scale segments of 

the jute industries; 

(b) if so, the details thereof; and 

(c) if not the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKER SINH 

VAGHELA) : (a) No, Sir. 

(b) Does not arise. 

(c) The Jute Entrepreneurs Assistance Schemes 

(JEAS), under the aegis of the National Centre for Jute 

Diversification (NCJD), is operational since August, 2002. 

As per this Scheme, the jute entrepreneurs are entitled for 

capital subsidy 0 15% and 10% of the cost of Plant and 

Machinery for Projects under Category A & B respectively 

for the Jute Diversified Unites having cost of Plant and 

Machinery upto Rs.5.00 Crores. The Scheme Is intended 

4 5 6 7 8 

5509 4800 5967 4700 4990 

14694 8600 10991 5500 6523 

2921 2470 2739 2290 2255 

144136 145000 149161 138800 1,40868 

for setting up new units/expansion 0' existing units 'or 

production of diversified jute products. At present, there 

is no proposal 10 enhance the subsidy . . 
(English) 

Rural Infrastructure 

1440.SHRI N.N. KRISHNADAS : Will the Minister of 

RURAL DEVELOPMENT be pleased to state : 

(a) whether any new scheme is under consideration 

of the Govemment for the overall development of the rural 

infrastructure especially in remote villages; 

(b) if so, the details thereof; 

(c) whether any study has been conducted by the 

Govemment regarding the output of several rural deve-

lopment project which are being implemented; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) To assess the Impact of various rural 

development schemes is a continuing Pf'0C88S. This is 

being done from lime to time through epecific Studies. 
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Village based Impact Assessment Studies have been 

conducted in selected districts of almost all the States and 

it is seen that by and large the schemes have fulfilled the 

desired objectives. 

Scheme for Handicraft Sector 

1441.SHRI JASHUBHAI DHANABHAI BARAD : Will 
the Minister of TEXTILES be pleased to state: 

(a) the percentage increase in the trade of handi-

crafts registered during the last three yearS, State-wise 

particularly in Gujarat; 

(b) whether any special scheme is being imple-

mented for promoting handicrafts trade; 

(c) if s~, the details thereof; and 

(d) to what extent this special scheme will Improve 

the handicrafts trade? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) The percentage increase/decrease in 
exports of handicrafts including handknotted carpets 
registered during the last three years is as under: 

SI. Year 
No. 

Handi-
craft 

Exports 
(Rs: in crores) 

Carpet 

% Growth 

Total 

1. 2001-02 6769.50 2436.13 9205.63 (-) 0.70 

2. 2002-03 8343.41 2590.26 10933.67 + 18.77 

3. 2003-04 10465.14 2300.04 12765.18 + 16.75 

State wise export statistics is not being maintained. 

(b) and (c) Yes, Sir. With the view to promote trade of 

handicrafts export promotion scheme is being Imple-
mented having components 01 product Development, 
Publicity & Marketing. Product Development .oomponents 
include: workshops and tramings in packaging and export 

procedures; training artisar.s/mastercraftpersons/design~rs 

for technology development; workshops/seminars in India 

& abroad; selection of deSigners/artisan, for development 
of prototypes for exports and inviation to foreign designers. 

The component of publicity and marketing include: publicity 

for export promotion; participation in intemational fairs! 
exhibitions; buyers-seller's meets in India and abroad and 
conducting market studies abroad. 

(d) Increase in the export of handicrafts from 

Rs.9205.63 crores in 2001-02 to RS.12765.18 cronk. 
in 2003-04 shows that this scheme has significantly 

contributed in improving the export of handicrafts. 

Custom Duty on Powerloom 

1442. SHRI IQBAL AHMED SARAOOI 

Minister of TEXTILES be pleased to state : 

Will the 

(a) whether the powertoom weavers have urged the 

Finance Minister to lower the custom and excise duty 
levels on raw cotton and cotton yam to ensure that the 

price of these raw materials for domestic cotton taxtile 
manufacturing industry are saved from sharp fluctuations; 

(b) whether the Government has considered these 

suggestions of the powertoom weavers; and 

(c) if so. the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) No, Sir. 

(b) and (c) Does not arise. 

High Court Bench at Madura! 

1443.SHRI S.K. KHARVENTHAN: Win the Minister of 

l.AW AND JUSTICE be pleased to state : 

(a) whether the High Court Bench at Madural of 
Madras High Court started functiont'ng; 

(b) If so. the number of cases ~ivir and criminal, etc. 

transferred to Madunli bench and the jurisdiction of the 
Madura! Bench: 
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(c) the number of them which are more than threel 
five and more than five years old; and 

(d) the steps taken by the Government to dispose 
the old cases? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 
AND JUSTICE (SHRI, K. VENKATAPATHY) : (a) Yes, Sir. 

(b) and (c) The jurisdiction of the Madural Bench 
extends to the Districts of Kanyakumari, Tirunelveli, 
Tulicorin, Madurai, Dindugal, Ramanathapuram, 
Virudhunagar, Sivaganga, Pudukkottai, Thanjavur, 
Nagapattinam, Tiruchirappalli, Perambalur and Karur in 
Tamil Nadu. The position regarding number of cases 
transferred to Madurai Bench and those pending for more 
than 3/5 years is as under: 

Civil Criminal Total 

The total number of cases 16337 
transferred to Madurai 
Bench on 24.7.2004 

No. of Cases pending 
for more than 3 years 

No. of Cases pending 
for more than 5 years 

10483 

7300 

2987 19324 

1225 11708 

638 7938 

(d) The High Court has given priority to Senior 
Citizen Cases, Cases involving pension benefits, Criminal 
Cases in which the accused are in priosn, Motor Accidents 
Claims cases, Educational matters and the Cases relating 
to Claims in Land Acquisition matters are grouped and 
disposed of. In the said cases wherever possible they are 
referred to Lok Adalat for disposal. 

Rate of Interest on PF of 
Employ... of RBI 

1444.SHRI PRABODH PANDA: Will the Minister of 

FINANCE be pleased to state : 

(a) whether the rate of interest paid on Provident 
Fund to the employees of the Reserve Bank of India is 

different at from the interest paid to the other empl~yees 
In the banking and Insurance and public sector; 

(b) if so, the rates of interest being paid by the 
different banks including the Reserve Bank of India to their 
employees on their Provident Fund dues; and 

(c) the reasons for variation in rates from employees 
in other sectors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The rate of 
interest on Provident Fund of Employees of public sector 
banks and Insurance Sector Is decided by their respective 
trusts based on the income received on the investments 
made by the trust. The rale of interest on the Provident 
Fund of Employees of Reserve Bank of India (RBI) is 
decided by RBI in terms of Reserve Bank of India 
Employees PF Regulation 1935 which are statutory In 
nature. 

(b) and c) The rate of interest on PF of different banks 
is worked out under the Regulations under which they 
function. The RBI presently does not have Information ir. 
this regard. The rate of Interest on PF balances of 
employees of RaJ has been decided at 8% per annum 
w.e.f. April 1, 2004 taking into consideration aU relevant 
factors and the rate offered on EPF, GPF etc. Since the 
rates are decided by the Trust of each bank depending 
upon their income 0 it varies from bank to bank. 

Jump In Investment Proposals 

1445.SHRI CHANDRA BHUSHAN SINGH: Will the 
Minist,r of FINANCE be pleased to state : 

(a) whether there was a jump of 26.9 per cent jump 

till October, 2004 in investment proposals; 

(b) if so. the details thereof; 

(c) whether the Government is aiming at an 
investment led growth for the country In the coming years; 
and 

(d) if so, the steps being taken In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

According to the Ministry of Commerce and Industry, the 

inuduatrlal Investment proposals comprising Industrial 

Entrepreneurs' Memorandum, Letters of Intent and Direct 

Industrial licences during 2004 (January to October) 

amounted to Rs.2,22,071 crore compared to Rs.66,005 

crore during same period in 2003. This suggeSts a per-

ceptible improvement In the overall investment climate. 

(c) and (d) The Government has initiated various 

measures for increased investment in agriculture, 

operationalisation of FI8C8I Responsibility and Budget 

Management Act, enhanced public investment, promotion 

of public-private partnership for infrastructure development 

'Snd liberalisation of Foreign Direct Investment (FDI) policy. 

Budget 2005-06 has proposed enhanced investment for 

agriculture infrastructure, providing and facilitating Invest-

ment in public goods such as roads, railways, power, 

seaports and airports and providing a supportive policy 

environment along with stable tax policies for investment 

In services sectors. These measures are expected to result 

in increased investment to achieve higher growth. 

Capart 

1446.SHRIMATI NIVEDITA MANE: 
SHRI G. KARUNAKARA REDDY : 

SHRI RAMDAS ATHAWALE : 

SHRI VIJOY KRISHNA : 

SHRI BALESHWAR YADAV : 

SHRI ABDUL RASHID SHAHEEN 

SHRI ASADUDDIN OWAISI : 

Will the Minister of RURAL DEVELOPMENT be 

pleased to state : 

(a) the name and number of projects sanctioned 

and funds allocated to each of such projects in various 

States by CAPART, State-wise; 

(b) the details of amount released/utilized project-
wise alongwlth the names of institutions entrusted with the 

responsibility to execute the !l8nctioned projects including 
NGOs; 

(c) whether the Govemment proposes to enhance 

the anocation of funds to CAPART; 

(d) If so, the details thereof; 

(e) whether funds have also been allocated for the 
welfare to trlbals in rural areas; 

(f) if so, the details thereof; 

(g) whether any report regarding irregularities 

involving NGOs has been received; and 

(h) if so, the details thereof alongwlth the action 

taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) to (h) The information Is being 

cC'lIected and will be laid on the Table of the House. 

[Translation] 

Percentage of SubSidy 

Reaching the Poor 

1447.SHRI RAJIV RANJAN SINGH "LALAN" : 

OR. CHINTA MOHAN : 

Will the Minister of FINANCE be pleased to state : 

(a) whether Union Govemment have made any 

assessment of impact of subsidy on the poor; 

(b) if so, the details of findings therefrom; 

(c) whether any action has been taken by the 

Government to bring about improvement in the extent and 

quantum of subsidy reaching the poor section of the 

people; 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PAlANlMANICKAM) : (a) and (b) 
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Periodic assessment of Impact of various sohemea on the 
beneficiaries, including poor, are made through Govern-
ment organisations like the Programme Evaluation 
Organisation (PEO), Planning Commission, expert bodies 
and researchlacademic institutes. Reports of the assess-

ment of impact by various agencies indicate strengths and 

weaknesses in the design, delivery and impact of the 
programmes. Expenditure Reforms Commission (ERe) 
reviewed the subsidy regimes in detail and recommended 
changes. The Report ·Central Government subsidies in 
India" presented to Parliament on December 23, 2004 

contains some important findings of the ipact assessment 
studies. 

(c) to (e) Based on the suggestions contained In the 
studies and recommendations of the expert bodies like 
ERC, Government has been restructuring the system of 
subsidies on food, fertilizer and petroleum. The Targeted 
Public Distribution System operational since 1997 
and changes in the Retention Price Scheme for fertilizers 
based on ERC's recommendations are some of the 
actions taken by Government to bring about Improvement 
in the extent and quantum of subsidy reaching the 
poor. Government is committed to achieving the 
National Common Minimum Programme objective of 
targeting subsidies sharply at the poorer sections of the 
society. 

Revival of Ganeah Sugar 
Mill, Anandnagar 

1448.SHRI PANKAJ CHOWDHARY : Will the Minister 
of TEXTILES be pleased to state : 

(a) whether the Government is considering to revive 
the sugar mills including Ganesh Sugar Mill, Anandnagar 
worldng under textile sector; 

(b) If so, the details of the action being taken In this 

regard; 

(c) whether the Government propose to provide 
funds to be incurred to revive these mills: and 

(d) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA) : (a) to (d) Ganesh Sugar Mills is under orders 

of Uquidatlon and Is under the control of Uquldator. 

However, a proposal for revival has been received 
from a section of workers which has been referred to lOBI 
for analysis. 

[Eng/ish} 

ODA from 1w8tr8l1a 

1449.SHRI S.D. MANDLIK : 
SHRI KIRTI VARDHAN SINGH : 

Will the Minister of FINANCE be pleased to state : 

(a) whether the Union Govemment hu revised the 
guidelines for the Australian ODA to India for smaU grant 
assistance for grassroots projects to be implemented by 
non-Governmental Organizations working in social sector 
in the country; 

(b) if so, the details thereof; and 

(c) the details of the bilateral development assis-

tan"e rcevled from Australia during each of the last three 
years, project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (_) and (b) 

Statement-I is enclosed. 

(c) A Statement-II Is enclosed. 

Statement .. 

aDA from Australia 

As per the guidelines of Govemment of India all 
countries, including ~ustrialla, can provide grant assis-
tance directly to autonomous Institutions, universities, 
NGOs, etc., directing such ..... tance towards projects of 
economic and social Importance only. 

Development Assistance to these organizations will be 
governed by the Foreign Conbibution (Regulation) Act, 
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1976 and only such organizations that are registered 

under the said Act, may receive such assistance. 
Organizations thai ate not registered under Foreign 
Contribution (Regulation) Act should obtain prior permis-' 

sion from the appropriate "uthority under the said Act. 

The recipient NGOs, autonomous ~rganlzatlons etc. 
are required to fill a prescribed proforma and submit it 

through the concerned external development partner along 
with their proposals for concurrence of Department of 

Economic Affairs. 

ODA from Australia 

Details of Project-wise bilateral development. asisr.nce 
committed by AustJa'ia to Government of India 

during the last thrH years. 

S. Name of the Project 
No. 

1. India Australia Training and 
Capacity Building Project 

2. Bangalore Water Supply and 
Environmental Sanitation Project 

3. Gangtok-Shillong Urban Water 
Supply and Environmental 
Sanitation Programme 

Amount 
Committed 

(In Australian 
dollars) .. 

15 million 

6.7 million 

39.4 million 

Inspection of Listed Companies 

1450.SHRI N.S.V. CHITIHAN : Will the Minister of 

COMPANY AFFAIRS be pleased to state: 

(8) the number of listed companies inspected under 
Section 209 of the Companies Act, 1956 during the last 
five years; 

(b ~ whether the Govemment has faHed in protecting 

the interest of public investors by not enforcing the penal 
provisions by inspecting the account of listed companies 
which have diverted funds of public investors; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA) : (a) 
InSpeclionfl conducted under Section 209A of the 

Companies Act, 1956 during the last 5 years are as 
under: 

Financial Year No. of Inspections 

1999·2000 230 

200Gino1 221 

. 2001-2002 244 

2002·2003 150 

2003~2004 109 

(b) and (c) No Sir. Prosecution lor estbalished 
violations of the Companies Act. 1956 are ordered! 
launched. 

Bank Branches In Rural Area 

1451.SHRI AJOY CHAKRABORTY: Will the Minister 
of FINANCE be pleased to state : 

(a;' whether the Government has conducted any 
survey regarding the existing branches 01 nationalised 
banks both in urban and rural areas; 

(b) if so, the details thereof; and 

(c) whether the Government has determined the 
percentage of the population required for opening of bank 
branches; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 
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(b) Does not arise. 

(c) No, Sir. The present policy does not target any 

percentage of population for opening of bank branches. 

It is left to the discretion of the banks to identify the Iocalityl 

center for opening of additional bank branches and they 

do so after talcing Into consideration certain factors such 

as business potential, viability, infrastructure, security etc. 

(d) Does not arise. 

CD Ratio of Alum and 
other NE Stat •• 

1452. SHRI NARAYAN CHANDRA BORKATAKY : Will 

the Minister of FINANCE be pleased to state : 

(a) whether credit deposit ratio of Assam and North 

Eastern States is comparatively low to that of national level 

of over 45 per cent; 

(b) if so, the reasons for the same; and 

(c) the steps taken/proposed to be taken to improve 

CD ratio over next three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir. 

(b) Some of the reasons for low CD ratio In Assam 

and other North Eastern States are: 

(i) Lack of basic infrastructure such as roads, 

communication and transport facilities, power 

and shortage of technical manpower. 

(ii) Lack of Investment due to the law and order 

situation. 

(iii) Non availability of viable and bankable credit 

proposals. 

(iv) Poor recovery of loans extended under agricul-

ture sector and Government sponsored schmes. 

(v) Lack of credit absorption capacity in the region. 

(c) The RBI has been advising the banks to improve 

the credit flow to the North Eastern Region (NE). The BankS 

performance under Annual Action Plan as well as the 

Credit Deposit Ratio (CD Ratio) position have been 

monitored regularly through various fora such as State 

Level Bankers Committee (SLBC), District Coordination 

Committee (DCC) etc. A Monitoring Group under the 

Chairmanship of Regional Director of RBI for NE Region 

has been constituted to review on monthly basis the flow 

of credit to the Region with special focus on Kisan Credit 

Card Scheme (KCC) and Micro Finance through Self Help 

Groups (SHGs). Further, the Regional Director of RBI is 

also following up with the State Governments the issues 

and problems faced by the banks, which require State 

Government's intervention. 

[Trans/ation} 

Modernisation of NTC Mill. 

1453. SHRI HARIKEWAL PRASAD : 

SHRI TUKARAM GANAPATI RAO RENGE 

PATIL: 

SHRI P. KARUNAKARAN : 

Will the Minister of TEXTILES be pleased to state : 

(a) the assistance provided for revival as well as 

modernisation of the NTC Mills, Mill-wise; 

(b) whether the funds earmarked for modemiMtIonI 
revival [1re being spent in other Items; 

(c) if so, the reasons therefore; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) An amount of Rs. 281.97 crores has been 

provided so far for modernisation of 53 mills of National 

Textile Corporation (NTC) as per the detailS given in 

statement enclosed. 

(b) No, Sir. As per the Rehabilitation Scheme of 
NTC approved by BIFR, the funds generated from sale of 

surplus assets. including land and raachinery 01 the 
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NTCmHls, are to be 8p8I1t for modemisation of the viable 2 3 4 
mills. 

(c) and (d) Does not arise. 
18. Finlay Maharashtra 0.30 

Sr.tement 19. Gokfmohur Maharnhtra 0.25 

Mill-wise details of amount spent on 20. Indu No.1 Maharashtra 9.30 

Modemisation upto 31.3.2001 
21. Indu No.5 Maharashtra 4.90 

S. Name of the State Approx. 22. Indu No.6 Maharaahtra 4.96 
No. Mill Amount 

(Rs. in crs.) 23. Kaleeswarar 'B' Tamil Nadu 9.43 

2 3 4 
24. Kerala Luxmi Kerala 7.01 

25. Kharar Punjab 2.73 
1. Ahmedabad New Tex. Guiarat 4.94 

26. Kohinoor No. Maharashtra 0.00 
2. Alagappa Kerala 8.01 

27. Luxminarayan West Bengal 2.19 
3. Anantapur A.P. 5.05 

28. Mahalaxmi Rajasthan 2.77 
4. Apollo Maharuhtra 3.79 

29. Minerva Kemataka 11.24 
5. Arati West Bengal 2.46 

6. AJsociated Industries Assam 1.88 
30. Nanded Maharashtra 3.95 

7. Aurangabad Maharashtra 1.69 
31. New Bhopal M.P. 3.1e 

8. Barshi Maharashtra 5.89 32. New City Maharashtra 0.06 

9. Bihar Coop. Bihar 0.69 33. Orisaa Cotton Orissa 2.98 

10. Burhanpur Tapti M.P 4.67 34. Pankaj_ Tamil Nadu 8.80 

11. Cambodia Tamil Nadu 9.43 35. Parvathi Kerala 15.96 

12 Cannanore Mahe 3.85 36. Pioneer Tamil Nadu 5.88 

13. Cannanore Kerala 2.24 37. PODAR Maharashtra 0.46 

14. Chalisgaon Maharashtra 3.19 38. R.B.B.A. Maharashtra 5.99 

15. Coimbatore Murgan Tamn Nadu 32.69 39. R.S.R.G. Maharashtra 1.57 

16. Coimbatora Spg.& Wvg. Tamil Nadu 19.42 40. Rajnagar No.1 Gujarat 6.87 

17. Dhule Maharashtra 5.81 41. Shree 'Bij'iY Cotton Rajasthan 4.22 
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1 2 3 4 

42. Sodepure West Bengal 1.82 

43. Sre. Yallamma Kamataka 8.07 

44. Sri Bharati Pondlcherry 7.71 

45. Sri Rangavilas Tamil Nadu 9.27 

46. Sri Sarada Tamil Nadu 5.93 

47. Suraj Punjab 3.n 

48. Swadesh (Maunath) U.P. 1.48 

49. Swadesh (Nainl) U.P. 2.71 

50. Tata Maharashtra 0.11 

51. Tirupathi A.P. 5.83 

52. Udaipur CoHon Rajasthan 0.25 

53. Vljay Mohini Kerate 5.94 

Total 281.97 

[English} 

Garment Technology Expo. 

1454. SHRI BRAJA· KtSHORE TRIPTATHY : 

SHAI ANANDRAO VITHOBA ADSUl : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether the Garment Technology Expo was 

held in Delhi; 

(b) if 10. the details of the technology the Indian 

Companies found ideal for India in the said Expo in view 

of post quota regime and WTO restriction on textile trade; 

and 

(c) the steps taken for promotion of textile industry? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHElA) : Ca) and·(b) .... Sir. "Garment Technology Expo 

2005" was held in New Delhi from 21·24 January 2005. 

showcasing ~ latest garment technology to enable Indian 

garment manuaeturers to exercise appropriate technology 

options to cash in on the opportunities of quota free 

regime. 

(c) Government has been taking a number of steps 

from time to time to strengthen the IndIan textile industry 

to meet the merging global competition. Some of the 

important initiatives taken are: 

(i) The Technology Upgradatlon Fund Scheme 

(TUFS) has been made operational from 

1·4-1999 to facIlitate the modemlzatlon and 

upgradation of the sector. 

(ii) The imports of specified textiles and garment 

machinery items has been allowed at 

coneessionl rate of customs duty to encourage 

investments and to make out textile products 

competitive in the global market. The cost of 

machinery has aslo been reduced through 

fiscal policy measures. 

(iii) To improve the productivity and quality of cotton, 

Government has launched Technology Mission 

on Cotton (TMC). The mission comprises four 

mini-missions, which are being joIntly imple-

mented by the Ministry 0' Agriculture and 

Ministry of Textiles. One of the important 

ingredients of the Mission Is to cotton process-
ing facilities by upgrading/modemizing the 

existIng ginning and pressing facilities and 

setting up of new market yardsllmprovement of 

existing market yards. 

(iv) The Govemment has launched a centrally 

sponsored scheme titled • Apparel Park for 
Expon Scheme" tor Imparting tOCUHd thrust tor 

setting up of appare4 manufacturing units of 

intemational standards at potential growth 

centres to give fillip to exports. 
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. (v) For upgrading infrastructure facilitie8 at impor-

. tant textile centres. a &Cheme titled "Textile 

Centre Infrutructure Development Scheme" 

(TCIDS) has been launched. 

(vi) The fiscal duty structure has been generally 

rationalised to achieve growth and maximum 

value addition. Except for mandatory excise 

duty on ployester filament yarn, synthetic and 

artifical fibres and synthetic and artificial 

filament yams, the whole value addition chain 

including cotton textile and cotton clothing Items 

have been given excise exemption option. 

Additional Excise Duty on Textiles & Textile 

ArtIcles (AT&T) and Addtional excise Duty 

(Goods of Special Importance) Act have been 

abolished. 

(vii) The Government has de-reserved the woven 

segment of readymade gannent from the SSI 

sector. It has also raised the SSI Investment limit 

for knitted segment to Rs. 5 crores. In the Union 

Budget 2005-2006, an announcement has 

been made for de-reservation of 30 hosiery 

items from the SSI. 

(viii) Nationallnstittute for Fashion Technology (NIFT), 

Its six branches and Apparel Training & Design 

Centres (ATOCs) are running various courses! 

progrlmmes to meet skilled manpower require-

ments of textile Industry especially apparel in 
I 

. the field of design, merchandiSing and market-
·Ing. 

(ix) Facilities by way of eco-testinQ laboratories 

hav.~~n created to enable exporters to get 

the gannentsltextlle pre-tflilted for confonning to 
the requirements of importing countries. 

World Bank Technical AI,lltance 

1455. SHRI ADHAlRAO PATll SHIVAJIRAO : Will the 

Minister of FINANCE be pleased to state : 

(a) whether World Bank .is providing technical and 

analytical help to Union and State Governrnents in the new 
pension system; 

(b) if so, the details thereof; 

(c) the amount of assistance received by the 

Government so far and the amount released to State 

Govemment of Maharashtra; and 

(d) the employees likely to be covered under the 

said assistanc8? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Ves, Sir. 

(b) The World Bank has approved a grant of US$ 

4,50,000 to support institutional capacity building for 

refonning India's pension system. 

(c) The Government has so far received an amount 

of about US$ 1,10,000. However, no amount has been 

released to any State. 

(d) The Technical Assistance will addl'88S pension 

concems of new entry civil servants. 

Achievements under SGSY 

1456. SHRI ABDUL RASHID SHAHEEN : Will the 

Minister of RURAL DEVELOPMENT be pleased to stpte: 

(a) the details of major achievements of 

Swarnjayanti Gram Swarojgar Vojana (SGSV) after amend-

ments made in the guidelines to m_ the programme 

more effective; and 

(b) the amount allOcated under this scheme during 

the last one year. State-wise? 

THE MINISTER OF STATE IN THE 'MINISTRY' OF 

AURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMAT~ 

SURVAKANTA PATIL) : (a) and (b) No major amendment 

has been made in the SGSV Guidelines. However, 

achievements made under the scheme since its inception 

i.e. 1 at April, 1999 till Deoember, 2004 are as under: 
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No. of self help groupe formed 1943010 

Total Swarozgaris assisted 5333144 

A statement showing funds allocatee' (Central reo 
leues) during 2003-04 Is enclosed. 

St""ment 

Amount allocated (Centra' ReleaslJs) during 
2003-04 under SGSY 

(Rs. in lacs) 

S. StatelU.T. Amount Allocated 
No. (Central Releases) 

2 3 

1. Andhra Pradesh 3942.42 

2. Arunachal Pradesh 139.60 

3. Assam 5313.00 

4. Bihar 5488.81 

5. Chhattisgarh 2025.44 

6. Goa 17.65 

7. Gujarat 1508.00 

8. Haryana 932.06 

9. Himachal Pradesh 304.77 

10. Jammu & Kashmir 427.45 

11. Jharkhand 2817.41 

12. Kamataka 2777.12 

13. Kerala 1435.18 

14. Madhya Pradesh 4397.14 

15. Maharashtra 5712.39 

2 3 

16. Manlpur 56.75 

17. Meghalaya 117 .. 12 

18. Mizoram 99.96 

19. Nagaland 157.80 

20. Orissa 4553.07 

21. Punjab 444.26 

22. Rajasthan 2261.24 

23. Sikkim 110.76 

24. Tamil Nadu 3690.70 

25. Tripura 696.74 

26. Uttar Pradesh 11756.86 

27. Uttaranchal 686.02 

28. West Bengal 2617.59 

29. Andaman & Nicobar 0.00 

30. Daman & Diu 0.00 

31. Dadra & Nagar Haveli 0.00 

32. Lakshadweep 0.00 

33. Pondicherry 25.00 

Total 64512.29 

N.R. = Not Reported. 

bema. A •• letanoe for Project. 

1457. SHRI G. KARUNAKARAN REDDY Will the 

Minister of· FINANCE be pleased to state : 
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(a) whether the Union Govemment has taken any 
loan from foreign countriel for the schemes related to 
Infrastructure development, poverty alleviation and envi-
ronmental development; 

(b) If so, the detalls thereof; 

ic) the terms and conditions of the said loan; 

(d) the projects likely to be financed by this amount, 

project-wise and State-wise particularly In Kamataka; and 

(8) the time by which theM projects are likely to 

be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 8.S. PALANIMANICKAM) : (a) Yes Sir. 

(b), (d) and (e) Information is placed at Statement-I. 

(c) Infonnatlon Is placed at Statement"". 

BYtement., 

External Assistance for ProjeCtB 

S. Creditor State loan amount likely date 
No. Countries (MUllon In of 

loan completion 
Currency) 

2 3 4 5 6 

INFRASTRUCTURE DEVELOPMENT 

JAPAN (in Yen) 

1. Tuirial Hydro Electric Power Project Mizoram 11695 18.6.2009 

2. Slmhadri Thermal Power Project Andhra Pradesh 19817 24.6.2007 

3. Simhadri Thermal Power Project-II Andhra Pradesh 12194 7.6.2008 

4. Slmhadrl Thermal Power Project-III Andhra Pradesh 27473 26.3.2009 

5. Simhadri & Vizag Transmission System Andhra Pradesh 6400 2.8.2009 
'. Project-II 

6. West Bengal Transmission System West Bengal 3127 2.8.2009 
Project-II 

7. Simhadri Thermat Power Project-IV Andhra Pradesh 5684 22.8.2009 

8. .r., . ~ ,:Thermllf Power StatIon Unit West Bengal , 36771 31.7.2009 
Extension Project 

9. P~ Pumped Storage Project-II West Bengal 23578 '18.6.2009 
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2 3 4 5 6 

10. Ohauliganga HE Power AMt Construction Uttaranohal 13890 12.7.2008 
Project-III 

11. Umiam Stage-II Hydro Powe Station Renovation Meghalaya 1964 18.6.2012 

& Modemisation Project. 

12. Delhi Maas Rapid Transport System Project Delhi 14760 21.10.2007 

13. Calcutta Transport System Project West Bengal 10679 29.12.2005 

14. Delhi Mass Rapid Transport System Project-II Delhi 8732 7.8.2008 

15. Delhi Mass Rapid Transport System Project-III Delhi 28859 27.3.2009 

16. Delhi Mass Rapid Transport System Project-IV Delhi 34012 31.7.2009 

17. Delhi Mass Rapid Transport System Project-V Delhi 59296 18.6.2008 

18. Nainl Bridge over River Yamuna Uttar Pradesh 10037 11.3.2005 

19. Rajghat canal Irrigation Project Madhya Pradesh 13222 29.5.2006 

20. Rengali Irrigation Project-II Orissa 6342 18.6.2011 

21. KC Canal Modemizatlon Project-II Andhra Pradesh 4773 18.6.2012 

GERMANY (In Euro) 

22. Power Sector Reforms-I Andhra Pradesh 281.067 30.12.2010 

(Extension 0'. Vijayawada Thermal Power 

Station) 

POVERTY ALLEVIATION 

JAPAN (In Van) 

23. Integrated Natural Aesource Management & Haryana 6260 18.6.2014 

Poverty Reduction Project 

24. Kerala Water Supply Project Kerala 11997 3.8.2006 

25. BiuIpur-Jalpur Water Supply Project Rajasthan 8881 19,10.2013 
(Transfer system) 

26. Attapaddy Wastetand Project Kerala 5112 26.3.2005 
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2 

27. 

28. 

JAPAN 

29. 

30. 

31. 

32. 

33. 

SI. Source 

No. 

1. Gerrnary 

2. Japan 

MARCH 11, 200S 

3 4 5 6 

Chhattlsgarh Sericulture Project Madhya Pradesh 2212 5.2.2005 

Manlpur Serlculture Project Manlpur 3962 28.7.2005 

ENVIRONMENT DEVELOPMENT 

(In Yen) 

Eastem Kamataka Afforestation Project Kamataka 15968 29.5.2005 

Tamil Nadu Afforestation Project Tamil Nadu 13324 29.5.2005 

Punjab Afforestation Project (II) Punjab 5054 31.7.2009 

Rajasthan' Forestry and Biodiversity Project Rajasthan 9054 31.7.2010 

Yamuna Action Plan Project (II) Delhi, UP, Haryana 13333 31.7.2010 

External Assistance for ProjBcts 

General Terms and Conditions of External Loans to Government of India 

Currency Type of Loan 

(Concessionall 

Mixed) 

Euro Mixed 

(A) Govt. Portion 

(B) Bank Portion 

Yen Conceasional 

Grace 

Period 

(Years) 

10 

2 

10 

Period of 

Repayment 

after grace 

Period 

(Years) 

30 

10 

20 and 

30 

Current Commitment 

Rate of charges on 

Interast undisbursed 

(in %) loan amount 

(in.%) 

0.75 0.25 

5.07 to 0.25 
6.79 

1.3 and 

0.75 

(As of January 2005) 

Remarks 

Interest is charged 

at a fixed rate a8 

indicated in each 

loan agreement. 
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Gennan Aulatanee for Economic Refonna 

1458. SHRI SUGRIB SINGH : WIU the Minister of 

FINANCE be pleased to state : 

(a) whether the Germany provides both financial 

and technical assistance for economic refanne and 

development of the mar1cet eyatem; 

(b) If so, the details of the projects assisted by Indo-

German cooperation during each of the last three years, 

State-wise; 

(c) the terms, and conditions of such assistance; 

(d) the details of the targets fixed for such projects 

and the targets achieved so far under such projects; 

and 

(e) the details of the debts oustandlng as on date 

and the time by which such assistance will be repaid? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (5HRI 5.S. PALANIMANICKAM) : (a) No financial 

and technical assistance for economic reforms and 

development of the market system has been provided by 

Germany to India in the last three years. 

(b) to (e) Question does not arise. 

[Translation) 

Circulation of Mutilated Currency Not •• 

1459. SHRI RAMDAS ATHAWALE : Will the Minister 

of FINANCE be pleased to state : 

(a) whether the Government Is aware that mutilated 

currency notes are in circulation throughout the country 

particularly in Maharashtra; 

(b) If so, the details thereof; 

(c) whther the Government is aware that even the 

nationalised banks are not accepting the mutilated 
currency notes' as a resutt of which the common people 

are facing difficulties; and 

(d) If 80, the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) and (b) Yes, 
Sir. Occasional complaints of circulation of mutilated 
currency notes in the country have been received. 

(c) and (d) Clean Note Policy announced in January, 

1999 by the RBI envisages making available fresh and 
. clean notes to the citizens and to provide them facility for 
exchange of their soiled and mutilated note. Ihrough 

banking channels. Mutilated currency notes are also 
mopped up from circulation through sustained measures 
like special campaign, mobile vans, keeping open select 
branches on Sunday etc. 

RBI has Issued cIlrecti.ons to banks to sort out noles 
into issueBble & non-laueBble notes and laaue only clean 
notes to the public. It. Implementation Is monitored by RBI 

through regular inspection or bank branches and exhorting 
the public through media to Insist upon only clean not .. 
from the banks. 

[English) 

Corporat. Bondi by FH. 

1460. SHRI RAYAPATI SAMBASIVA RAe :. Will the 

Minister of FINANCE be pleaBad to etate : 

(a) whether lhe Government has BUp.ted the RBI 
the task of framing a comprehensive policy on Investment 
in domestic corporate bonds by foreign Institutional 
investors. 

(b) if so, whether this has been done considering 
the overall Implication. of this is8ue on inJerest rate 
management in the country 

(c) if 80, whether any concrete policy In this regard 
has been formulated by the RBI; 

(d) If so the details thereof; and 

(e) the time by which final decision In this regard 
is likely to be taken? 



366 Wrltten Answers MARCH 11, 2006 to QuestiDns 356 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) No, Sir. 

(b) to (e) In view of (a) above, do not ari88. 

MMultUateral A.alstanee for Reconstruction 

of T.unaml Hit A ..... M 

1461. SHRI MADHU GOUD YASKHI : Will the Minister 

of FINANCE be pleased to state : 

(a) whether the Government have approved 

. multilateral agencies for assistance in the reconstruction 

of tsunami hit areas which Is estimated to cost $ 1.5 
billion; 

(It) if so, the details in this regard ; and 

(c) the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (aHRI S.S. PALANIMANICKAM) : (a) to (c) A 

Joint A8se8sment Mission of the World Bank, the Asian 

Development Bank (ADB) and the United Nation. 

Development Programme (UNDP) had visited the affected 

states of Andhra Pradesh, Kerala and Tamil Nadu, and the 
Union Territory of Pondlcherry during Feb. 1-15, 2005 to 

define the quantum of assistance required for post Tsunami 

reconstruction actlvltin from the World Bank, the ADB and 
the UNDP. International Fund tor Agricultural Development 

(I FAD) has also confirmed its willingness to provide 

assistance towards rehabilitation of Tsunami affected 

communities. 

Urban Haats 

1482. SHRI AAVICHANDRAN SIPPIPARAI : Will the 

Minister of TEXTILES be pleased to state : 

(a) the number of ·Urban Haats· set up by the 

Government in country till date alongwitt'l. location-wise 

details; 

(b) whether the government propose to set up new 

·Urban Ha ... • in the country specially in cheMai or other, 

places in Tamil Nadu; 

(e) if so, the details thereof; and 

(d) if not, the reason. therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) Thirty two urban haats have been 

approved to be set up in the country out of which five have 

become operational. Location-wise details are as per 

Statement enclosed. 

(b) and (c) Setting up of new urban huts in the 

country including the stage of Tamil Nadu can be 

considered on receipt of viable project proposals through 

the respective State Governments as per norms of the 

scheme. 

(d) Does not arise. 

S. State 

No. 

2 

1. Haryana 

2. J&K 

3. Punjab 

4. Rajasthan 

5. Delhi 

6. Uttar Pradesh 

7. Uttaranchal 

Statement 

No. of Urban 

Haat approved 

3 

2 

2 

4 

Location 

4 

Uchana (Karnalt 

(i) Jammu· 

(II) Srlnagar 

Patlala 

(i) Jodhpur 

(ii) Jalpur 

Mehrauli 

(i) Agra 

(ii) Kanpur 

(Iii) Lucknow 

(iv) Varanasl 

Dehradun 
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2 3 

8. W .. t Bengel 1 

9. Ori888 s 

10. Jharkhand 2 

11. Andhra Pradesh 

12. Kerala 

13. Pondlcherry 1 

14. Karnataka 

15. Gujarat 3 

16. Maharashtra 2 

17. Madhya Pradesh 

18. Chhattlsgarh 

19. Assam 

20. Nagaland 

21. Tripura 

Total 32 

4 

Kolkata 

(i) Bhubaneshw8l* 

(ii) Konark 

(Iii) Puri 

(i) Ranchl 

(Ii) Hazarlbagh 

Tlrupatl* 

Thlruvanantha-

puram 

Pondlcherry 

Mysore 

(I) Ahmedabad 

(ii) Bhuj 

(iii) Surat 

(i) Pune 

(iI) Mumbai 

Bhopal' 

Raipur 

Guwahatl 

Dlmapur 

Agartala 

'Urban haats which have became operational. 

Credit Under Self Employment Scheme. 

1463. SHRI SANAT KUMAR MANDAL : Will the 

Minister of FINANCE be pleased to state : 

(a) whether credit echemeI available to unem-

ployed youth through public sector bank8 have been 'ailed 

to some extent; 

(b) If 80. the reaaona for auch failu,..: 

(c) whether the Government has launched any new 

credit scheme for unemployed youth; and 

(d) If so, the details thereof and the extent to which 

It would benefit the unemployed youths? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) 

AccOrding to the information furnished by Reserve Bank 

of India, the credit schemes available through banks to 

unemployed youth i.e. SwarnaJayanti Gram Swarojgar 

Yolana (SGSY), Swarna Jaysntl Shaharl Rojgar Vojana 

(SJSRY). and Prime Minister's Rojger ¥ojana (PMRY) have 

not failed. The extent of 8uccesS has been 59.87% In SGSY 

(Physical), 51.21% in SGSRY (Financial) .. ,d 60% for 

PMRY (Physical) during 2003-04. 

(c) Govemment of India has not launched any new 

credit scheme for unemployed youth. 

(d) Does not arise. 

sasy 
1464. SHRI ASADUDDIN OWAISI : Will the Minister at 

RURAL DEVELOPMENT be pleased to state : 

(a) whether the Union Government 18 implementing 

SwarnaJayantl Gram Swarozgar Yojan. In the States; 

(b) if so, the details thereof, State-wise; 

(c) whether with a view to ueist aeH help groups 
to market their products, the Government has taken up the 

marketing issue with various departments/corporations for 

marketing the products of eeIf help groups: and 

(d) if so, the stepa taken or being taken by 

the Government to ensure the implementation of this 

scheme? 
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THE MlNJSTER. OF STATE IN THE MINISTRY OF 
RURAL DEVEl..OPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL) : (a) and (b) The Ministry of Rural 
Development has been Implementing the Swaranjayanti 
Gram Swarozgar Yojana (SGSY) as a major Self 
Employment Programme In rural India w.e.f. April, 1999. 
The objective of the SGSY is to bring the assisted poor 
families (Swarozgaris) above the poverty line by organiz-
Ing them into Self Help Groups through the process of 
social mobilization, their training and capacity building and 
provision of income-generating asleta· through a mix of 
Bank Credit and government lubsidy. It is credit linked 
soheme, wherein credit is the key element and IUbsidy 
being an enabling component. A statement showing the 
physical and finanolal progress, state-wise, of the scheme 
during the year 2003-04 is enclosed. 

(c) and (d) The Govemment has not taken up the 
marketing Issue with various departments/corporations for 
marketing the products of self help groups directly. 
However, the Ministry 0' Rural Development has been 
organizing SARAS fairs at the national and regional levels 
to market products 0' self help groups to enable them to 
cross the poverty line. 

S. 
No. 

1 

St.tement 

Physicsl and Financial achievement during 
2003-D4 under SGSY 

StateslU. T. 

2 

(Rs. In lakh) 

Total Utilisation Total No. 
Allocation of funds Swaroz-

garis 
Assisted 

3 4 5 

1. Anclhra Pradelh 5661.84 5631.80 79736 

2. ANnachal Pradesh 295.37 176.17 1220 

3. Assam 7674.87 7417.91 45480 

2 3 4 5 

4. Bihar 13446.83 11216.49 111613 

5. Chhattisgarh 2986.12 2975.36 22926 

6. Goa 66.67 61.31 364 

7. Gujarat 2127.44 2415.12 21462 

8. Haryana 1251.60 1437.07 11863 

9. Himachal Pradesh 527.11 642.n 7928 

10. Jammu & Kashmir 652.36 842.03 6965 

11. Jharkhand 5068.11 4711.54 66644 

12. Kamataka 4267.92 4711.28 43293 

13. Kerala 1915.00 2054.13 20062 

14. Mlldhya Pradesh 6399.53 7040.11 41979 

15. Maharashtra 8436.65 8839.88 60659 

16. Manlpur 514.51 NR 

17. Meghalaya 576.44 161.90 5514 

18. Mlzoram 133.39 138.00 1457 

19. Nagaland 395.44 105.63 3536 

20. Orissa 6464.51 6699.20 59289 

21. Punjab 608.27 671.96 6554 

22. Rajasthan 3240.80 3157.57 28618 

23. Sikkim 147.68 230.30 1942 

24. Tamil Nadu 4997.47 5852.91 61120 

25. Tripura 928.97 967.15 6581 

26. Uttar Pradesh 19358.31 19564.60 140622 

27. Uttranchal 1017.33 1356.48 10780 
\ 
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2 3 4 5 

28, West Bengal 7184.01 5298.25 27008 

29. Andaman & Nicobar 50.00 4.24 350 

30. Daman & Diu 50.00 0 

31. Dadra & Nagar 50.00 6.16 125 
Haven 

32. Lakshadweep 50.00 2.53 26 

33. Pondicherry 50.00 44.91 708 

Total 106583.00 104424.76 896424 

N.R. = Not Reported. 

Lok Adalat. 

1465. SHRI DUSHYANT SINGH : Will the Minister of 
LAW AND JUSTICE be pleased to state : 

(a) whether Government propose to set up some 
more Lok Adalats in every State; 

(b) if so, the number of Lok Adalat organized in 

each State during the last three y ..... ; .• nd 

(c) the number of cases disposed off In thole Lok 

Adalats during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF LAW 

AND JUSTICE (SHRI K. VENKATAPATHY) : (a) Yes. Sir. 

Organization of Lok Adalats Is a continuing process and 

is need-based. 

(b) and (c) A Statement showing details as to number 

of Lok Adalats organized and number of casel disposed 

off in the Lok Adalats. State-wise. during the last three 

financial year viz. 2001-02. 2002-03 and 2003-04 is 

enclosed. 

St.tement 

S. Name of the State 2001-02 2002-03 2003-04 

No. Legal Services 
Authority Lok Adalats Cases Lok Adalats Cases Lok Adalats Cases 

organised disposed organised disposed organised disposed 

2 3 4 5 6 7 8 

1. Andhra Pradesh 8.483 1.00.420 9.545 75.670 8.539 86.242 

2. Arunachal Pradesh 0 0 0 0 4 98 

3. Assam 103 14.152 452 15.191 367 16.973 

4. Bihar 1.608 15.714 852 35.672 1.016 19.305 

5. Chhattisgarh 0 0 0 0 340 2.825 

6. Goa 61 460 10 545 9 426 

7. Gujarat 5.250 206.425 3.617 126.258 7.658 248.609 

8. Haryana 222 41,900 134 20,274 177 34,063 
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2 3 4 5 6 7 8 

9. Himachal Pradesh 425 3,157 447 3,049 443 4,865 

10. Jammu & Kashmir 175 2,267 122 2.653 189 3,415 

1 1. Jharkhand 0 0 56 4.047 37 6,547 

12. Kamataka 811 45,457 850 23,172 1,678 32,860 

13. Kerala 1,895 11,514 781 8,330 1,106 5,834 

14. Madhya Pradesh 1,461 36,953 1,259 27,086 1,219 25,103 

15. Maharashtra 1,477 30,185 1,315 28.336 962 19,483 

16. Manipur 0 0 0 0 0 0 

17. Meghalaya 7 1,021 3 512 2 161 

18. Mlzoram 47 30 52 52 58 39 

19. Nagaland 61 0 0 96 

20. Orissa 722 377,123 732 310.435 718 174,078 

21. Punjab 472 38.248 266 21,286 224 51,018 

22. Rajasthan 6.486 140.157 7.769 155.466 7,802 123,711 

23. Sikkim 39 128 21 229 21 205 

24. Tamil Nadu 1.745 12.155 4.545 16.408 6,619 58,426 

25. Tripura 19 18 40 1,131 

26. Uttar Pradesh 1.363 3,45.698 1.427 348.540 3,315 248.341 

27. Uttranchal 0 0 56 13,109 228 2,972 

28. West Bengal 278 4,821 202 5,077 139 3.405 

29. Andaman & Nlcobar 0 0 0 0 1 .22 

30. U.T. Chandlgath 6 7.073 9 4.317 7 4.360 

31. Dadre & Nagar. Havell 2 258 0 0 Q, Q 
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2 3 4 

32. Daman Diu 0 0 

33. Delhi 665 12,825 

34. Lakshadweep 0 0 

35. Pondicherry 6 270 

ExteI'NlI Alilitance for UP Project 

1466. SHRI ASHOK KUMAR RAWAT : Will the Minister 

of FINANCE be pleased to state : 

(a) the ongoing various projects of Uttar Pradesh 
with the help of various International Financial Institutions; 

(b) whether the Union Govemment has recently 
received any request from Uttar Pradesh Govemment for 
more financial support to its development projects; 

(c) If so, the details thereof; and 

(d) the response of the Union Govemment thereon? 

5 6 7 8 

0 0 0 0 

621 6,053 654 5,068 

0 0 0 0 

5 236 19 890 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) A statement 

showing extemally aided projects in Uttar Pradesh in 

Central as well as State Sector is enclosed. 

(b) to (d) A proposal received from Govemment of 

Uttar Pradesh namely ·UP-Diversified Agricultural Support 
Project-II" was posed to World Bank for financial assitance. 
Two more proposals received namely "The project for 

Development of Ground Water in the State of Uttar 
Pradesh" and "Development of Buddhist Circuit Phase II 
in Uttar Pradesh" have been posed to Government of 
Japan. Project preparation/finalization is going on. 

St.tement 

SI. Name of the Project 
No. 

2 

Wortd aank 

1. Rural Roads Project 

2. Integrated Disease Surveillance Project 

3. Elementary Education Project 

4. Allahabad Bypass project 

5. Food and Drugs Capacity Building Project 

6. Uttar Prades State Roads Project 

Sector Central-' 
State 

3 

Central 

Central 

Central 

Central 

Central 

State 

Amount 
(In US$ million) 

4 

399.5 

68 

500 

240 

54.03 

488 
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2 

7. TechnicaVEnglneering Education Quality Improvement Project 

8. Uttar Pradesh Water Sector Restructuring Project 

9. Grand Trunk Road Improvement Project 

10. Third National Highways Project 

11. Uttar Pradesh Health Systems Development Project 

12. Immunization Strengthening Project 

13. Uttar Pradesh Third District Primary Education Project 

14. National HIV/AIDS Control Project (02) 

15. Uttar Pradesh Sodic lands Reclamation Project (02) 

16. Woman and Child Development Project 

17. National Agricultural Technology Project 

18. Rural Women's Development and Empowerment Project 

19. Tuberculosis Control ,Project 

20. 

21. 

22. 

Govt. of France 

Supply of Equipment to Sanjay Gandhi Postgraduate 
Institute of Medical Sciences lucknow 

Deptt. for International Deyelopment (ORO) 

National AIDS Control Project II 

Govt. of Japan 

,(amuna Action Plan Project·11 

to Questions 388 

3 4 

Central 250 

State 149.2 

Central 589 

Central 516 

State 110 

Central 142.6 

State 182.4 

Central 191 

State 194.1 

Central 300 

Central 196.8 

Central 19.5 

Central 142.4 

State FF 29.522 m 

Central £ 87.74 m 

State 'JY 13333 m 

·Amount in case of multistate and central sector projects is the commitment for the entire project including other 
beneficiary States 

(Translation] Will the Minister of FINANCE be pleased to state : 

Amendment to RRB Act, 1976 (a) whether the Government proposes to amend 
the Reglo~1 Rural Banks Act. 1976; and 

1467. SHRI NARENDRA KUMAR KUSHAWAHA : 
(b) if so, the details thereof ,and the reasons 

SHRI SANTASRI CHATTERJEE : therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a, No Sir. 

(b) Doe, not arise. 

[English1 

Accident, In Coal Mine, 

1468. SHRI B. VI NOD KUMAR : Will the Minister of 

COAL be pleased to state : 

(a) whether the Govemment is aware of frequent 

occurrence of accidents In coal mines In different parts of 

the country and more particularly in the Singarani 

Collieries Company Umlted (SeCl); 

(b) if so, the steps taken for safety and security in 

the coal mines 80 as to prevent recurrence of the 
accidents; 

(c) whether the Govemment has any proposal to 

givtl special financial package to coal compani .. specially 

to SCCl to meet the expenditure fQr purchase of State of 

art safety devices for the workers as also to strengthen the 

safety infras1AJcture In the mine,; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF . 
MINES (DR. DASARI NARAYANA RAO) : (a) Yes, Sir. Govt 

is aware of occurrence of· accidents In coal mines and is 

constantly striving to reduce such accidents. 

(b) Provision for safety of persons employed In 

mines are contained In the Mines Act. 1952, and the Rules 

and Regulations framed there under. The safety laws are 

kept under constant review and amended from time to time. 

Directorate General of Mines Safety (DGMS), under 

Ministry of Labour & Employment, issues guidelines in the 

form of circulars for Improving safety measures. The 

prOVisions are required to be complied with by the mine 

management. The officers of Dtrectorate General of Mines 

Safety Inspect the mines pertodioallyto OVMHe the statue 

of oompHanee of the safety provlslona, and to take action 

as provided for under the Mines Act, 1952, in case of 

default. 

To improve the status of safety in mines, Government 

through DGMS have promoted a three-pronged initiative 

viz., developmental, promotional and advisory role in the 

safety management. Some of such initiatives are as 

follows: 

Issue of guidelines for safer operations In 

identified thrust areas through circulars. 

Promoting participation of workers In safety 

management. 

Promoting self regulation by management. 

Tri-partlte and Bi-partlte review of safety 8tatus 

at various levels. 

Observance of safety week and safety cam-

paigns. 

Generating safety awarene.. and information 

dI6~eminatlon. 

National Conference on Safety In Mines. 

National Safety Awards. 

Interactions at different forums with a view to 

promote safety, health and welfare of persons 

employed In mines. 

Introduction to the concept of Risk Assessment. 

preparation of Safety Management Pian and 

development of Emergency Re.ponse Sy.tem. 

Facilitating introduction of new technology In 

mining with low potential risk. 

(c) to (e) No Sir. Each coal company including SCCL 

makes a separate safety Budget In which adequate funds 
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are provided to meet the expenditure tor the purchase of 
the state of the art .. tely devices for workers and also to 
strengthen the safety infraatl'lJdure in the mines. 

Percentage of Repayment 

out of Borrowing 

1469. SHRI MANSUKHBHAI D. VASAVA : 

SHRI BIR SINGH MAHATO : 

Will the Minister of FINANCE be pleased to state : 

(a) the repayment as percentage of borrowings as 

on date and ten year before; 

(b) whether repayment Is percentage of borrowings 

has increased; and 

(c) if so, the details thereof alongwith the reasons? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) The 

repayment as percentage of Central Govemment', total 

borrowings, from all sources and of all maturities, is 

estimated at 79.25% in 2004-05 (Revised Estimates), 88 

against 84.56% in 1994-95 (Actuals). 

(b) No, Sir. 

(c) Does not arise. 

[Translation] 

Rntrlctlons on Textile Industry 

In Rajasthan 

1470. SHRI JASWANT SJNGH BISHNOI Will the 

Minister of TEXTILES be pleased to state : 

(a) whether restrictions are being imposed on the 

textile industry in the country specially in Rajasthan In the 

name of environmental pollution; 

(b) whether the Government propose to formulate 

any scheme in this regard; and 

(c) If so, the delalle thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) The environmental pollution norms notified 

for the textile industry are applicable throughout the 

country and are not state-specific. Theae norms are for 

sustainable development of the industry. 

(b) and (c) Do not arise. 

Job on Compassionate Ground 

1471. SHRI BRAJESH PATHAK: 
SHRI B. MAHTAB : 

Will the Minister of FINANCE be pleased to state : 

(a) the no. of employees who had expired while in 

service during the last three years tiD date, bank-wise; 

(b) the details of dependents who have been 

provided with the suitable jobl on compassionate grounds; 

(c) the details of dependents who have not yet 
t>Mn provided with jobs on compassionate grounds; 

(d) the details of the requests received for providing 
job on compassionate grounds In Punjab National Bank 

and Allahabad Bank and the action taken by the 

Government thereon; and 

(e) the time by when jobs on compassionate 

grounds are likely to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S,S'. PALANIMANICKAM) : (a) to (e) The 
Information Is being collected and will be laid on the table 

of the House. 

World Bank Aided Projects 
In Maharashtra 

1472. SHRI DEVIDAS PINGLE : Will the Minister of 
FINANCE be pleased to state : 

(a) the Wor1d Bank and other FFle aided projects 

In Maharashtra; 

(b) the financiaisanctioned by the Wor1d BanklFFls 

to th .. e projects Institution-wise;. 
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(c) the amount allocated during the current year In 
this regard; and 

(d) , the statue of the wor1< done on theae proejcts? 

S. Project Name Amount 
No. Committed 

1. Maharashtra Rural Water Supply and 181 

Sanitation • Jallwarajya· Project 

2. Mumbai Urban Transport Project 542 

3. Maharuhtra Health Systems 134 

Development Project 

There are no ongoing state-sector Asian Development 

Bank (ADB) and Intematlonal Fund for Agricultural 

Development (IFAD) projects in Maharashtra. 

(d) The project above are in sectors such al health, 

rural water supply and infrastructure sectors. The area of 

work of these projects involves, improving access of rural 

households to improved and sustaineble drinking water 

supply and sanitation services; facilitation of urban 

economic growth and Improvement In quality of life by 

developing an efficient urban transport system; assisting 

the local govemment to Improve the efficiency of health 

resources; and improving the performance of health care 
system. The work on the above activities in various parts 

of the State is currently under implementation in order to 

achieve the development objectives of these proejecta. 

[English) 

a.o.n to SSI 

1473. SHRI JUAL ORAM : 
SHRI MADAN LAL SHARMA : 
SHRI RAJESH VERMA : 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (e) The 
details of ongoing State I8Ctor projecIa with Wortd Bank 

assistance In Maharashtra are: 

(in US $ Million) 

Cumulative Utilization UtIlization during 

(upto 31.01.05) the FY 2004-05 

(upto 31.01.05) 

10.41 1.41 

82.62 25.55 

75.32 15.17 

Will the Minister of FINANCE be pleased to state : 

Ca) whether the public sector banksIFls a,. provId. 
ing loan. to the small enterpreneura of setting up Industry 

in various States; 

Cb) If so, the number of applications received by 

various public sector banks for setting up of industr1e8 

during 2004·05, bank·wise and State-wise; 

(c) the number of applications sponsored by the 

District Industry Centres (DIC) In Orissa to the public leCtor 

banks in the above financial year; and 

(d) the number of applications received loans from 

different public sector banks for the said period, bank· 

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, Sir. 

(b) to (d) It has been reported by Reaerve Bank of 
India that they do not capture data on the number of 
applications received by various public sector banks, 

Bank-wise and State-wise for Small Enterpreneura. The 
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amount outttanding /a the bookI of public MCtor banks, 1 2 3 
State-wi .. , Including Ifate 01 Orissa as on Match, 2003 

In rHpeCt ot advances to SSI NCtor II given u per w .. t Bengal 319256 35444260 

enclosed statement. 
Andaman and Nicobar 488 73926 

S""ment 
Madhya Pradesh 75440 14217392 

(Rupees in thousands) 
Chhattlsgarh 15621 4710351 

States· Total Advances to SSI 
Uttar Pradesh 181003 42038845 

No. of Amount 

Accounts Outstanding Uttaranchal 9860 3206188 

2 3 
Gularat 53412 29821866 

Maharashtra 96551 100714215 
Haryana 45870 20768307 

Daman and Diu 70 89644 
Himachal Pradesh 17784 2267445 

Goa 3122 1875844 
Jammu & Kashmir 6778 1535320 

Dadra & Nagar Haveli 146 128324 
Punjab 99095 40052565 

Andhra Pradesh 110751 36590677 
Rajasthan 63410 18404037 

Kamataka 67567 28771099 
Chandigarh 3182 3579328 

Kerala 94610 16066805 
Delhi 32708 44432489 

Tamil Nadu 197640 59332804 
Assam 22412 2569034 

Pondicherry 1123 419235 
Manlpur 3335 220815 

Lakshadweep 18 1096 
Meghalaya 2863 280534 

All India 1721823 526460189 
Nagsland 2093 209671 

Trlpura 7546 301810 [Ti'ans/ation} 

Arunachal Pradesh 609 62200 Sank Loan to Women 

Mlzoram 949 84709 1474. SHRI MOHO. TAHIR: 
SHRI MUNSHI RAM : 

Slkklm 2556 27025 SHRI NARENDRA KUMAR KUSHAWAHA : 
SHRIMATI ANURADHA CHOUDHARY : 

Bihar 99377 6009261 
PROF. MAHADEORAO SHIWANKAR : 

Jharkhand 34511 5045429 Will the Minister of FINANCE be pleaaed to atate : 

Oriaaa 50088 7107841 (8) whether the Government has ~irected the public 
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sector banks to realise the target of providing at Ieut 5% 

of bank loans to women by the end· of March, 2004; 

(b) H 80, the total number of banks which have 

achieved this target by the. end of the above-said period, 
bank-wise; 

~) H,not, the reasons therefor; 

(d) whether any action has been taken 
against such banks which have not achieved th~ aforesaid 
target; 

<e) if 80, the details thereof; 

(f) whether the aforesaid banks have made 

available loan8 to the women during the current year; and 

(g) If 80, the total amount of loans granted so far, 
during the last two yearslbank-wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PALANIMANICKAM) : (8) Yes, Sir. The 
Reserve Bank of India (RBI) has advised all the Public 
Sector Banks (PSBs) to earmark 5% of their Net Bank 

Credit (NBC) for lending to women within three years, 
requiring the target to be achieved by 31.03.2004 

respectively. 

(b) and (c) 19 PSBs, out of 27 achieved the target by 
31.03.2004. Bank-wise details of such banks are given In 
statement enclosed. However, out of the remaining 8 PSBs 
who did not achieve the target by the stipulated date, the 
Oriental Bank of Commerce achieved the target by 
September, 2004 and State Bank of India, State Bank of 
Saurashtra & Central Bank of India, by December, 2004. 

The remaining four banks, namely Corporation Bank, 
Bank of India, Dena Bank & UCO Bank are likely to 
achieve the target soon. The shortfall in achieving the 
target of 5% of NBC by these banks was mainly on account 
of higher rate of growth in NBC. 

(d) to (g) The banks which could not achieve the target 
of lending 5% of NBC to women have been advised both 
by the RBI and the Govt. to take necessary steps to 
enhance credit to women in order to achieve the stipulated 

target. 

The following banks which have not yet achieved the 
target of 5% of NBC to women have reported the amount 
of loans granted to the women during the last two years 
as under:-

Amount Re. in crom 

S. Name of Bank 2003-04 2004-05 
(Up to Dec.2004) 

1. Corporation Bank 225.27 231.55 

2. Bank of India 460.69 514.83 

3. Dena Bank 318.15 315.84 

4. UCO Bank 556.02 1016 

Statement 

Particulars of Credit to Women by Public 
Sector Banks as on March 2004 

(Amt. in Lakh) 

Name of Nel Bank Credit to Women 
the Bank Credit 

No. of Amt. % to 

Ales O/s NBC 

2 3 4 5 

Allah Bk. 1625927 165000 88223.66 5.43 

Andhra Bk. 1337876 223165 87404.00 6.53 

BOB 2430711 255192 130998.64 5.39 

BOM 1131208 125087 57538.07 5.09 

BOI 2788152 268910 120244.00 4.31 

Can Bk. 4456600 674155 259600.00 5.83 

CBI 2247100 215609 104056.00 4.63 

Corp Bk. 1265536 58454 46081.57 3.M 

Dena Bk. 941592 63217 31815.13 3.68 
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2 3 4 5 

INO Bk. 1304184 284484 92721.31 7.11 

lOB 1826327 374660 99969.00 5.47 

OBC 1 ~67966 69685 70388.80 3.58 

PNB 4655156 526321 260650.00 5.59 

P & S Bk. 809952 38508 36899.00 6.05 

Synd. Bk. 1672500 299869 109060.00 6.52 

Union Bk. 2904242 281274 154478.35 5.32 

United Bk. 836500 164806 44717.44 5.34 

UCO Bk. 1635900 162548 55602.71 3.40 

Vljaya Bk. . 1 049601112099 55379.19 5.28 

SBI 13288200 1294836 424168.00 3.19 

SBBJ 884576 74827 45027.23 5.09 

S8 Hydr 1117010 426458 56409.00 5.05 

SB Indore 655826 37570 35021.06 5.33 

SB Mys 569704 83654 34965.00 6.14 

SB Patiala 1077688 41892 55435.41 5.14 

SB Saur 513140 25517 6797.00 1.32 

SB Travan 997152 84005 65562.00 6.57 

Total 55790326 6411802 2629211.57 4.71 

{English} 

On-gol"g power Project. 

1475. SHRI JASHUBHAI DHANABHAI BARAD : 
SHRI Y.G. MAHAJAN : 
SHRI ANNASAHEB M.K. PATIL : 

Will the Minister of POWER be pleased· to state : 

(a) the total number of power projects under 
construction In the country as on date, Sta ..... ; 

(b) the amount allocated to each project by the 
Union Government and the State Governments, separately, 
during the last three years, year-wise; and 

(c) the number of power projects completed during 
the period and the number out of them on which work is 
still in progress, category-wise and State-wise? 

THE MINISTER OF POWER (SHRI P.M. SAYEE D) : 
(a) At present, there are 41 ..thermal Power Projects and 
31 Hydro electric Power Projects are under construction 
in the country. State-wise details of Hydro Projects in the 
enclosed Statement-I and Thermal Proje0t8 Is in the 
enclosed Statement-II. 

(b) The information with regard to project-wise and 
year-wise allocation by the Central Govemmentand the 
State Government in respect of Central Sector and State 
Sector Pojects is being collected and will be laid on the 
table of the House. 

(c) Details of Power Projects commissioned 
during 2002-03, 2003-04 & 2004-05 are given in the 
Statemen-III enclosed. 

Statement" 

Hydro Power Projects which are under construction in the Country 

Name of Scheme State Capacity (MW) Comm. Sch. Latest 

2 3 4 

Dhaullganga (NHPC) Uttaranchal 280.00 2004-06 
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1 2 3 4 

Dulhastl (NHPC) Jammu & Kashmir 390.00 2005-06 

Teesta St. V (NHPC) Sikkim 510.00 2006-07 

Sewa-II (NHPC) Jammu & Kashmir 120.00 2006-07 

Tessta Low Dam-III (NHPC) West Bengal 132.00 2006·07 

Indira Sagar (NHDC) Madhya Pradesh 125.00 .2003-05 

Omkarashwar (NHDC) Madhya Pradesh 520.00 2006-07 

Tehri St.I (THDC) Uttaranchal 1000.00 2005-06 

Koteshwar (THDC) Uttaranchal 400.00 2006-07 

St8t. Sector 

Northern Region 

Bagliahar-I Jammu & Kashmir 450.00 2006-07 

Larji Himachal Pradesh 126.00 2005-06 

Manerl Bhall-II Uttaranchal 304.00 2006-07 

We.tem Region 

Sardar Sarovar GujaratlMadhya Pradesh 1000.00 2004-07 

Maharashtra. 

Madhlkheda Madhya Pradesh 40.00 2005.06 

Bansagar Tons PH IV Madhya Pradesh 20.00 2005-06 

Ghatghar PSS Maharashtra 250.00 2005-06 

Southern RegIon 

Prlyadarshnl Jurala Andhra Pradesh 78.00 2006-07 
(Two Units) 

Almattl Oain Kamataka 165.00 2003-06 

Pykara Ultimate Tamil Nadu 150.00 2005-08 
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2 3 4 

Bhawanl Barrage I Tamil Nadu 30.00 2005-06 

Kuttlyadl Addl. Ext. Kerala 100.00 2008-07 

E •• tem Region 

Balimela Extn. Orissa 150.00 2006·07 

Purulia PSS (NHPC) West Bengal 900.00 2006-08 

North-E.atem Region 

Karbi Langpi (Lower Borpanl) Assam 100.00 2006-07 

Myntdu Meghalaya 84.00 2007-08 

Private Sector 

Vishnu Prayag Uttaranchal 400.00 2006-07 

11th PI.n 

Centr.1 Sector 

Parbati st. II (NHPC) Himachal Pradesh 800.00 2009-10 

Kol Dam (NTPC) Himachal Pradesh 800.00 2008-10 

Subansiri Lower (NJPC) Arunachal Pradesh 2000.00 2010-11 

Kameng (NEEPCO) Arunachal Pradesh 600.00 11th Plan 

State Sector 

Northern Region 

Uhf-III Himachal Pradesh 100.00 2007-08 

Southern Region 

Priyadarshni Jurala Andhra Pradesh 156,00 2007-08 (Four Units) 

Total (S8flCIjoned-Ongoing) 12280 
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S"""'.nt-ll 

Thermal Power Projects which are under Construction in the Countty 

As on 09-Mar-2005 

Sector State Project Name Impl, Agency Unit Cap. Ant. 
No. (MW) Synchr. Date 

1 2 3 4 5 6 

Central Sector 

Bihar Kahalgaon STPS-II (Ph-I) NTPC U-5 500 Noy-2008 

U-S 500 Mar-2007 

Kahalgaon STPS-II (Ph-II U-7 500 Mar-2oo7 

Chhattlsgarh Sipat STPP-I U-1&2 1320 Apr-2oo8 

U-3 660 Oct-2008 

Sipat STPS-II U-4 500 Feb-2007 

U-S SOO Mar-2007 

Jharkhand Chandarpura TPS Extn. DVC U-7 250 Nov-2oo6 

U-S 250 Jan-2007 

Madhya Pradesh Vindhyachal TPS-tt1 NTPC U-09 500 Mar-2oo6 

U-10 500 Sep-2oo6 

Uttar Pradesh Rihand STPS-II U-4 500 Jun-2005 

Unchahar TPS-t11 u-s 210 Mar-2006 

West Bengal Mejia TPS DVC U-S 250 Noy-2oo6 

U-6 250 Jan-2007 

SIMe Sector Sub-Total 7190.00 

Andhra Prade8h Rayalaseema TPS-II APGENCO U-3 210 Mar·2006 

U-4 210 Jul·2006 

Chhatti8garh Korba East TPP St.·V CSEB U·1 250 Nov-2006 
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1 2 3 4 5 6 

U-2 250 Feb-2007 

Gujarat Akrlmota TPP GMDCL U-1 125 Mar-2005 

U-2 125 Jun-2005 

Dhuvaran CCPP Extn GSECL GT 70 Dec-200S 

ST 42 Jan-2006 

Kutch Lignite TPP GEB U-4 75 JuI-2006 

Haryana Yamuna Nagar TPP HPGCL U-l 300 Mar-2007 

U-2 300 Jun-2007 

Kamataka Bellary TPP KPCL U-l 500 Mar-2007 

Maharashtra Paras TPS Expn. MSEB U-1 250 ",u,g-2006 

Parti TPS Extn. U-1 250 Mar-2006 

Madhya Pradesh Amarkantak TPP MPSEB U-S 210 Feb-2007 

Birsingpur TPS Extn. St-III MPEB U-S 500 Sep-~006 

Nagaland Dimapur DGPP Gov. of Nagaland DGs 22.92 Mar-2006 

Punjab Guru Har Gobind TPS PSEB U-1 250 Oct-2006 

U-2 250 Feb-2007 

Rajasthan Dholpur CCPP (Ph-I) RRVUNL GT-1 104 May-2006 

GT-2 104 Jul-2006 

ST 122 Dec-2006 

Grlal TPP U-1 125 Mar-2006 

Trlpura Rokhla GT Extn. Govt. of Tripura GT-8 21 Feb-2006 

Uttar Pradesh Partchha TPS Extn. UPRVUNL U-3 210 Mar-2006 

U-4 210 Sep-2008 

West Bengal Bakreahwar TP5-11 WBPDCl U-4 210 Mar-2007 

U-S 210 

Durgapur TPS Extn. Durgapur Project ltd. U-7 300 . Jan-2007 
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2 3 • 5 6 

Sagardlghi TPP WBPOCL U-1 300 Jan-2007 

U-2 300 Mar-2007 

Santaldih TPP U-1 250 Jan-2007 

Prt~ Sector Sub Total 6855.92 

Andhra Pradesh Gautaml CCPP Gautaml Power Ltd. GT-1 145 Feb-2006 

GT-2 145 Feb-2006 

ST 174 Jul-2006 

JegrupaduCCPP Em. GVK Industries GT 1.0 Jul-2005 

ST 80 Sep-2005 

Konaseema CCPP Konaseema EPS OPL GT-1 140 Sep-2005 

GT-2 140 Oec-2005 

ST 165 Aug-2006 

Ramagundem TPP BPL Power Project U-1&2 520 

Vemaglri CCPP Vernagiri Power Gen. ltd. GT 233 Oct-2005 

ST 137 Nov-2005 

Chhattisgarh Raigarh TPP (Ph-I) Jindal Power Ltd. u-, 250 Mar-2007 

U-2t04 750 Oec-2007 

Jharkhand Jojobera TPP TPCL U-1 120 Aug-2005 

Kamataka Nagarjuna TPP NPCL U·1&2 1015 Oec~2008 

Maharashlra Oabhol CCPP-II Dabhol Power Co. GT&+STs 1444 Jan-2007 

Tamil Nadu Karuppur CCPP Aban Power Compo Ltd. ST 49.8 Mar-2005 

Valantharaval CCPP Arkay Energy Ltd. GT 38 Mar-2005 

ST 14.8 Mar-2005 

Sub-Total 5700.60 

Total 19546.52 
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StMement-l" 1 2 

Project-wise status of 10th Plan capacity addition 
SJVN 

programmtt-Commissloned 
Nathpa Jhakrl 1500 

Central Sector 
1500 

(figs. In tom» 
NEEPCO 

Narne of Project Units 
commissioned 

Hydro 

KopUII-1l 26 
1 2 

25 

Thermll Cent ... 1 Sector (Hydro) 2700 

NTPC Cent ... 1 Sector (Nucl .. r) 0 

Simhadrl 500 Ove ... 11 Central Sector 6830 

Talcher-II 2000 State Sector 

Ramagundam 500 THERMAL 

Rlhand-II 500 Deihl 

3500 Pragati (T) 225.78 

Mlo Coal - NLC 210 Harylna 

NLC Extn.-I 210 Panipat Unit 7 250 

420 Panipat Unit 8 250 

DVC 210 RaJa.than 

MeJia-4 210 Suratgarh-III (T) 250 

Centnli Sector (Thermal) 4130 Ramgarh-II (T) 75.32 

HYDRO Kota-IV (T) 195 

NHPC GuJarat 

Charne,.-II 300 Dhuvaran Gas (T) 106.82 

Indirasagar 875 Tamil Nadu 

1175 Perungalam (Valuthur) GAS (T) 94 



393 Written AnswelS 

1 

Kuttalam Gas (T) 

Kerneteka 

Ralchur U-7 (T) 
(additional unit Identified) 

Mlzoram 

Balrabi OGPP (T) 

MIInlpur 

Leimkhong OG 

Trtpura 

Baramura GT (T) 

Rokhia GT (T) 

Rangat Bay (T) DG 1 &2 

State Sector (Thermal) 

HYDRO 

Madhy. Prade.h 

Bansagar-III (H) 

Bansagar-II (H) 

GuJarat 

Sardar Sarovar (multi state) (H) 

Andhra Prade.h 

Srisailem LBH (H) 

Ktlmetaka 

Almati Dam (H) 

Orl ••• 

Potteru Ph.l U-1 (H) 

PHALGUNA 20, 1926 (Saka) to Questions 394 

2 

100 

210 

22.92 

18 

21 

21 

6 

1845.64 

20 

15 

450 

450 

126 

3 

Potteru Ph.1I U-1 (H) 

Nagaland 

Likim Ro U-3 (H) 

State Sector Hydro 

Overall State Sector 

Private Sector 

THERMAL 

T.mll Nadu 

Nevyell Zero (T) 

Karuppur CCPP GT 

(Add!. Project Identified) 

Andhra Pradesh 

Pedapuram (T) 

Island 

Bamboo flat DG (T) 

Private Sector Thermal 

HYDRO 

Himachal Pradelh 

easpa (H) 

Private Sector Hydro 

Ove.1I Private Sector 

Grand Total 

2 

3 

1074 

2919.64 

250 

70 

78 

20 

418 

300 

300 

718 

10467.64 

Housing Loans by Public Sector Bank. 

1476. SHAI IQBAL AHMED SAMOGI : Will .the 

Minister of FINANCE be pIeaIed to state : 
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(a) The total rural housing scheme funded by the sources for construction of houses undertaken In rural 

nationalized banks in the country, partcularty in Kamataka; areas. 

(b) whether a study based on findings of the 58th 
round of the National Sample Survey pointed that 

disbursement of housing loans by public sector banks in 
rural area was grossly disproportionate to the reach of the 

network; 

(c) if so, the details thereof; 

(d) whether any nationalized banks has extended 

loan to the rural people 0' country during the last three 
years; 

(e) if so, the details 0' the same, bank-wise; State-

wise; and 

(f) the extent to which the people living in rural 

areas would be benefited? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a), (d) and (e) 
The National Housing Bank (NHB) has launched Golden 

Jubilee Rural Housing Finance Scheme (GJRHFS) In 
1997. Under the scheme, housing loans are permitted to 
be given for construction, purchase or improvement of 

houses in rural areas and the scheme is being 
implemented through Scheduled Commercial Banks, 
Housing Finance Companies and the Cooperative Sector 
Institutions. Till date, about 13 lakh dwelling units in the 
rural areas have been financed under the Scheme by the 
primary lending institutions. Out of these, 6,53,625 units 
have been financed by Public Sector Banks (PSBs). In the 

State of Kamataka, PSBs have financed 30,056 units 

during three years period 2001-04. The Bank-wise and 
State-wise details of housing loan for dweHing units 
extended by the banks under GJRHFS during the last three 
years are Indicated in the enclosed statement-I & II. 

(b) The National Sample Survey Organisation has 
not conducted any study baaed on the NSS 58th round 

on disbursement of housing loans by Public· Sector Banks 
in rural areas. However, according to the NSS Report No. 
488 of NSS 58th round (July-December 2002) shows that 
8.2 percent finance was contributed through govemment 

(c) Does not arise. 

(f) The GJRHF scheme has received good re-
sponse from the borrowers in the rural areas. As a result 
the targets under the scheme had been steadily increased 

over the years from 50,000 in 1997 to 2.50 lakh in 2003-
04. 

Stllteme"t-I 

Bank-wise achievement under Golden Jublee Rural 
Housing Scheme during 2001-02 to 2003-04 

S. Banks No. of dwelling, units 
No. financed 

2001-02 2002-03 2003-04 

2 3 4 5 

1. Jl.llahabad Bank 1764 1399 1636 

2. Andhra Bank 0 3016 5105 

3. Bank of Baroda 3523 3428 6781 

4. Bank of India 9777 522 970 

5. Bank of Maharashtra 333 161 192 

6. Corporation Bank 1243 2082 2686 

7. Canara Bank 5643 16236 7823 

8. Central Bank of India 967 1882 1263 

9. Dena Bank 399 381 679 

10. Indian Bank 895 1355 2132 

11. Indian Overseas Bank 2199 667 435 

12. Oriental Bank of 1146 1440 1700 
Commerce 

13. Punjab National Bank 4459 6521 6505 

14. Punjab & Sind Bank 1004 1162 1331 
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1 2 3 4 5 2 3 4 

15. State Bank of Bikaner 1687 720 16674 Arunachal Pradesh 5 3 25 
& Jalpur 

Assam 329 497 659 
16. State Bant< of Hyderabad 509 1126 1460 

Bihar 1430 1269 1884 
17. State Bank of India 48415 27689 81236 

Chhattisgarh 1078 426 580 
18. State Bank of Indore 611 894 424 

Goa 573 1354 584 
19. State Bank of Mysore 663 650 164 

20. State Bank of Patlala 868 2018 2585 
Gujarat 2603 2173 4591 

21. State Bank of Saurashtra 232 988 899 Haryana 1475 1355 2851 

22. State Bank of Travancore 7940 9060 12120 Himachal Pradesh 1410 1911 3919 

23. Syndicate Bank 4597 4991 8217 Jammu & Kashmir 219 161 434 

24. UCO Bank 2198 2745 1096 Jharkhand 1445 421 791 

25. Union Bank of India 3646 3675 3104 Karnataka 9143 9800 11113 

26. United Bank of India 647 726 471 Kerala 14802 16021 16827 

27. Vijaya Bank 719 1761 3492 Madhya Pradesh 3963 2863 2128 

Total 106084 97295 171180 Maharashtra 7490 7438 7274 

St.'.men,·1/ Manlpur 80 0 17 

State·wlse achievement by Banks under Golden Meghalaya 61 14 94 
Jubilee . Rural Housing Scheme during 

2001-02 to 2003-04 Mizoram 611 239 89 

Nagaland 2 2 

(Rs. in lakh} Oriasa 20619 2855 44352 

Name of the Dwelling units financed Punjab 3279 3362 5977 

StateIUT by banks. 
Rajasthan 3142 2059 3122 

2001-02 2002-03 2003-04 
Sikkim 323 326 343 

2 3 4 Tamil Nadu 6162 11392 8502 

Andhra Pradesh 5416 6304 15894 Tripura 45 37 84 
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2 3 4 

Uttar Pradesh 8081 4419 3506 

Uttaranchal 2103 1186 2488 

Weat Bengal 4735 7142 7188 

Andaman & Nicobar 30 60 103 

Chandigarh 265 39 842 

Dadra & Nagar Haveli 0 0 0 

Delhi 360 331 132 

Daman & Diu 0 0 0 

Lakshadweep 2 0 

Pondicherry 528 398 114 

Others 0 0 0 

Total 101808 85858 146489 

Note: State-wise totals may be different from actual 
achievement during a particular year because 
state-wise break-up is not provided by some of the 
Banks. 

Fll1IInclal crt... In Cooperative 
Socletle. In Tamil Nadu 

1477.SHAI S.K. KHAAVENTHAN : Will the Minister 

of TEXTILES be pleased to state : 

(a) whether the Government Is aware that most of 
the weavers cooperative societies located in the country 
specially in Tamllnadu are facing acute financial crisis due 

to accumulation of stocks and decline in exports and are 
under the threat of closure; 

(b) if so, the details thereof; 

(c) whether the Govemment has received any 

proposals in this regard to protect these societies; and 

(d) if so, the steps taken by the Govemment in this 

regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) and (b) There has been accumulation of 
stooke with the weavers' cooperative .ocleties In the 
country in general, which Is one of the causes of the 

financial problems of the societies. As regards decline In 
exports, Handloom Export Promotion Council has not 

received any report in this regard. So far as Tamilnadu is 
concerned, the Government of TamHnadu has Informed that 
the exports which was of the order of As. 195.02 crore 
during 2003-04 has in fact increased to Rs. 265.11 crore 
during 2004-05 (upto 28-2-2005). It has also been 

maintained by the Government of Tamllnadu that the 
Weavers Cooperative Societies in Tamilnadu are availing 
adequate working capital assistance from NABAAD and 
as such there is no acute financial crisis due to 
accumulation of stocks and decline in exports. The 
Government of Tamilnadu has further informed that it has 
not received any proposal to protect the Weavers' 
Cooperative Societies from financial crisis. 

(c) and (d) Proposals under the following schemes for 
the welfare and development of handloom weavers are 
received from various State Govemments and assistance 
is released: 

1. Deen Dayal Hathkargha Protsahan Yojana 

2. Marketing Promotion Programme 

3. Handloom Export Scheme 

4. Mill Gate Price Scheme 

5. Scheme for reimbursement of one time rebate 
o 10% given by the handloom agencies on the 
sale of hanbloom cloth 

6. Workshed-cum-Housing Scheme 

7. Weavers' Welfare Scheme comprising of (i) 
Health Package Scheme; (b) Thrift Fund Scheme 
and (iii) New Insurance Scheme'. 
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8. Bunker bima Yojana 

9. Integrated Handloom Training Programme 

10. Implementation of Handlooms (Reservation of 
Articles for Production) Act, 1985 

[Translation} 

captive Power Projects 

1478.SHRI RAJIV RANJAN SINGH "LALAN" : 

SHRIMATI JAYAPRAOA : 

Will the Minister of POWER be pleased to state : 

(a) the annual power generation capacity of captive 
power projects in the country at present, State-wise; 

(b) the estimated quantum of power to be generated 
during the 2006-06 In this sector; 

(c) the untapped quantum of power generated In 
the captive sector; 

(d) whether the Govemment has formulated any 
scheme to utilize this power which goes unused; and 

(e) if so, the details thereof? 

THE MINISTER POWER (SHRI P.M. SAYEEO) : (a) As 
per information available with Central Electricity Authority, 
state-wise installed generating capacity and generation 
of the captive power projects (1 MW and above) In the 

country as on 31.3.2004 Is given in the enclosed 

statement. 

(b) and (c) The installed capacity of captive power 

plants as on 31.3.2004 was reported to be 18740.31 MW. 
Assuming 5% growth during 2()()4..05 and ~, the. 
estimated Installed capacity of captive pow4: plants at the 

end of 31.3.2006 would be 20600 MW. (The PlF of the 
I 

captive power plants is around 40% at present). 

Simllarty, energy generated by captive power plants 

during 2003-04 was 68173.12 GWh. Assuming 5% growth' 

during 2()()4..05 & 2006-06, the estimated energy gener-

ated by captive power plants during 2005-06 would be 
75618 GWh. 

However if all the captive power plants .,. made to 

run at 70% PLF, the total energy generated would be 
126693 GWh. The untapped quantum of energy available 

from captive units, which could be sold would be (126693-

75161) 51532GWh i.e. say 50000 GWh. 

(d) and (e) Under the Electricity Act, 2003, captfve 

power plants, Including group captive, have been freely 

permitted. The Act provides that any pel"lOf1 may conatruct, 
maintain or operate a captive generating ... and 

dedicated transmission lines. Further, under the provIIIona 

of the Act, every person, who has constructed • CIIpltve 

generating plant and maintains and operate. 8uch plants, 

shall have the right to open aocees for the purpoees of 

carrying electricity from his captive generating piant 10 the 

destination of his use subject to the availability of 

transmlselon capacity. 

The Annual Electric Statistics of Captive Generating Plants of capacity 1 MW & above 

StateslUTs Total Generation Auxiliaries Net Export to Energy used 
Installed (GWh) Consumption Generation Utilities In Industry out 

Capacity as on (03-04) (GWh) (GWh) (GWh) of self gen. 
(KW) 31.3.2004 (03-04) (03·04) (03-04) (GWh) (03-04) 

1 2 3 4 5 8 7 

Haryana 511314 916.01 33.29 882.72 96.78 785.98 
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2 3 4 5 6 7 

Himachal Pradesh 122842 59.05 5.22 53.83 0.00 53.83 

Jammu & Kashmir 8580 0.49 0.00 0.49 0.00 0.49 

Punjab 326180 755.26 113.45 641.81 20.35 821.4e 

Rajasthan 687698 3001.47 152.41 2849.06 4.44 2844.62 

Uttar PradHh 1806125 7241.58 721.19 6520.37 83.74 6436.63 

Uttaranchal 96510 402.05 32.90 369.15 0.00 369.15 

Chandigarh 8533 2.82. 0.02 2.80 0.00 2.80 

Delhi 1292 1.76 0.07 1.69 0.00 1.69 

Sub-Total (NR) 3369054 12380.47 1058.55 11321.92 205.29 11116.63 

Gujarat 2556759 11740.16 591.70 11149.46 608.90 10539.56 

Madhya ~ 834844 2274.57 114.79 2159.78 8.28 2151.30 

Chhatllagam 1020910 3641.74 136.14 3505.61 896.08 3409.52 

Mahaluhtra 1252767 4773.80 157.74 4616.06 130.36 4485.70 

Goa 67406 161.58 6.60 154.99 0.00 154.99 

Daman & Diu 0 0.00 0.00 0.00 0.00 0.00 

Dadra & Nagar Havell 31172 12.07 0 .. 19 11.88 0.00 11.88 

Sub-Total (WR) 5763858 22603.92 1007.16 21596.78 843.62 20752.95 

Andhra Pradeeh 2056837 7058.45 571.03 6487.42 1961.34 4526.08 

Kamatata 1195132 3698.24 282.58 3415.68 285.22 3130.46 

Kef.'. 241830 451.07 19.54 431.53 2.26 429.27 

Tamil Nadu 1891562 5432.72 394.79 50327.93 1090.68 3941.25 

Pondhicherry 45931 50.69 1.98 48.71 0.00 48.71 

Lakahadweep 0 0.00 0.00 0.00 0.00 0.00 
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Sub-Tota' (SR) 

Bihar 

Jharkhand 

Orina 

West Bengal 

Andaman and NIcobar 
IBIanda 

Sikkim 

Sub-Totel (ER) 

Assam 

Manipur 

Megha'aya 

Negaland 

Tripura 

Arunachal Pradelh 

Mizoram 

Sub-Total (NER) 

Total (All Indian 

2 

5431292 

157091 

921391 

1826949 

882212 

o 

3790307 

385800 

o 

o 

o 

o 

o 

o 

385800 

18740311 

3 

16691.17 

198.85 

3904.54 

91ge.80 

2098.79 

0.00 

0.00 

15398.98 

1098.58 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1098.58 

68173.12 

Approwl for """"'r of Sh.,.. 
through FIPBlRBI 

1479.SHRI N.S.V. CHITIHAN : Will the Minister of 
FINANCE be pleased to atete : 

(a) whether earlier there W88 a option to either 
approach FIPBlRBI Central office for getting approvals for 

transfer of shares; 

4 5 8 7 

1269.90 15421.27 3346.50 t2075.71 

20.36 178.47 0.00 178.47 

5n.24 3327.30 0.00 3327.3C 

1015.79 8181.01 1189.93 7011.08 

174.46 1924.33 2.80 1921.73 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

1787.87 13611.11 1172.53 12438.58 

85.57 1013.01 0.00 1013.01 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

85.57 1013.01 0.00 1013.01 

5209.05 62964.09 5566.94 57396.94 

(b) whether that now companies have to only 

approach RBI for the purpose causes conslderabfe delay 

In the process; and 

(c) the steps being taken to route these approvals 

through both RBI or FIPB for quicker disposal of 

applications? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) earlier 
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transfer of shares from resident shareholders to non-

residents of an Indian company required prior permission 

of the Govemment (FtPB) followed by approval from RBI 

as per Regulation 10 A of Foreign Exchange Management 

(Transfer of security by a person Resident outside India) 

Regulations, 2000 notified vide Notification No.FEMA.201 

2000-RB dated 3rd May, 2003. 

(b) and (c) In order to make the environment In India 

more attractive for fo~n Investors and to simplify the 

procedures, Government has dispensed with the require-

ment of obtaining prior approval of the Government (FIPB) 

in respect to shares/convertfble debentures, by way of sale, 
from residents to non-residents (including transfer of 

subscriber's shares) of an Indian company in sectors other 
than financial services aector (I.e. Banks, NBFCs and 

Insurance) provided the following conditions are complied 

with: 

(i) The activities of the invested company are under 

the automatic route under FDI policy and transfer 
does not attract the provisions of SEBI (SAST) 

Regulations, 1997. 

(ii) The non-resident shareholding after the transfer, 

complies with sectoral limits of FDI policy. 

(iii) The price at which the transfer takes place Is in 

accordance with priCing guidelines prescribed 

by SEBIIRBI. 

The onus of complying with sectoral cap/limits 
prescribed under FDI policy as well as other guidelines! 

regulations would rest with the buyer and sellerlissue. 

All automatic route approvals only envisages 'ex-post' 

reporting to RBI within 30 days of investment being made 
in India. 

R.preHntatlon In Board 

1480. SHRI NARAYAN CHANDRA BORKATAKY : Will 
the Minister of FINANCE be pleased to state : 

(a) whether the representation of Indepeni:tent 

Directors form Assam and North East States in the Boards 
of Nationalised Banks is very leN; 

(b) if so, the reasons thereof; 

(c) the number of independent Directors from 

Assam & North East States represented In the Boards of 

Nationalised Banks; and 

(d) the steps taken by the Govemment to remedy 

the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) Yes, . Sir. 

(b) to (d) The non-official directors on the boards of 

nationalised banks are appointed under clause. 

(g), (h) and (i) of sub-section (3) of section 9 of the 

Banking Companies (Acquisition and Transfer of Undertak-
ings) Act, 1970/1980. There is no provision In the Act to 

reserve seats on regional basis. As per the criteria laid-
down und,r the guidelines of selection part-time non-

official directors on the boards of nationalised banks, the 
suitability of nominees is assessed in terms of format 

qualification and expertise, track record, integrity etc. 
Recently, these guidelines have been amended to provide 

that efforts should be made to ensure representation of a. 
the six zones of the country, I.e. North, South, East, West, 
Central and North-East on the boards of nationalised 

banks taken together. 

T and 0 Reforms Training Programme 

1481. SHRI ADHALRAO PATIL SHIVAJIRAO : Will the 

Minister of POWER be pleased to state: 

(a) whether the Govemment propose to launch a 

distribution reforms training programme in the country; 

(b) if so, the details thereof; 

(c) the institutes in which this programme is Ikely 
to be conducted; and 

(d) the other initiatives being taken by the Govern-

ment to improve the power distribution system? 
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THE MINISTER POWER (SHRI P.M. SAYEED) : (a) and 

(b) Ministry of Power in collaboration with United States 

Agency for Intemational Development (USAID) has 

initiated Distribution Reforms, Upgrades and Management 

(DRUM) project with the purpose of demonstrating "the 
best commercial and technological practices that Improve 
the quality and reliability of 'last mile' power distribution 

in selected urban and rural distribution circles in the 

country" . As a part of the DRUM project, training 

programme has been designed to provide training to over 

20,000 utility engineers, managers and personnel of the 
distribution sector. 

(c) The following institutes have signed Memoran-

dum of Understanding (MaU) for conducting training 
programmes under the DRUM project: 

i. Administrative Staff College of India (ASCI), 
Hyderabad. 

Ii. Centre for Power Efficiency in Distribution 
(CENPEID) of North Delhi Power Ltd., New 

Delhi. 

Iii. Central Institute for Rural Electrification (CIRE) 
of Rural Electrification Corporation, Hyderabad. 

iv. Central Power Research Institute (CPR I), Ban-

galore 

v. Indian Institute of Technology, Kharagpur 

vi. Indian Institute of Technology, Kanpur 

vii. National Productivity Council (NPC), New 

Delhi. 

viii. National Power Training Institute (NPTI), 

Faridabad 

ix. Power Management Institute (PMI), Noida, 

Gautambudh Nagar. 

x. Reliance Energy Management Institute, Mumbai 

xi. The Energy and Resources Institute (TERI), New 

Delhi 

(d) The initiatives taken by the Government to 
improve the power distribution system Include; 

(i) Metering of 11 kV feeders and consumer 'meter-
ing; 

(Ii) Energy accounting and auditing; 

(Iii) Strengthening the provisions, relating to theft of 
power in Electricity Act, 2003; 

(iv) Implementation of the Accelerated Power Devel-

opment and Reforms Programme (APDRP) for 

upgradaiton and strengthening of sub-transmis-
sion and distribution system and providing 
incentive for reducing cash 10s88s by SEBaI 
Utilities; 

(v) Establishment of regulatory mechanism at cen-

tral as we" as state level; 

(vi) Loan assistance by Power Finance Corporation 

(PFC) and Rural Electrification Corporation 
(REC); 

(vii) IT initiatives like consumer billing and customer 

care; 

(viii) Introduction of High Voltage Distribution System 
(HVDS). 

Allocation for Kamataka State Under 

11 th Flntlnce Commission 

1482. SHRI G. KARUNAKARA REDDY Will the 
Minister of FINANCE be pleased to state : 

(a) State-wise allocation by Tenth Finance Commis-

sion, along with population of the States; 

(b) State-wise allocation by Eleventh Finance Com-
mission along with population of the States; 

(c) whether the allocation of Eleventh Finance 

Commission for Kamataka was drasticalty reduced in 

comparison to its allocation by Tenth Finance Commission; 
and 
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(d) If so, the "uona for the same? 2 3 4 5 

THE MINISTER OF STATE IN THE MINISTRY OF 
Karn.taka 1052083 1997809 292.98 449.77 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) and (b) A 

Statement II enclOHd. Kerala 772181 1252522 213.47 280.99 

(c) No Sir. Madhya 1609397 3540515 416.54 861.81 

Pradeah 
(d) Does not arise. 

Maharashtra 1370908 1987984 504.12 789.37 
Ste.ment 

Manipur 213662 322638 10.73 18.37 
AIIocIItIon for K.",.t.k. St.t. under 

11th Finance Commillion Meghalaya 188885 297129 10.12 17.75 

(In lakha) Mlzoram 180201 253852 3.32 6.90 

Tenth F.e. Eleventh Popula· Popula· Nagaland 279304 445479 5.16 12.10 

Total F.e. To,al tlon tlon 
Orissa 970655 2096882 21g.45 316.60 

Estimated Estimated 1971 1991 

Tranlfer tranlfer census cenaue Punjab 358947 5560iO 135.51 202.82 
1985-2000 2000-05 

Rajasthan 1140087 2384024 257.66 440.06 

2 3 4 6 
Slkkim 69889 163598 2.10 4.07 

Andhra 1808154 3143605 435.03 665.08 Tamil Nadu 1336057 2200375 411.9 558.59 
Pradesh 

Tripura 287321 437620 15.56 27.57 
Arunachal 178836 231977 4.68 8.84' 
Pradesh Uttar Pradesh 3615891 7937210 883.41 1391.12 

A ... m 832805 1342371 146.25 224.14 West Bengal 1498042 3565264 443.12 680.78 

Bihar 2466556 5727826 563.53 883.74 Total 2266433044020926" 5430.80 8348.61 

Goa 82225 82931 7.95 11.70 Includes Rs.530386 lakhs a. Centre's share of 

Gujarat 887559 1226094 266.97 413.10 
Incentive Fund recommended by EFC In Ita supple-

mentary report. 

Harvana 279311 430381 100.37 164.64 
Setting up of Power Project. 

Himachal 476166 749421 34.60 51.71 In Uttaranchal 

Pradesh 
1483.SHRI SUGRIB SINGH : Will the Minister of 

Jammu & 732208 1647329 46.17 77.19 POWER be pleased to state : 

Kashmir 
(a) whether the NTPC and, Central Electricity 
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Authority have signed any memorandum of understanding 

to .. t up Tapovan Viehnughad and Laharinag Pala hydro 
power projects in Uttaranchal; 

(b) if so, the details thereof; 

(c) the estimated coat and power generation 

capacity of each project; 

(d) the time by which the work on these projects is 

likely to be started; 

(e) whether RiahJknh-Chilla Hydro Electric Project 

in the State hal been uaiated by any external agency; 

and 

(f) if so, the details thereof along with the earning 

there from . 80 far? 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : (a) 

and (b) Yes, Sir. National Thermal Power Corporation 

(NTPC) and Central Electricity Authority (CEA) have 

signed a Memorandum of Understanding (MoU) on 
3.1.2005 for consultancy services to be provided by CEA 

to NTPC for design and engineering of electro-mechanical 

works in respect of Tapovan Vishnugad Hydroelectric 

Project and lohar/nag Pala HEP of Uttaranchal. NTPC has 

signed "on 23.6.2004 an implementation Agreement with 

the Government of Uttaranchal for execution of these 

projects. 

(c) The estimated cost and generation capacity of 

the projects Is as given below: 

Project Estimated Cost· Generation 

(Rs. Cr.) Capacity (MW) 

loharinag-Pala 2417.77 600 

Tapovan-Viahnugad 2545.52 520 

·CEA cleared costa; as per 1 st Quarter, 2004 price level. 

(d} NTPC has conducted site specific studies for 

theM projectl. Details Project Report (DPR) was submitted 

to CEA In Apr/I, 2004. CEA accorded teohno-economlc 

clearance to these projects In Auguat, 2004. 

The works on the projects have already been started. 

lahar/nag Pala HEP and Tapovan VlShnugad HEP are 

programmed to be commitaloned in the year 2010-11 and 

2011-12 respectively. 

(e) and (f) The information I. being collected from the 

Government of Uttaranchal. 

rr",,,.,.tion/ 

Cent .... of NatlonallnatJtut8 
of Fa.hlon Technology 

1484. SHRI RAMDAS ATHAWALE : WIll the Minister of 

TEXTilES be pleased to .tate : 

(a) the number of centrn of National Instttute of 

Fashion Technology, location-wise 81 on date; 

(b) the amount spent over proper functioning and 

maintenance of these centres during the aald period, 

Centre-wise; 

(c) whether any proposal for the establishment of 

'NIFT' Centres are under consideration of the Government; 

and 

(d) if so, the details thereof and the action taken in 

this regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 

VAGHELA) : (a) There are seven centres of National 

Institute of Fashion Technology (NIFT) at Delhi, Mumbai 

(Maharaahtra, Kolkata (West Bengal), Chennai (Tamil 

Nadu), Hyderabad (Andhra Pradesh), Gandhlnagar 

(Gujarat) and Bangalore (Kamataka). 

(b) A statement is enclosed. 

(c) and (d) Board of Gov.mona of NIFT decided that 

the existing cent,.. need to be Itrenglhened and 

c9flsoHdated. 
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{EngIIM] 

1485. SHRI SANAT KUMAR MANDAL Will the 
Minister of FINANCE be pleased to state : 

(a) whether there Is anypropoaal to set up more 
Debt Recovery Tribunals in the country; 

(b) If so, the details of the DRT so set up In the 

country so far, location-wise; and 

(c) the details of new OATs set up/lo be set up in 

the coming years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHAI S.S. PALANIMANICKAM) : (a) Yes, Sir .• 

(b) So far 29 Debts Recovery Tribunals (OATs) have 

been set up In the country. The details of these OATs are 

given in statement enclosed. 

(c) It has been decided, in principle, to process the 

proposal for setting up new OATs in Ahmedabad, 

Chandigarh, Chennal and Coimbatore and one DRT in the 

State of Jammu & Kashmir. 

StMement 

Location Wise Det';;,. of Debt Recovery Trlbuna/s 
S.t up In the Country so f., 

S. Location ofORT StatelUT 
No. 

2 3 

1. Aurangabad Maharashtra 

2. Mumbai-I 

3. Murnbal-II 

4. Mumbai-III 

5. Nagpur 

2 

6. Pune 

7. Chenn ... 1 

8. Chennal·1I 

9. Colmbatore 

10. Kolkata·1 

11. Kolkata-" 

12. KoIkata-1il 

13. Delhl·1 

14. Delhi-II 

15. Delhi-III 

16. Allahabad 

17. Lucknow 

18. Hyderabad 

19. V1Hkhapatnam 

20. Jalpur 

21. BangaJore 

22. Ahmedabad 

23. Guwahati 

24. Patna 

25. Jabalpur 

26. Ernakulam 

27. CtJttack 

28. Ranchl 

29. Chandlgarh 

to OcMt;ons 418 

3 

TamHnadu 

Weetllngal 

Deihl 

Uttar PraclMh 

Andhra Pradeeh 

Rajasthan 

Kamataka 

Gujarat 

Auam 

Bihar 

Madhya Pradeeh 

Kerala 

Ori ... 

Jhari<hand 

Chandlgarh 
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Aamagundam Power Project 

1486. SHRI B. VINOD KUMAR : Will the Minister of 
POWER be pleased to state: 

(a) whether the Stage-III of Ramagundam Thermal 
Power Plant has been commissioned; 

(b) if 80, the total power generation capacity of the 
plant and the plant load factor (PLF) of the unit; 

(c) whether renovation and modernization of exist-
ing units of Ramagundam Thermal Power Project has been 
taken up; 

(d) if so, the details thereof; 

<e) whether power generation capacity Is likely to 
be enhanced after the renovation and modernization of the 
project; and 

(f) If so, the details thereof? 

THE MINISTEFfOF POWER (SHRI P.M:SAVEED): (a) 
Yes, Sir. Stage-III ctf Ramagundam Super Thermal Power 
Project has been commissioned in August, 2004. The unit 
is presently under ~atabillzatlon. 

(b) The total power generation capacity of 
Aamagundam Super Thermal Power Station under com-
mercial operation 18 2100 MW. The corresponding PLF for 
the period from April, 2004 to February, 2005 is 89.42%. 
The Stage-ttl i, under stabilization and has not been 
declared under commercial operation, as yet. 

(c) to (f) Ves Sir. Renovation and Modernization (R&M) 
has been taken up in Ramagundam Super Thermal Power 
Project, Stage-I (3x200 MW) and Stage-II (3x500 MW) at 
an investment of RI.94 crores. Renovation and Modern-
Ization (R&M) activltiN have been taken up in order to 
sustain the present level of performance. 

(Eng/ish] 

Propo .... from U.P. 

1487.SHRI BRAJESH PATHAK: Will the Minister of 
RURAL DEVELOPMENT bt pleased to Iltate : 

• 

<a) the proposals sent by Uttar Pradesh Govemment 

regarding Integrated Rural Water Supply Projects; and 

(b) the action taken so far or proposed to be taken 

by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) No 

proPosal regarding Integrated Rural Water Supply Project 

has been received from Uttar Pradesh Govemment. 

(b) D08S not arise. 

Advisory Group for Bank. Board 

1488. SHRI DEVIDAS PINGLE : Will the Minister of 

FINANCE be pleased to state : 

(a) whether RBI has constituted any advisory group 
to strengthen the supervisory role of bank boards; 

(b) if so, the subjects under consideration of the said 

advisory group; and 

(c) the time by which the aforesaid group Is likely 
to submit Its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM) : (a) to (c) 

Recently, RBI has not constituted any advleory group to 

strengthen the supervisory role of bank boards. However, 
RBI had earlier set up, in November, 2001, the 

Consultat!ve Group of Directors of banks and financial 

institutions, under the chairmanship of Dr. A.S. Ganguly, 
to review the supervisory role of Boards of banks 
and financial institutions and to obtain feed back on 
the functioning of the Boards viz-a-vis compliance, 

transparency,disciosures, audit committees etc. and 
make recommendations for making the role of Board of 
Directors more effective with a view to minimiSing risks and 

over exposure. The group submitted its report in April, 
2002. 

On examining the recommendations of the Group, the 

same were forwarded along with the reiX'rt. to scheduled 
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commercial bankl (excluding foralgn banlca) with a request 

to place the same before their Boards and to adopt and 
implement the same based on the decision of the 
respective Board. 

[English} 

OI""'on of Foodgratna under 
Rura' Development Schemee 

1489. SHRI JASHU8HAI DHANABHAI BAAAD : Will 

the Minister of RURAL DEVELOPMENT be pleased to 

state : 

(a) whether the Union Government is aware of the 

misuse of the foodgralns released under various schemes 

to the State Govemments; 

(b) If so, the details thereof, State-wise and scheme-

(d) and <e> Does not arise. 

1490. SHRI SUGRIB SINGH : Will the Minister of 

FINANCE be pleased to state : 

(a) whether several crores of rupees on account of 

duty were pending with various Commle8lonerates; 

(b) If so, the details In this regard as on 31st March, 

2004; 

(c) the measures taken by the Government to 

recover the said amount; and 

(d) the details of pending duty recovered during 

each of the last three years? 

wise; THE MINISTER OF STATE IN THE MINISTRY OF 

(c) whether the Union Government intends to set up 

a special monitoring cell to look into such Instances; 

(d) If 80, the details thereof; and 

(e) the time likely to be taken to set up special 

monitoring cell? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 

SURYAKANTA PATIL) : (a) and (b) Foodgrains are provided 

under the normal Sampoorna Gramin Rozgar Vojana 

(SGRY) and Special Component of SGRY. Primary 

responsib.ility for effective implantation of this programme 

lies on the part of State GovernmentlUnion Territory Admi-

nistration. As and when such irregularities come to the 

notice to the Union Govemment, the concemed State 

GovemmentlUT Administration is advised to take appro-

priate action to investigate and take approriate action 

under the law. 

(c) No, Sir. 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (d) The 

information is being collected and will be laid on the Table 

of the House. 

Blo-MII.. Energy 

1491.SHRI SANAT KUMAR MANDAL : Will the 

Minister of NON-CONVENTIONAL ENERGY SOURCES be 

pleased to state : 

(a) whether project namely Bla-Mass Resource 

Atlas of India have been taken up by the Union 

Government; and 

(b) if so, the details thereof alongwith the achieve-

ment made by the Government 10 far In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

NON·CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR) : (a) and (b) Yes Sir. A project for 

compilation of a Biomass Resource Atlas for India has 

been sponsored by the Ministry, jointly to the Indian 

Institute of Science, Bangalore and Regional Remote 

Sensing Service Centre, Bangalore. The AIIu aims at 

utilization of data on generation of different types of 
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blomaas materials In various parts of the counby for 

integration with data on their use pattem 80 that eatlmate. 

of surplus ~ maIeriIIII could be derived. Collection 
of required data Md dewIapmeIlt of oamputer IPf)IIcations 
for verifying and deploying the same are In progrees. The 
I 

project II expected to be completed by March, 2007. 

(Trans/atlon1 

SUrvey for New Coal 0ep0aIte 

1492. SHRI BRAJESH PATHAK : 

SHRI AJOY CHAKRABORTY : 

Will the Minister of COAl be pleased to ltate : 

(a) whether the Govemment is conducting survey 

on regular basis to identify new coal reserves In the 
country. 

(b) If so, the detalll such surveys conducted during 

the last three years till date, State-wise; 

S.No. State Coalfield 

1. West Bengal Raniganj, Birbhum 

(c) the details of coal reHrvee ~ during the 

said period, location-wise; and 

(d) the steps taken by the Govemment to extract 

coal from these coal reserves? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL AND MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. DASARI NARAYAN RAO) : (a) Geoi0gicai 

Survey of India (GSI) Is conducting survey on a regular 

balls to Identify new coal resources In the country. Apart 

from It, Ministry of Coal provides fund for Promotional 

Exploration to supplement the efforts of Regional Explo-

ration by GSI, on plan-ta-plan basil. 

(b) The State-wise details of the lurveys conducted 

during last three years by Geological Survey of India and 

by Mineral Exploration Corporation Umited and Central 

l-1ine Planning & Design Institute Ltd. under RegionaV 

Promotional Exploration Programme are as under : 

No. of BIockal 
areas/sectors 

8 

2. Jharkhand Ealt Bokaro, South Karanpura, North Karanpura, Rajrnahal 10 
Group of Coalfields 

3. Ori ... Talcher, Ib-Rlver 9 

4. Chhattlahgarh Mand-Raigha~, Kolba, Hasdeo-Arand, Tatapani-Ramkola, Sonhat 21 

5. Madhya PradeIh Sohagpur, Singraull, Panch Valley, Tawa Valley, Sonada- 22 
Gurgunda 

6. Maharalhtnl Kamplee, Wardha Valley. Katol, Bander 10 

7. Astam Makum 2 

8. Andhra Pradesh Godavari Valley 12 

9. Slkklm Ranglt Valley 
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(c) The Iocation-wlee detaH of coal reaouf'C81 
estimated under Regional & Promotional Exploration 
Programme are given in statement enclosed. 

(d) The Exptoration for new coal deposits gives 
regional infonnation about the block/area. If the coal block 

is found proml8ing, further detailed exploration would be 

required before the achame II taken up. Normally. it tak88 
5 to 7 years for completion of deIaIIed "ration 8M 
thereafter mining project report/mining plan preparation Is 

taken up. 

Details of coal reserves, location-wise, estimated under Regional and Promotional 

Exploration Programme during the last thrse years. 

SI. State 
No. 

2 

1. West Bengal 

2. Jharkhand 

3. Madhya Pradesh 

Name of block/arealSector 

3 

Rampur-MaHarpur 

Biltupur-Oande8war 

Mahanpur 

Krishnanagar 

Barul-Bagdiha 

Churulia 

Jamgram eector 

Bamundihi sector 

Gopalnagar-Ganpur 

Hetoli 

Patel (West) 

Umra-Paharltola 

Chaudhar-Gariapani 

Saharpur-JamalpMi 

Kulkulidangal-Sitaaal lector 

Manpura 

Patasl 

Coalfield 

4 

Blrbhum 

Aanlganj 

Aaniganj 

Ranlganj 

Raniganj 

Raniganj 

Raniganj 

Raniganj 

Birbhum 

South Karanpura 

South Karanpura 

Rajmahal Group 

Rajmahal Group 

Rajmahal Group 

Rajmahal Group 

Sohagpur 

SOhagpUf 

Resource in 
(million Ionee) 

5 

318.59 

191.40 

15.69 

22.13 

24.58 

200.24 

36.91 

15.02 

508.95 

8.91 

13.91 

484.44 

136.27 

973.90 

355.50 

14.43 

152.13 
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1 2 3 4 5 

Chopna-Shaktlgrh Pench-Kanhan 14.75 

Ghunghuti block Sohagpur 144.87 

Singhpur block Sohagpur 100.73 

Bicharpur block Sohagpur 133.59 

Panwari block Sohagpur 55.47 

UJhenl-Gondbahere Singraull 532.04 

Bandha block Singrauli 387.69 

Labji PUlia Sonhat 669.00 

Suliyart Belwar Singrauli Main Basin 81.00 

4. Chhattlahargh Kerwa Korba 72.50 

Ongan-Potiya Mand-Raigarh 325.43 

JUga-Barpali Mand-Raigam 545.79 

Suraa Ramkola Tatapanl 28.67 

Kente Hasdo-Arand 102.77 

Budhajhoria Hasdo-Arand 97.10 

Sarapal - Nuapara Talcher 701.16 

Kudanali - Laburi Talcher 396.10 

Nuagaon - Tellsahl Talcher 733.83" 

Barpali - Karmitlkra Mand-Raigarh 179.51 

Arngaon - Khaunga Mand-Raigarh 393.60 

Bhelmi block Tatepani Ramkola 109.27 

Batati Kolga Mand-Raigarh 2304 

5. Maharaahtra Bhatali Wardha Valley 1.99 

Bharatwada Kamptee 168.00 
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2 3 

Bhlvkund 

Kalambl Kalmeshwar 

Aneth,. PradeIh Jaganathpuram - Gudipada 

Venkatapur (N) 

Dharmacheria - Abbugudem 

Santinagaram 

Chintalchllka 

Vajanagudem 

Recherla-Narsapuram 

Chandrugonda 

Yellandu 

7. Orissa Trfbira block 

Pay SeIII. of Employees of RRBs 

1493. SHRIMATI KARUNA SHUKLA : 

SHRI CHANDRA MANI TRIPATHI : 

Will the Minister of FINANCE be pleased to state : 
I 

(a) Whether the Supreme Cout has ordered to pay 

the employees of Regional Rural Banks the same scale 

of pay and allowances as are being paid to the equal rank 

emptoyees of their promoter bank; 

(b) If 80, the details thereof; 

(c) If not. the reasons therefor and the time by which 

the Government proposes to Implement the Supreme 

Court's order; and 

(d) the additional expenditure likely to be Incurred 

by the Union Government as a result of implementing the 

said facilities? 

4 5 

Wardha Velley 169.00 

Katol basin .98.00 

Godavari Valley 25.10 

Godavari Valley 155.95 

Godavari valley 21.52 

Godavari Valley 11.85 

Godavari Valley 36;43 

Godavari Valley 29.86 

Godavari Valley 43.10 

Godavari Valley 135.00 

Godavari Valley 44.00 

Talcher 1049.51 

THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) In 

pursuance of the Hon'ble Supreme Court's judgef'!18nt 
dated 31.1.2001 and 7.3.2002, the Government have 

issued order on 11.4.2001 and on 17 .4.2002 res-

pectively under second proviso to section 17(1) of the 

Regional Rural Banks Act, 1976 revising the pay scales 

of the eligible employees of all Regional rural Banks 
(RRBs) granting them pay scales equal to that of their 

counter parts in commercial banks as on 01.04.2000 
by granting the benefita of 6th & 7th bipartite settle-

ments. 

(d) There is no irnmediate direct financial burden on 
Govemment of India on this account. It is expected that 

the RRBs would be In position to bear the additional 

expenditure on this account out of their existing reeources 
and by improving their financial position. 
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12.00 hn. 

PAPERS LAID ON THE TABLE 

[Translation] 

THE MINISTER OF MINES- (SHRI SISH RAM OLA) : 

I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub·section (1) of 

section 619A of the Companies Act, 1956:-

(i) Review by the Govamment· of the working 
of -the Sharat Gold Mines Limited, Kolar 

Gold Fields, for the year 2003·2004. 

(ii) Annual Report of the Sharat Gold Mines 
Limited, Kolar Gold Fields, for the year 

2003·2004, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(2) Statemerlt (Hindi and EngHsh versions) show· 

ing reasons for delay in laying the papera 
mentioned at (1) above. 

[Placed in Library. See No. LT 1688105] 

(Engli.tlj 

THE MINISTER OF TEXTILES (SHRI SHANKARSINH 
VAGHELA) : I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 

English varslons) of the Indian Jute 
Industries' Research Association, Kolkata, 
for the year 2003·2004, along with Audited 
Accounts. 

(II) A copy of the Review (Hindi and English 
varaions) by the Govemment of the 
working of the Indian Jute Industries' 
Research Association, Kolkata for the year 
2003·2004. 

(2) Statement (Hindi end Engll8h veraions) show· 

ing reasons for delay In laying the papers 

mentioned at (1) above. 

[Placed in Library. See No. LT 1689/05] 

(3) (i) A copy of the Annual Report (Hindi and 

English versions) of the Textiles Commit· 

tee, Mumbai, for the year 2003·2004, 

along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of the Textiles Committee, Mumbai 

for the year 2003·2004. 

(4) Statement (Hindi and English versions) show· 

ing reasons for delay in laying the papers 
mentioned at (3) above. 

[Placed in Library. Setl No. LT 1690/05] 

THE MINISTER OF LAW ANO JUSTICE (SHRI H.R. 

3HARDWAJ) : I beg to lay on the Table a copy of the 191st 

Report (Hindi and English versions) of ~e Law Commis· 
sion of India on Regulation of Funds Collected for Calamity 

ReUef - December, 2004. 

[Placed in Library. See No. LT 1691105] 

THE MINISTER OF POWER (SHRI P.M. SAYEEO) : I 

beg to lay on the Table a copy of the National Electricity 

Policy (Hindi and English versions) published in Notifica· 
tion No. 2314012004·R&R (Vol.lI) in Gazette of India dated 
12th February, 2005, issued under sub-section (1) of 

section 3 of the ElectriCity Act, 2003. 

[Placed in Library. See No. LT 1692105] 

THE MINISTER OF FINANCE (SHRI P. 
CHIOAMBARAM) : On beha" of Shri S.S. Palanimanickam, 

I be~ to lay on the Table-

(1 ) A copy of the Post Office Recurring Deposit 
(Amendment) Rules, 2004 (HIndi and English 
versions) published in Notification No. G.S.A. 
838(E) in Gazettee of' India dated the 



433 CommItfeeReports PHAlGUNA 20, 1826 (Saka) 434 

27th December, 2004 under aub-18Ction (3) of 
section 15 of the Government Savings Banka 
Act. 1873. 

[Placed In Library. See No. LT 1893105] 

(2) A copy of the Annual Report (Hindi and English 

veralons) of the National Housing Bank, New 

Delhi, for the year 2003-2004, along with 
Audited Accounts under sub-section (5) of 
section 40 of the National Housing Bank Act, 

1987. 

(Placed In Ubrary. See No. LT 1694105) 

12.01 hr.. 

STANDING COMMITTEE ON URBAN 
DEVELOPMENT 

Fourth Report 

{English] 

MO: SALIM (Celcutta - North East) : I beg to present 

the Fourth Report (Hindi and English versions) of the 

Standing Committee on Urban Development (2004-2005) 
on ActIon taken by the Government on the recommenda-

tions contained in the Am Report (14th Lok Sabha) on 

Demands for Grants 2004-2005 of the Ministry of Urban 

Employment and Poverty Alleviation. 

12.02 hr.. 

STANDJNG COMMITTEE ON HEALTH AND 
FAMILY WELFARE 

Fourth, fifth and Sixth Report. 

(EngHsh) 

SHRJ UDAY SINGH (Purnea) : I beg to lay on the Table 

a copy each of he following Action Taken Reports (Hindi 

and English vel'8lona) of the Standing Committee on 
Health and Family Welfare :-

(1) Fourth Report of the Committee on Action Taken 

by the Department of Health on the Recommen-
datlonslobHrvations contained in the Firat 
Report of the CommIttee on Demands for 

Grants (2004-2005) of the Department of 
Health; 

(2) FIfth Report of the Committee on ActIon Taken 
by the Department of FamIly WeHare on the 

Recommendatlonslobaervatlona contained In 
the Second Report of the Committee on 

Demand. for Grama (2004-2006) of the Depart-

ment of Family Welf.re; and 

(3) Sixth Report of the ComrniIIM Qn,Action Taken 
bV the Department of AYU$H.en the Recom-
mendationalobHMdtonl conteined In the ThIrd 
Report of the CommItt.. on Demands .for 
Grants (2004-2005) of the Department of 
AYUSH. 

12.03 hr.. 

BUSINESS ADVISORY COMMITTEE 

Eighth Report 

{English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF URBAN DEVELOPMENT (SHA' GHULAM 

NABI AlAO) : I beg to p .... nt the EIghth RIPOfl of the 
Bu.... AdvIsory Committee. 

12.04 hr.. 

BUSINESS OF THE HOUSE 

{English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
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MINISTER OF ~N DEVELOPMENT (SHRI GHULAM 
NABI AZAD) : Sir, with your perrnialon, I rile to announce 
that Govemment Business during the week commencing 
Monday, the 14th March 2006 will consist of : 

1. Consideration of any Item of the Govemment 
Business carried over from today's Order Paper. 

2. Introduction, consideration and passing of : 

(a) The Appropriation (RaIIw&y8) Vote on 

Account Bill, 2005; and 

(b) The Appropriation (Railways) Bill, 2005. 

3. General Discussion on Genera' Budget for 
2005-2008. 

4. DIscussion and Voting on the following De-

mands • ,and Introduction, consideration and 
passing, . of the related Appropriation Bills : 

(a) Demands for Grants on Account (General) 

for 2005-06; and 

(b) Supplementary Demands for Grants 
(General) for 2004-05. 

THE SUNIL KHAN (Durgapur) : Mr. Speaker, SIr, the 
following Items may be Included in the next week's 
agenda: 

(i) An immediate settlement ot liSCO (Indian Iron 
and Steel Company) merger with SAIL, a long 
pending revival project, should be discussed. 

(Ii) The employees and workers of public aector 
enterprl... like BOOL, HSCL, NPCC, Bum 
Standerd, and others are not being paid four to 
twenty months salaries. The matter should be 
discussed for providing them livelihood and 

basic education for their children. 

MR. SPEAKER : Hon. Members, please restrict 
yourselves to what you have mentioned In the notices. 
Shri V.K. Thummar. 

(Interruptions) 

MR. SPEAKER : Shri v.K. Thummar, do you want to 

make arry submission on next week', bwIneea? Please 
be attentive. What are the subjects that you want to be 

included in the next week', busineaa? 

[Translation} 

SHRI V.K. THUMMAR (Amrell) : Mr. Speaker, Sir, the 

following Items may be included In the next week's 

agenda: 

1. To Change the rules for aUottlng BSNL's Simcard 

Agency so that alongwlth experienced persons 

inexperienced persons may al80 be eligible to 

get agency. 

2. To conduct repair work and provide new 

modernised, broad gauge rail service in 

Saurashtra and to provide basic facUlties on the 

railway stations of Saurashtra. 

PROF. MAHADEORAO SHIWANKAR (Chlmur) : Sir, the 

f"UowIng Items may be included In the next week's agenda 

of Lok Sabha : 

1. The Murpar Coal Mine In Chandrapur district of 

Maharashtra was established in 1992. 500 
tonnes of coal can be mined dally from this coal 

mine. In Urmed of Chandrapur district, a huge 

quantity of ooal is being stolen by coal mafia. 

To extend the Murpar coal mine in Chandrapur 

district of Maharashtra and to start the Nand 

Besur, Minjhari, Bhansull, Murpur Bandar coal 

mines. 

2. In the Bhandsra, Chandrapur, Garhchiraull district 

of Maharashtra state less than 50 percent amount 

has been spent under the Sam Vikas Vojana 

during the last two years. In the same manner a 

very small portion of the amount given for the 

District Rural Development Agency w.. spent 

during the last two years. The amount spent on 

the work of Pradhan Mantri Gramln Sadak Voina 

during the last two years, Is also much leas. 



437 PHAlGUNA 20, 1928 (Saka) 

TheIatofe, it· is ntICIIIaI'y to InveItigate I"'P'e-
memation of Sam VIku 'fbIana, Run.! DIItrict 
DevwIopmenI Agenr::f Met PnacIIan Mantri GruMn 

Sadak YaianL lmmec:Iate .... 8houId be .... 
to complete the projects and to spend the 
ptWioua funds during the current year. 

DR. LAXMfNARAYAN PANDEY (Mand8aur) : SIr. the 

following Items may be Included in the next week'. agenda 
of Lok SlIbha: 

1. Many factories in the Country which have been 

declared sick are in a good condition and can 

be revived. Naya Gaon Cement factory of 

Neemuch district is one such factory which 
requt,.. to be started again. There Is a need to 
dItc:uas the working of cement industry and to 

revive the closed ce~nt factories. 

2. If we look at the development in Telecom Sector 

throughout the country, we find that Madhya 

Pradesh Is very backward and Neernuch, 

RatbIm. Mandaaur and Ujjain diItricta of 
Malvanchal in Madhya Pradesh are very 
backward in telecommunication. There Is a need 
to provide telecom facilities In these areas. 

SHRI HARIKEWAL PRASAD (Salempur) : Sir, the 

following items may be included In the next week's 

agenda: 

1. Establishment of a Navodaya School in Deerta 

district. 

2. Prevention of erosion caused by the Ghagra, the 

Raptl and the Chhotl Gandak rivers and 

construction of dams. 

SHRI BACHI SINGH RAWAT 'BACHDA' (A1mora) : Sir, 

the following Items may be Included In the next week's 

agenda: 

1. Need to construct a national highway from 

Moradabad to Bhatraun Khan-Bhlkyuen-

Chaukhatia v\a RMwuagar In Ultafancha& To 

faciUtate tnd'ftc and to promote tourism. 

2. Urgent" need to formulate Rft pumping drtnklng 

water scheme for ManIIa-Bartdnda, GangolIhat. 
Bhaunkhal-KI1hkl, Naob. Danya-Dhauladevi, 

ChUyanaula-RenlIcheI In UttaranchaI keeping In 

view the ..noue drinking water criaIa there. 

SHRI KASHIRAM RANA (Surat) : Sir, the following 
Items may be Included In the next week's agenda: 

1. P8nd1ng railway projects may be Included In the 
railway budget to defu .. the teneIon oaUled by 
negligence of Gujarat in the railway budget and 

train service8 from Sural to Patna and Surat to 
Puri may be Introduced. 

2. StDppage of RajdhMi Expraa 2a2 and 2431 

running between Hurat Nizamuddin and 

Trtvendrum may be provided at Surat. 

OR. SATVANARAYAN JATIYA (Utiain) : Mr. Speaker, 

Sir, the following Items may be Included In the next week', 

agenda: 

1. Paramount priority may be accorded to pawNr 

generation 8Chemes In the countf'y and the 

UnIon Government may provide required funds 
tor this purpose. Gas based power generation 

plan In Madhya Pradesh may be Installed In 

UDain district. 

2. Sufficient power and water ,uppty may be 
enaured for Irrigation for fanne,. and to eneure 

remunerative price mechanism for agrioultlHl 

products. 

[Eng/ish] 

SHRI P. MOHAN (Madural) : Sir, Vanakkam, I would 

like to submit that the following items may be Included In 

the next week's agenda: 

1. Right to employment may be made a Funda-
mental Right and a epeciaId*UI.;on in th" 
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regard may be mooted In the HolMe tor 
neceeaary ConItiIution Amendment; and 

2. 33 per cent reservation. tor women In Parliament 
and Legislative A8eembn.. may be provided 
immediately . through a relevant Constitution 
Amendment BIll within this Budget Session. 

rrfans/atlon) 

SHRI GIRDHARI LAL BHARGAVA (Jalpur) : Mr. 
Speaker, SIr, the following Items may be included In the 
next week's agenda; 

1. 011 refinery may be set up only In Rajasthan, not 
elsewhere after the exploration of natural oil in 
the region. 

2. Financial package may be given to Rajasthan 
on the linea of other States 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA (South-Deihl) : Mr. 
Speaker, Sir, the Minister of Parliamentary Affairs in 
Jhartchand has averred that the pro-tem Speaker of UPA 
has got no right to take up vote of confidence ... (Interruptions). 
Que of our Members has been arrested there. There was 
Jathi-charge and tear-gas was used ... (lnterruptlons) At-
tempt is being made there to convert the minority into 
majority ... (Interruptions) 

MD. SALIM (Calcutta-North East) : Matters of Legisla- . 
tlve Assembly cannot be discussed here ... (Interruptions). 

They had taken them to Rajasthan ... (lnterruptions) They 
have no regard for Legislature, they honour only the 
Supreme Court. So they should move the Supreme Court ... 
('nterruptions) 

MR. SPEAKER Malhotraji, let me speak for one 
minute. 

(Interruptions) 

MR. S~t(ER : I am deeply concemed over what you 

have ,aid about an han. Member Of ",House. , do not 

know the detail.. Pleue gIYe the name. I shall uk 
my OffI08 Immedfately to 1M that proper attentlon is 

given to him because you say thai he Is Injured. That Is 

my duty alto and I shaH do It. PJeue give me the 

particulars. 

Secondly. you know very wen that we caMot dJacU88 
the Assembly affairs here. 

(Interrupt/ons) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA : They are not 

allowing voting there. They are trying to stop voting ... 

(Interruptions) 

(English] 

MR. SP~AKER : I am sitting here from 11 o'clock. I 

do not know anything about It. Nobody has Informed me 

of it. Please appreciate this. What can I do sitting here? 

I have said about an hon. Member that I shaJJ Immediately 

take action. Please let me have the particulars. 

With regard to the other matters I cannot do anything. 

I do not even know what was happened there. I am sitting 

here from 11 o'clock. I know nothing. 

(Interruptions) 

[Translation) 

MR. SPEAKER: It is not correct. You have not given 

any notice. I am sitting here since 11 o'clock. Hence I do 

not know what is happening there. 

(Interruptions) 

PROF. VIJAY KUMAR MALHOTRA They are not 

allowing voting thete ... (lnterruptions) 

MR. SPEAKER : Please go back to your seats. 

(Interruptions) 



441 PHALGUNA 20, 1926 (Saka) Submission by the Members 442 

(Engll8#t1 

MR. SPEAKER : Nothing will be recorded. 

(Interruptlonsr 

MR. SPEAKER : I know nothing. I do not know 
anything. 

(Interruptions) 

MR. SPEAKER: What are you doing? No notice has 
been given to me. Nothing Is told. I am sitting here from 
11 o'clock. How do I know anything? 

(Int,,,,uptions) 

MR. SPEAKER : Matters conceming Assembly cannot 
be discussed here. 

(Interruptions) 

MR. SPEAKER : No, I will not allow? 

(Interruptions) 

MR.SPEAKER : I have already responded about the 
Issue you have raised about the hon. Member. I do not 
know his name even. It is my duty to protect him. I shall 
do It. But I do not know anything about it. 

(Interruptions) 

MR. SPEAKER : What is happening? 

(Interruptions) 

'(Translation] 

SHRI ASHOK PRADHAN (Khurja) Democracy Is 
being murdered there .... (lnterruptions) 

[English] 

MR. SPEAKER : I cannot do anything. This Is not the 

way. 

(Interruption8) 

*Not recorded. 

MR. SPEAKER : \ know nothing. 

(Interruptions) 

MR. SPEAKER: I cannot hear anything. What can , 
do? 

(Interruptions) 

MR. SPEAKER : The House stands adjoumed till 
12.30 p.m. 

12.17 hra. 

The Lok Sabha then adjoumed till thirty 

minutes past nw.hIe of the ClocIc. 

The Lok Ssbha re-assembled at Thirty minutes 

past Tweillfl of the Clock. 

[MR. SPEAKER In the Chaf" 

12.30 h .... 

SUBMISSION BY THE MEMBERS 

Re: Polltlca' SItuation In the State of Jherkhand 

(English] 

MR. SPEAKER : Hon. Members, please take your 
seats. Shri Malhotra strongly feels about some Issue. 
Although it relates really to an Assembly, yet In view of 
the feelings that have been expressed, without creating a 
precedent, I will allow Shri Malhotra to speak and also give 
opportunity to other hon. Leaders, if they wish to Intervene. 
But. please hear. Let us listen to each other In .ilenee, In 
a proper docurum and dignity. 

{Translation] 

PROF. VIJAY KUMAR MALHOTRA (South DeIhl) : Mr. 
Speaker. Sir. the issue of Jharkhand '8 being discussed 
in the entire country for the lalt so many daYI and 
everybody knows what the condition of democracy is there. 
Mr. Speaker, Sir. today order was issued to take 
up vote of confidence in Jhllkhand and the Ofder was 
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complied with. Protem Speaker convened a meeting 

wherein the vote of confidence was taken up but it 

happened first time in the history of this country. The 

Protem-Speaker there belongs to UPA Party and the 
Partiamentary Affairs Minister of the State stated there that 

Protem Speaker had no right to take up vote of confidence. 

What can be more inconect than this? There was Protem 
Speaker in Goa as well and he also belonged to UPA. He 
conducted vote of confidence there. At that time every thing 

was alright but Protem speaker of their own Party told that 

he had no right to take up vote of confidence therefore 
no meeting should be convened. They are clearly in 

minority. They have a total of 34 MLAs and 45 MLAs are 

in Opposition. That is why it was told that it would not 
happen there. The meeting was convened at 11 o'clock. 
The meeting of the Assembly was postponed till 11.40 of 

the clock and when the Assembly reassembled at 11.40 

a.m., it was again postponed till 11.45 and when it was 
reassembled at 11.45, it was again post-poned till 12 
o'clock. Again it was postponed till 12.15 p.m. Now, It has 

been postponed till 2 P.M. It seems that vote of confidence 
will not tai<e place there today. It implies that a conspiracy 

is being hatched to uphold the minority Govemment in 
power there. U.P.A. leaders are sitting here is it being done 

at the behalf of the Govemment? ... (Interruptions) I would 
like to know whether the Prime Minister is involved in it. 
Whether Chief of the Congress is involved in It, by whose 
orders this is being done. Do not kill democracy there. 

{English] 

MR. SPEAKER : You have made your point. 

{Translation] 

PROF. VIJAY KUMAR MALHOTRA: Vote of confidence 
should be takan there. We shall see to it at 2 o'clock ... 
(Interruptions) 

MR. SPEAKER : I will call everyone to speak. Pleale 
have patience. {EngNsh] My only request Is, be brief. 

{Tramllation] 

SHFH PRA8HUNATH SINGH (Meharajganj, BIhar) 

Mr. Speaker, Sir, uncertainty has been pnMItling WI 
Jharkhand since the day elections were held there and 

the Govem.,.nt came Into power. Everybody knows that 

the Bhartiya Janata Party emerged as the lingle largest 

party and ita alliance has also won the maximum number 
of seats. It enjoys support of certain other ~s .. weH, 
who are with the alliance .... (/nterrupt;ons)" 

{EngIWIJ 

MR. SPEAKER: Pie .. do not mention 'Rajyapal'. 

You know that is not perml8sib1e. [Trans"tIon/ PI_ 

confine yourself to the Issue under chcUl8lon. 

SHRI PRABHUNATH SINGH : It is related to that only. 

{English] 

MR. SPEAKER: Do not mention that. I cannot permit 

it. After all, I am here to see this. 

{Translation] 

SHRI PRABHUNATH SINGH : I would like to submit 

that leaders of all the parties made comment on the action 

which was taken there in regard 10 the formation of the 

Government. So much so that CPM, CPI and even 

Congress Chief Smt. Sonia Gandhi expressed their 

resentment saying that action be taken, as per the 

constitution. Thereafter, when the members of the N.D.A. 

were not satisfied, they visited His Excellency Mr. President 

in a delegation. The Hon. President called the Governor 

and the Governor decided that the vote of confidence 

wouid take place on 15th of March. The former Chief 

Minister of Jharkhand Shri A~un Munda flied a writ In the 

Supreme Court and whatever decision was given by the 

Supreme Court, made you unhappy as well. You convened 

an all party meeting yesterday, and I had also attended 

it. We are sitting in the Supreme elActed bcldy of the country 

observing all decorum. It is necessary to reflect upon all 

what is taking place in the Country. Earlier it happened 

in Goa. now it is laking place in Jharkhand. When incidents 

of this nature take place we 'HI compened to question 

-Not recorded. 
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and at times feel helpless and wonder what Indeed we 
can· do from here. Through you, J would like to know from 

the Govemment whether we can do any justice, take c'lny 

decision, find any solution. If not, then where can we find 

the forum from where we can address these issues of 

injustice and harassment? 

Mr. Speaker, Sir, the Wf/)/ the House has been 

adjourned thrice in Jharkhand and the incidents of physical 

assault have taken place and it has been informed 

telephonically that the Minister of Parliamentary Affairs has 

railed a questlon mark over the authority of the Protem 

Speaker to seek confidence vote, I know they are not in 

majority there. Not onty we. but the entire Country 

apprehends that Congress is playing a mischief, that this 

action is being taken with the intention of invokfng 

President's Rule in Jharkhand. Through you, I would like 

to state that .... {/nterruptions) 

[EngNsh) 

MA. SPEAKER: Mr. Prabhunath Singh, you have made 

your point. You have made it very forcefully. 

mans/st/on} 

SHRI PAABHUNATH SINGH: This way the constitution 

is being violated. Stringent measure should be taken to 

check this and some action should be taken by taking the 

House in to Confidence. 

SHRI BRAJA KISHORE TAIPATHY (Puri) Mr. Speaker, 

Sir, experiments are going on in this country, earlier it was 

in Goa, now it is In Jharkhand ... (Interruptions) 

[English] 

MR. SPEAKER : Let us not repeat what others have 

said. Mr. Brej_ f(jshore Trip_thy, you associate with what 
Prof. Malhotra hal •• Id .... (lnt.nuptlons) 

[Translstlon) 

SHRI BRAJA KISHORE TAIPATHY : The U.P.A. 

Government intends to form Govemment there. If not, then 

President's Aule should be invoked there. I feel the U.P.A. 

Govemment is trying to create the similar situation which 

existed during 1975. All this is being done to sabotage and 

finish democracy. This way democracy will no longer 

remain in the country. How will there be parliamentary 

democracy when people like us are sitting here ... 
(Interruptions) 

[English] 

MR. SPEAKER : Please co-operate. We should not 

create a precedont Uke this. 

(Interruptions) 

(Translation] 

SHRI BRAJA KISHORE TRIPATHY : If the high tevel 

constitutional authority will not abide by the conetttutlon 

and by the decision of the Supreme Court then how will 

democracy survive In the country ... (lnterruptions) 

[English] 

MR. SPEAKER : Neither myself nor the House can do 

it. 

(Translation] 

We can not take decision. 

SHAI BAAJA KISHORE TAIPATHY : I would like to tell 

the U.P.A. Government and leader of the ruling party sitting 

here, that the entire country is apprehensive of what is 

taking place in Jharkhand. I feel that such things should 

not take place. The maJority party should form the 

Govemment which is not and I associate myself with it and 

express my opposition. All this drama is being played tQ 

invoke President's Rule there. It should not happen. 

SHRI ANANT GANAGARAM GEETE (Amaglrl) : Mr. 
Speaker, Sir, In constitutional democracy ... (lnterruption.) 

[English} 

MR. SPEAKER: Please associate yourself with what 
Prof. Malhotra and Mr. Prabhunath Singh have StJbmttted. 
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[Translation} 

SHRI ANANT GANGARAM GEETE : The role of 

majority is vital In Parliamentary democracy and the way 

even after majority was proved In Goa .. ,.(lnterruptions) 

[English) 

SHRI NITISH KUMAR (Nalanda) : Sir, I should also 

be given a chance to speak. 

. MR. SPEAKER : Mr. Prabhunath Singh has spoken on 

your behalf. You have lost your chance. 

SHRI NITISH KUMAR : How can I lose my chance? 

... (Interruptions) 

MR. SPEAKER : My weakness for you should not be 

taken to that Iength .•. (lnterruptions) 

[Translation} 

MR. SPEAKER: Geete ji, please speak on the Issue. 

SHRI ANANT G,ANGARAM GEETE : Mr. Speaker, Sir, 

I am coming to that. 

What happened in Goa is being repeated in 

Jharkhand. Today they are trying to do the same in 

Jharkhand. That is why we are always apprehensive about 
It. The common people of the country get apprehensive 

when the Govemment says that they have nothing to do 

with this, they say that we should respect the constitution. 
It Is the responsibility of the Hob'ble Governor, who is the 

Constitutional head, to respect the Constitution but 

unfortunately when it is time to do so .... (Interruptions)" 

(English) 

MR. SPEAKER: That will not go on record. You may 
apeak, except that portion. 

[Translation) 

You please sit. 

°Not recorded. 

SHRI ANANT GANGARAM GEETE : Therefore when 
the majority was proven In Goa, the auembly was 
dissolved and so was the Govemment. Now It Is the same 
situation in Jharkhand. Mr. Speaker, Sir, today In 
Jharkhand ... (Interruptions) 

(English) 

MR. SPEAKER: I asked you to speak, but do not 
misuse it. 

[Translation) 

SHRI ANANT GANGAI=iAM GEETE : The reality will 

always come out. The present situation In Jharkhand Is 
such that those who have formed the Govemment are in 
minority and inspite of that they were allowed to form the 

Govemment and the Govemment was formed there ..• 
(Interruptions) 

[English) 

MR. SPEAKER : Now, Shri Mohan Singh. Please 
cooperate with the Chair. 

[Translation} 

SHRI ANA NT GANGA RAM GEETE : Later the NDA 
proved its majority in front of the Hon'ble President. Today 
the NDA Govemment has full majority In the House. Protem 
Speaker has been appointed there. The Supreme Court 
has given the decision ... (Interruptions) 

MR. SPEAKER : Please conclude, everybody knows 
that. 

SHRI ANA NT GANGARAM GEETE : But the deci~lon 
of the Supreme Court is not being complied with over there. 
Now the Govemment Is taking this stand that Pro-tam 
Speaker has no right to run the House to prove the majority 
to form the Govemment ... (Interruptlons) Un 1his they are 
gradually trying to bring the same situation in JhaJ1dland 
as it is in Goa today. A conspiracy Is being hatched to 
impose Presidents rule over there .... (lnterruptJons) 

[English) 

MR. SPEAKER: I am appealing to yOU. I have allowed 
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some dilcUl8ion which II not permitted. Even the, you are 

not cooperating. This i8.· not fair. You give your word, but 

do not keep it up. Do not think it as a wealcnessof the 
Chair. 

[Translation} 

SHRI ANANT GANGARAM GEETE : There are talks 

of again imposing the President's rule over there ... 

(Interruptions) Mr. Speaker, Sir, they are subverting the 

democr.acy over there urider a conspiracy ... (Interruptions) 

The democracy is being kilted ·OV&t there and the Union 

Government is keeping quiet ... (lnt6ll1Jptions) The manner 
in which democracy is being kllled ... (fnterruptions) . 

MR. SPEAKER : Geeteji, what is this? We trust you. 

you also cooperate with us. 

SHRI ANANT GANGA RAM GEETE : That is why the 

people of the country believe that the Union Govemment 

is responsible for all this .... (lnterruptions) 

{English} 

MR. SPEAKER : Nothing more of him will be allowed 

to go on record. 

(Interruptions) • 

MR. SPEAKER : Now, Shri Mohan Singh will speak, 

at the request of Prof. Ram Gopal Yadav. 

[Translation} 

SHRI MOHAN SINGH (oeoria) : Mr. Speaker, Sir, 

whatever is happening in Jharkhand is a cause of concem 
for anyone who believes in Parliamentary Democracy and 

I do not believe that the Government will somehow be able 
to conceal its own fault in this. I believe it is very unfair 
and it goes against the spirit of the Constitution if our 

Constitution intends to establish the hegemony of Union 

Government by smothering the States' rights. We are 
against the NDA. Yesterday the NDA protested strongly 
against ,?ur Government. Inspite of that we are in favour 

·Not recorded. 

of letting the parties or coalition having majority In a State 
to form the Govemment and not to deprive them on their 
right. I believe that if Centr.'s rule is imposed somehow 
and the States are run by the Union Government these, 
It is against the spirit of our Constitution. Therefore, I would 
like to appeal to the Government that the whole country 
is watching them if they try to conceal their mistakes by 

pleading innocence and say that the Union Govemment 
does not have any hand in this. 

MR. SPEAKER : Please don't ask me. 

SHRI MOHAN SINGH : Sir, I am not saying anything 
to you, I am saying it to the Government. I would like to 
wam the Union Govemment that the majority party In 
Jharkhand should be called to form the Govemment. To 

decide as to who has the majority on date In th$ assembly 
there ... (Interruptions) 

MR. SPEAKER : Please do not interfere. 

SHRI MOHAN SINGH : A sitting of the assembly was 
held there. The assembly over there met only for this ... 

(Interruptions) 

MR. SPEAKER : Mohan Singh ji, you are a very senior 

Member. 

SHRI MOHAN SINGH: The sitting of aseemb!y was 
held to decide as to who has the majority over there at 

present. A situation is being created over there to postpone 
this issue so as to Implement presiden', rule. This situatlor 
will be sad for the future of democracy In this countr~ 
... (Interruptions) I am saying so while looking at the lurklr, •. 
danger on Uttar Pradesh .. ,(lnterruptlons) 

[English} 

MR. SPEAKER: Okay. You have made your poir; 
Nothing will be recorded except the observations of tt· 

hon. Members whom I call. 

Now, Shri Gurudas Oasgupta. 

SHRI GURUDAS oASGUPTA (Panskur.) : Respect. 

Speaker, Sir, let me make it very clear thai our Party • Lt; 
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in general - does not approve of the things that are 
developing or allowed to develop in Jharkhand. We are 
extremely sorry because democracy is being tinkered with, 
not by one Party but by a number of Parties. Country is 
losing because democratic institutions are loosing ... (Inter-

ruptions) I will come to that later on, if you allow me to 
speak. 

MR. SPEAKER : You may ignore hill}, because that is 
not being recorded. 

SHRI GURUDAS DASGUPTA : I am of the opinion that 
Shri Shibu Soren should not have been allowed to form 
the Government. So hastily, he should not have been 
allowed to form the Govemment. Weare of the opinion 
that the Assembly should not be prevented from deciding 
who is in the majority. The Assembly shouid be allowed 
to function to decide about the combination having majority 
and as to who should form the Government. We are also 
of the view that the President Rule should be the last resort 
because there had been voting, an arithmetic and an 
election. While saying so, may I very honestly and frankly 
submit. if hon. Members remain patient, I have made my 
position clear with regard to what has happened in 
Jharkhand but I am very sorry to say the way in which 
the MlAa were taken from Jharkhand to Rajasthan 
... (Interruptions) I am very sorry, Sir . ... (Interruptions) 

{English] 

MR. SPEAKER : What is this. Please conclude now. 

SHRI GURUDAS DASGUPTA : I am only saying 
that the democracy can survive if the political Parties 
agree to conform to the rule of the game. If the rule of 
the game has been violated by one Party in Jharkhand, 
it is equally true that the rule of the game has been violated 
by almost kidnapping the MLAs from Jharkhand. . .. 
(Interruptions) 

MR. SPEAKER : Hon. Members's importance is not 
being determined by the order in which I call them to 
speak. It just happens like this. All are very hon. Members. 

SHRI KINJARAPU YERRANNAIDU (SrHcakufam) : Sir, 

the whole country knows that according to the judgement 

of the Supreme Court, the pro tem Speaker has to seek 

the show of strength on the floor of the House. So far, the 

House has been adjourned four times. It seems that he 

wants to create a mess in the House which will ultimately 

lead to the President's Rule in the State. This will lead to 
the burial of democracy. We will have to save the 

democracy. Parliament is the supreme body. The action of 

the pro tern Speaker is the most illegal. The UPA 

Government is engineering all these things. We will have 

to take a decision. This is not good for the democracy. The 
Supreme Court order should be implemented as it is. 

... (Interruptions) 

MR. SPEAKER: You have made your position clear. 
I cannot implement it. 

(Interruptions) 

MR. SPEAKER : It is not being recorded. I appeal to 

all the hon. Leaders. to please allow other hon. Members 
to speak. I have allowed him. and all the hon. Leaders 
present here. to speak. 

(Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur) : I 
have a diHerent opinion on this. Is it something 
unprecedented that the House is discussing the function-
ing of the Assembly of a State7 ... (lnterruptions) We were 
listening to him when he was speaking, we made no 

protest. Now let me speak. 

{English] 

MR. SPEAKER : I am requesting all the hon. Leaders 
to request their party Members to cooperate. 

{Translation] 

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir. 
we did not interfere when they were speaking. Now, when 
I am speaking they should listen to me. I feel it quite 

strange that we are discussing the funct~ng of 
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Jhartchand assembly whe .... we do not have any 

confirmed Infonnation 18 to what Is happening over 

there ... (Interruptions) 

Mr. Speatcer, Sir, Is there any hon'b!e Membet to give 

authentic Infonnatlon regarding what Is happening In 

Jharkhand State Assembly. He may please tell, this is my 
first question? ... (Interruptions) Sir, we want to know 

... (Interruptions) 

MR. SPEAKER : Please listen. Sit down. Malhotra ji, 

I have told you twice, please ask your members to keep 

quite. We have listened to all. I have to listen to all the 

Members. 

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, Sir, 

I want to know as to who has the authentic information 

about the Jharkhand State Assembly? What is the issue 

that we are discussing here? .. (lnterruptions) This discus-

sion is immature. 

(English] 

MR. SPEAKER: Nothing else, except the hon. Member 

whom I have called, wHI be recorded. 

[Translation] 

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, 

Sir, I am surprised that It win not be good If the level of 

discussion goes down like this. Yesterday .we raised this 

question In the House that there should be no discussion 

on it and there should be no confrontation between 

JudiCiary and Parliamentary democracy, Parliament or the 

Legislature. After a lot of discussion we called an all party 

meeting and said that it is a very sensitive issue. If such 

a practice is established once, then everytime anything that 

will take place in any assembly would also be discussed 

here. 

[English) 

MR. SPEAKER : Your point is noted. 

(InlBrruptions) 

[1rans/ation] 

SHRI DEVENDRA PRASAD YADAV : Therefore, we 
should maintain a high standard of discussion. The topic 

being discussed in the House today Is not according to 

the rules, It is against the precendent...(lnterruptfons) 

(English] 

MR. SPEAKER : I have said that I am aHowing It 

without cntating any precedent. 

(Interruptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV : Sir, I would like 

to ask the Members, who are talking of majority, whether 

a person from their party which was In minority was not 

swom as the Chief Minister in Bihar? 

[English] 

MR. SPEAKER: Please cooperate. I have called Shri 

Rupchand Pal. 

(Interruption,) 

[Translation) 

SHRI DEVENDRA PRASAD YADAV : Maintaining the 

convention, even that time we did not hold any discussion 

conceming the role of Governor. I would like to' 'ask him 

again, did we not help their Govemment In Bihar !o have 

vote of confidence? .. (lnterruptlons) That time also I had 

said so and still I say that the role of the Governor should 

not be debated here. 

MR. SPEAKER : I did not allow a debate on th&' role 

of the Govemor and you are aware of it. So, please take 
your seat. 

(Interruptions) 

SHRI DEVENDRA PRASAD YADAV : Mr. Seaker. Sir. 
it should be investigated as to how the legislalors from 

Jharkhand were abducted and taken to Rajasthan. 

... (Interruptions) 
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{Engnsh] 

MR. SPEAKER : Nothing else except what Shrl 

Rupchand Pal says, wi" be recorded. 

(Interruptions)* 

[Translstion] 

SHRI NITISH KUMAR (Nalanda) : Mr. Speaker, sir, Shri 

Devendra Prasad Yadav;1 has directly referred to 

something ... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV : Sir, I have. not 

named anything . ... (Interruptions, 

SHRI NITISH KUMAR : All right, he has not named 

but he indirectly referred to Therefore, I also should be 
given as opportunity to speak. ... (Interruptions) 

(English] 

MR. SPEAKER : Nothing win go on record. 

(Interruptionsr 

MR. SPEAKER : There was a solemn agreement. I 

am sure all of you wish to comply with that agreement. 
Please be brief and to the point. There is no qlJestion of 
repetition. 

SHRI RUPCHAND PAL (Hooghly) In yowr wisdom 
you have allowed the issue to be raised and you have 

also stated that this should not be taken 88 a precedent. 
The House should not be used In such a manner, as is 
transpiring or happening in the Assembly. At the State 
level. the Assembly Members should take their own 
decision on the floor of the Assembly. But what is 

happening to the democracy today is a matter of great 
concern to all of us. This side or that side is not a matter 

because their track record is very much known. The 
ultimate thing which they have done by kidnapping the 
MLAs and keeping them In confinement...(Interrtlptions) 

they have no moral right to raise this Issue. 

·Not recorded. 

Sir, to put the records Itraight, I would submit that in 
the intere8t of democracy. the floor should be the ultimete 
deciding factor to form the Government and to elect the 
Chief Minister in all these cases. What is happening is a 
matter of great concem. Interference in the legislature by 
the judici8f'y is also another matter of great concern. 

[Translstion] 

SHRI BRAJESH PATHKA (Unnao) : Mr. Speaker. sir, 
this issue was supposed to be debate in the Legislative 
Assemblies, whereas it Is being debated in this House. 
... (Interruptions) 

{English] 

MR. SPEAKER : At least, sometime you should listen 
to the request of the Chair. 

(Translstlon) 

SHRI BRAJESH PATHAK : Mr. Speak~r. Sir. I would 
like to make my views clear on this issue on behalf of my 
party - Bahujansamaj Party. It has been enshrined in the 
constitution that welfare measures should be taken for 
upliftment of dalits, backward class and the tribals. But. how 
said it is that when a tribal took oath of the office of Chief 
Minister, there has been hue and cry through out India. 
... (Interruptions) 

Mr. Speaker. Sir, Hon. Members should be instructed 
to hear me as you have allowed me to speak. There is 
pandemonium in the House. 

(English) 

MR. SPEAKER : Let there be an order in the House. 
Please conclude. Please be brief. 

{Tr"anslation] 

SHRI BRAJESH PATHAK: I would conclude with these 
two lines. 

·Chaman ko sinchane main kutch pattiyan jhar gayi 
hongl. 
IIjam hai mujh par bewafal. ka, 
Jinhone kaliyon ko rond Ria. , 
Ve dawa kar raha" haift walan ki rahanumai ka" 
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Friends, it Is an open-.ecret what happened to the 
previous Government in Blhar? ... (lnterruptions) 

MR. SPEAKER : Path~k ii, Please be brief. 

(Interruptions) 

SHRI BRAJESH PATHAK : Mr. Speaker, Sir, I would 

like to say that it is the policy of BSP that the oppressed, 

and backward classes should be given participation in the 

govemance. . .. (Interruptions) 

[English} 

MR. SPEAKER Now the leader of the House to 

that Constitution has clearly eaanat1ced' ~'Jhe .... as of 
functioning, jurisdiction of the State legislative Assembly, 

and Partlament. Therefore, what Is releVant to the State 

should be discussed and debated on the floor of the 
Assembly Including the expression of confidence or . na-
confidence. This is the exclusive jurisdiction of the 

members of the State legislative Assembly in respect of 

State political executive. But while making observations, 

some hon. Members have drawn the inference as if what 

is happening in Jharkhand, Union Govemment is 

responsible for that or the Congress Party Is responsible 

for that. ... (Interruptions) 

k Most respectfully I would like to submit that I have spea. 

(Interruptions) 

MR. SPEAKER : Do not record anything. Nothing will 

be recorded except the intervention of the hon. leader of 

the House. Please keep you promise. 

(Interruptions)" 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : Sir, with your permission, I would like to 

make a small submission . ... (Interruptions) 

MR. SPEAKER : Mr. Ramdas Athawale, nothing will be 
recorded. Please sit down. 

(Interruptions) 

MR. SPEAKER : It seems, you are defying the Chair 

deliberately. 

(Interruptions) 

MR. SPEAKER : You are defying the Chair. 

('nterruptions) 

MR. SPEAKER : You are defying the Chair. This is the 

third waming. After third waming. you do not know what 

will happen. 

SHRI PRANAB MUKHERJEE : Sir, I did not have any 

intention of participating in this discussion as I believe 

"Not recorded. 

listened to you with rapt attention and patience and I 

expect the similar treatment to me when I speak. It is not 
necessary that you should agree with what I say or I 

should agree with your views. But here we have the right 

to exchange our views and minimum thing which we 

demand, as you have very correctly pointed out, is the 

patience of listening to each other. 

Certain r6terences to Goa and other thfngs have also 

been made. I had the privilege of being in the other House 

for a pretty long time. We discussed the State matters when 

the State Is brought under the President's Rule under 

Article 356. We will have the opportunity to discuss what 

has happened in Goa and what has happened in Bihar 

when we would discuss their Budgets and the Resolutions 

for the approval 01 the Presidential Proclamation as these 

two States are under President's Rule. Therefore, we will 

respond to those points which have been referred to and 

what led to the imposition of President's Rule in Goa. This 

is not the occasion to discuss that. 

This is an occasion to discuss what has happened in 

Jharkhand. What IS happening in Jharkhand Assembly is 

not known to us authoritatively because whatever is 
happening there is still unfolding. We have heard from 

the media that the State Assembly has been adjourned 

from time to time. The Government will have to ascertain 

the factual position from the authoritative sources if they 
want to share it With the House. There are procedures for 

that. 
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[Shri Pranab MuIcherjee) 

The short point which I want to clear is that we want 

a decision should be taken on the floor of the Jharkhand 

Assembly. We would expect that the people of Jharkhand 

would have whichever Government they want. 

13.00 hr •• 

But so far as the Union Government is concerned, we 

have nothing to do with the developments whatever are 

taking place in Jharkhand. We have made it quit~ clear. 

Even political functionaries, party functionaries, the 

hon. Prime Minister, the hon. Home Minister have made 

it quite clear and I am reiterating that what is happening 

there is a matter of the State and there isno,;.!XcasloD 

where the Government of India has to intervene . .In' (he 

Constitution there is a provision when the Government of 

India has to intervene. Unless that situation arises, there 

is no question of the Government of India's intervention. 

We have nothing to do with what is happening there right 

now .... (Int6rruptions) 

[Translation] 

PROF. VIJAY KUMAR MALHOTRA : Priyaranjan Das 

Munshi jl said that Sonia ji had sent him for forming the 

Government. '" (Interruptions) 

{English] 

MR. SPEAKER : The House stands adjourned to meet 

again at 2 p.m. 

13.01 hr •. 

The Lok Sabha then adjoumed for Lunch 

till Fourteen of the Clock. 

The LoIc Sabha re-assemblecl after Lunch 

at Four minutes past Fourteen 

of the Clock. 

14.04 hr-., 

[MR. DEPUTY-SPEAKER in the Chail1 

RAILWAY BUDGET, 2005-06-GENERAL 
DISCUSSION 

DEMANDS FOR GRANTS ON ACCOUNT-
(RAILWAYS). 2005-06 

DEMANDS FOR SUPPLEMENTARY GRANTS -
(RAILWAYS) - 2004·05 

[English] 

MR. DEPUTY-SPEAKER : We will now take up item 
Nos. 10 to 12 together pertaining to Railway Budget. 2005-
06. 

Shri Jal Prakash (Hissar) was on his legs when the 
IoiQuse adjourned yesterday, So, 1 would request' Shri Jai 
Prakash to continue his speech. 

[Translation] 

SHRI JAI PRAKASH (Hissar) : Mr. Deputy Speaker Sir. 
I was saying that the hon. Minister of Railways has taken 
a highly praiseworthy steps by providing 75% ~oncession 
in train fares to the children of rural areas for undertaking 
tours. Often children born and brought up in .rich families 
only get a chance to tour the country and the children of 
poor labourers, farmers or from other poor families are 
deprived of such facility. So, the UPA Government have 
done a commendable job in this regard. But I would like 
to request the hon. Minister of Railways that 50% rebate 
in freight for carriging dead body should be made cent 
percent. 

Railway is a very large Ministry. Recruitment to group 
'0" posts in Railways should be direct and youths from 
rural areas. who are poor and unemployed indeed should 
be recruited. If the Ministry recruits such youth to group 
'0' posts railways, WIll no dOUbt, progress ahead. 

My colleagues were telling yesterday that train fares 
have not been IOcreased but freight rates have been. I 
would like to tell them that freight rates 'were increased 
neither last year not this year. And it is highly praiseworthy. 
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The rebate in case of carriage of kerosene oil. Gas etc., 

items of common utility Is also pratse-worthv. 

The Minister has taken good steps for expansion of 

rail network, for aeHing up rail-coach. sleepers factory and 

for resource mobilisation. I would like to teU the hon. 

Railway Minister that in the current Budget, he has made 

no provision for starting any new train in Haryana, locked 

by Delhi from three sides. Jlnd is ttre political capital of 

Haryana. There Is a great need of an over·brldge over 

there. So an over-bridge over NH-71 should be con-

structed. Ujhanakalan is a historically important place. As 
this city Is divided Into two parts by a line therefore, there 

is a need of over-bridge at Ujhanakalan also. When special 

trains are deployed to carry grains for FCI, railway crossing 

remains ctosed for hours. This morning I had talks with our 
newly sworn in Chief Minister in this regard. He assured 

that the State Govemment would provide funds for it. When 

the Central Govemment grants approval we would provide 
our share of funds. A railway over-bridge should also be 

constructed in Narwana. It is also divided into two parts. 
A train from Jind to Chandigam . should be started. Neither 

laying qf a track or any other work is required for this 

purpose. Track exits on Jlnd - Narwana, Kathal • 
Kurukshetra, Ambala • Chandigarh line and a train already 
runs between Jind and Kurukshetra. My submission is 
that it should be extended upto Chandigarh. Chandigam 

is the capital of Haryana. Train fare is lesser than that of 
buses and train journey Is safe also. If the said train is 
extended upto Chandigam it would facilitate people of 

low income group in reaching Chandigam. It is a well 
known fact that train joumey is quite safe and inexpensive 
also. Therefore, this train may please be extended upto 
Chandigarh. 

MR. DEPUTY·SPEAKER Why should it nol be 

extended upto DeIhl? 

(Interruptions) 

SHRI JAI PR'AKASH : There is a direct lrack from Jlnd 
to DeIhl. When Choudhary Bansi Lal was the Railway 

Minister he introduced a train from Bhiwani to Rohtak-

Chandigarh. However. this area does not have rail facility. 
Now. I would take up his state. Since Beas Is a very 

important place, a train between Jind and Amritsar should 

be started. P*ople travel dally from Jind to Beas. My . 
submission is. that introduction of a train between Jlnd and 
AmritSar would not only facilitate the commuters but would 
also'g8nerate revenue for the railways. Since the 

·eombinatlon of Haryana no new railway station has been 
added to it. Jharoda Kalan Is a historical place 'In district 
Jind. Jain pilgrims visit this place as it is Jaini's biggest 
pilgrim centre in India. He would be astontshed to know 
that even local Jats too believe In Jalnlsm. Jain's all over 
the country through to this place. At least, if a halt is 
provided at this place, the people would be highly obliged. 

Mr. Deputy· Speaker, Sir, the land of farmers was 
acquired for laying railway line. At several places there is 
no railway crossing. Similarly, no railway crossing exists 
for transportation of grains by farmers, fodder for animals 
or for going to the fields. My submission is that there is 
a need for constructing railway crossing at 4·5 places so 
that it can facilitate farmers to cross the line while carrying 
the grains as crop is grown twice in a year. They have to 
travel many kilometers. In absence of any proper railway 
crossing, it is quite risky to cross the railway line as the 
train may arrive any time which may cause accident. My 
submission is that these crossings should be constructed. 
I am not talking of any particular state, I meant there is 
a need to carry out these works in Haryana. Railway is 
the only means which connects the entire tndia. The way 

. we talk of national language for integrity of our country, 
the same way railway is the biggest means of integration. 
A poor man travel by train whereas rich people travel 
either by air or buses or in private vehicles. Therefore. my 
submission is that rail network should be further expanded 
so that the common man may avail its benefits. 

Mr. Deputy Speaker, Sir, yesterday my several 
colleagues were saying that this Budget presented by 
Laluji is meaningless. They are right to a certain extent as 
Lalu's ideology is diffetJtnt from',!t. meaning. This Budget 
takes care of the poor, common man and the farmers. One 
can see that the rate of accidents in railways has fallen 
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in present UPA's regime and the Ministry of Railways is 
functioning in a better way. 

I mentioned about milk. My friends ask how it would 
be carried in trains? They are not aware from where the 
milk corr.es and how it is carried. Even today, milk is 
transported to the metros from as'far 8S 100 krns. Take the 
case of Delhi. In Delhi milk is supplied both from 
Uttar Pradesh and Haryana. 'Common men have been 
given concession in this Budget. And that is why. a 
common man praises the Budget but it pinches the pinch. 
During their rule, second class fares were increased 
whereas first class fares decreased. Today, Laluji has not 
increased second class rail fares and it is highly 
praiseworthy. I would like to say that the extant 
Budget is quite good and it is a pro-common-man and pro-
poor Budget. Thus all should speak in favour of it. So 
far as the role of opposition is concerned, let them 
perform it. They can debate over it, criticise it but 
should not treat it this way. Opposition should praise good 
work and if it is wrong, they should surely criticise it. 
Therefore, I would like to tell my friends sitting that side 
that they can point out lapses of the Ministry but they 
should at least sometimes say that the Ministry is 
functioning very well and that they praise it. I again 
welcome this Rail Budget. 

SHRI KHARABELA SWAIN (Balasore) : During our 
rule, when was first class fare decreased and that of 
second class increased? Please give one example. 
... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER : This will not go on. 

(Interruptions) 

[Translation] 

SHRI JAI PRAKASH : They plotted GocIhara 
carnage".(lnterruptions) Now, Banerjee report will be 
presented"".(lnterruptions) I would request hon. Laluji to 
lay Banerjee report. ".(Interruptions) 

"Not recorded. 

SHRI KHARABELA SWAIN : Tell him to cite such an 

example ..• (Interruptions) 

[English] 

MR. DEPUTY SPEAKER 

recorded. 

(Interruptionsr 

[Translation] 

Nothing should be 

SHRI SITA RAM SINGH (Sheohar) : Mr. Deputy 

Speaker, Sir, the rail budget presented by the Railway 

Minister is very progressive. This budget is for the poor, 

common and unemployed people. Therefore. I would like 

to thank the Railway Minister. Many rail budget have been 

presented In the House so far and the House has been 

approving them but the budget for 2005-2006 is very 

important in itself. Without increaSing passenger fares 

and freight rates the Ministry is earning profit and hence 

this budget is important in itseH. Hon'ble Members 

Have had a comprehensive debate on the proposals 

made by the hon'ble Railway Minister in the rail budget 

for passenger facilities and on other issues mentioned 

by him during his speech. While talking of passenger 

facilities I would particularly like to mention that the 

farmers and milkmen of this country had no relief earlier 

in rail journey. However, this is the first budget of its kind 

in which concession in fares has been provided to the 

small, middle class farmers and milkmen as poor people 

were already getting relief. That is why It is a note worthy 

feature. 

They had already made provisions in the budget for 

Central Government jobs. But this time concession in fares 

has been given to the unemployed youth for appearing 

in State Government services that is really worth 

mentioning. One more thing that I found important while 

gOlOg though the rail budget is that earlier there was no 

vacancy system in the reservation of bogies. However, this 
\ 

-Not recorded. 
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time I have read In the rail budget that the vacant 

eeata will be mentioned for passengers facUity, this Is a 
good thing and It wID diIcourage their employeee from 
misusing It and the passengers win become aware of the 
vacancies and those seats will certainly be provided to 

them. 

Sir, the proylslona made by him in this rail budget to 

provide employment to the Schedule castes, Schedule 

tribes, backward cl...... minorities without giving tenders 
is praise worthy. It was not 80 earlier. It Is true that there 

was a hue and cry everywhere when Railway Recrultment 
Board started recruiting group-O employees. People faced 

great difficulties. A propoeal has been made to make 

changes in that. This Is a laudable step. Now the applicants 
will be able to appear in the examinations and get selected 

in the same railway zone where they are residing. This will 

provide relief to the applicants. 

Sir, I have been listening to the speeches of many 

hon'ble Members saying that rail facility has not been 

provided in their areas or has not been provided as per 

their requirement. In this year's rail budget a proposal has 

been made to lay Important rail lines and to start new 

projects in the entire country. I would like to clarify that no 

rail budget can resolve all the railway related problems 
and meet the demands of the entire country in one time 

and that no Govemment can have so many resources with 

them. It is very good to make a proposal to use the sources 
available with the Union Govemment and Railway Ministry 

properly and systematically. The hon'ble Railway. Minister 
is going to inaugurate a number of new important trains 

today evening. I would like to say that ever since Shri Lalu 
Prasad Vadav Ji has become Railway Minister he has been 

trying to provide maximum posslble.!acillties to the poor 

people, farmers, unemplpyed and common people of the 
country. In this process the hon!ble Railway Minister is 

trying to lay railway lines in areas where there was no 
rail line till now. I appreciate his efforts. Here, I would Ilke 

to say that there are some problems persisting In Bihar 
and they are very Important. The funds allocated for the 

bridge being constructed over the Ganga river are 

inadequate, the amount should be Increased. I would UU 

General DIscussion 

to request the hon'ble MInister to set • time limit tor its 

completion and additional funds should be provided tor 
this purpose. 

Sir, secondly, I would like to say that there is a place 
Bairganla in Sitamarhi district on the border of Nepal 

where agitation has been going on for years and a number 

of people have committed suicide for this. There Is a bridge 
in Balrgania, known by the name of Vanshi Chacha since 
ages. It Is an important bridge situated between Bairgania 
and Dheng and It connects India and Nepal. I "ad shown 

this bridge to the hon'ble Minister also. That bridge have 
not been included In this year's budget. I would request 
him that some provisions should be made for this bridge 
which connects two countries and for which agitations 
have been going on for years. At two places between 
Hajipur and Ekhara there are level croSSings that cause 
a lot of delay. This Is an Important state highway which 

connects many districts with the capital. There is a need 
to construct overbridges at those two places. In this Rail 
budget places like Madhubanl, Sitamarhi, Bairgania etc. 
have been misprinted. It needs to be corrected. This rail 
route goes to Chakia, Madhuban, Sheohar, Sitamarhi and 
upto Madhubani. It should be corrected because it has 

been misprinted in the rail budget. This was included In 
the proposal only on my request. On the Sitamarhi· 
Narkatiaganj Rail line train passes through Babhangama. 
Therefore, I demand that a halt should be provided at 
Babhangama and an fullfledged station should be 
constructed over there. Patna is the Capital of Bihar. Patna-
Gaya rail line is very old. There is a heavy rush there 
because a number of people travel on this route daily. 
Neither a new rail line has been constructed nor any new 
train has been started. Therefore, DMU train should be run 
there for public convenience. 

There is a bridge between Jahanabad and Arbal. It 
is a very old and narrow bridge which can cause accident 
anytime. Therefore. either a new bridge should be 
constructed there or its maintenance should be done 

property. 

With these words I support the rail budget and 

conclude my speech. 
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SHRI RAJARAM PAL (Bilhaur) : Mr. Deputy Speaker 
Sir, I thank you for providing me an opportunity to speak 

on the railway budget. I also take this opportunity to 

express my felicitations on behalf of the Bhaujan Samaj 
Party to Mr. Speaker, the entire House and the hon. Prime 

Minister. I have gone through the entire railway-budget very 

carefully. I aM short of words to appreciate the concern 
shown by the hon. Railway Minister in making provisions 
for the poor people, Dalits, backward classes, deprived 
people and people residing in the rural areas in his railway 

budget. 

It was stated by Father of the Indian constitution Dr. 

Ambedkar that however good the Constitution may be 
unless the intent of the people responsible for enforcing 
the constitution is noble, the constitution would not serve 

its purpose however good it may ~e. 

Railway budgets have been introduced in the House 
on earlier occasions as Well. Though our colleagues sitting 

in the opposition may have been talking about poor 
people, dalit classes and backward people and may even 
have been sharing khichdi - Bhoj (during table) with them 
but they never talk about actually embracing their cause 
or empowering them. A commendable work has been done 
in this railway budget by providing facilities for the people 
being oppressed for thousands of years. Several 
new trains have been introduced in the railway budget 

·.k~eping in view the convenience of the public and 
several important decisions like doubling of railway 
tracks and gauge conversion of certain routes, have been 

taken. I welcome these provisions also on behalf of my 
party. 

I welcome also the decision to provide reservation in 

the railway facilities to people belonging to the scheduled 
castes, scheduled tribes and all the sections of the 
backward classes. I aiso welcome the decision of providing 
50 per cent concession in railway fares to unemployed 
yOJJths travelling to appear for interviews for jobs. The 
concession in fares given to farmers and milk producers 
travelling from one state to another is also a welcome step. 

I also welcome the step of providing 75 per cent 

concession in second class fares to girl students studying 

in govemment rural schools and candidates appearing for 

nationai·level competitive examinations in engineering, 

medical and vocational courses. 

Alongwith this, I would like to give certain suggestions. 

Special attention shouid be paid to convert the brake 

system of the trains from the existing general vacuum 
system to the air I pressure brake system. I would also like 

to request the hon. Minister of Railways to pay special 

attention to the facilities for passengers In the waiting list 
in addition to those having reservation in the sleeper 
bogies of all mail express trains running from Delhi to 

Kanpur, Patna, Howrah, so that all passengers travel with 

reservation. Attention should also be paid to cleanliness 
and power supply and safety of trains to facilitate 

comfortable and safe joumey to passengers. 

These days incidents of maltreatment of passengers 

by the para-military forces are reported in the newspapers. 

Some passengers were thrown out of a moving trains after 

quarrel between passengers and para-military force. 
Therefore, it is requested that separate arrangement may 
be made for paramilitary forces by attaching additional 
bogies to all the major trains. 

Uttar Pradesh is the largest state of this country but 
this state has been ignored in this budget. Additional 

provision should be made for Uttar Pradesh In this budget 
so that it may not appear that It Is either being ignored 
or neglected in this budget. 

Alongwith this I would like to p~ce certain demands 
for my constituency and Uttar Pradesh before the hon. 
Minister of Railways. The railway track from Kanpur to 

Manikpur via Banda may be doubled and electrified. A 
computerised railway reservation centre may be opened 
at Udyognagari, and Sumerpur railway station on the 

Banda-Kanpur rail route. Rewa Exprea& train should be 
provided stoppage at Fatehpur railway station between 
New Deihl and Allahabad An overbrldge should be 

constructed at Bindki road on the New Delh ... AIlahabad 
route. 
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I had referred to my Parliamentary Constituency 
Bllhaur and Kalyanpur legislative aasembly constituency 

of Uttar Pradesh during dlacuulon on the last budget as 

well there are several croasing due to which there are 

traffic jams. Last time al80 it was requested by me that the 

railway Une from Kanpur Central Station to Rawatpur-

Mandhna-Farrukhabad may be closed and the .,.id line 

my be extended from the Kanpur Central station upto 

Mandhana Farrukhabad via Panki. The proposal of 

changing the route of the train from Kanpur Central station 

to Rawatpur Mandhna, Farrukhabad and to make it from 

Kanpur Central to Panki via Mandhna Farrukhabad be 

accepted In this budget. AIongwlth this another request to 

was made construct an overbrldge at Rawatpur crossing 

owing to heavy traffic jams. There Is Bhavpur Maintha 

railway station In my constituency from where Nursery and 

Higher Secondary School children hardly find a passage 

and due to which accidents are also very frequent. I had 

made a written request In this regard even last time. I would 

like that an overbrldge or an under-pass may be 

constructed over there. Poor people, deprived class, dalits, 

all have been shown proper concern in this budget. 

Particular attention should be paid to all kinds of problems 

enumerated by me In Kanpur. With this I conclude my 

speech by welcoming this railway budget. 

·SHRI P. MOHAN (Madurai) : Let me convey my 

appreciation at the outset congratulating our hon. Railway 

Ministers both Shri Lalu and Shri Velu for their commend-

able performance In presenting for the second consecutive 

year a burden-free Budget. There Is no increase in fare 

for the second year In a row. 

Government school students from rural areas and 

patients travelling by train for treatment and Dalil students 

are getting rail travel concession. I welcome them. 

You have Introduced 46 new express trains. Of these 

6 will be directly benefitting Tamil Nadu. Hence I thank the 

Railway Minister both as an MP from Tamil Nadu and the 

people's representative from Madural. 

*Translation of the speech originally delivered In Tamil 

There Is another welcome announcement In this 

Budget with regard to unemployed youth. Last year It was 

announced that candidates attending Interview for Central 

Government jobs would be getting free travel concession. 

This year It has been extended to candidate. attending 
job interviews held by State Govemmenta. Let me 

appreciate this gesture. This has been announced to 

benefit unemployed youth attending personal Interviews 

for jobs both itl Central and State Government .ervIce8. 
As such announcements are good but It would be better 

still If they are implemented. What Is there in reality? I 

have an apprehension whether Railways and authorities 
are aware of the ground reality which is far from enthusing. 
As such personal interviews have become a rare thing 

in selection for posts both in Central and State 

Governments. Ther~ are direct written test selection , 
procedures. In such recruitments personal Interviews are 

rare. Based on performance in competition and skill tests 
candidates are selected. Hon. Railway Minister has 
announced free travel concessions only to candidates 

appearing for personal interviews which are becoming 

increasingly rare. 

I know personally two families from Thanjavur. Youth 

from these families attended written and skill tests more 

than twice for a single selection at Bangalore for Hubli 
division. Both the lady candidates from rural areas were 
called for both written test and skill test for the post of 

Stenographers last year. They went for medical testa also. 

This selection was for RailWaYS. But stili they were given 
neither travel concession nor fare reimbursement as part 
of free travel concession scheme. On enquiry they were 
informed by the Railway officials that only those who 

cleared medical tests would be eligible for travel 
concession when they come with the order of appointment 
on selection. This happened in August 2004 during the 
se'ection of stenographers. This only shows that there is 
no personal interview In Railways' own selection and 
hence free travel concession announcement in itself Is 

a vain attempt. So I urge upon the hon. Railway Minister 
to extend this announced free travel concession to all the . 
unemployed candidates appearing for all recruitment tests 

both In Central and State Govemments. 



471 Railway Budget-2005-06 MARCH 11, 2005 472 

rShri P. Mohan] 

Both the hon. Railway Ministers Shri Laluji and Shri 

Veluji recently participated in a function at Madural. They 

were accorded a warm reception. Even Lalujl picked up 

some Tamil words like 'Vaango and 'Pongo which means 

'please come' and 'please go'. He announced of 

introducing 'Sampark Kranthi Express' a direct express 

train from Madural to Chennal. This train has not become 

popular for two reasons. Departure and arrival timings are 

unearthly and always tickets are not available even when 

the trains run without enough passengers. I have taken this 

to the notice of the officials also. Despite my drawing their 

attention not much has been done as yet. I am afraid there 

is an attempt to withdraw or cancel once and for all that 

train. I charge the Railways that this is a deliberate attempt 

made both in Delhi and in Madurai. 

I have a copy of the ticket to travel by Sampark Kranthi 

Express train from Delhi to Madurai. The ticket was booked 

on 6.1.05 for travel on 18.1.05. The ticket was given with 

waiting list number 2. 3 and 4 and the RAC number 5, 

6 and 7. 

MR. DEPUTY SPEAKER : Shri P. Mohan, H you are 

reading your printed speech then please lay it on the Table 

of the House. 

SHRI P. MOHAN : Sir, I want to explain one Important 

matter. Then. I will lay it on the Table of the House. 

On 18th of January when those passengers went to 

board the train they noticed that the train was almost empty 

and there were only very few panengers. More than half 

of the coach was vacant. Many other coaches were also 

found vacant. When that is so how can there be non· 
" . 

availability of confirmed tickets for bookings made at least 

12 days in advance. It Is incomprehensible. This Is third 

time my attention has been drawn to this kind of state of 

affairs. 

Let me come to fund allocation to announced projects 

and ongoing projects In Tamil Nadu. On the day when 

Budget was presented this year, our hon.Mlni8ter Shri R. 

Velu met the press. He aMounted that Rs.438 crore were 
allocated for projects to be carried out In Tamil Nadu this 

year. Let men compare it with 'Tamil Nadu at a Glance' 

statement for the year 2004-05. The allocation made last 

year was Rs.354.38 crore. In that event Tamil Nadu has 

got just an Increase of Rs.113.62 crore. Last year also new 

lines were not announced for Tamil Nadu. This year also 

there are no new projects. Even for ongoing schemes the 

fund allocation is nil or negligible. For instance 150 kms 

stretch of Tiruchy-Manamadural section was conceived at 

a cost of Rs.187.91 crore. In 2002-03 only R8.1.05 crore 

was allocated for this project and it was Rs.0.56 crore In 

the subsequent year. This year no fund Indicated and is 

also stated that the target date for completion has not been 

fixed as yet. So is the fate of Trlchy-Nagore-Karaikel (200 

kms) project. Anticipated cost was Rs.211.36 crore. In 

2002-03 the allocation was RS.93.59 crore and It was 
Rs.S.85 crore in the subsequent year. Now Thanjavur-

Tiruvarur section has been completed and a mere 30 kms 

Tlruvarur Nagore-Karaikal link has been left incomplete 

without fixing target date. 

This year's Budget as well 8S last year's Budget do 
not carry new gauge conversion projects and new 

doubling works. Sir. new trains have been announced but 

no new lines are forthcoming even when there is a huge 

demand. 

Our Minister of State for Railways Shri Velu aMounced 

recently about the introduction of weekend express trains 

directly between Chennai and Madurai lOOn. But I do not 

find a mention of it and also· Nagarcoil-colmbatore in the 

current Budget. I request the hone Minister to ensure that 

it does not end up as mere announcement. He had already 

announced In a press meet at Madurai some months back 

that there would be a day time pas8enger train between 

Madurai and Viluppuram. There Ia no reference to it in the 

year's Budget. I urge upon the Railways to run both these 

trains as announced. But stiU I welcome the announcement 

about introduction of new trains considering, their utility 

value to the public. 
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When It cornea to road over bridges Madural EIHa 
Nagar, Madurai Vaigai Paalam, Madurai Shanthi Nagar -

Koodal Nagar are still under construction. I request the 
Railway Minister to expedite the completion of these 

projects while taking up the much emphasised 

Thirupparankundram ROB project at the earliest. The new 

line Dindigul-Periyakulam-Sabarimalai has not been 
announced in this year. Madural-AnuppukothaJ.Tuticorin 

gauge conversion is not there. Gauge conversion of 

Tuticorin-Tirunelveli is also not there. Doubling of Madural-

Dindigul top has not been taken up this year. Hence I 

express my deep anguish for their non-inclusion. Madurai-

Bodi survey has been done many times in the past. But 

it has been announced that it Is being updated still. This 

is inappropriate. When TN projects need more than 

RS.2500 crore only about 430 crore of rupees have been 

earmarked that too without new projects. At least Rs. 1 000 
crore must be apportioned at least in the revised Budget 
this year itself. Kindly look into it. 

Now there is a welcome announcement that recruit-

ment for 'D' group will be made soon. At least 85 thousand 

workers will be recruited and appointed as per the 

announcements made by Shri Lalu Prasad. It Is a welcome 

decision. But at the 88me time act apprentices are yet to 
be appointed. 

In 1982 there were many casual labourers. They had 

gone to Supreme Court and got a direction that they should 
be appointed. But those who were working 1980 are left 

to fend for themselves. They also must be appointed and 

shown due consideration. What is the mistake they have 

committed? 

I have an order of appointment with me, Southem 

Railways' appointment order. Office Order No.130 Informs 

about the appointment of 155 people for the post of 
TemporalY Trackmen. The qualification required il a mere 

8th class p.... But you will be lurprised and pained to 
go through the list. Among the people who have been 

appointed BE graduat .. are 5, post graduat .. are 22, 

graduatH are 78, diploma holders .... 18, SSLC +ITI are 

6, SSLC passed are 38. Most of them or almost 1111 of them 

are over qualified for this ternporaty job whtch caJIe for a 

mere 8th class pass. These people with higher qualification 

should have been considered for suitable higher posts 

commensurate with their qualifICation. Now unfortunatefy 

they have deprived the beat suited 8th class pass 

candidates who would be doing that Job more diligently 

88 per their qualification. I do not mean to say that thole 
who have been appointed now should not have been 

given that job. But they should have been given better job 

they deserve. Hon. Railway Minister must look Into It. 
Unemployment problem ·11 taking up Its ugly head. The 

poor and less qualified are left high and dry. Compassion-

ate ground appointments were there In Railwaya as I last 

post. That too has been stopped recentty. Ban on 

recruitment must be lifted. I would like to reiterate that the 
recruitment to the 0 group posts must go to the ideally 

suited and qualified candidates 88 per recruitment. 

Railway schools were there for the children of railway 

men in places where there were more ratlmen living in 

residential areas nearer to Railway establishments. Many 

0' them are 'acing closure these days. It was appropriate 

for Railway Administration to run schools for railmen's 

children. In Arakkonam just because the railway school 

was a Tamil medium school it was closed. So also there 

is a need to Improve the quality 0' service in Railway 

Hospitals. They must not face closures. emphasising au my 
demands again with a hope that they would be considered 
let me wind up my speak reiterating my support to this 

Budget. 

(Translation) 

DR. LAXMINARAYAN PANDEY (Mandsaur) : Mr. 

Deputy Speaker, Sir, today we are diacuafng the railway-

budget for the year 2005-06. As far a. railways are 
concemed they have an organised mechanism and proper 

administrative system. The contribution of rallwaya has 
been vital to the Country'e development. The railways haw 

given their special contribution In the progren and 

prosperity 01 the country. During the last many yea", we 
have wIIne88ed that the 8IepI taken for the deYeIopment 
of railways and to revamp the aystam have te8UIIed In the 
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IopIided development and have Increased regional 

Imbalance. Certain measul"ll were taken by the former 

N.D.A. Government to do away this Imbalance and out of 

these measUl"II I woufd like to refer to the ones taken In 

Madhya Pradesh by way of creation of new zones and 

introduction of new trains In that state. But after going 

through this budget I am a little disappointed for Madhya 

Pradesh. It appeared that perhaps the Railway Minister 

was not inclined to doing anything for the state and for 

got that Madhya Pradesh Ie a good state, It Ia a developed 

state heading towards prosperity. Railway facillti.. are 
required there. Initiatives may be taken to provide those 

facilities there. 

Mr. Deputy Speaker, Sir, I have hon. Railway Minister's 

budget speech for the year 2004-2005 with me. The pre-

budget 2004-2005 a88urances given by him have 

I'9malned merely announcements. Be these regarding 

Sarnpark Krantl Expre88 or gauge conversion or Increasing 

the speed of traina, all these have proved to be 

announcements. I~ one goes through the speech of the hon. 

Minister of Railways it would be found that only 25 percent 

of his assurances have been fulfilled. When assurances 

of the last budget have not been fulfilled the new ones 

would also remain unfulfilled. The target of gauge 

conversion upto several kilometers was fixed by the 

Government in South India, Bihar, Uttar Pradesh, Rajasthan 

or Madhya Pradesh. From this P!lint of view assurances 

regarding gauge conversion .1 several lines were made 

but none of these is likely to be fulfilled. The funds meant 

to be provided for gauge oonverslon have not been made 

available. I would like to draw the attention of the hon. 

Minister in this regard and would like to know as to what 

action Is likely to be taken by the Government to fulfill the 

usurances made. If this situation continues then despite 

according priority to gauge convel'8ion for a longer period 

If the work acheduled for the year 2004-05 is not completed 

by the year 2006-06 and two more years are taken then 

what Ia the meaning of according priority. The 88Iurances 

should be fulfilled by according priority. I would like to cite 

the example of my constituency, gauge conversion of 

Neemuch-Ratlam rail line was di8cue.ed. In the first phase 

Ita cost was fixed at Rs. 105 erore which was Increased 

upto Rs. 115 Crore. Now Its cost has been estimated to 

be increased from Rs. 130 crore to Re. 160 Crore. Earlier 

It was stated to be completed by the year 2003-04, I do 

not think that it would be completed by the year 2004-05 

rather It will perhaps be completed by the year 2006-07. 

75 percent work of gauge conversion of this rail route has 

been done. The remaining work should be completed soon. 

I request the Government to take up gauge conversion of 

Indore-Ratlam route and Ajmer-Chittor section alongwith 

this rail route only then link up with other routes would 

be possible. It would make an alternative line available. 

This is an important scheme from the point of view of 

development. It would prove useful not only for Madhya 

Pradesh but Rajasthan and Gujarat also. These work have 

been granted priority hence these work should be 

completed soon. 

My second submission is about overbridges and I 
have asked questions about them several times. An-

nouncements have been made by hlfn that the state 

govemment should provide funds for overbridges, Shri 

Kanti Lal Bhuria, Minister of State in the Ministry of Rural 

Development is present here, the state govemment was 

requested and money was sanctioned for an overbridge. 

But railways attitude is so lackadaisical that this work Is 

not being completed. The places where bridges have been 

announced, be it in Ratlam, Jawara, Neemuch or 

Mandsaur and the state govemment has also recom-

mended as well provided funds but railways are not 

extending its contribution and not carrying out the 

prescribed work. I would like to say that work regarding 

announcements made In the railway budget be it 

regarding gauge conversion, overbridges or any other 

work, should be carried out in an offectlve way. The 

railways should ensure that those work should be 

undertaken properly. For how long the public would wait? 
I request the hon. MInister to reply to ~ IseueI while 

making his speech. 
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Mr. Deputy Speaker, Sir, I would like to draw the 

attention of the hon. Minister towards two-three issues. 

Railways have several institutes and oganiaationa like 

coach factory of Kapurthala, Integrated coach factory or 

Chitranjan locomotives which are performing very well. 

However, I would like to know as to why the production 

capacity of factories and organisations is not being utilized. 

Some of them are utilizing only 60 percent of their capacity, 

some are using 50 percent of their capacity and some are 

utilizing even iess. I would request the hon. Minister to pay 

attention towards this. Their production capability shouid 

be utilized fully then there would be no reason to import 

coaches or other material of railway. Out Kapurthala factory 

has so much capacity that we can export many parts that 

we are imporUng now. I would like that coach factories be 

it integrated factory or Chitranjan locomotives and apart 

from them, other Institutions of railways like Indian 

Railways Finance Corporation, Intemational Railways 

Trade Corporation, Indian Container Corporation and 

RITES, should be utilised to their maximum potential. 

These are some of the organisations which should be put 

to maximum use to make railways strong from every point 

of view. We should make good use of them. Today we 

should get the benefits of Indian Railways Finance 

Corporation but the development which should take place 

through it is nowhere to be seen. The organisations that 

I have mentioned are very productive and they are doing 

a good job. They are no only famous in the country but 

abroad also. I would like to know as to why we are not 

putting RITES and other organisation to optimum utilisation, 

which can contribute wholeheartedly in the development 

ot railways in the country, hence we should utilize their 

capacity fully so that the railways could tully avail the 

benefits of these organisations. Railways Finance Corpo-

ration should be made viable and Its scope should be 

expanded. There is a demand to enhance the capacity of 

the Container Corporation of railways to extend Its service 

but It is not being done. The businessmen and 

entrepreneurs are putting up this demand of increasing 

container servlcea but we are saying that we do not 

have required resources to do so. It is my submission that 

such organisations should be made viable and it would 

be better if he would consider this issue from this 

viewpoint. 

Mr. Deputy Speaker, Sir, I would speak in brief and 

will not go into details. Today there is an urgent need to 

pay attention towards passenger facilities. We have made 

announcement, . several times that platforms would be 

clean but these remain only words. Cleanllnes Is being 

ignored. Likewise, there is a need to strengthen infrastruc-

ture at every place. It is right that the trains are being 

extended and number of passenger coaches are being 

increased but It has been observed while trains have 24 

or 25 coaches, the length of platforms Is so small that they 

end at 15 to 18 coaches. Due to which the passengers 

of other coaches have a difficulty in boarding or alighting. 

Neither the level l f the platforms has been raised nor their 

length has been expanded. It Is quite troublesome for 

women, handicapped and chHdren. There 18 a need to 

expand and raise the level of pladorms for the convenience 

of the people. otherwise they would be of no use as people 

fall down and accidents are caused. As there Is a need 

to raise the level of railway platforms, Shyamgarh and 

Garauth railway station in my constituency need to be 

expanded 88 per requirement. Their sheds need to be 

raised. These work should be undertaken. MOf'8Over, 

setting up toilets at railway stations Is ateo needed. There 

is no proper lighting arrangement. Platforms are pitch dark 

at several stations when trains arrive at 2 o'clock or 3 

o'clock in the night. Passenger amenities are discussed at 

length but they are not provided effectively. Therefore, the 

hon. Minister should pay attention towards this. 

Mr. Deputy Speaker, Sir, I would like to draw the 

attention of the hon. Minister towards one last issue and 

then I would conclude. Several passenger trains need to 

be given stoppage at many places. It Ie important because 

at times superfast trains run nearly empty. The demand to 
give stoppage to a particular train at a particular station 

is overlooked. I would like to request that these trains be 

given stoppage wherever needed. I request that stoppage 

should be given to two-three trains In my constituency. 
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Intercity Nizamuddin expreea should be given atoppage 81 
Ganwth Railway station· of Weet Bengal RaIlway this 

requeet has been rnede by Madhya Pradesh Government 
and the public too. RepresentatIons have been given 
severaJ tlme8 to senior railway officers and citizens have 

made this request time and again that Jammu-Tawi 
Supet188t exp ..... should be given stoppage at Shyamgarh 

which 18 a very Important railway atatlon of West Central 

RaHway. Suvaaara railway atatlon Is another Important 

station In West Central Railway. Jalpur-Indore train should 

be given stoppage here 10 that passengers and 

bU8inelsmen belonging to Indore could get a direct train, 

It would be In the Interest of the passengers If August-

Krantl running between Mumbal and Nizamuddl" is given 

stoppage at Shyamgarh. 

As my colleagues from Rajasthan and myself have 

requested In my eartier letters that keeping In view the 

large number of passengers, a MEMU or general 

puaenger train sIiould be Introduced between Kota and 

Nagda, railway administration has taken preliminary action 

in this regard and additional trains were Introduced on 

certain sections on experimental basis that proved 

succeeeful. Therefore, It Is my request that MEMU should 

be introduced between Kota and Nagda. 

In the end, I would like to talk about reservation facility. 

Computerised reservation counters were set up at some 

places by the previous goverrament. The places where 

reservation counters have ltartedfunctioning include 

Neemuch, Mandsaur and Shyamgarh, Jawara has also 

been included among them but it has not started 

functioning hence thla facUity is not available there. I 

request that computerlHd reHrvation facility should be 

provided there and required staff should be deployed there 

for this purpose. 

While on the one hand many powers have been given 

to RPF from the point of view of protection of railway, it 
ahould also be ensured that. RPF peraonnel do no 

misbehave with pasaengers, behave with them property 

and protect the railway properties along with the protection 

of pllll8ng8ra. 

Mr. ~ Speaker, Sir, I would like that the hon'ble 

Minister would take appropriate action on my suggestions. 

Since there is paucity of time 80 I would like that you 

should allow me to lay remaining part of my speech on 

the table of the House. 

*The announcements like completion of gauge 

converaion work and construction of over-bridges within 

stipulated time, laying of Ullain-Ramganj Mandl, Indore-

Godhra rail line, introduction of new trains or extending 

their destination remained mere announcements. I would 

like that the projects announced for Madhya Pradesh 

should be complete at the eartiest. Gauge conversion work 

especially of Neemuch and Ratlam should be completed 

during the current finance year and the gauge conversion 

work of Ajmer-Chittorgarh and Ratlam-Mahu should also 

be done. 

As far the question of catering facility to passengers 

is concerned, some contractors are dOing it well, however, 

some contractors are acting arbitrarily and it is on account 

of this that passengers have to face difficulties. So, it would 

be better if catering facility is provided by the railway 

administration itself. I would like the hon'ble Minister to take 

necessary action regarding the points that I have 

suggested today. I would once again like to submit that 

many things are required to be done In the interest of the 

railway employees so that their demands are fulfilled and 

also that the gauge conversion work going on between 

Ratlam and Neemuch under the Western Railway 

should be completed at the earliest so that the passengers 

may avail its facility and the revenue of Railway may 

increase. 

YOGI ADITYA NATH (Gorakhpur) : Mr. Deputy, Speaker, 

Sir, not a single Cabinet Minister is present here. How will 

it do? .. (lnterruptions) 

·Speech was laid on the Table of the House. 
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MR. DEPUTY SPEAKER : But the Minister of state is 
prevent here. 

SHRI K.C. SINGH 'BASA' (Nainital) : Let me speak. 
Yesterday too this Issue was raised. Since I have to take 

t,.ln 80 please let me speak ... (lntsrnJptIons) 

{English] 

MR. DEPUTY SPEAKER : The Minister of State In the 
Ministry of Railways is here. 

SHRI K.C. SINGH 'BABA' (Nainllal) : Mr. Deputy-

Speaker, Sir, first of all, I must thank you for allowing me 

to speak on the Railway Budget. It is not an easy task and 
a lot of hard wort< has been done by the hon. Minister 0' 
Railways In bringing in popular and common man's 

Railway Budget. He has done an excellent job. A lot 0' 
stations have been computerised for booking railway 
tickets. A number of steps have been announced for 
passenger amenities and In the information technology 
sector of Railways. A lot of new trains have been 
Introduced. Concessions for young men and young women 

travelling 'or job Interviews have been given. A lot 0' 
accidents used to take place be'ore, but accident 
prevention measures have been taken by the present 
UPA Govemment, and a lot 0' accidents have been 
avoided. We are very happy that these measures have 

been taken. 

Sir, this is one Ministry where sportsmen are helped 
and appointed in large numbers. There are many other 

Departments In Govemment of India that appoint sports-
men, but In respect 0' strength athletes, Railways is 
one of the very few Departments that appoints strength 
athletes, like weightlifters, wrestlers and power-lifters in 

large scale. 

15.00 hr •• 

Sir, I request our hon. Minister to increase more sports 
quota tor these atrength athletes. That will encourage the 
sports and our youths who are trained 80 hard can 
get employments in the Railways and can 88m their 

livelihood. 

This is basically a poor and common man's budget. 

Everybody have welcomed this popular budget. I do not 

think there should be any objection to an excellent budget 

like the budget that has been presented by our hon. 

Minister. I back this budget wholeheartedly. 

{Translation] 

I had raised the problems related to our State in the 

previous Budget also and today I would like to repeat the 

same. Our hon'ble Chief Minister, Shri Narayan Datt Tiwari 

had also written several letters to the hon'ble Minister 0' 
Railways regarding several issues. Sir, Uttaranchal is a 

newly carved state which is also known as the Devabhumi 

i.e. land 0' gods. Gangotri-Yamunotri, Harldwar. Kedarnath, 

Badrinath, Nanak Matta, Punya giri Kaatiyar Sharif-all 

these are important pilgrim places here and the said 

places are required to be connected by railway not only 

'rom the point of view of promoting Intemational and 

national tourism but also 'rom the view point 0' the 

development of the State. 

Sir, I would again like to highlight some 0' the 

problems in the Budget 'or the year 2005-2006. As I have 

told that Uttaranchal is a newly carved state and the main 

eaming of the State will come from tourism only that is 

our main objective. The introduction of new tralna are very 

essential 'or this. First of all, I would like to request that 

the new trains should be introduced for Ram Nagar, 

Kashipur, Muradabad and Deihl. You must have heard the 

name 0' the world famous Jim Corbet Natlorial Part<. A 

large number of national and International tourists visit this 

place. First class AC compartment should be attached to 

Corbet bound new trains. Besides this AC-1 compartment 

should also be attached to the existing Ranlkhet Express 
for Kathgodam and Ram Nagar. One new train should be 

introduced from Lal Kuan. Kashipur Moradabad tor Punjab 

and Jammu-Tawi. A large number of people of punjabl 

community reside in our state. They have ",ayed Important 
role in the development ot this region. My demand Is that 

the said train should be introduced at the earliest as it is 

very essential. I would like to request the hon'ble Minister 
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that he should pay attention towards this as soon as 

possible and give approval to the introduction of new trains 

on this route. More fund is required for laying new railway 

tracks at Nanakmata, Sitarganj and Khatima. Some funds 

have been allocated for this, however, more fund is 

required as the said rail line may connect the entire 

Uttaranchal at later stage. The flyovers on railway line are 

urgently required on National Highway No. 58 and 72 

at Raywala, Lachhiwala, Shyampur and Motichur. The 

capital of Uttaranchal is Dehradun and the Highcourt of 

the State is located in Nainital. I would like to request that 

the railway connectivity between Dehradun and Nainltal 
should be made more convenient and the train should be 

made daily. 

Sir, the existing Barellly-Tanakpur metre gauge line 

should be converted Into broadgauge. 

Mr. Deputy Speaker, Sir, the same thing was submitted 
by the hon'ble Member from Sitapur. The railway line 

between Bareilly and Tanakpur via Pllibhit Is required to 

be extended to Purnaglrl. Pumagirl Is a pilgrim place of 
national fame which is nearly 15 k. m. ahead of Tanakpur. 

So only 15 k.m. long railway line is required. The railway 

track from Pilibhlt to Bareilly should be converted into 

broadgauge. 

Sir, old compartments of Dehradun-New Delhi 

Shatabadi Express should be replaced by new bogies. The 

survey for laying rail line from Ram Nagar-Kashlpur-Jaspur 

to Dhampur was conducted earlier. I could not know about 
its present position as to how much progress has been 
achieved in this direction, however, I would like to submit 
that It i8 an important railway line. As I have said .,out 
Tanakpur that it connects one comor of the State with the 
other. Similarly, there is Rampur.Kuhlpur-Jaspur rail line. 
This new rail line is very essential for us. I would like to 

request that It should be constructed at the eartiest. It Is 
very muah eae"aiel to add two bogies in Sampartc Krantl 
Express running. between Kathgodamand DeIhl at Lal 

Kuan Station from Ram Nagar anCI Kashlpur.·" wlH provide 

facility of atleast one day train to the people of this 

neglected area. 

Sir, It is very essential to convert Mathura-Kasganj-

Bareilly to Lal Kuan metre gauge line Into broadgauge. If 

new rail line is laid from Ram Nagar, Bajpur, Gadar Pur, 

Rudra Pur, Kichha, Sitaraganj, Khatlma, Tanakpur and from 

here to Dehradun then our Uttaranchal will be connected 

from one cornor of the State to the farthest cornor. 

Computerised railway reservation facility should be 

provided at Bajpur Railway station. New railway line 

should be laid between Rishikesh and Kam Prayag to 

introduce Badri Nath Express. Similarly, it is essential to 

construct railway line in Chaurkeria of Rampur, district 

Almora. It has come to my notice that the survey work for 

the said rail line has already been conducted. This railway 

line is very essential so it is required to be constructed 

at ~he earliest. Railway line Is required from National 

Corbet Part to Ram Nagar via Kotabagh, Kathgodam 
junction. 

Sir, in the end, I would like to submit that 

Mahuakhedaganj is the first railway station when one 
enters into Uttaranchal from Moradabad and Kashi. So, 

through you, I would like to request the hon'ble Minister 

that all the trai~s coming from outside the state should 

halt at Mahuakhedaganj. All the trains must halt at this 
station. 

In the end, through you, I would like to request the 
hon'ble Minister of Railways that he should solve the 

problems related to railways at the eariiest. I would once 

again like to extend my thanks to the hon'ble Minister and 
to support the Railway Budget. 

SHRI REWATI RAMAN SINGH (Allahabad) : Mr. Deputy 

Speaker, Sir, the hon'ble Railway Minister has presented 
rail budget in the House, without any increase in 
passenger fares and freight rates. I thank him for that. 

The common people of the country traVel by the trains 
only. 
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Sir, Indian Railway Is a V81)'01d organisation. But In 

the matter of railways we are stiD lagging far behind as 
compared to other developed countries or to the 

neighbouring country like China-Metro train is being 

operated In entire. China to connect all cities whereas In 

India metro train was first Introduced only in Kolkata and 

then now It has been introduced in Delhi. Therefore, if we 
want to develop our nation, we should atleast emulate 

China If we are not able to follow other developed 

countries. At the same time we should consider that in 

France, Germany and China Bullet trains are being 

operated which have the speed of 250 km. whereas the 

speed of trains being operated In our country Is not even 

150 km. 

Sir, through you, I would like to request the hon'ble 

Minister of Railways that atleast a train should be 

introduced from Deihl to Allahabad for that matter. ·If this 

train cannot be run at the speed of 250, atleast Its speed 

should be 170-175 km. or a Shatabdi train should be 

introduced upto Allahabad. Allahabad is a cultural, 

religious and educational place. 

Sir, Shatabdi trains are being run almost to all 

important cities, however Allahabad has been neglected 

from this point of view. Every year lakhs of peopie from 

our country and abroad visit Allahabad and moreover, 

Allahabad is the second Important city of Uttar Pradesh 

after Luoknow. In the entire country only platform no. 1 of 

every station is maintained properly whereas other 

platforms remain neglected, they are in bad condition. I 

request that all the platforms be it number one or number 

two, should be maintained properly. 

Sir, in most of the cases, spurious water is sold at 

stations. Hence I request that the water which the railway 

have started seDing should be sold in (Nery compartment 

of the train so that the passengers can purchase when they 
feel its necessity. 

Sir, I would al80 like to point out some problema of 

my constituency Allahabad. I have already mentioned the 

Significance of Allahabad. A train, Ganga-Gometl runs 

between Allahabad and Lucknow. The Distance· between 

Allahabad and Lucknow Is 210 km. This train covers that 

distance in four and a half hours. In request that a train 

should be started from Lucknow to Allahabad to cover the 

same distance In two and a half hours and a stoppage 

of that train be provided at Raebareli ... (lnterruptions) I 

want that the railway line, which is being doubled upto 

Raebareli should be extended upto Allahabad for the sake 

of smooth traffic. 

Sir, there is a TSl factory In Allahabad which Is 

considered as one of the best unit for fabrication in India. 

It has received order for manufacturing railway wagon. I 

want that the factory should be assigned the work of 

manufacturing wheel and wagon because It is being 

operated by Department of Public enterprises. It Is a public 

sector company and at present it Is on the verge of closure. 

I would also like that special status should be given to 

Allahabad as Central Zone Headquarter is also situated 

there. However it has not been developed so far as it 

should be. 

I would like to give a proposal to Minister of Railways 

regarding setting up of ROW in Allahabad. Two railway 

lines of North Eastem Railway and North Central Railway 

fall in Rambagh and about 3-4 lakhs people reside there 

who are affected by these lines. I request that the work 

for setting up of an ROW in Rambagh should be 

sanctioned. I promise that whatever share of the funds 

required for this purpose, would be provided by the 

government of Uttar Pradesh. 

There is a place called Sunai in my earlier Assembly 

constituency. During freedom struggle the station was burnt 

by people there due to which that railway crossing has 

been cloNd. The railway. have decided that no new 

railway crossing between Howrah to Deihl would be 

constructed ... {Interruptions) I am concluding my speech. 

This railway crossing was already there but during freedom 

struggie It wu closed. I want that Sunai Railway crossing 

should be reopened at the eartlest. 
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SHRI L. GANESAN (Tiruchirappalli) : Mr. Deputy-

Speaker, Sir, I should, at the very outset, extend my 

heartfeld thanks for having given me this opportunity to 

make my observations and to record my views on the 

Railway Budget. 

Undaunted by jibes and jeers, cat-calls and slogan-

shouts and underterred by walk-outs, Shri lalu Prasad 

Yadavji. the Railway Minister stood like a rock and 

presented the Railway Budget which is welcomed by one 

an~ all. and by every cross-section of the society~ In spite 

of the fact that he was pre-occupied in his home State, 

in his election campaign. he has presented the Budget 

which Is really admirable and appreciable. 

I just want to highlight certain salient features of the 

Budget. and they are. there is no increase In passenger 

fares; there is no across-the-board increase in freight rates; 

there is no increase in parcel rates. In spite of all this, the 

earnings grew by a record 8.3 per cent up to December 

2004. About 1400 kms. of broad gauge lines are likely to 

be added in this fiscal year Plan outlay is Rs. 15,349 crore; 

Railway land Development Authority is also .planned. The 

proposals are that 46 new trains are to be introduced in 

2005-06; extension of 28 trains are proposed; there would 

be an increase in the frequency of 10 trains; soon, there 

would be booking of tickets from land line phones; there 

will be 75 per cent concession In second class fares to 

Government and rural school students once a year for 

study tour; there will be 75 per cent concession in second 

class fares to girls from rural areas appearing for exams 

such as medical and engineering; 60 per cent concession 

in second class fares to tanners and milk producers 

travelling for training; and full concession in second class 

to unemployed youth appearing for interviews for Govem-

ment jobs. 

When I highlight and praise the salient features of the 

Budget. it does not mean that they are without demerits 

and defects. When I point out the demerits and defects of 

the Budget, all I would request Is that you ahouId set your 

mind on them and try to set right the things. 

The Minister had not paid any attention to increasing 

allocation for Special Railway Project Fund. He had failed 

to put in place a monitoring mechanism for ongoing railway 

projects. There is a lack of any concrete plan for 

modernisation. Much is talked about modernisation but 

where is the concrete plan? A concrete project is lacking 

in this regard. 

Revision of classification of food-grains in freight 

would hit the poor and push up the prices of essential 

commodities. The Budget did not spell out what the Minister 

would do to improve passenger amenities. Much Is talked 

about providing amenities to the passengers but concrete 

proposals and programmes of action are absent. 

The PHDCCI President. Shri K.N. Memani. has said 

that tha Railway Budget has failed to carve out a strategy 

for long term investments through generation of Internal 

surplus for investment purposes. Given the fact that the 

Railways are the only high capacity transport mode that 

can meet the long term growth need of our large economy. 

measures to capture a substantially larger share of the 

growing goods traffic and Railways entry into a renewed 

growth phase are missing. 

Now. I would like to talk about certain problems in my 

constituency. Golden Rock Railway Workshop is o!"e of the 

oldest workshops as far as Tamil Nadu is concerned. That 

workshop Is shrinking day by day. The numtier of workers 

is reduced day by day. last year also, I had appealed to 

the Government. particularly to Shrl Velu. I will come to that 

later on. I hed appealed to the Government to please see 

that the Golden Rock Workshop is not only Improved but 

much attention is paid to it. My appeal to you is. there is 

enough scope to create a coach factory in Golden Rock. 

There are a number of problems in Golden Rock. which 

hon. Member. Shri Mohan has also referred. 

The condition of railway schools is' deplorable. In 

Golden Rock, particularly, there is one Tamil medium 
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schOol. I have received • lot of complaints from studenta, 

as also parents and labour union leaders. I have also sent 

a petition to the Minister of State for Aailways, my friend, 

Shri Velu, to look into It. In the Tamil-medium school the 

existing classes from 1st to Vth standard have been clOIed 

and the strength of the students has been drastically 

reduced from 2000 and odd to a few hundred. If this 

reduction is allowed at this scale, I am afraid that school 

will be closed. When Tamil has been accorded the 

recognition of • classical language - and that 18 the only 

Tamil school In the region - will it not be a slap on the 

faces of Tamils? I have filed a petition signed by a number 

of people involving a number of irregularities and mal-

practices. All this due to one Headmaster. He may find fault 

wHh me if I do not use the word 'Principal'. I am not 

bothered if he is a Principal or not but all this is due to 

him. I appeal to you to initiate an inquiry and see what 

can be done. 

In the Golden Aock Aailway Colony, there are a 

number of stall-holders. They are there from time 

immemorial, even before my birth. There are ancient 

stall-holders such as tea stall, barber shop, laundry 

and so on. About hundred people are employed in these 

stalls. 

Unfortunately, there was some tussle between the 

management and the stall holders as all of a sudden the 

licence fee was enhanced. They went to the court and 

ultimately they arrived at some negotiation. Subsequently, 

they reduced the fee but in between the rent accumulated 

to a high level. When I was Informed of this matter, I met 

the Chief Works Manager of the Aailways at GQlden Aock. 

I met him as also the stall holders and sorted out the matter. 

Now they are prepared to pay the arrears of rent. But the 

only thing is that they cannot pay It In a single instalment. 

That is the problem. Therefore, I would appeal to the hon. 

Minister, Mr. Velu and also Shri Lalu Prasad Vadav, who 

is a man of masses. to look into the matter. He is a dynamic 

leader. Mr. Velu is an efficient and experienced adminis-

trator. He was the Joint Aegletrar of Cooperative Societies 
in Thanjavur District. In recognition of his services, he was 

conferred lAS. He served in Tamil Nadu as an lAS officer. 
He is a popular leader. Therefore, I appeal to them to see 

that these things are done. 

The TiruchlrapalH Corporation wanted to buy IOIl18 

RaJlway land for expaneion of • bue _nd .. that bua 

stand was very congested and cramped. As you know, 
Tiruchirapalll Town is located at the centre of Tamil Nadu. 

There was some dispute regarding the amount to be paid 

for that land. The Corporation was willing to pay As. 8 crore 

whereas the Aailways were demanding As. 8 crore. The 

Mayor of, the Corporation, Mrs. Sarubal. Thondaiman, and 
myself met the hon. Minister, Mr. Velu. Ultimately, they 

agreed to give the land at a cost of As. 6 crore. I would 

request the hon. Minister to expedite the matter and see 

that it Is completed. 

Sir, in Melapudur, a subway Is to be constructed for 

which they are not spending even a single pie. I allocated 

As. 20 lakh from MPLAD fund and two MLAe have 

contributed As. 10 lakh each for this. Therefore, As. 40 lakh 

have been allocated for this subway. So, you pieaseee8 

that it Is executed. 

I also thank the hon. Minister for having agreed to 

provide the way leave facility In Mela Amblgapuram. Vou 
have already Initiated action in this regard. All I request 

is that It should be completed as earty as pos8ible. 

I would also request the Aailway Mini"er to favourably 
consider the plea of Laigudi and nearby villages for 

stopping Pallavan Express at Lalgudl Station. The hon. 

Minister is request to see that these requests are executed 

as early as possible. 

With these words, I welcome the Budget. I congratulate 

and command the dynamic personalities of both. the 
Ministers. 

[Translation] 

SHAI KISHAN SINGH SANGWAN (Sonepat) : Mr. 

Deputy Speaker, Sir, the discussion is going on 

over Railway Budget for 2005-2006. It has invoked mixed 
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reaction from the people of the country. There Is no 

doubt that efforts have been made to provide certain 

facilities to people of some cluses In a parttcular 

areas. However no attention has been paid from the point 

of view of development, safety and cleanliness In 
Railway ... (Interruptions) 

{Eng/ish] 

MR. DEPUTY SPEAKER : You may continue your 

speech on Monday. 

15.31 hra. 

MOTION RE: SIXTH REPORT OF COMMITTEE 
ON PRIVATE MEMBER'S BILL AND 

RESOLUTIONS 

[English} 

SHRI NIKHILANANDA SAR (Burdwan) : Sir, I beg to 

move: 

"That this House do agree with the Sixth Report of 

the Committee on Private Members' Bills and 

Resolutions presented to the House on the 9th March, 

2005." 

MR. DEPUTY-SPEAKER :. The question is: 

"That this House do agree with the Sixth Report of 

the Committee on Private Members' Bills and 

Resolutions presented to the House on the 9th March, 

2005." 

The motion was adopted. 

[English] 

MR. DEPUTY-SPEAKER : 'Now, the House would 

take up Private Members' Leglilative 8uIineee. The flret 

item is - Bills for introduction. 

Shrl Chandrakant Khaire--Not present. 

15.32 hra; 

POPULATION CONTROL BILL * 

[English] 

SHRI RAYAPATI SAMBASIVA RAO (Guntur) : Sir, I beg 
to move for leave to Introduce a Bill to provide for 

population control and for matters connected therewith. 

Bill. 

MR. DEPUTY·SPEAKER : The question is : 

"That leave be granted to Introduce a Bill to provide 

for population control and for matters connected 

therewith." 

The motion was adopted. 

SHRI RAYAPATI SAMBASIVA RAO : Sir, I introduce the 

15.32~ hra. 

CONSTITUTION (AMENDMENT) BILL· 

(Amendment of article 80, etc.) 

[English} 

SHRI PAWAN KUMAR BANSAL (Chandigarh) : Sir, I 

beg to move for leave to introduce a Bill further to amend 

the Constitution of India. 

MR. DEPUTY·SPEAKER : The question Is : 

"That leave be granted to Introduce a Bill further to 

amend the Constitution of India," 

The motion was adopted. 
, 

·Publlshed In the Gazette of India, Extraordinary, Part-II, 
Sectlon-2, eft. 13.3.2005. 
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SHRI PAWANKUMAR BANSAL: Sir, I Introduce the 
Bill. 

15.33 hra. 

PROVISION OF IDENTIFICATION MARKS 
SECURITY PAPERS BILL* 

• {EngNsh1 

SHRI S.P'Y. REDDY (Nandval) : Sir, I beg to move for 

leave to introduce a Bill to provide for the provision of 

identification marks on the security papers and for 

prevention of their forgery and make provisions incidental 

or consequential thereto. 

MR. DEPUTY·SPEAKER : The question Is 

"That leave be granted to introduce a Bill to 

provide for the provision of identification marks on 

the security papers and for prevention of their forgery 

and make provisions incidental or consequential 

thereto. " 

The motion was adopted. 

SHRI S.P'Y. REDDY: Sir, I introduce the Bill. 

15.33~ hra. 

CONSTITUTIONS (AMENDMENT) BILL-

(Inaertlon of New Article 25A) 

{Translation] 

YOGI ADITYA NATH (Gorakhpur) : Sir, I beg to move 

for leave to introduce a 8nl further to amend the 

construction of India. 

*Published in the Gazette of India, Extraordinary, Part·lI, 
Section-2, dt. 13.3.2005. 

(English] 

MR. DEPUTY·SPEAKER : The question II 

"That leave be granted to Introduce .8i11 further to 

amend the Conltltutlon of india". 

{Translation1 

SHRI ADITYA NATH : Sir, I Introduce the Bin . 

15.34 hrs. 

CONSTITUTION (AMENDMENT) BIU * 

(Oml •• lon of Article 44, etc.) 

(Trans/ation1 

YOGI ADITYA NATH (Gorakhpur) : Sir, I beg to move 
for leave to introduce I 8i11 further to amend the 
constitution of India. 

[English] 

MR. DEPUTY·SPEAKER : The question 18 

"That leave be granted to Introduce I Bill further to 
amend the Constitution of India". 

[Translation) 

YOGI ADITYA NATH : Sir, I introduce the Bill. 

15.35 hra. 

CONSTITUTION (AMENDMENT) BILL * 

(Amendment of Article 1) 

(Translation) 

YOGI ADITYA NATH (Gorakhpur) : Sir, I beg to move 
for leave to Introduce a Bill further to amend the 
constitution of India. 

*Published In the Gazette of India, Extraordinary. Part-II, 
Section·2, dt. 13.3.2005. 
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(EnglllIh) 

MR. DEPUTY·SPEAKER : The queetlon II : 

"That leave be granted to introduce a BIll further to 

amend the Conltitulion of India". 

The motion was adopted. 

YOGI ADITYA HATH : Sir, I Introduce the Bill. 

15.38 hr.. 

CENTRAL HIMALAYAN STATES DEVELOPMENT 
COUNCIL BILL * 

[Translation) 

SHRI BACHI SINGH RAWAT 'BACHDA' (AJmora) : Sir. 
I beg to move for leave to introduce a Bill to provide for 

the setting up of a council to be called the Central 

Himalayan Sates Development Council to formulate 
development plans and schemes and also to monitor there 

implementation for the balanced and all round develOp-
ment of the hilly states comprising the Himalayan region 

and for matters connected therewith. 

(English] 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 

for the setting up of a Council to be called the Central 
Himalayan States Development Council to formulate 
development plans and schemes and also to monitor 
their implementation for the balanced and all-round 

development of the hilly States comprising the 
Himalayan region and for matters connected there-

with." 

The motion was adopted. 

·Published In the Gazette of India. Extraordinary, Part-II, 
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SHRI BACHI SINGH RAWAT 'BACHDA' : Sir, I Introduce 

the Bill. 

15.3&~ hr.. 

POPULATION CONTROL BILL * 

(Translation] 

SHRI BACH I SINGH RAWAT 'BACHDA' (AJmora) : Sir, 

I beg to move for leave to introduce a Bill to provide for 

measures to control population In the country and for 

matters connected therewith. 

MP.. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 

for measures to control population in the country and 

for matters connected therewith." 

The motion was adopted. 

SHRI BACHI SINGH RAWAT 'BACHDA' : Sir, I introduce 

the Bill. 

15.37 hr.. 

BUREAU OF ACCOUNTABILITY BILL * 

{English] 

SHRI MOHAN SINGH (Deoria) : I beg to move for 

leave to introduce a Bill to provide for the setting up of 
a Bureau of Accountability to suggest measures for rooting 

out corruption; making the administration efficient and for 
matter connected therewith. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 
tor the setting up of a Bureau of Accountability to 

·Published in the Gazette of India, Extraordinary, Part-II, 
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suggest meuur .. for. rooting out corruption; making 
the administration efficient and for matteraconnected 

therewith." 

The motion was adopted. 

SHRI MOHAN SINGH : Sir, I introduce the Bill. 

MR. DEPUTY-SPEAKER : Shrimati D. Purandeswarl -

Not present. 

15.3~ hre. 

CONSTITUTION (AMENDMENT) BILL-

(Substitution of new article for article 37) 

[English] 

SHRI MOHAN SINGH (Deoria) : I beg to move for 

leave to introduce a Bill further to amend the Constitution 

of India. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill further to 

amend the Constitution of India". 

The motion was adopted. 

SHRI MOHAN SINGH : I introduce the Bill. 

15.38 hr.. 

FREE AND UNIFORM EDUCATION BILL * 

[Translation] 

SHRI BRAJESH PATHAK (Unoao) : I beg to move for 

leave to introduce a Bill to provide free aod Uniform 

*PubIished in the Gazette of India, Extraordinary, Part·II, 
Section-2, dt. 13.3.2005. 

education to all the students from primary level to higher 

secondary level in the country. 

[English] 

MR. DEPUTY· SPEAKER : The question is : 

"That leave be granted to Introduce a Bill to provide 

free and uniform education to all the students 

from primary level to higher secondary level in the 

country." 

The motion was adopted. 

SHRI BRAJESH PATHAK : I introduce* the Bill. 

1S.381h hr.. 

FREE AND COMPULSORY EDUCATION BILL· 

[Translation] 

SHRI BRAJESH PATHAK (Unnao) : I beg to move 

for leave to introduce a Bill to provide for free and 

compulsory education to all children up to higher 

secondary level. 

{English] 

MR. DEPUTY·SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 

for free and compulsory education to all children upto 

higher secondary level.· 

The motion was adopted. 

SHRI BRAJESH PATHAK: I introduce·· the Bill. 

·Published in the Gazette of India, Extraordinary:·Part·J1, 
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15.38 hra. 

CONSTITUTION (AMENDMENT) BILL· 

(Amendment of article 324) 

{English] 

SHRI MOHAN SINGH (Deoria) : I beg to move for 
leave to introduce a Bill further to amend the Constitution 

of India. 

MR. DEPUTY-SPEAKER : The question is 

"That leave be granted to introduce a Bill further to 

amend the Constitution of India". 

The motion was adopted. 

SHRI MOHAN SINGH : I introduce the Bill. 

15.39~ hr •. 

SCHEDULED CASTES AND SCHEDULES TRIBES 

(RESERVATION IN SERVICES) BILL-

{Translation] 

SHRI BRAJESH PATHAK (Unnao) : I beg to move for 
leave to introduce a Bill to provide for reservation in 
services for the Scheduled Castes and the Scheduled 
Tribes In establishments under the Central Governments 

and in privata sector and for matters connected therewith 
or Incidental thereto. 

{English] 

\, -
MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to Introduce a Bill to provide 

for reservation in services for the Scheduled Castes 
and the Scheduled Tribes in establishments under the 
Central and State Govemments and In private sector 

'Published In the Gazette of India,'Extraordinary, Part-II, 
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and for matters connected therewith or incidental 
thereto." 

The motion was adopted. 

SHRI BRAJESH PATHAK : I introduce the Bill. 

MR. DEPUTY·SPEAKER : Shrlmatl Krishna Tirath - not 
present. 

Shri Dahyabhai Vallabhbhai Patel - not present. 

15.40 hr •• 

CONSTITUTION (SCHEDULED CASTES) ORDER 
(AMENDMENT) BILL· 

(Amendment of the Schedule) 

{English] 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I beg to 
move for leave to introduce a Bill further to amend the 
Constitution (Scheduled Castes) Order, 1950. 

MR. DEPUTY·SPEAKER : The question is : 

"That leave be granted to Introduce a Bill further to 
amend the Constitution (Scheduled Castes) Order, 
1950." 

The motion was adopted. 

SHRI BASU DEB ACHARIA : I introduce the Bill. 

15.40~ hr •• 

POOR AND DESTITUTE WIDOWS 
(REHABILITATION AND WELFARE) BILL-

{English] 

SHRI RAMDAS ATHAWALE (Pandharpur) : Sir, I beg 

-Published In the Gazette of India,' Extraordlnary,Part·II, 
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to move for leave to introduce a Bill to provide for 

rehabilitation and welfare measures for the poor and 

destitute widows and for matters connected therewith or 

Incidental thereto. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 

for rehabilitation and weHare measures for the poor 

and destitute widows and for matters connected 

therewith or incidental thereto." 

The motion was adopted. 

SHRI RAMDAS ATHAWALE : I introduce** the Bill. 

15.41 hrs. 

ABOLITION OF BEGGING Bill * 

{Eng/ish] 

SHRI RAMDAS ATHAWALE (Pandharpur) : Sir, I beg 

to move for leave to introduce a Bill to provide for abolition 

of begging and for matters connected therewith or 

incidental thereto. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 

for abolition of begging and for matters connected 

therewith or incidental thereto.· 

The motion was adopted. 

SHRI RAMDAS ATHAWALE : I introduce the Bill. 

*Publlshed in the Gazette of India, extraordinary, Part-II, 
Section-2, eft. 13.3.2005. 
**Introduced with the recommendation of the President. 

15.41li hrs. 

DELIMITATION (AMENDMENT) BILL * 

(Amendment of Section 2) 

[Trans/at/on] 

SHRI. BACHI SINGH RAWAT 'BACHDA' (Almora) : Sir, 

I beg to move for leave to introduce a Bill further to amend 

the Delimitation Act, 2002. 

{English] 

MR. DEPUTY-SPEAKER : The question Is : 

"That leave be granted to introduce a Bill further to 

amend the Qelimitation Act, 2002." 

The motion was adopted. 

]Trans/ation] 

SHRI BACHI SINGH RAWAT 'BACHDA' : Sir, I introduce 

the Bill. 

15.42 hr •• 

TOBACCO GROWERS (BENEFIT) BILL* 

{English] 

SHRI RAYAPATI SAMBASIVA RAO (Guntur) : Sir, I beg 

to move for leave to introduce a Bill to provide for the 

protection and welfare of tobacco growers. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to Introduce a Bill 10 provide 

for the protection and welfare of tobacco growers. 

The motion was adopted. 

·Published in the Gazette of India. Extraordinary, Part-II, 
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SHRI RAYAPATI SAMBAS IVA RAO : I introduce the 

Bill. 

15.42Y.. hrs. 

ELECTRICITY (PRIORITY SUPPLY TO RURAL 
AREAS AND AGRICULTURE SECTOR) BILL* 

{English] 

SHRI RAYAPATI SAMBAS IVA RAO (Guntur) : Sir, I beg 

to move for leave to introduce a Bill to provide for the 

compulsory suppry of electricity to the agricultural $ector 

and rural areas. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 

for the compulsory supply of eiectricity to the 

agricultural sector and rurai areas. 

The motion was adopted. 

SHRI RAYAPATI SAMBASIVA RAO : I introduce the Bill. 

15.43 hrs. 

PREVENTION OF INSULTS TO NATIONAL 
HONOUR (AMENDMENT) BILL· 

(InHrtlon of new Hetlon 4) 

{English] 

SHRI RAYAPJ\TI SAMBASIVA RAO (Guntur) : I beg to 

move for leave to introduce a Bill further to amend the 
Prevention of Insults of National Honour Act, 1971. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill further to 

·Publlshed in the Gazette of India. Extraordinary, Part·lI. 
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amend the Prevention of Insults to National Honour 

Act, 1971." 

The motion was adopted. 

SHRI RAYAPATI SAMBAS IVA RAO : I introduce the Bill. 

15.43Y.. hr •. 

PROTECTION OF PRIVACY AND PREVENTION 
OF VIDEO VOYEURISM BILL· 

{English] 

SHRI PAWAN KUMAR BANSAL (Chandigarh) : Sir, I 

beg to move for leave to introduce a Bill to provide for 
the protection of individual's privacy and prevention of the 
use of digital technology for voyeurism and for matters 
connected therewith or incidental thereto. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 
for the protection of individual's privacy and prevention 
of the use of digital technology for voyeurism and for 
matters connected therewith or incidental thereto." 

The motion was adopted. 

SHRI PAWAN KUMAR BANSAL: I introduce the Bill. 

15.44 hrs. 

WORKING JOURNALISTS AND OTHER NEWS-
PAPER EMPLOYEES CONDITIONS OF SERVICE 
AND MISCELLANEOUS PROVISIONS (AMEND-

MENT) BILL· 

(Insertion of new sections 13AB, 13AC and 13AD) 

{English] 

SHRI IQBAL AHMED SARADGI (Gulberga) : I beg to 
move for leave to introduce a Bill further to amend the 

·Published in the Gazette of India, ~xtraordinary. Part·lI. 
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Wor1dng Journalists and Other Newspaper Employees 

(Conditions of Service) and Miscellaneous Provisions Act, 
1955. 

MR. DEPUTY·SPEAKER : The question is : 

~at leave be granted to introduce a Bill further to 

amend the Working Journalists and Other Newspaper 
Employees (Conditions of Service) and Miscellaneous 

Provisions Act, 1955. " 

The motion was adopted. 

SHRI IQBAL AHMED SARADGI : I Introduce the Bill. 

15.45 hrs. 

CROP INSURANCE BILL * 

{English] 

SHRI IQBAL AHMED SARADGI (Gulbarga) : I beg to 

move for leave to introduce a Bill to provide for the 

insurance of crops and for matters connected therewith. 

MR. DEPUTY-SPEAKER : The question is : 

"That leave be granted to Introduce a Bill to provide 

for the insurance of crops and for matters connected 

therewith." 

The motion was adopted. 

SHRI IQBAL AHMED SARADGI : I introduce the Bill. 

15.4$~ hr.. 

COMPULSORY MILITARY TRAINING BILL * 

{English} 

SHRI IQBAL AHMED SARAOGI (Gulbarga) : I 

beg to move for leave to introduce a Bill to provide 

·Published in the Gazette of India, Extraordinary, Part-II, 
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compulsory military training to all able-bodied citizens of 
the country. 

MR. DEPUTY·SPEAKER : The question Is : 

"That leave be granted to Introduce a BUI to provide 
compulsory mHltary training to all able-bodied citizens 
of the country." 

The motion was adopted. 

SHFiI IQBAL AHMED SARADGI : I introduce the Bill. 

15.46 hra. 

ABOLITION OF CHILD LABOUR BILL * 

{English} 

SHRI IQBAL AHMED SARADGI (Gulbarga) : I beg to 
move for leave to introduce a Bill to abolish the child labour 

in the country and for ,matters connacted therewith. 

Bill. 

MR. DEPUTY·SPEAKER : The question is : 

"That leave be granted to Introduce a Bill to abolish 
the child labour in the country and for matters 
connected therewith." 

The motion was adopted. 

SHRI IQBAL AHMED SARADGI : I Introduce the 

15.46¥.a hr.. 

COMPULSORY REGISTRATION OF RELIGIOUS 
CONVERSIONS BILL * 

{English] 

SHRI KASHIRAM RANA (Surat) : I beg to move for 
leave to Introduce a Bill to provide for compulsory 

registration of religious conversions in the country. 

·Published in the Gazette of India, Extraordinary, Part·lI, 
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MR. DEPUTY·SPEAKER : The question is : 

"That leave be granted to introduce a Bill to provide 

for compulsory regi8tratlon of religious conversions in 
the country.' 

The motion ..... adopted. 

SHRI KASHIRAM RANA : I introduce the Bill. 

15.47 hr.. 

AIRLINES (PENALTY FOR DELAYS) BILL· 

[English} 

SHRI KASHIRAM RANA (SURAT) : I beg to mow for 
leave to introduce a 13111 to provide for imposition of penalty 
on the airtine companies for cancellation/delay in 
operation. of their schedule services and for matters 
connected therewith. 

MR. DEPUTY-SPEAKER : The question is : 

'That leave be granted to Introduce a Bill to provide 
for imposition of penalty on the airline companies for 
cancellation/delay In operations of their schedule 
services and for matters connected therewith.' 

The motion was adopted. 

SHRI KASHIRAM RANA : I Introduce the Bill. 

15.48 hr •. 

GOVERNMENT OF UNION TERRITORY OF 
DAMAN AND DIU BILL· 

[Eng/ish} 

SHRI DAHY~BHAI VALLABHBHAI PATEL (Daman 
and Oil.:) : I beg to move for leave to introduce a Bill to 

·Published in the Gazette of India, extraordinary, Part·II, 
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provide for the creation of a Legislative' Assembly for the 

Union Territory of Daman and Diu and for matters 

connected therewith or incidental thereto. 

MR. DEPUTY-SPEAKER : The question Is : 

"That leave be granted to introduce a BiH to provide 

for the creation of a Legislative Assembly for the Union 

Territory of Daman and Diu and for matters connected 

therewith or incidental thereto.' 

The motion was adopted. 

SHRI DAHYABHAi VALLABHBHAI PATEL 

Introduce the Bill. 

15.49 hr •. 

PRIVATE MEMBER'S BILL 

Compul8ory Voting Bill - Contd. 

[English} 

MR. DEPUTY SPEAKER : The House will now take 

up item No. 48 - further consideration of the Compulsory 

Voting Bill. 

Shri Bachi Singh Rawat. 

[Translation} 

SHRI BACH I SINGH RAWAT 'BACHDA' (AImora) : Mr. 
Deputy Speaker, Sir, the discussion on this issue was 

initiated on 17 December, 2004 that voting for Lok Sabha 

and Legislative Assemblies should be made compulsory. 

I had moved a Private Member's Bill in this regard and 

today the discussion Is being held on that bill. After 17 

December 2004 hon'ble Supreme Court had served a 

notice on the Attorney General of India to seek his opinion 

on a public Interest litigation regarding negative voting that 

has filed by People Union of Civil Llberfles, PCUL. Most 

of the voters In the country do not take Interest in voting. 
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they do not want to vote anyone. Under such situation 

right to negative voting should be provided to them and 

there should be separate button or sign on the voting 

machine for negative voting. When it was informed to the 

Election Commission they supported it and informed the 

Supreme Co,urt that they have requested the Government 

twice, that is, on 10 December, 2001 and 5 July, 2004 to 

bring such amendment in· Representation of People's Act. 

My reaction In this regard was that a discussion should 

be held on this issue and thereafter, a consensus should 

be evolved on this issue. We support this move. This is 

a relevant issue because a public interest litigation is 'iled 
in the supreme Court that general voters do not want to 

vote anyone, as a result of which voting percentage at 

various places remain as low as 15 to 20 percent. Even 

in cities like Delhi it remain only 30 percent and Supreme 

Court also issues notice in that matter. It is on account of 

this that a clear mandate is not achieved and a healthy 

tradition is not established. Therefore, I would like to submit 

that there will be no justification of provision of negative 

voting unless there is a provision of compulsory voting is 

put in place. So both the issues are inter-related. I support 

the issue of negative voting, however, this move will not 

be feasible unless the provision of compulsory voting is 

made. I had said earlier that the mandatory voting system 

is in practice in many countries and this concept Is not 

new. First of all this system was adopted In Belgium In 

1892. Thereafter the provision of compulsory voting was 

adopted by Argentina in 1914 and then Australia In 1924. 

15.53 hr., 

[SHRI VARKALA RAOHAKRISHNAN in the Chaitj 

Presently such system is in practice in nearly 32 

countries. They argue that if the people are indifferent 

towards their voting right which is achieved after thousands 

of sacrifice, the Govemment should make a provision to 

ensure that voters should cast their votes and they should 

be encouraged for that. On the other hand those who do 

not cast their vote deliberately should be punished by the 
Government. This is the provision I have suggested In my 
bill. Franchise Is the soul of Parliamentary democracy and 

it is on the basis of voting that Govemments, are formed 
and the decisions taken by Govemments have impact not 

only on those who vote but also on those who do not vote. 

They are equally affected by it. This is not a new decision 

in our country. Addressing a seminar held on 16 October, 

1999 at India International Centre, New Deihl, the former 

President Shri R. Venkatraman had said. 

{English] 

"In order to include his responsibility to the State, I 

proposed, during the discussion on the People's 
Representation Bill in the Provisional Parliament in 

1951, that voting in the election at the State and 

national level should be made compulsory." 

{Translation] 

Further said: 

{English] 

"Dr. Ambedkar, who was piloting the Bill, while 

expressing sympathy with the idea, pleaded practical 
difficulties in accepting the suggestion. It might have 
been difficult to introduce compulsory voting in 1952 

when adult franchise was introduce for the first time. 
Fifty years later, no one could plead practical difficulty 

as an excuse against a salutary reform. I would 

reiterate the suggestion on this occasion." 

{Translation] 

Besides, he suggested several electoral reform •. 

When in 1951 discussion was being held on the 

Representation of the Peoples Act In the provisional 
Assembly, this issue was raised. Presently ours in the 

biggest democracy in the world, hence the Government 

should enact a legislation for compulsory voting to give 

fight direction to the democratic system and achieve 

'desired result. Our present leader of opposition, hon'ble 

Shri L.K. Advanl when he was Deputy Prime Minister of 
the country had also strongly advocated compulsory voting 

while addressing a public meeting on 20 November, 2003 
in Devas. 
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[Shri Bachl Singh Rawat 'Bachda'] 

(English) 

"The Deputy·Prime Minister, Shri L.K. Advani, on 

Thursday said, he favoured making voting compulsory 

In the country on the lines of Australia and Italy where 

those not exercising their right to franchise are fined." 

[Translation} 

Further he has stated-

(EngNsh) 
.. 

"In India, people talk at length about parties, their 

poliCies, candidates, etc. but at the time of voting they 

do not caste their votes. This is not good for 

democracy." 

[Translation] 

If we consider this issue from global point of view then 
we can definitely reach a consensus in principle. Here all 
members of Parliam'ent are very experienced. They must 

be pondering over it. Several incidents take place. 
Compulsory voting is not the only issue. One such Bill was 
introduced earlier by Shri Chandrakant Khaireji. But today 
when a similar Bill is being introduced, he is not present 

here. I was having a look at his Bill. It is a comprehensive 
bill which also relates to compulsory voting. He has 
expressed almost the same views which I have expressed 
in my Bill. In his Bill, he has mentioned regarding giving 
facilities to Election Commission. Merely making voting 
compulsory will not serve the purpose. it becomes difficult 

for the old, the weak and the women to reach the polling 
booths located at a distance of 10 kms espeCially in hilly 
and desert areas when the Election Commission forbids 
the use of vehicles. Further, the labourers are deprived of 

a day's earning on the election day but for the Government 
servants it Is an off day. Therefore, the labourers in 
unorganized sector must be paid the daily wages from the 
exchequer. Ancillary provision should be made to make 
compulsory voting a success and the things which should 

be included in this provision, I will mention that in detail 

later on. 

How much time ~hould be provided for voting? At 
present the time of voting is 7.00 am. to 5.00 or 6.00 p.m. 
During this time, there is long queue and due to not 

weather or rain many voters do not go to polling booths 

to cast their vote. In such a situation, why to hold polling 
on a single day? Polling can be held over period of two 

or three days in phases. Certainly arrangements should 

be made for this. Besides, polling booths must be located 

within a radius of approximately one km so that voters can 
easily go to polling booth to cost their vote. Today there 

is no shortage of Government staff in the country. There 

is staff of the state governments, local bodies and of 

various departments of Central Government. Such arrange· 

ments should be made as would ensure that people can 
easily approach the polling booths to cast their vote. 

Generally a polling booth covers one thousand to two 
thou!>and voters which results in long queues and over· . . 
crowding. Hence, small polling booths should be set up. 
Besides this mobile polling can also be set up. 

16.00 hrs. 

In Urban areas particulariyin metropolitan cities, 
villages and in those areas where network of roads have 
been laid under Pradhan Mantri Gram Sadak Yojana, 
polling booths can be set up at these places alBo. For this, 
there is a need to lay emphaSis upon the programmes for 
issuing national identity cards because the photo-identity 
cards prepared by the election Commission have a lot of 
anomalies. For this a national identity card should be 
provided to voters wherein a column, reflecting entry 

regarding cast vote, should be provided. This kind of 
arrangement could be made. 

A lot of irregularities were also noticed in case of 

electoral rolls. During the previous legislative assembly 
elections, irregularity was noticed in case of approximately 
50,000 voters in my constituency and I had also 
complained In regard thereto and the inquiry is going on 
in this regard Moreover 600-700 voters were found 
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indulging in bogus votIng_t one of the booths. By the time 
voting for the Lok Sabha elections took place the number 

of voters declined and no jultlftable reason for this was 

given. They extended this pretext that the photographs of 

those persons were not taken and that is why their names 

were removed from electoral rolls. ThiS decision was also 

opposed. 

Special electoral rolls for gram panchayat elections 

are prepared. Separate electoral rolls are prepared for Zila 

panchayat and Nagar panchayat on one hand and for 

Ra/ya Sabha and Vidhan Sabha on the other. They again 

get changed when the Lok Sabha elections are process 

and the electoral rons keep on changing. The main point 

to stress is that the average voting tum out in panchayat 

elections is approximately 90% and only reason is that 

there are separate polling booths for each gram panchayat 

but for the other elections like that of Lok Sabha only one 

polling booth is to be shared by 4-5 villages. The voters 

have to travel longer and have to want in long queues 

due to which less number of voters turn out and sometimes 

anomaly in electoral rolls is also noticed. I would also like 

to request other hon'ble members to co-operate In this 

regard and help introduce the bill. I would like to know 

from the hon'bie minister whether the Government propose 

to introduce compulsory voting as a part of electoral 

reforms drive that the Government would undertake. 

Some efforts were made during the previous NDA 

Government which may be called as electoral reforms and 

political systems reform. Some of the reforms include 

amendment in anti - defection Law, limiting the size of 

Council of ministers in states, austerity measures to be 

adopted by the small states and also limiting the size of 

the council 01 ministers to the 10 percent of the numerical 

strength of Lok Sabha, Legislative Assembly and Legis-

lative Council, right of proxy voting to the personnels of 

Military rendering duly at borders. II is a continuous 

process and when the Government continuously repeats 

that it would strive for belter governance then it should also 

take care to streamline the voting governance. We have 

to find some solution to this fundamental question. I would 

like to say it again that they should provide full support 

on this issue of compulsory voting. Earlier a debate was 

held on 17th December and today this issue is oncf' again 

being discussed on 11 th March and in the meanwhile the 

Supreme Court has also raised the Issue of providing the 

right of negative voting. If we have to accept this concept 

then we have to definitely move towards compulsory 

voting. With these words, I invite all hon'ble members to 

participate in this debate and request to give full support 

to this Bill. 

{English} 

SHRI K.S. RAO (Eluru) : Mr. Chairman, Sir, I am happy 

and thank Mr. Bachi singh Rawat for bringing this Bill on 

compulsory voting for various conditions that are prevailing 

in our country. 

In a country like India, where we value freedom more, 

you cannot force a citizen to vote compulsorily whether he 

likes il or not. We can create an atmosphere where the 

voter must feel like coming to the polling booth and voting. 

Unfortunately, we have not created an atmosphere in this 

country where the voter feels like voting. I arn not trying 

10 find fault with any party. To express my opinion freely, 

it is the fault of every party. 

" a voter were to come and vote, he is not voting lolally 

oul of his free will but because he has no choice. He has 

a clear·cut opinion. out of his experience in the earlier 

elections, that none of the parties has lived up to the belief 

and faith he kept on them that they would do service or 

sacrifice or at least do their duty. The citizens generally 

expect the parties to bring a change in their lifestWe or 

at least a change in the lifestyle of future generations but 

that does not come true. So, having lost faith in almost all 

the parties which are expected to serve them and work 

hard for them, they are reluctant to come out and vote. 

The people who vote are only the poor people. They 
consider it a privilege. They feel they are using their right. 

They consider the polling day as a festival day. They do 

not want to mi:;s the opportunity of voting because they 
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consider it a right, the only occasion where they can claim 

their right. The rest of the people do not enjoy the freedom 

which they should enjoy in a democracy. All the educated 

people who claim that they are very knowledgeable, 

sensible and very conscious· of their rights and duties and 

who can analyse what is good and what is bad are of the 

opinion that it is a waste to go out and vote. They feel that 

there is no point in going to the polling booth because 

they are not sure whether they can come back safely or 

not. If this were to be the atmosphere prevailing in the 

country and if every party were to be looking at only votes 

and power but nothing else, what is the sense in having 

compulsory voting? 

I do agree and I do support the idea that every citizen 

must come out and cast his or her vote but under what 

circumstances and in what conditions should that happen? 

If we do not create an atmosphere congenial enough to 

motivate the voter, if we legislate that it must be compulsory 

because we have got the power and authority and say that 

they would be penalised or sent to jail for not voting, would 

we be doing justice in a democracy? I support Mr. Rawat 
in one way but before enacting the law or before 

convincing hon. Members of the House to paIS the law, 

let us first work towards creating a oongenial atmosphere. 

We do not have a monarchy or a dictatorship. We are living 

in democracy. So, how can we force anybody to vote 

compulsorily? If we were to follow that procedure, we 

would have to compromise on democracy also and we are 

not prepared \for that. 

We are prepared to sacrifice anything in this country 

but not the freedom. If our hon. Minister, Shri K. Chandra 
Shekhar Rao, were to fight for a separate Telegana in 

Andhra Pradesh, possible he is of the opinion that there 

is a regional imbalance. He is of the opinion that some 

injustice is done to the people for decades in a particular 

area. He took that slogan. He approached the people and 

people responded to him, but he cannot force anybody. 

It is not a magic that he has done. It is on certain cause 
that the voter has turned up. It is not because of compulsory 

voting. So, we must see the reasons 8S to why the voter 

is unhappy or happy. If we can identify aU those reasons 

why the voter is not coming or why the voter is not voting, 

without any bias and above party lines, then it is good for 

the nation. 

Today the UPA Government is in power and tomorrow 

some other party may be there. But all of us, when we 

are in power are acting in one manner .nd when we are 

out of power, we are acting otherwise. knowing full well 

that we are destined to be out of power some day or other, 

still we want to retain power when we are in the Chair. 

We do not mind doing anything wretched, anything 

immoral, anything unethical and anything undemocratic 

so long as we can retain as much power as possible. 

These trends are not congenial for this Bill, that is, 

Compuisory Voting Bill. I am not pinpointing any particuiar 

party. This is my experience of the last four elections which. 

were held and 20 years where I lived in politics. I visited 

every village and every house in my constituency and 

aflalysed the minds of the people. There are occasions 
when the poor men were prevented from voting. If I am 

the candidate and I think that this particular section of 

people are not gorng to vote for me, I will find a way 
out to ensure that they do not come to the polling booth. 

When I prevent them, then how can I force them to pay 

penalty? 

Now, whenever there is an opportunity in a village, 

a particular party or a particular candidate if he were to 

have the strength, both physical and mental, then he will 

write the names in the electoral rolls in such a way that 

they will be non-existent, there will be people who have 

already died and there will be people who have migrated. 
But he will fill up the entire list and the Opposition Party 
or the Party which is not in power will make a hue and 

cry by saying that 'my real voters are deleted from the 

voters list and all bogus voters are there'. So, this is going 

on everywhere. 

So, this Bill might help in pre'venting those bogus 
voters to come into the polling booth. That way, this Bill 

Is good. Suppose, there are bogus others In large numbers 
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and this Bill were to become legislation, they will be scared 

to get Into that. That wtlf It Is helpful . ... {Interruptions) 
-J 

MR. CHAIRMAN : How will it justify the element of 

compulsory voting system? 

(Interruptions) 

SHRI K.S. RAO : From the Bill that the hon. Member 

has introduced it appears if a voter were not to come for 

voting, he is subjected to a jail term. So, a person whose 

name is being incorporated, If he were to be non-existent, 

then I cannot say. If he were to be a person migrated from 

some other place and he Is somewhere else, he will take 

the initiative to see that his name is not there in a particular 

village where he is not living SQ that the real list will come 

out. I do not bother today If my name is there at four places 

because there is no punishment for me. 

But tomorrow if this Bill were to come, definitely I will 

ensure that my name is enrolled only in one place and 

not in any second place. 

I will also go scrupulously to that polling booth 

however much distance It may be to vote there or I will 

intimate them. If a voter were not to vote for a genuine 

reason, say ill-health or he has got a prior appointment 

which he cannot avoid or he takes permission in advance 

from the respective authority that he will not be able to 

vote - all these things can be exempted from out of the 

Bill which can be Incorporated by way of an amendment. 

That is why I cannot say 'no' to his Bill, I certainly support 

his Bill in certain ways. But, at the same time, you must 

create an atmosphere for that. That is what I would just 

say. 

On the lack of interest in voting, I have seen 

analytically, even about me also, that the choice of the 

voter today is not out of interest. The choice is more out 

of the process of elimination. Out of the four candidates 

that were contesting, he will see who is worse or who Is 

to be encouraged leas and then on the process of 

elimination he is going to vote that person reluctantly. 

When do we change this situation? My friend has saki 

about the negative vote. I approve It, I support it. Suppose, 

there are four people who are contesting and the voter 

thinks that an the four are not deserving to be Members 

of Legislature. Then, he must be able to say 'negative' to 

all the four people and the result must be there accordingly. 

But If there were no choice and the quality and calibre 

of the people and parties that are contesting in the election 

were not to his taste and if he thinks that all these people 

will not do any good to him but will do more harm to him, 

then should he not have any choice but to say no to them? 

What is the fun in making a vote compulsory without all 

these provisions? You must also have these provisions. 

All of us, all the Parties can certainly sit together and 

all the Members of Partiament of various Parties and 

experts and learned people with experience can sit 

together, analyse. put forth all their minds. thoughts. and 

ultimately come to a conclusion. and then create common 

conditions where it must be made compulsory with all the 

conditions and all that which will be all right. Before that. 

the atmosphere has to be changed. The situation must be 

changed. 

Sir, it is very unfortunate that the word 'sacrifice' is 

almost forgotten in the political life today. When we think 

of the people who had worked for Independence, the talk 

would be something like this. In a village, if a leader say 

by name Venkaiah talks to his other friend Subbaiah. he 
would say : MMr, Subbaiah. I have made sacrifices in the 

freedom struggle and I have lost all my property, I sold 

away all the 20 acres of the land that I have. I did this 

sacrifice with great pride", Then the other person Subbaiah 

would reply to Mr. Vankaiah like this: -Mr. Vekaiah. you think 

you are a big man that you have done a lot of sacrifice. 

I have not only sold my 30 acres of property but I have 

lost my wife and children when I was in jail during the 

freedom struggle." Those were the types of conversations 

which used to be there in those days. 

What are the types of conversation today? They are 

like - 'how much money you have made In how short spell 

of time' or 'how much power you have enjoved and In how 
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much time.' There is a competition in earning benefit for 

selfish interests but not for the sacrifices. You forget about 

the sacrifice. 

Having been elected, remembering the faith that the 

electorate has kept on us, we have to feel that it is our 

duty to serve them. 

Even when it comes to service, not many are coming 

forward to serve the people without any self-interest. If this 

were to be so, do you think, Mr. Chairman, that we can 

make compulsory for all the people to vote, forgetting all 

that we are doing here? That is why, I say that before we 

enact this Bill, all of us must work together to change the 

situation in this country, to make an atmosphere where a 

citizen must feel that if I do not vote today, I am committing 
a crime by not electing a right man for my constituency 

to serve the people. He must feel it. It must come out 
voluntarily. It must be in his mind. which is not there. So, 

I once again humbly request alt my COlleagues- nClt only 
in this House but also in the Legislatures of various States 

that it is not that they have to sell their wives' manga/sutras 

and to sacrifice for the nation; It is enough if public money 
is put to proper use and for the cause it is meant; it is 

enough if they were to do their duty consciously that they 

owe to their electorate, to serve them for the five year 

period without expecting anything from them. If this were 
to be so, it is not even necessary to think of this Bill. They 

will come automatically to vote unless there are valid 
reasons. Has the country come to the stage where they 
can think in this manner? 

We are observing that because of illiteracy, because 
of lack of awareness, because of sentiments and because 
of rumours, a lot of poor people were not coming to vote 

earlier. But today, awareness has gone up - it may not have 
gone up totally - among the poorer sections. So, they are 

coming more in number to vote In comparison with the rich 
and the middle-class people. They are coming and voting, 
but unfortunately because the data about the candidates 
and the partie, are not available in full, they do not know 

precisely who is the candidate, and which party is really 

going to serve the people. For that, I honestly request 

the Govemment also to take the Initiative to keep the entire 

data of the candidates, and the parties who are supporting, 

known to everybody and to give extensive publicity to it 

mentioning all the pluses and minuses. If I have committed 

a crime, let it be published that I have committed a crime. 

If it is not proved, it is not proved. Or, if I have cheated 

some institution, it must be mentioned that on such and 

such occasion, this particular candidate has cheated this 

particular institution. Or, if I have disproportionate wealth, 

it should be published that so and so candidate has got 

disproportionate wealth. Let it be known. People will then 

decide whome to vote for. We are not doing all these 

things. 

Sir, I have seen that in Kerala - the State you can say 

that you proudly belong to - in as early as In 1952, 71 
per cent voters were coming to the polling booths to vote. 

It was too high a percentage. In the same period, the figure 

was 40.5 per cent in West Bengal. But now, the figure is 

the highest in West 8engal with 76.7 per cent of the voters 

coming to vote . ... (Interruptions) That is what i& written. 

... (lnterruptions) My mind is open . ... (Interruptions) I would 

just say that awareness among the people - I do not want 
to say whether it is good or bad -has goes up in certain 

States, maybe because of increase in literary rate or some 
other reasons. If the literacy rates were to go up in same 

degree in other States also, then we can think of these 

things and have to make an effort in bringing them to that 

stage. 

There is one more happy event. In t~e initial years, 

I understand, the percentage of female voters was 38.8 
in 1957. 

The figure, in 1989, has gone up to 57.3 per cent. It 

is also a good indication, though we expect more and more 
voters to come forward to vote. 

We are observing that large numbers of girl students 

are coming into schools and collages with the recent 
development of encouragement being given for women's 
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education. Their performance il also exemplary in 

oomparlson with 1he boys of the same age. We can expect, 

over a period of time, that the women voters will increase 

substantially. and will exceed the number of men voters. 

Thts is also a happy development. 

Another issue that I would like to mention is with 

regard to the location of the polling booths. During my visit 

to the villages I used to hear a constant demand from 

the poorer sections in the villages for a separate polling 

booth there. I used to ask the reason for such a demand, 

and they used to say that the present location of the polling 

booths was at a place where all the rich, and middle-class 

people live. The villagers stated that those rich people did 

not allow them to vote freely, and according to their own 

wish. The villagers stated that they were scared to go for 

casting their vote there. I am aware that some parts of a 

particular village did not go to vole in an election because 

of the voters being scared to go there. 

In 1989, I was a candidate contesting in the elections 

and in my presence the poorer sections of one village were 

not allowed to vote at all. The villagers said that they did 

not want to vote because they were scared. They wanted 

one person to be posted there to shield them. So, I sent 

a strong man from another village to be present at the 

polling booth to ensure that the villagers belonging to the 

poorer sections are allowed to vote. I saw that the rich man 

of the village was giving directions from a window to all 

the people of the poorer sections thaI they must show 

whom they are voting before casting their vote. This sort 

of a thing was going on there. The person sent by me tried 

to oppose this practice, but he was chased out of the place 

in my presence. He was running away to save himself from 

them. A police van was stationed near that place, but they 

did not protect him. This sort of a pathetic situation is 

prevailing in certain parts of the country for a poor voter 

to use his choice. How can we enforce computsory voting 

if this is the condition prevailing in the country? 

We must try to create an atmosphere where nobody 

will have any fear of voting. Today, there is tear. and if 

polling booths are taken out, then no ac1ion is taken 

against them. No immediate action is taken even If people 

are prevented, coerced, threatened, or killed. Perhaps. the 

case win go to court. and It will continue like this. Even 

In cases where things are almost proved, and everybody 

knows that something went wrong, stln It will not be 

decided. The case goes to the court, and the proceedings 

continue for years together. How can we infuse faith among 

the citizens that justice will be done to them in such a 

situation? It becomes a joke, and a farce. All of us will 

discuss for hours together as to what is to be done and 

what is not to be done, but without any real impact at the 

ground level. 

Sir, there must be a change In the attitude of all of 

us irrespective of our getting re-elected next time. No 

Member of the legislature should think that he must 

necessarily get elected in the next elections. If he were 

to think that he must get elected in the next elections by 

hook or by crook. by wrong means or right means, by 

ethical means or by unethical means, by moral means or 

by immoral means, then there is a chance of his taking 

the wrong path to achieve that objective. If everyone of us 

were to think that we do not bother to get re-elected next 

time, and we will serve the people for five years without 

any self-interest, then everyone of us will be united. This 

attitude would lead to a conclusion in establishing the 

norms, and establishing ethics for securing democracy, 

which was achieved with the help of a lot of sacrifices 

made by our forefathers. 

Sir. with regard to the booths, everywhere there is a 

requisition from the poorer sections that they must have 

a booth in their area, so that they will be free to vote. The 

Government has to take this aspec1 into account, and ac1 

accordingly. The Government has to increase the number 

of polling booths. It is written that the expenditure for 

electioneering has come to Rs.800 crore in the 1999 

general elections. 

By increasing the number of booths by another ten 

per cent, wherever there Is a complaint. the Govemment 

is not going to lose anything in a big way. It will save 

democracy; you are creating faith among the peopl8 , more 
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particularly among the poor and the underprivileged. 

Sometimes, the Govemment does not come forward 

because the party in power thinks whether it is going to 

be beneficial to them or not. If benefit were to be the criteria 

or the case, lhen our discussions would not lead to 

anything. 

There are suggestions for proportional representation. 

This topic Is being discussed in this country for quite a 

long time. I think, there Is a reason to think .of this aspect. 

The reason for it is that in a multi-party system that is 

existing in our country, if there are four parties, for example, 

and with 60 per cent or 70 per cent of the people 

exercising their franchise, a person who is getting 17 per 

cent or 18 per cent of the votes might also get elected 

by the electorate. A person who is representing 18 per cent 

of the citizens or the voters cannot be a real representative 

of the majority; the rest 60 per cent or 82 per cent would 

be deprived of expressln~ their voice In the legislatures. 

They may express their voice outside, but by and large, 

the prominence or weightage Is given only to the 

expression of views in the legislatures. Therefore, the 

expression of views, through their representatives, of 18 
per cent, 20 per cent or 25 per cent of the people Is being 

reflected and not that of the majority. 

If proportional representation were to be given, then 

they would also be careful In selecting the right candidates. 

Today, the parties are not selecting the right candidates. 

The leader of a party has got his own human weaknesses. 

He does not see whether a person is loyal or disloyal, and 

whether the person concemed has abused him or found 

fault with him on some genuine grounds. He will choose 

a person who dances to his tunes· or who toes his line, 

and who Is submissive to him. If It were to be the way of 

selection of candidates by the respective parties, then also 

we are not doing justice. By means of proportional 

representation, even If the leader of a party chooses to 

make a wrong choice of the candidate, maybe. due to his 

whims and fancies or due to his personal likes and , 
diallkes, people ant there to judge him. In that case, the 

total number of voters will come down to a particular party; 

it will Io8e that privilege or get less number of votes. It may 
not exactly happen like this, but It 18 something that can 

be discussed in depth a8 to what the benefHs, advantages 

or disadvantages of this system ant. W. can certainly give 

a thought to this system of proportional representation in 

this country so that people's will is reflected in a proper 

manner In all the legislatures, be It in the State or at the 

Centre. In that context, we can think of the provisions 

contained in this Bill. They need not be in vogue forever, 

but they can be there at least for some time so that we 
can make the voters habituated to this kind of a thing. We 

can make them feel that their votes are required to reflect 

their views and also to ensure that undesirable and 

unwanted people do not enter into the legislatures, and 

only those who can do sacrifices, who can do their duties 

perfectly, and fight for their causes or bring a change In 

their lifestyles - if not in one decade, at least, in a few 

decades' time; a change for their betterment which may 

not benefit this generation, but at least, it will benefit the 

next generation - enter into the legislatures. 

With these pOints, while concluding, I would request 

the pardon of my colleagues; they should not misunder-

stand my expressions because it does not refer to any 

particular party or it does not say anything about any 

particular individual. In general, I have quoted these things 

and these are my feelings. These are my feelings. These 

are also my experiences with the voters in the villages. 

I congratulate the hon. Member for bringing forward 

this Bill. I am thankful to you for giving me opportunity to 

express the general feelings of the voters in the villages 

in many parts of the country. My colleagues will discuss 

the merits and demerits of the Bill and arrive at conclusions 

as to whether this should be legislated or we should create 

an atmosphere in which people will voluntarily come 

forward in big numbers to exercise their vote unless there 

is a valid reason for not doing so. 

With these words, I express my si~ere thanks to the 

hon. Member and also to you for giving me this opportunity. 

I thank all my colleagues also. 
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SHRI BASU DEB ACHARIA (Bankura) : Mr. Chairman. 

Sir. I cannot support this BID because this goes against 

the spirit of democracy. 

Voting cannot be made compulsory. I fully agree WIth 
hon. Member Shrt KS. Rao on that. What Is the problem 

today In our country? Why in certain States the percentage 

of voting is less than 50 per cent and in some other States 

it is 30 per cent. 35 per cent or 40 per cent? Why are 

the voters disenchanted in a number of States? Why are 

the voters disillusioned? Why are a majority of voters not 

interested in exercising their franchise? We will have to 

seriously consider this. 

We cannot consider· this in isolation. Why is the 

percentage of voting more than 70 In some States? Why 

is it less than 40 per cent in some States? Why has an 

atmosphere not been created In the society to make the 
voter feel that by exercising his franchise he can elect 

somebody who can deliver the goods? Why has this 
atmosphere not been created in some States even after 

many elections? 

We keep receiving complaints that in some States 
people belonging to some sections like Da/lts, Scheduled 
Castes and Scheduled Tribes are not allowed to exercise 
their franchise. There are some voters who are not allowed 

to cast their votes. In such a situation. what Is necessary 
for us to do? There should be a change In our electoral 
law. Without changing our electoral law merely maldng 

voting compulsory will not serve the purpose. We have not 
made education compulsory In the country. We have been 

demanding that education. at least primary education. must 

be made compulsory in the country. 

We are asking to make voting compulsory. Is it 
possible? Is it practicable? What is the solution today? We 

have been hiring money power. muscle power and baahu 

bali. Today baahu balis are being elected. What Is the 
crHeria being adopted by the political parties when they 
nominate for contesting elections? Known Criminals. 

history-sheeters and baahu balis are being nominated by 
political parties. People know them; voters know them. How 

will the voters find interest to exerciee their franchise If they 
are to vote for a baahu balis? How will the voters get the 
interest to exercise their franchise? So. there is a need 
to change the electoral law. We have anti-defecting law. 
There are lacunae. In the past. we have seen how Bya 
rams and gaYB rams changed parties. Today, he will be 
in one party. tomorrow. he wi" be In another party. There 
is no ideology. 

Election manifestos are for the purpose of elections 
only. Political parties forget election manifestos they bring 

out for. elections. They ask vote and support of the people 
on the basis of manifesto they bring out but after elections. 
they forget about the manifestos . ... (Interruptions) Attempts 

are being made to implement some points of the agenda. 
May be. there is a pressure from the Left. We will continue 
to put pressure on the Government on the baaia of which 
we are extending our support . •.. (Interruptions) 

MR. CHAIRMAN : Please address the Chair? 

SHRI BASU DEB ACHARIA : How would the peopie 
gel interest? If a political party forget their programme or 
manifestos after being elected and If people find some 

changes. changes in the attitude. how would the people 
find Interest? 

Whx is the percentage so high in the State of West 
Bengal? In the Panchayat elections. percentage ia more 
than 90 or 95 per cent. In elections to Aaeembly and Lo. ' 
Sabha, percentage is more than 70 or 75. Why ia it so? 
It is so because that atmosphere has been created. During 
the last several years. there had been a number of 
elections • elections to Assembly, Lok Sabha. Panchayats. 
Municipalities. Managing Committee of the Schools and 
Governing bodies of the colleges and elections to the 
democratic institutions. 

As that atmosphere has been created. e find more and 
more people participating in the elections in West Bengal. 
So, it is the proper atmosphere which Is required and not 
that the voting be made compulsory. VotIng cannot be 
made compulsory as it is against the splrH of democracy. 
Making voting compulsory win go against the spirit of 
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democracy and the democratic structure of our country. 

Therefore, I cannot support this Bill. 

SHRI MOHAN SINGH (Deoria) : Mr. Chairman, Sir, I 

thank Shri Bachi Singh Aawatjl as by presenting a private 

Bill he has tried to draw the attention towards this fact as 

to what kind of a relationship a democracy should have 

with Its voter who is the backbone of democracy. His 

intention Is right but it is stated in a provision that he has 

made in the Bill that: 

(English] 

MAny person who falls to cast his vote ahall be liable 

to a fine of As.1oo or one day's imprisonment or both 

in case of deliberate avoidance, forfeiture of his ration 

card and be rendered ineligible for contesting any 

election for a period of six years." 

(Translation] 

It further reads : 

(English] 

Forfeiture of four days' salary or delay in promotion 

,lor a period of one year". • 

[Translation] 

It is not feasible to Implement the penalty provisions 

as neither there is. sufficient space in the jails of the country 

nor do we have such security force or police force which 

can detain such a large number of people and keep them 

in jails. 

Secondly, he has given examples of Belgium, 
Argentina and Australia where these provisions are in 

eUect. It is said about our country that we create an 

Australia every year. Belgium,'s population is even less than 

that of Australia. The entire Belgium's population is equal 

to that of one of our smaller states like Uttaranchal, which 

he represents, Argentina is even smaller than Belgium. It 

Is easy to put in place this kind of system by making strict 

rules in a oountry with population of 80-85 lakh to 1 crore. 

Even the nomadic population of India is more than this. 

They do not accept this system in principle. 

Ola ji is sitting here. There is a community in his state 

which believes that they should not have permanent 

homes as their predecessors were in the army of Aana 

Pratap and he ordered them to spent their lives in Jungle 
and earn livelihood by wandering from place to place. Their 

population is equal to the population of Belgium and 

Argentina. Their name is not in the voters list of any place 

If Aawatji's Bill is passed and enacted then that entire 
community would have to be caught and kept in jail for 

one week as they would not have cast their votes. Their 

place would have to be reserved in jails. 

Aawatji has placed one more plea. A former President 
of the country had presented a Bill in provisional 
Parliament and Dr. Ambedkar had also talked about 

enacting a law in the country for practical reasons. That 

was denied. Senior Members know that when elections 
were conducted in 1952, the rule was to put the slips in 
the box. Every party had a separate box and a different 

election symbol. At that time the slip was put into the box 

and there was no provision for stamping. At that time the 

public used to assemble to listen to Shri Jai Prakash 
Narayan but when the boxes would be opened after 

elections all the votes used to be that of Congress Party 
as Congress workers were well aware. They had 
participated in National Movement and had control on the 

government machinery. The workers of Congress used to 
put all the slips bearing the election symbol of Congress 

and this way Congress used to will all the seats. As Laluji 
used to say that people might caste vote to any party but 
ultimately his party would win. In fact this kind of incident 
had happened in 1952 when votes were cast in this 
manner. 

Sir, our system is quite adVanced now. We have put 
a check on bogus voting gradually in our country. The use 
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of electronic voting machine has made a impact on the 
results in Bihar also. I live in neig~bouring area of Bihar 

and I know that men wielding lathis assemble in my 
nearby areas. Money is distributed among mafia and 
antisocial elements. If a strong party contested elections 

In our nearby. area then we used to be relieved as all the 
anti social elements then used to go to Bihar for bogus 
voting. I have witnessed elections in a sensitive area like 
Katoria Chanan, the constituency of George Femandes 

and I have seen the election of Madhu Umaye to George 
Fernandes when he used to be with us. The people of 
Congress used to say that we would win by 50 thousand 

votes and they used to win by the same margin. Criminals 
used to take rounds in police uniform under the leadership 
of collector to see how the booths co~ld be captured. The 
women there did not have the right to vote. But In the la8t 
elections I noticed that goons of our district were there at 
the border watching that CRPF is deployed and they would 
be shot if they go there for bogus voting. 

I do not say that this time free and fair eleCtions were 
also conducted in Bihar. I can say on the basis of my own 
experience that broadly, this time the people of Bihar have 
experienced the pleasure of casting vote in comparison 
to other elections ... (Interruptions) 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH) : Mr. Chairman, Sir, is he 
speaking about Bihar ... (lnte"uptions) 

SHRI MOHAN SINGH : You have every right to speak. 
You have to reply as you are the Minister . ... (Interruptions) 

DR. RAGHUVANSH PRASAD SINGH : I would 
intervene and speak as a Member. 

SHRI MOHAN SINGH : He always speaks about Bihar. 
I am saying aU this because it is not confined to that state 
only . it has made its impact on other States also. Shrl 
Narsimha Rao convened a meeting of very few people 
when he won the by election from Nandiyal by a huge 
margin In 1991. He said in that meeting that there 1& a 
word -Sattu· in Telugu and it il used in Bihar also. 
Somebody would have migrated from Bihar to Andhra 

Pradesh at some point of time and he would have brought 
this word ·Sattu· which is made of gram with him and now 
It Is used In Telugu too. I said that in old times word ·Sattu· 
migrated from Bihar to Andhra Pradesh and today booth 
capturing has reached Andhra Pradesh from Bihar and that 
is why percentage of votes is so high. Please excuse me 
but I always read in newspapers that a candidate has won 
by a margin of more than one laIdls, two lakhs 3 lakhs 
or more and has made a record, no one In the whole world 
has won by such a huge margin as that particular 
candidate in Lok Sabha elections then a personally feel 
that bogul votes count for 5 percent in that margin. A friend 
from CPM was saying that the percentage of votes would 
continue to fall if people are given opportunity of fair voting 
in our country. 

The main reason behind this is that the common 
people of the country have stopped believing that it is their 
future which is going to be decided by voting system and 
it is on account of that the percentage of voting is falling. 
This feeling has· mainly contributed to thhol decline in 
percentage of voting. I would like to draw Rawatjis attention 
towards this fact that democracy does not mean that a 
candidate should win elections by maximum number of 
votes, it is just its reflection while in a democratic set up 
every ideology should have a right to flourish and develop. 
This is the basis of democracy and we know it by the name 
of human rights . ... (Interruptions) 

{English] 

MR. CHAIRMAN : I have to attend to some other 
business. Since no one from the Panel of Chairmen is 
available, If the House agrees, I would request Shrt 
Hannan Mollah to occupy the Chair. 

SEVERAL HON. MEMBERS : Yes. Sir. 

18.56 hr.. 

[StiRI HANNAN Mou.AH in the Chaitj 

[Translation] 

SHRI MOHAN SlNGH : I wu submitting that 
democracy 1& not merely winning election by votes. Even 
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if there is only one man of any Ideology he has the right 

to flourish and survive in democracy . ... {lnterruptlons) 

MR. CHAIRMAN : You please continue. There Is 

nothing re!evant in his speech. 

SHRI MOHAN SINGH : Rawat JI knows this very well 

that there are some elements in our country who admit 

that they do not have faith in Parliamentary democracy and 

party democracy. They do not accept the spirit of party 

democracy and so they say that they will not go to cast 

their vote. That Is why they proclaim that they will stop those 

who will go to cast their vote. If such a system prevails 

then we see that the number of persons professing and 

nursing such notions is considerable in the country and, 

as you say, they have entered into 14 states and are 

propagating their ideology among the down trodden 
people to boycott the voting system at the time of election, 

and then, will the Government forcibly ... (lnterruptions) 

I would like to further submit that voting should be 
made mandatory for every person, but how can we enforce 

punitive measures connected thereto in the country? After 
all we arrange for security forces. At the time of election, 

we deploy the state Govemment officials on election duty 

and despite being aware they are all deprived of their 

voting rights. There are some practical problems involved 
in It. As regards the other difficulties referred to by Rawat 
Ji, I would like to submit that at the time of voting for Gram 

Sabha, there is 90 percent voting. I am telling this on the 

basis of my experience that when elections for Gram 

Sabha, Town area or Municipalities are held at one place 
then the entire village comes there by vehicles for casting 

votes and when the election for Gram Sabha is held 
people from town area go there and cast votes. The result 
is that when separate election for Gram Sabha, or town 

area or municipalities is held, its percentage increases. 
However, when the general elections are held at the same 

time all over the country. everyone has to go to their 
respective booths and cast his vote only once so it is one 

of the main reasons for low percentage of voting in 
parliamentary and assembly election. 

17.00 hra. 

So far as the question of giving voting right and 

preparing voters list is concerned, we should give a 

second thought to it and should take serious measures in 

this regard. The people from villages come to towns and 

cities in search of their livelihood. 

17.01 hrs. 

[SHRI VARKALA RAoHAKKRlsHNAN In the Chai" 

They do not get voting righ1 In cities as their names 

are not included in the voters list. So there Is a need to 

change the system of preparing voters lists in our country 

Some scientific methodology should be adopted so that 

the citizens of the country may get proper representation. 

The boundary of our country Is open and I can say on 

the basis of my experience that thousands of people from 

Ne;Jal and Bangladesh come daily to our country for doing 

jobs and then return to their countries. Similarly, there is 

a large population of nomadic tribes in the country. This 

nomadic population is also hurdle in preparing the voters 

lists that is why I feel that if voting is made mandatory and 

the provisions of punitive action is made in case of 

violation thereof. then many practical problems will crop 

up. So I agree with the view that real democracy will be 

reflected only when people's representatives are elected 

on the basis of popular mandate and represent the 

confidence of maximum number of people. However, I feel 

that there are many shortcomings in the Bill. A Committee 

should be constituted by the Government of India to 

consider as to what type of election system should be 

adopted so that it may represent the genuine opinion of 

the people. With this in mind I express my disagreement 

with this Bill. 

[English] 

KUMAR I MAMATA BANERJEE (Calcutta South) : Sir, 

I thank you for giving me this opportunity. I do not think 

that we should discuss this issue on Political lines. The 

intention of the Bill is very good but I do not agree with 
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the BIll In toto. The fundamental rights of the people are 

inYOlved here. There Is freedom of expression. Clause (1) 

of artlole 19 provlde8 fundamental rights such as right to 

work, right to vote, and right to expression. Our Constitution 

has given the fundamental rights to all of us. I support the 

Intention of the BNI thought I do not agree with he third 

and fourth paragraphs of the Bill. I agree with the first 

paragraph of the BHI. I think the Government must bring 

a comprehensive Bin to discuss the matter with all the 

political parties. This is the right time for the Government 

to bring a comprehensive Bill on this particular subject to 

see how the democracy could be strengthened. The need 

to bring this type of Bill Is very clear. Oay-by-day, we are 

observing the demolition of democracy because of money 

and muscle power. One day, we will see that the persons 

who have money power along would come to Parliament 

and the Legislatures. The common people from the grass 

roots like us will not be able to come here. 

Therefore, the need of the hour is that the Government 

should have a re-think on the matter. Should it always 

happen that only a handful of people will have their say? 

That is not enough. The mover of this Bill has at least 

given a thought to this aspect. The Government must think 

about this matter and convene an ail-party meeting to seek 

their opinion and then come forward with a comprehensive 

Bill. 

Sir, if you S88 the voting pattern today, is It not a fact 

that only a few political parties who have become very rich 

are controlilng the entire country? I am not mentioning the 

name of any political party here. There are some political 

parties who are very poor financially. In every walk of life 

there are good and bad people. Why do we have this 

Parflament? If we have to fight elections we have to spend 

lots of money. Instead of spending lots of money every time 

on elections, we can spend them for the development of 
the country. 

MR. CHAIRMAN : Do you support the Idea of 

compulSOf}' attendance of Members in the Legislative 

Bodies? 

KUMAR I MAMATA BANERJEE : Of course, we support 
this idea. I come from a distant place. I have to take care 

of my party affairs. From morning to night If I am sitting 

here and is not allowed to ask any question, then what 

Is the use of that? There should be some rights of the 

Members. Please give us work, we are willing to work. But 

If you do not ailow us to speak and if you see it from 

political point of view. then what can we do? 

MR. CHAIRMAN: I am attending Parliament everyday 

from moming to evening. 

KUMAR I MAMATA BANERJEE: Sir, I must tell you that 

sometimes here discussions take place on matters like 

daily ailowance of Members and such other things, On 

principle, when I do not work, I do not sign the register. 

I think, you will appreciate this facl. It depends on 
individuals. You are saying a different thing and I am on 

a different point. The Government must bring in a 

comprehensive Biil on this matter with a concrete plan of 

action for its implementation. 

Sir, if mafia power and muscle power is ailowed 

unabted, then it would not be possible to maintain the 

democratic fabric of this country. The Vohra Commission, 

some ten year ago, in their report mentioned about the 

nexus between politicians, the mafia power and muscle 

power and how they are running this country. Black money 

is being transformed into white money. The people with 

black money. The rich people think that politics is for them 

and not meant for the common people. We people 

something are thinking as to who would run this country. 

Is it the politicians? Or, is It the so called typically rich 

people who have everything with them? They do not think 

about the common man. 

Sir, money does not come from the heaven. It is the 

rich people who have enough money and uses them to 

fulfil their own interests. But people are not saleable and 

purchasable commodities. I congratulate the mover of this 

Bill because he has at least given us the opportunity to 

discuss thill matter in the House. 



535 Private Member's Bills - MARCH 11. 2005 CompuIMxy Vof1ng Bill 536 

[Kumari Mamata Banerjee) 

Sir. I heard what the leader of the CPI (M) Party in 
the House said about the Bill. He is perhaps not present 
in the House. He said something like that he was against 
the spirit of the Bill. 

He has said that he is against the spirit of the Bill and 
he r .lentioned something about the panchayats. Before 
saying so. I would request the Government to think about 
the matter. Firstly. State funding should be considered. 
What we need is the electoral reforms If we wish to combat 
the situation. Why are people losing faith in the politicians? 
It is because they know that their real image is not 
reflected. The real image is reflected only of some 
individual persons. That is why. the new generation of 
voters are losing faith in democracy. It is not the democratic 
system which is wrong but the politicians. I think we have 
to be transparent and accoutable to the people. We feel 
that electoral reforms are needed. 

The reports of Shri Dinesh Goswami and Shri Indrajit 
Gupta were submitted. But the Government is not taking 
action about the electoral reforms. If we go for State 
funding. I think transparency can be maintained. What is 
the difficulty in that? At least. let us make a beginning as 
regards electoral reforms. 

I will add more to it, namely.. political reforms. 
Politicians have to take care of themselves. Sometimes 
there is a verdict from the Supreme Court and sometimes 
there is a verdict from the High Court or the Election 
Commission regarding good candidates. But who cares 
about it? If you see the list and the character of people. 
then we may realise that what we are observing today is 
very unfortunate and .~d. I do not know whether next time 
common people will be elected to the Legislature or the 
Parliament. Only people who dream of going to the sky 
and not the grassroots wiD be coming here. So. we need 
State funding. political reforms and electoral reforms , 
though we have a proposal for judicial reforms and 
administrative forms. This part has to be covered. 

Election Commission must take proper care about the 
functioning 01 the democratic syStom and to strengthen it. 

In our country. we have seen that rigging started among 

the voters from day one. My good friend. Mr. Acharia, Is 
not present now. He mentioned that the percentage of 

polling in West Bengal is so high and the polling rate is 
so high because of the atmosphere. What is that 

atmosphere. Sir? If I am wrong, I would even give you the 
authority to expel me from the House. I do not think you 
require me to say more. If I am wrong, you can do It. Mr. 

Das Munsi is here. You can ask him also. I can give you 
hundreds 01 e)(amples about the polling percentage and 
where strength 01 the biggest opposition is zero. Out of 
1000 votes polled. have you got all the 1000 votes? 

Can you show me a single example all over the world? 
Can you show a single instance? I am saying this in this 
House. 

In the Midnapore constituency of Parliament. there is 

an Assembly segment called Khejuri. Sir. the voting 
percentage there is 120 per cent! It is a matter of shame 
to our country. We complained to the Election Commission 
and others. But we have not got justice. He said that 
because of the atmosphere. plllling rate is high. He 
mentioned about the panchayat elections. That is why. I 
have brought this book here. This book is not published 
by me. It is published by West Bengal Election 
Commission. He mentioned that the polling turnout in the 
panchayat election is 95 per cent. Sir, due to paucity of 
time. I am not going to mention all the things. But, 
with your permission, I would mention only two or these 
points. 

If you see the panchayat election results for the 
Panchayat Samiti of Hooghly. you will find that 23,61.025 
voters are there in total. 

The number of voters who represent the uncontested 
seats is 9,50,563. About 239 8eats remained uncontested. 
Out of 56,006 panchayat 8eats, they did not allow the 
Opposition to contest In 23,000 seats. It includes Congress, 
BJP. Trinamool Congress and others. I am quoting from 
their Report. I told you about one district, t-ioogty. I can give 
you another e)(ample, about Burdwan. The total number 
of voters is 18,01.161. The number of voters who represent 
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the unconteated 125 .e ... Is 4,86,747. I would like to give 

another example. I will not take more time. In Bankura 
district the total number of YOtera Is 29,87,590. The number 

of voters who represent the uncontested 206 &oats is 

7,78, 053. I should not have mentioned all these things. 

I had to mention all these things because he was talking 

about 95 per cent voting percentage. 

Sir, I want an inquiry t9 be conducted into this. Please 

set up a Commission of Inquiry. There are so many 

precedents. It should Inquire as to how the voting 

percentage is 90 to 100 per cent in West Bengal when 

in other States the voting percentage is 40 to 60 per cent. 

It has crossed all the limits. We want an inquiry either by 

a Commission or by the CBI. You can do it through the 

agency which suits you. I have given my suggestion. 

Please see that democracy survives there. There is no 

democracy there. You can talk about Bihar. 

(Translation] 

it is very much easy to raise voice against Laluji in 

Bihar but in Bengal, 

(English) 

we have State-sponsored terrorism, State-sponsored 

voters lists, and State-sponsored killings. There, everything 

is State-sponsored. We are not getting any justice. We are 

not asking you any extra advantage. We are not asking 

you for money. We are only asking you to please ensure 

that genuine voters are allowed to vote. You have to ensure 

that. 

My next point is about Electronic Voting Machines. We 

heard so many things about that. Before any election in 

the State, the Election Commission has to take care of that. 

Why only in Bihar? Why not In other States? Give that 

charge to the Election Commission to prevent them from 

voting through the political machinery, if you want to 

strengthen democracy there. 

Sir, I appreciate thl) Bangladesh Government. They 

have got some good things. In Bangladesh, whoaoever Is 

in power will have to f88ign six montha before the 
elections. The President or the· Chief Justice of the 
Supreme Court wiN take charge during that period. Why 
don't we accept the same methOd? In our State, 69 lakh 

voters' names have been deleted from the voters list 

because they were our supporters. it Is unfortunate. Nearty 
23,000 panchayat membera were not able to contest. 

People who had gone to vote, their hands were chopped, 

legs were chopped. tongues were cut and their eyes were 

smashed. They Include minorities. Now, you are talking of 

secularism. 

What kind of a secularism is It? If you want to see 

communalism, you come to West Bengal. I would Invite all 

of you. Anybody can go there. I am not going to come with 

you because you may think that I am going to influence 

you. So, you should go on your own, from yl ur own side. 

Please go there and ask the people as to what is going 

on there. Is it democracy which is there? Or is it an 

emergency-like situation which is there where it i& more 

than ESMA or Emergency? What is going on there? Is it 

democracy or is it emergency condition that Is prevailing 

there? What is there? Is it democracy autocracy? That is 

why, I feel that there is a serious situation prevailing. We 

are going In for a serious disaster. 

Sometimes, people show lack of interest. So. you have 

to restore the confidence among the people. This 

restoration of the confidence of the people can work 

through electoral reforms, State funding of elections and 

through political reforms, administrative reforms etc. Of 
course. you are making an appeal for that. Our new 

generation Is not coming forward to vote. This is not good 

for the country. There Is no future for the country if It 

continues. Who will take care of the future of this country? 

Because of the political situation, becaustl of the political 

parties, the double standard role played by the political 

parties. the hypocrisy of the parties. all the people are not 

coming forward to vote. 

All the parties are talking about manifesto at the time 

of elections. After the elections, there Is no transparency. 

They say something and do something else. Why do you 

not go In for an inquiry? When the political partl •• started 
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their parties, what was the amount in their bank accounts? 

What was the Non-Performing Asset? What is their non-

Performing Asset now? What is the parties' uaet and 

money now? Why do you not take care of these things? 

You should start from my party because charity begins at 

home. I would request you to start from our own party. This 

i8 our open challenge. I am 80ny to say all these things 

because we have seen the happenings. 

Now, the Delimitation Commi88lon ha8 started it8 work. 

18 it a fault to control population? I appreciate the South 

Indian people who have controlled the population. There 

Is 80me problem In the Northern and the Eastem regions 

also. But, Sir. the Delimitation Comml88ion has started its 

work and the deHmltation process is going on. I would tell 

you that If aome States control population, then they are 

going to be victimised. Nowadays, the Infiltration is coming 

from the borders. They are going to be the winners. But 

the culturally, geographically. historically and educationally 

advanced people are victimised. In South India, even the 

literacy rate is very high. They control the population. 

In my State, I am telling you that we have 21 seats 

in Calcutta. The proposal is to curtail ten seats there 

because we control the population like the South Indian 

people. Is it a curse? Is it a fault? Or, is It a creditable 

thing? I would request you to look into this. The delimitation 

process Is going on. Before that Is finalised, you have to 

take care of certain things. If YOI4 freeze the existing seats 

for the Lok Sabha and Assembly, then what will happen? 

Because of the infiltration in the'border areas, our people 

will suffer. I would request you to strictly maintain the 

existing seats. Whatever population is there In any district, 

you divide the seats ~ccordlng to that. But because some 

State has clone good work. If you victimise that State. It 

will not help matters. We have seen things. If some States 

have done bad work, they will get the reward, It cannot 
be like that. I think the Government must take up the matter 

with the Election Commission. It is not only my personnel 

request but also our request to the Government to take 

care of these things. 

I told earlier also that I am not saying anything which 

will create a poUtical disaster. We have to take care of the 

Election Comml88lon. We have to Itnmgthen It. What we 

have seen Is that at the time of elections, nowadays, the 

Impartiality on the party of the officials is very poor. There 

la no loyalty on the part of the State officials. It is only 

promotion which plays a role. Sometimes, the officials are 

also victimised if they do not serve the interests of the 

ruling party and all that. So, I think, the Election 

Commission must set up its own infrastructure. Instead of 

depending on the State officials totally, I think the Election 

Commi88ion must set up its own infrastructure and act 

Impartially. Through its own infrastructure, it can do justice 

to the people. This is our feeling. 

As far as Electronic Voting Machine Is concerned, the 

Government must investigate about its functioning. In my 

State, there is a constituency called Salt Lake and I have 

seen that the EVM was tampered there because the result 

was not going in favour of the Ruling Party. A rumour is 

going on that if the EVM is tampered with, then it can be 

loaded. So, I think, the Govemment must order an 

investigation about it. A television channel has already 

shown about the tampering of the EVM. We hear so many 

things about how to load the EVM and people say that 

if you tamper the EVM, then whatever button you press, 

the voting will be done in one particular way. If it is true, 

then we can forget democracy and only emergency will 

be there, not democracy. 

Sir, the intention of our hon. friend who brought this 

Bill is very good, though i do not think that there should 

be any compuision for anything. The people of the country 

have their own compelling reasons for not voting. If they 

see that good people are coming forward to contest the 

election, then more and more people will come forward 

to vote. So, we should not blame the people. Sometimes, 

in the name of democracy, only bogus voting takes place 

and ghost votes get polled and some people say that they 

have got 120 per cent more votes than their opponents. 

In our election system, 120 Is not a bad word and only 

240 is a bad word. Do you not think 80? It happens in 
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Khejuri, therefore, a thorough investigation is required into 

the functioning of Electronic Voting Machines in he interest 

of democracy. 

With these words, Mr. Chairman, I thank you very much 

for giving me this opportunity. I have so many documents 

with me. If a full discussion takes placed in this House on 

a comprehensive plan of action, then I will show you all 

the documents. I have shown the book only because my 

friends have raised some issues here. We have got· so 

many books with us where we have written in detail as 

to how we have become 'zero' and they have become 

heroes only through rigging done by the CPI (M). I hope 

this will not happen in future. 

MR. CHAIRMAN : Shri B. Mahtab. 

(Interruptions) 

SHRI HANNAN MOlLAH (Uiuberia) : Mr. Chairman, 

Sir, I want to make a submission. I would like to say that 

the floor of Parliament has been misused to malign a 

particular State. I want to put on record that 100 per cent 

falsehood has been said against West Bengal by a person 

who is frustrated and who has been rejected by the people 

of West Bengal. 

KUMARI MAMATA BANERJEE : Mr. Chairman, Sir, I 

have to make a submission now because he has 

mentioned about my speech . ... {Interruptions) sir, you ask 

him about wald properties and how many properties have 

gone. . .. (Interruptions) 

MR. CHAIRMAN : Mr. Hannan Mollah, you are at full 

liberty to say anything that you want to say when your tum 

comes to speak. You can say that at that time. 

(Interruptions) 

KUMAR I MAMATA BANERJEE : Sir, he has referred 

to me. I said earfler also that you can expel me from this 

House If you think that what I say Is wrong. Do you want 

any bigger challenge than that? I have got the guts to say 

an these things and that Is why I have put forward aU those 
facts here. They do not have the guts to say factual things. 

In spite of 100 per cent rigging, we have got 30 per cent 

of the votes. Do not forget Mr. Hannan MoIlah, next time 

we win give you minus rosguIls and nothing else . 

... (Interruptions) 

MR. CHAIRMAN: Nothing will be on I'8COrd except the 
speech of Shri B. Mahtab. 

SHRI B. MAHTAB (Cuttack) : Mr. Chairman, Sir, it has 

been an encouraging discussion since Shri Bachi Singh 

Rawat has moved this Bill before this House and the 

purpose of discussing this matter is based on two aspects. 

One is to exercise one's voting right. Second Is, should 

we make it compulsory or mandatory for voting? These are 

the two aspects on which we should discuss. 

A little bit of historicity is also built into It and very 

rightly the mover of this Bill, Shri Rawat has mentioned 

about Belgium. In 1892 this compulsory voting concept was 

introduced in Belgium, but subsequently it was in the late 

60s of last century, Belgium abandoned this idea. Today 

in the whole world, in most of the democratic countries we 

do not get the true picture as to which are the countries 

that are enforcing compulsory voting. It is because, as has 

been said, a number of Acts are made by different 

countries not necessarily to be enforced. In our country 

also, we have a number of Acts, which are not enforced. 

But those are pious wish of the nation or pious wish of 

the elected body and those are not enforced. In some 

countries, these Acts also provide certain loopholes, some 

pathways or some gateways to slip through it or as we 

sayan escape route where It may be enforced It wHi be 

done and where it may not be enforced It gives this much 

of liberty to the establishment to Ignore it. 

I will give you one example. luxembourg is a very 

small country carved out atter the demise of the Soviet 

Union. There, they have a system of compulsory voting. But· 

a person who Is more than 70 yea,.. of age, for him it Is 

not mandatory to come and vote. SImJlatfy, In some 

countries where exercising franch .. from ages 16 to 18 

and from 61 and above is not InIlI'lC:IatGry, but from age 

18 to eo it has become mandatory. 
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In _erent . democratic countries, different types of 

cornpuIIory voting Is prevalent and In most of the countries 
where this law Is there, it Is not enforced In true spirit or 

in true sent8 Qfthe term. In that respect, a number of other 

things hlMt aleo been mentioned In the Bill by the mover, 

Shrl Rawat. One Is, to make it mandatory, you have to have 

certain clauaes of punishment and you also should have 

certain clauses of incentives. These are the two aspects, 

which he has mentioned. 

I would Uke to draw the attention of this House and 

as has been very rightly pointed olit by two senior 

Members of this House that who will be the enforcing 

agency. In our country, it Is the Election CommiSSion, no 

doubt. But the Election Commiesion has to depend on the 

Govemment machinery and the Govemment machinery 

here means It is the police force and the magistracy. 

We know that In the last 58 years of independent 

India's administrative history how the magistracy and the 

police have functioned and on whose guidance and 

instruction this bran~h of administration operates. Second 

is, as has been rightly pointed out should we need 
negative vote? We do not have ballot papers any more, 

but we have the Electronic Voting Machines (EVMs). Very 

rightly, negative vote has been pointed out during the last 

6-8 months. 

MR. CHAIRMAN : Nobody will tum up. 

SHRI B. MAHTAB : The Apel Court has come out with 

an idea to have another clause, another column, another 

button in the EVM to have 'none of the above' point. 11 Is 
a negative vote. 

A lot of discuaslon has been made In our country and 

aI80 abroad. This Is also not a very new concept. It Is also 

enforced In some small States like Swltzertand. I am not 

IUnt about Singapore. But It has Its repercUllion also. It 

throws open a lot of other points of view which do not come 
Into the ICOp8 of the di8cusaI.Pn today when we .,. taking 

up this Bin. But despite that, negative votlr-g Idea has a 

wider support base in our country. It Is because when the 
Party leadership Is selecting a certain candidate for the 

Party, at times it is not appreciated by the general public 

even though they support that Party. When they do not find 

a candidate to their liking, they do not have any other 

avenue. They are not going to support another Party's 

candidate. But they want to enforce their franchise. There 

is no scope to do that within the present system, of scheme 

of things which we have adopted tor the last more than 

50 years. There is no scope to express his opinion. So, 
that Is the basic reason. why the negative voting has a 

wider support in our country, but it has its legal 

ramifications. 

In that respect, I think in future if this House will take 

it up, we can also discuss that aspect. But when we are 

discussing this specific point on compulsory voting, I am 

sure, the hon. senior Members, who are present here 

today, are aware that this is not a new thing which we are 

discussing in this House. We had discussed it in this 

House. I think, Sir, you are aware about that because of 

your seniority, and so also the hon. Minister for Rural 

Development. In the Eighth Lok Sabha this topic was also 

discussed. 

When we come to compulsory aspect or mandatory 

aspect of a citizen who has to exercise his opinion, who. 

has to express his decision, I think, it becomes a very 

debatable point. At times, we have a tendency to mix two 

things into one. There are two words which are invariably 

used-one is 'independence' and another is 'freedom'. 

These two words In the English language have two 

different meanings, but at times we use both of them. 

'independence' and 'freedom', together as synonyms. 

Af' has been enshrined in the Constitution, freedom 

has a very laudable meaning. How a person views It, how 

a person takes a decision and how he exercises his 

opinion, and to what extent freedom expands has also, in 

a way, been expr~ by the founding fathers of our 

Constitution. I would come to that aspect later on, while 

concluding my speech. 
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I want to mention here that when you compel a person 
to express hlmaelf, you restrict him to a given point of View. 

We do not have a negative voting system yet but 8 

negatiVe voting system also has other connotations as I 

had said earlier. In some cases, It has also been mentioned 

that if fifty per cent of the voters vote, 'none of the above', 

a .. poU has to take place. So, should we accept that? 

Should it have an Impact on the leaders of political parties 

to change the candidates? If the leaders do not change 

their candidates, what inducement package would the 

party or candidate come up with so that the voter 

percentage would increase and the voting 'none of the 

above' would decrease and go below fifty per cent? In such 

a case, number of factors would come into play. 

When you are forcing someone to vote by saying that 

if he did not do it he has to pay As. 1 00 or serve a jail 

term for one year, you are curtailing his freedom. I think, 

even the mover of this Bill wouid agree with me that the 

greatest advantage that our Constitution has given to every 

citizen of this country is freedom. I am free to express 

myself, to make my own living but my freedom is restricted 

in a sense. I can express myself. I can throw out my hand 

upto another man's nose but it should not hit others. I am 

given only that much of freedom by this Constitution. At 

the same time, the Constitution has also expressed in very 

many words the duties of a citizen. Here, the mover of the 

Bill has mentioned about certain inducements. I am sorry, 

'inducement' is not the right word. The right word is 

'incentive'. But what is seen as 'incentive' by some people 

could be seen 'inducement' by some others. The 

responsibility for providing the incentive and inducement 

to encourage people to go to the polling booths lies with 

the political parties . ... (Interruptions) 

MR. CHAIAMAN : Hon. Member, please excuse me. 

There are more hon. Members who want to speak on this 

important Bill. So, if the House agrees, the time for 

discussion on this Bill could be extended by one hour. 

SEVERAL HON. MEMBEAS : Yes. 

MR. CHAIRMAN : I want to clarify the position. The 

extension of time is not meant to be used up today. The 

House would adjoum at 6 p.m. but the time extended for 

discussion on this Bill would be utllieed later. 

SHRI B. MAHTAB : Here I want to draw the aUention 

of the House about boycoU of voting. That is also an 

expression to our dissatisfaction to the system that is 

prevalent in that area. . .. (Interruptions) Boycott is also a 

freedom of expression. We should not encourage it being 

representative of the people but we cannot restrict it. This 

has found expression in very many terms in our country. 

It has happened in different constituenclas, at different 

panchayat levels. at different district levels and it has also 

happened at different State levels. 

Here I would like to draw the attention of the House 

that expressing our dissatisfaction or expression of 

dissatisfaction by a large section of the society. I think. it 

first happened in the State of Punjab at some time in 

eighties. It has also happened in the State of Assam, in 

the State of Jammu and Kashmir and In certain pockets 

of North-Eastern States . ... (Interruptions) That is why. when 

the mover of this Bill, I think, in 2004 had moved it, he 
had kept this aspect in views. This is my presumption. But 

this has happened. Once in Punjab, a so-called popular 

Government came into existence where the polling was 

not above 25 per cent; a so-called popular Govemment 

came into existence in Jammu and Kashmir where the 

voting was not more than 28 per cent; and a so-called 

popular Government came in Assam when! the total voting 

percentage was not more than 30 per cent. ... (Int.rttJptions) 

Should we make it 40 per cent? It never happened. These 

are all on record. To correct the sltuatton, I do not think 

compulsory voting is the panacea. But in certain countries 

they have this system and this system is that they do not 

practice compulsory voting throughout the country, but in 

certain given pockets compulsory voting is there. It is a 

constitutional propriety. They do not enforce It throughout 

the country. They have identified certain areas when! 

compulsory voting should be done. 

I do not plead for compulsory voting in Jammu and 

Kashmir or In Assam or in Punjab. I think the hon. MInister 
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of Small Scale Industries and Minister of Agro and Rural 

Industries will agree with me that we have large tracts In 

our country which are Scheduled Areas. It Is enshrined in 

the Constitution and those areas need this type of support. 
It should not encourage a negative way of voting. It should 
not be a curse on them so that the State can extract money 

or impound them and put them in jail. 

But it should be an encouragement that by exercising 

their right of citizenship they get this much of support from 

the State. That is how we can encourage the people of 

scheduled areas to come out from their houses and 
exercise their right - the right to vote. 

Here, it reminds me about one martyr of 1942 Quit 
India Movement. I think he is the lone Scheduled Tribe 
leader in the country - Shaheed Lakshman Naik - who had 

never exercised his voting right during those British days. 
He did not have that voting right. But the day he was 

imprisoned, thousand of people had courted arrest during 

that time and when he was put behind bars and after the 
Judgement was pronounced that he would be hanged to 
death. at that time he cried aloud saying 'I will be born 
again in this country which will be free and where I will 

exercise my vote.' Such was the belief in vote. 

The right to vote in democracy has been fought 
throughout modern history. In the last century alone, the 

soldiers of numerous wans and many freedom fighters of 
our country have fought and died as did Lakshman Naik 

who had never voted, but he had a dream that at some 

point of time this cOUfItry wIU gain freedom and people will 
come out to vote unhestently. Last century has seen 
womenfolk cOming out In great numbers in England, which 
is regarded as the mother of parliamentary democracy; but 
those womenfold were not allowed to vote in Britain till 
mid of last century. In the United States. the struggle for 
Independence was for the freedom and to exercise vote 
because they treated it as a right. 

In our country, till 1952, adult franchise was not 

imp/emented. This country grew Into a democratic one as 

the enlightenment came through the freedom stNggle. 

Accordingly, this country got the right of adun franchise 

irrespective of gender and during late Eighties, in Rajivji's 

time, exercising the franchise came down from 21 to 18 

years. Since then, I think, the hon. Chair will agree with 

me and so also the House, since then tremendous change 

has come In the national politics. Since 1989 after the 

franchise limit has come down to the age of 18 years, not 
a single Government has come to power at the Centre 

which is not a coalition Government. No one-Party 

Government is coming to power after that. 

This change in voting age has a tremendous impact 

on the social aspect also. Every person who believes in 

democracy and democratic right as I do, so also many of 

us, we will always strive to have a conducive atmosphere 
where every citizen should exercise their right to vote. 

should exercise their right to expression and exercise their 

right of opinion. But, at the same time, I would say. in a 

more than one billion populated country like ours, where 

more than 55 per cent of the population are supposed to 

exercise their voting right, we should also remember that 
this is an oid nation which is more than 5,000 years old 
or more and yet it is a young country. 

What , mean by young country is that the number of 

voters in the age group of 18 to 35 is much more than 

those in the age group of 35 and above. This age group 

will be increasing in another 15 to 20 years. In that respect, 

all steps should be taken to make citizens aware that they 

should exercise their opinion through vote. And at the 

same time, adequate steps should also be taken to see 
that the voters' list is correct. 

When we mention the percentage of polling, we take 

into cognizance the voters' list, the names that are printed 
in the voters' list. It has not only happened in the 
constituency of Shri Rawat, but it has happened invariably 
in every constituency. All of us have gone through that 

phl!se and all of us have also made complaints, but 

nothing much has happened. Namas of thousands and 
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thousands of people. names of eminent people and 

dignitaries have been deleted. Why has this happened? 

That is the fault to which I would like to draw the attention 

of the hon. Minister. I would like to say thai there is 

tremendous dependence on the bureaucracy to make our 

electoral system • success. There is no other way out and 
nobody is thinking of any alternative way. This Bill has 

given us the scope to discuss. I think, More Members will 
enlighten us on this very aspect. If I would be given time 

the next day when we will be discussing it, I can also 

discuss on this very aspect. about how much dependent 
we have become on bureaucracy, how voters' list is 

prepared, how polling booths are selected. There is too 

much dependence on the Presiding Officer or the District 
Magistrate. He can make a person win by his action and 

he can also make a person lose by his action, and there 

is no way out. We do not get the opportunity to discuss 

about it. 

When we talk of electoral reforms, it is a very wide 
canvas, but on this very aspect, just because political 
parties an~ contesting elections, they should not be treated 

culprits. Anybody can be impounded for any allegation just 
because he does not pull on well with the power, with the 
system that is prevalent in that State or ahtat district. In 
that respect, I would ask how Election Commission is going 

to ensure a foolproof voters' list. I would also say that do 
not expect a person who is contesting somewhere in Tamil 
Nadu or Kerala or his party to come to the Supreme Court 

to lodge a complaint. 

MR. CHAIRMAN : Shri Mahtab; if you are not 
concluding today, you can continue next time. Other-

wise, you have one or two minutes. " possible, you 
conclude. 

SHRI B. MAHTAB : Sir, my speech will not be complete 
today. 

MR. CHAIRMAN : Are you concluding today? 

SHRI B. MAHTAB : No, Sir. 

MR. CHAIRMAN : Mr. Mahtab, you can continue till 6 
o'clock. 

SHAI B. MAHTAB : Thank you, Sir. Today, the onus liea 
with the Election Commission to ensure a correct voters 
list. I know that there is a system that electoral rolls are 
prepared and displayed before the Sub-collector's office, 
and the political parties are informed to make additions, 
alterations, and if at all they have any suggestions to make 
they can make, etc. 

MR. CHAIRMAN : Mr. Mahtab, you can continue your 
speech next time. 

18.00 hr •. 

The Lok Sabha then adjourned till Eleven o( the 

Clock on Monday, March 14, 20051 
Phalguna 23, 1926 (Saka). 
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